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LOK SABHA

Tuesday, April 25, 1961/Vaisakha 5,
1883 (Saka)

The Lok Sabha met at Eleven of

the Clock.

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
TR A afcaree

st ew T
*rote. {u’im:

Fq1 ferert wite faga 5471 8 frorea,
ko & FATTTHT W wqT 9908 ¥
I & AFAT § qB TATA KT FA T
fx

(%) a7 w2 & Trwrr A4
qfeqroar & fafaw 7o # 39 ¥ 7
wsrfrgt

(=) =% fafws T7mi &1 57
faaio-wa &= aw g7 41 v & g
ANy

() 39 % famim qv g foam
|3 WY AT OARTA ¢ W

(7) za¢ faatm & fag @
qTET7 7@ A% (®447 agrga 7 790 P
wonr wfaeg d 2y arfr f ¢

ferarr§ el feg Jawiolt (ot grelt) -

(%) ¥ (w) . wifery wrrrdy o1 faarw

L e Kol F
376 (Ai) LSD—1.

13506
farwow

(%) faarae, 1e%o & w=r aw &Y
e afrsar ax gafa faefafas
e T} —

Tt o7 g %7 famior oc sfwerr qof
gz w1d (fyfam amdewr) ¢ sfreos
FIATE § A 8000 ¢ afaem
qAedg wEA te .y sfasA

(m) sram @ f® g qfwamn
¥4 grorar 7 quf g1 gy )

() afrgrwar & oqfer ammy
3¢ =2 wirg vqg =g gt K 1 o
F1g1 agr § fe of @A & oqees
(TeTREa) TG ATWTT §IOT qEIIA
AL

(%) X & ga afgra & fog
¢ ft faqa fadrg agraar fafews
a#y #1 wt ¥\ femy Trow ATNTT wlopay
fagra fwen  qreamt & fag @@
fzq 73 ¥¥Z% W R A €F T 97 qAT
AR

off wow o - 19 fravo & o Ay
aagdram yagag b i Tom o1
q7 M1 qA TTA AT B TAWT  sc
gfaorr o™ ww Aw g1 gwr B
vy weA ®) ¥ gt a1 fe Y €
qﬂqmzdh'zlﬁmt_f!ﬂn‘"
¥1 xamqt mm fy s sfrew qurogan
oYt wx warar a1 77 R fw sc qfroee
quizet 1 ag 99 W fw 1w A&
famion & fam spgen ageaget 8, aifer
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% faior & gat Y i o R
R #7 a% g QA FHO?

ot gt : X FA W@y g, FfEA
9 qF ¥ FAE WA Iy § A9 IR
A 7T 8 1 vc qfama T TF R
W AR FF FEAI A FeAiE @
AT |

oY YWy T 39 Fw F fAmlor
F IR § e T a awl & AN
q« @Y & A At § fafgaa g9
# w1 7€ oy 1 & JrAAT TEATE o
FRgsarRaqe g fr fas a= &
T2 ¥ & @ &, 388 N qA7 gAF
fam faff@ fear nar &, 393 g=x
ag T & Iy AT afe adf v qn
@R TN AW &1 FgeT {Fa7 AT ?

ot grdt : FIBI giw AT AT A A
Ff g JT @A q QEXE~-%0 &
g frqr 1 ¢ st el QT aw I
X& I |

W TR T e ¢ I T IR

wwaT § F 39 afarett & fam gw

ety afr figa A N o o3
aw 3IFH ¥ fmAt gty sza g 99
2?

Shri Hathi: For 1959-60, Rs 25
lakhs were sanctioned and for 1960-61,
Rs. 93 lakhs were sanctioned.*

MW W T & ‘9 @

& IO A Favqr war g fs g X

it aw X fads ggraar T8 & nf

g1 A AT I g fE sar R A

TF @iE A9 ¢ At @ T A @ ak

qg 99 § T FHQ qAFALrEg 4, @)

1 FET TER 9 v amak §
G WIYT SRS F G AKX &
AT THR T K TG Fn ?

APRIL 25, 1961
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ot g : o g A s

st W o Fag ;5@ ARARAT F
faT et T2 A T 1T 3T EF I7ATNT
T qim w1 ¥ FER § K TE Ay
A afe & % 1 @ ferdr agraar
N a0 ff g feaA agEac
F FER A AT AR T g ?

ot gt ;. wAT 7R AR F
fon agaar adf & s g FIT™
nREH & faq =§ At & | T
o #1¢ g & ;AT AN f wE R

s e oA . wrAAYTg g B F
wgr ¢ & somRe "g@ar a7 2w
AER FT QAR | §F IRAT A F
& fwady Frram aggar & af ¢ ox
IAT FRT AT A 347 qg TATAT
f& it & fead mg@ar ®r gqam
gq 19 & foq frar aa1 @, A feaar
A R AT ad F nf R ?

Shri Hathi: As 1 explained, for the
year to year Plan, the general re-
sources of the States arec taken into
consideration and the expenditure
during that period is taken into ac-
count, The lump sum is provided for
the Statc as a whole and not for any
irrigation seclor or power sector or
anything lhke that,

Shri Bhakt Darshan: What i: that
iump sum?

Shri Hathi: 1 do not know that.

Legisiation regarding Private Nursing
Homes and Clinics

~*IN2. Shri Ram Krishan Gupix:
Will the Minister of Health be pleas-
ed to state at what stage is the pro-
poml for introduction of iegislation t*®

*These figures were subsequently corrected by the Deputy Minister vide

Cols, 13512-13.
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regulate private nursing homes and
clinics?

The Minister of Health (Shri
Karmarkar);: A model draft bill to
regulate private nursing homes and
clinics is being prepared and will,
when finalised, be commended to
State Governments for enactment by
their legislatures,

Shri Ram Krishan Gupta: May I
know whether the views of represen-
tative organisations of private medi-
cal practitioners are also ascertained
in this regard?

Shri Karmarkar: Yes, Sir; for insi-
ance, there is the Indian Medical
Association which does not agree
with the proposal but has no objec-
tion to the regulation of nursing
homes.

Shri Thirumala Rao: When does the
hon. Minister expect to place this
measure on the statute-book?  Will
it be done within this year 1961-62?

Shri Karmarkar: It all depends.
We arc having a model legislation
prepared and we shal] send it to the
State Governments. It is for them to
take steps. It is difficult for me to
say whether they will enact the legis-
lation in time.

Shri C. R. Pattabhi Raman; May I
know whether, by this legislation, the
Government would take steps to en-
sure the minimum standards in these
institutions?

Shri Karmarkar: That is the very
object of the Bill. We have no
powers to prescribe minimum stand-
ards for the private nursing homes.
There is the Central Council of
Health which consists of the Health
Ministers of all the States, and it
twice recommended this proposal; the
latest recommendation is that we
should prepare a model draft Bill and
circulate it to the State Governments.

Shri Thirumala Rao: Are there any
rules and regulations for licensing
the nursing homes, insisting on cer-
tain minimum standards in regard to
hygiene and accommodation, etc.?

VAISAKHA 5, 1883 (SAKA)
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Shri Karmarkar So far as the pri-
vate nursing homes are concerned,
the municipality may insist on hygi-
enic rules and regulations if it has
any such rules. We have none. ex-
cept that the doctor should be a
qualified doctor.

Shri Shree Narayan Das: May I
know whether the various State Gov-
ernments have agreed to the princi-
ple of the Bill and, if so, how many
of them have agreed?

Shri Karmarkar; 1 find that flve
States and one Administration, that is,
Union territory, have agreed to this.
Theyv are: Andhra Pradesh, Kerala,
Punjab, Uttar Pradesh, Madhya
Pradesh, and Tripura. The proposal
is acceptable to them, The others are
non-committal; they have not been
able to make up their minds.

Gandak Project

*1714. Shri Bibhuti Mishra: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that the
progress in Gandak Project (in Bihar)
1s very slow,;

(b) if so, whether it is a fact that
requisite exchange required for
Gandak Project is not available; and

(c) to what extent Centre has given
its assistance and the period within
which the completion of the Project
1s envisaged?

The Deputy Minister of Irrigation
and Power (S8hri Hathi): (a) No, Sir.
The preliminary and preparatory
works e.g. surveys, construction of
roads and buildings etc. are well
under way and some completed or
nearing completion. Besides, the
work of canal excavation has aiso
been started. All these works are
progressing satisfactorily.

(b) No, Sir. Steps are being takcn
by the Government of India to
arrange for the foreign exchange re-
quired for the Project.

(c) No separate earmarked assirt.
ance is being given from the Centre
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for this project. The project is ex-

pected to be completed by 1968-69. st e - W A

st farrfer foewr: Y sraefia Y
ot 3 qarar 3 fw agr 1 fawfor w14 =9
@ ¢ | qugr ¥ Aqre a% ag fw
R grm, ATF B FAF AT A &Y T
g it aF o ag Feqehte A g
# srrar =gt g #am aoeTe 7 A
sae frar § fF aredt gad afa &y ?

st grdY : ¥R eI F TSI QY
qard 2850 FY dFwT gAT | cAfAT
s § Fac d7aa Ly Jar 28%o
#Y faar | 3% qgd A G FA AT
ag AT G F €Y gt o | ¥ FA AT
& AT S F1 g7 AT LY FATE L8%0
¥ gar

st fgfr fst : & AT WA
g =9 wtez ¥ Rqra maAHe ¥ 97 aw
AT JEAAT 9T AT 7

st geft : AT AW F AT
FaAYar A FST 91 A By MAT §,
gitdz gy mar ¢

off fersyfer st : & srrqar rgav g
fis g Ttz a0y aaffrafa §, Ly qars
8% B SN H#ra g, A9 § 7@ TF
AT TP F FNA F17 &1 agraar &
¢ mif% g srdez s a7 94 ?

off grdt ;W wgraar =rfga o,
ag &Y & 1 47 Ay wgrar adY Ffwq Fw
%73 #1 gfaay 23 §

Shri Shree Narayan Das; May 1
know what is the nature of the ad-
ministration of this project? Is there
any committee which has been consti-
tuted, consisting of representatives of
the Governments of Bihar and Uttar
Pradesh and the Government of
Nepal?

Shri Hathi: Not yet; we are con-
sidering the appointment of a control
Board.

wwar  f g7 vew afaio & fag
AT FTFT AT AT T S A
Rt ¢oT & 99 & frad sfaga amy
AT TR FY g /R fFaw wfama
AT WA FTHTT FT RIT? FqT 9
graey § ¢ Aifa fraffa Hraiy?

st grat ;"9 fAAT FT AT 3
|| UFE FT A9 /X § fear & gfiarms
T | A9 ¥ ¢ {c ATE THE FT
giarma gnm, fage & ¢ 8o am
¥ F1 f@ram grm W ITT q_W
#F 9 QY AT UFE FT gIGET g0

ot o i : 3P AeF A ST
g2 M fagre # Grar 97 agdt § 37
faa w1 9T 93T @R & W oA
gfeatar & araey § g foar wr
g A Fr 3T AT ggAm faa Ty ?

off grdY :  IFT TT TCHTC A A
gg afw@raar 1 foie qare # § 7R
37 & qra WY T fegqr maT 1

off\ frgfar oy ;. Far @z @ R
f sz &1 FT7 9F X F A IJAAT §
Fifs azs "W Frd@y & o7 0w
tefafrge &, A\ ¥qr W& o4
@1 g e dew &1 refafagex gww
FATYT 1T W IT FTH FY ¥ § F797
a7 ?

oY grdt : ¥T EGIE T AT X
tefafreat § 97 & new ¥ nefafaeget
DT F Fragr Y 1 3T Ay oRArfeA
e AT 3w ASE FT E )

Re. S.Q. 1711

The Deputy Minister of Irrigation
and Power (Shri Hathi): With your
permission, I want to make a correc-
tion. In reply to a supplementary on
the question on Ram Ganga Project,
by mistake I gave a wrong figure
about the provision about the KRam
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Ganga Project. The total amount
provided in the second Five Year
Plan is Rs. 179 lakhs. I gave a
wrong figure by mistake.

“Teller System” in G.P.0., New Delhi

+
Shri Ajit Singh Sarhadi:
*1715. { Shri Bibhuti Mishra:
_Shri P. C. Borooah:

Will the Minister of Transpori and
Communications be pleased to state:

(a) whether cxperiment of teller
system of working in the Post Office
Savings Bank introduced in New Delhi
G.P.O. is going to be tried in other
big towns in the country; and

(b) if so, what is the scheme for
the next two years?

The Minister of Transport and Com-
Munications (Dr. P, Subbarayan): (a)
Yes, if the system proves popular,

(b) The programme will be drawn
up only after the result of the ex-
periment is known.

Shri Ajit Singh Sarhadi: May I
know if the experiment in New Delhi
has been successful?

Dr. P. Subbarayan: It is being
watched; I cannot say whether it is
successful or not.

Shri Bibhuti Mishra: May I know
by what time the hon. Minister wants
that this thing should be introduced
all over India in all the towns?

Dr. P. Subbarayan: When the ex-
periment proves successful, we will
think of other towns.

Shri P. C. Borooah: May I know
whether it will involve any duplica-
tion of workers and if so, what extra
expenditure is likely to be incurred?

Dr. P. Subbarayan: That has not
been worked out yet. It is now being

done by the staff in the post office
itself.

Shri Afit Singh Sarhadi: May 1
kqow for how long the experiment
will go on before reaching a decision?
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Dr. P. Subbarayan: I cannot say
definitely.

Shri Bhakt Darshan: Will the
hon. Minister throw some light as to
what is exactly this teller system?

Dr. P. Subbarayan: I am myself
very ignorant as to what this teller
system is. But what I have been told
by the authorities is that it is a sys-
tem by which the work could be less
and the savings bank can be operated
a little more easily.

Shri Bibhuti Mishra: Up till now
from the experience gained by the de-
partment, what is the prospect?

Dr. P. Subbarayan: As I said, we
will have to wait and watch.

Civil Pilots for African Countries

*1716. Shri Braj Raj Singh: Will
the Minister of Transport and Commu-
nications be pleased to state:

(a) whether a demand for civil
pilots was received by Government
from certain African countries for uti-
lising their services in their respec-
tive countries;

(b) if so, from which countries and
what was the number of the civil
pilots demanded by each country sepa-
rately;

(¢) whether the demand has been
considered; and

(d) if so, with what result?

The Deputy Minister of Civil
Aviation (Shri Mohiuddin): (a) Yes,
Sir.

(b) The Embassy of United Arab
Republic in India had asked for the
services of six Captains and six Co-
Pilots for Viscount planes of the Misr
Airlines.

(c) Yes, Sir.

(d) The Embassy of the U.A.R, have
been informed that Indian Viscount
pilots and co-pilots with requisite
Flying experience are available. We
are awaiting their reply before we
call for volunteers.
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Shri Braj Raj Singh: May I know
whether the recruitment of pilots to
be sent to UAR would be made out of
the people who are unemployed in the
country?

Shri Mohiuddin: These are pilots
for Viscounts. I am emphasising
the word Viscounts, because un-
employed pilots are not even pilots for
Dakotas.

Shri Braj Raj Singh: Last time, in
reply to my query with regard to em-
ployment of civilian pilots, the hon.
Minister said that he had written to
the Defence Ministry for employing
these pilots in the IAF. May I know
whether the reply of the Defence
Ministry has been received and if so,
are they prepared to employ these
pilots in the IAF?

Shri Mohiuddin: Unemployed pilots
have nothing to do with this question.

Mr, Speaker: This is a different
subject altogether.

Shri T. B. Vittal Rao: May I know
if we have got surplus Vicount pilots,
because we are sending away six?

Shri Mohiuddin: We will try to help
a friendly country. I cannot say that
that we are surplus, but still we are
training more and more pilots.

Shri T. B. Vittal Rao: May I know
how many are under training for
flying Viscounts?

Shri Mohiuddin: It is a continuous
process; 1 cannot say how many are
trained.

Shri M. R. Krishna: May I know
whether any request has been receiv-
ed from countries which are purchas-
ing the aircraft manufactured in our
country for pilots?

Shri Mohiuddin: Misr Airlines had
sent us a request.

Shri Braj Raj Singh: From the
time when the Minister gave answers
to my queries last time, may I know
whether any more civilian pilots have
been employed in India?
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Shri Mohiuddin: I have no know-
ledge, about it, because this is not con-
nected with this question.

Shri Narayanankutty Menon: Is it
a fact that there are a large number
of surplus unemployed pilots in India
and it takes only seven days to train
pilot for flying a Viscount and if so,
may I know whether any facility will
be offered by the IAC to give short-
term training to these pilots for flying
Viscounts?

Shri Mohiludddin: If necessary, it
will be considered.

Diesel Locos from Germany

*1719, Shri P. C. Borooah: Wil] the
Minister of Railways be pleased to
state:

(a) whether Indian Railways have
contracted with a West German firm
for procuring seven diesel locomo-
tives;

(b) if so, at what cost; and

(c) whether the supply has already
commenced?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes,
Sir.

(b) The cost of the seven diesel
locomotives delivered F.O.B. Port of
shipment is about Rs. 3168 lakhs.

(c) Yes.

Shri P. C. Boroocah: May I know
whether these locomotives have been
fitted with the new Suri system of
transmission and if so, whether the
German firm has paid any royalty to
the inventor of this system?

Shri Shahnawaz Khan: The very
intention of placing the order on this
firm was to have Suri transmission ft-
ted to these locomotives. One of these
has already been received and the
others will be received during the
course of the next three or four
months. They will all be fitted with
Suri transmission. We will try to see
how it works in actual practice before
introducing it in other locomotives.
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Shri P. C. Borooah: May I know
whether any royalty has been paid to
the inventor of the Suri transmission
by the West German firm?

Shri Shahnawaz Khan; The inven-
tor i Shri Suri himself. With this
firm we have entered into an agree-
ment for the exploitation of the Suri
transmission system. It will be put
on seven locomotives in the begin-
ning. We will study the result and
thereafter further steps will be taken.

Shri Basappa: May I know the
total requirements of diesel locomo-
tive engines and how far they are
met?

Shri Shahnawaz Khan: During the
third Plan, the requirements of diesel
locomotives will be of the order of
435—al] types,

Shri Damani: May I know how
many diesel locomotives with  Suri
transformer have been ordered and
how the price of Suri transformer
compares with that of the other trans-
formers?

Shri Shahnawaz Khan: We have
placed orders for 7 locomotives. The
price per locomotive comes to Rs.
4:526 lakhs.

Mr. Speaker: How doc¢s the price
of the Suri transformer compare with
the non-Suri transformer?

Shri Shahnawaz Khan: I would re-
quire notice separately.

Shri C. R. Pattabhi Raman: May I
know how many of these are for the
metre gauge and how many for the
broad gauge?

Shri Shahnawaz Khan: These are
all for the broad gauge.

Shri Thirumala Rao: May I know
who owns this new invention? Is it
owned by the inventor or the Govern-
ment of India?

Shri Shahnawaz Khan: The patent
haspeenmadeoutmmenameofthe
President of India.
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Shri Narasimhan: In reply to a sup-
plementary question the hon. Deputy
Minister gave the total requirements
of locomotives. May I know whether
they include diesel electric locomo-
tives? If they are not included, may
I know whether they are considering
the question of having diesel electric
locomotives?

Shri Shahnawaz Khan: The figure
I gave—435—is for the diesel locomo-
tives.

Mr. Speaker: Does it include elec-
tric locomotives?

Shri Shahnawaz Khan: No, Sir.
Mr, Speaker: Diesel means oil.

Shri D. C. Sharma: May I know
if this firm was given the contract as
a result of global tenders or the firm
was contacted directly? If the firm
was contacted directly, may I know
what was the reason for contacting
this firm?

Shri Shahnawaz Khan: Global ten-
ders were called. There was another
tender for a larger number of diesel
shunter locomotives, and the price
quoted by this firm compared favour-
ably with the global tenders for the
other shunters. This firm is very
wel] known and it is renowned for
the manufacture of diesel locomotives.
They have been displaying consider-
able interest in this invention. That
is why we selected them.

Shri Heda: The Railways seem to
have a very fairly big plan for pur-
chase of these diesel locomotives. May
I know whether the Government have
taken into consideration the fact that
we are short of diesel oil and, rather,
the balance between petrol and diesel
is not proper in our country already
at present?

Shri Shahnawaz Khan: All these
factors have been considered by the
Railway Ministry and the Planning
Commission. The hon. Member must
be aware that it has already been
decided to manufacture diesel loco-
motives in the public sector. The re-
port by the expert committee has been
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submitted and that report is befor the
Planning Commission.

Shri T. B_ Vittal Rao: May I know
what fype of locomotive is this, in
view of the fact that the -Deputy
Minister has stated that the cost of
this is only Rs. 4:25 lakhs while the
diesel locomotives we are purchasing
from America cost Rs. 9:75 lakhs each?

Shri Shahnawaz Khan: These are
shunter locomotives of 650 H.P,
whereas the other diesel locomotives
for which we pay a higher price are
of 2500 to 3000 H.P.

Shri T. B. Vittal Rao: Last year
we purchased shunter diesel locomo-
tives from the same firm and it cost
us only Rs. 3'25 lakhs each. May I
know why we have now to pay Rs. 1
lakh more?

Shri Shahnawaz Khan: I might in-
form the hon. Member that thec firm
in developing the Suri transmission
has actually incurred much more ex-
penditure than what we actually are
paying them. Because they are very
much interested in this invention and
they would like to exploit that for
further manufacture in future, the
firm may have incurreq to the order
of Rs. 1 million to Rs. 2 million extra
on the development of this invention.

Shri P. C. Borooah: The hon. De-
puty Minister said that the patent of
the invention has been made out in
the name of the President of India.
May I know whether Shri Suri who is
the actual inventor will get some-
thing by way of encouragement or
he will go unremunerated?

Mr. Speaker: What are we taking
up in this House? Are we to go on
asking about an individual? Are we
interested in him?

Shri P. C. Borooah: No, Sir.

Shri Thirumala Rae: This is about
an invention made by an employee of
the Railways. All that we would like
to know is whether he is going to have
any interest in that invention or it is
going to be owned by Government.
We are ignorant about it.
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Mr. Speaker: It has been said
that it is patented in the name of the
President of India.

All that I am trying to avoid is, let
it not appear that we are taking up
the case of any particular individual
and trying to get him something out
of the Consolidated Fund of India. It
is our duty here to see that as little
is spent from the Consolidated Fund
as possible consistent with efficiency.
I am gathering the impression that
the hon. Member Shri P. C. Borooah
who tabled the question has been
from the very beginning asking as to
what is the amount to be paid to
Shri Suri. I allowed one or two sup-
plementaries. He askedq about the
question of patent also and it was
said that it has been patented in the
name of the President. If all that is
intended to ask the Government why
they should not pay something to him
directly or indirectly, I cannot allow
that. I do not want any hon. Mem-
ber or hon. Members of this House to
be pestered by all the 400 millions, or
at least some of them as are traders
and industrialists, to come here and
put questions asking the Government
why they should not pay so much. It
may look to be in the public interest,
while it may serve more the private
interest. I do not want that to hap-
pen. That is my desire.

Shri Thirumala Rao: May I make
a submission in this connection. The
Government was good enough to give
the name of the inventor himself to
his invention. It is not the intention
of any hon. Member here—at least as
far as I am concerned—to advance
private interests or individual inte-
rests. This is an invention that has
acquired world-wide reputation. As
such the man who has invented it
must get some encouragement. That
is the point. Does he get encourage-
ment on a par with other private in-
ventors or does he suffer from any
handicap for being a government ser-
vant?

Mr. Speaker: Is he paid any
royalty or any other amount by way
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of compensation for the trouble he
has taken?

Shri D. C. Sharma: Sir, so many
questions have been put on this very
topic. So many questions have been
put in the name of that gentleman in
the last session, this session and before
that also.

Shri Narayanankutty Menon: Sir,
that is an entirely wrong statement.
The main question was regarding the
development of the engine and the
hon. Minister said that over and above
the original price he had to give such
and such an amount. This is a subsi-
diary point and a very important
point. An employee of the Railways
has made this invention. The question
i, what incentive has been given by
the Railways to that particular gent-
leman. That also is a matter which
concerns the Mecmbers of Parliament.

Shri Shahnawaz Khan: The posi-
tion is, an order for seven diesel loco-
motives hag been placed with this
Suri transmission installed in them.
These have vet to be proved under
Indian conditions. After these have
been proved and perfected, then the
question of taking it up on a larger
scale will be ~onsidered. That would
be the appropriate time to consider
whether any reward or any recogni-
tion has to be given to this officer. I
must say that the mere fact that a
young railway officer has invented
such a flne device which has been
accepted by the whole world is in it-
self a great reward for that young
officer.

Shri Goray: Why not others work
like that?

Mr. Speaker: Many have worked
like that and won freedom for our

country. The hon, Member forgets
that.
Shri Goray: We have heard so

much about efficiency promotions and
all that. I do not know why a young
engineer should not get something.

Mr. Speaker: Money is not the
main thing; fame is of greater consi-
deration.
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Process for refining Sugarcane Juice

+
Shri Raghunath Singh:
“1720 Shri P. C. Borooah:
") Shri Shree Narayan Das:
_Shri Radha Raman:

Will the Minister of Food and Agri-
culture be pleased to state

(a) whether Professor D. N. Ghosh
of Patna University has perfected an
electrical process for refining sugar
cane juice without using sulphur; and

(b) if so, whether this process can

be used on a large scale in sugar fac-
tories?

The Deputy Minister of Fooq and
Agriculture (Shri A. M. Thomas): (a)
and (b). Professor D. N. Ghosh has
developed an electrical process for
clarification of cane juice without the
use of sulphur but experiments
hitherto conducted at the National
Sugar Institute, Kanpur have led to
some difficulties and doubts as to whe-
ther the process can be used on a large
scale without further trials.

Shri Raghunath Singh: May I know
whether any c¢nquiry was made by
Government experts in this respect?

Shri A. M. Thomas: Yes In fact,
we have given very serious considera-
tion to this development that has been
made by Dr. D. N. Ghosh, Professor
of Chemistry in the Patna University.
He has developed this process for
clarification of cane juice without the
use of lime and sulphur. We conduct-
ed two experiments in the National
Sugar Institute, Kanpur. The first
experiment indicated that besides poor
quality of sugar, the high cost of elec-
tricity, iron and fllter cloth, made the
commercial application of the process
a prohibitive proposition. The subse-
quent experiment, conducted even in
the presence of Dr. Ghosh, has indi-
cated that it is not an economic pro-
position at all and there are several
defects. But, all the same, experi-
ments are being continued.

Shri Shree Narayan Das: What
were the claims made by the Profes-
sor with regard to this process?
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Shri A. M. Thomas: He claimed
that sugar could be manufactured by
the clarification effected by electri-
«al process. Hon. Members know that
at present sugar is being manufactur-
d by what is called the sulphitation
process. He has claimed that it would
be possible by the use of electricity to
effect clarification. Of course, clari-
fication can be effected, it has been
found out; but, as I have already said,
the quality of sugar is very poor and
the cost also appears to be very pro-
‘hibitive.

Shri Shivananjappa: May I know
the reaction of the sugar industry?

Shri A. M. Thomas: It has not
reached such a stage. We are having
experimentg in the National Sugar
Institute, Kanpur regarding this. The
House would also be interested to
know that the matter has also been
referred to the Inventions Promo-
tion Board of the Ministry of Com-
merce and Industry.

Shifting of D.V.C. Headquarters

+
*1721.. [ Shri Shree Narayan Das:
"\ Shri Radha Raman:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that the
West Bengal Government has refused
to contribute its snarc of expenditure
involveqd in shifting of the head-quar-
ters of Damodar vil'ey Coipcration
from Calcutta to Maithon as agreed
to between tihe participating Govern-
ments;

(b) if so, whether the Bihar Gov-
ernment has asked the Central Gov-
errment to intervene and settle the
dispute; and

(¢) if so, what steps Government
have taken in this regard?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) The
West Bengal Government have sug-
gested that the shifting of the Head-
quarters of the D.V.C. from Calcutta
to Maithon may be deferred having
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regard to the limited resources of the
State Government which they consi-
der, should be utilised for more pro-
ductive schemes.

(b) Yes; Sir.

(c) The matter is under consulta-
tion with the West Bengal Govern-
ment.

Shri Shree Narayan Das: May I
know when the agreement was arriv-
ed at between the various govern-
ments concerned that the head-
quarters of the DVC should be shifted
from Calcutta to Maithon? And why
is the argument now being put for-
ward that resources are not available?

Shri Hathi: The decision was
arrived at long ago but having re-
gard to the expenditure involved,
which comes to about Rs. 16760
Jakhs, the West Bengal Government
have now urged this view.

Shri Shree Narayan Das: May 1
know how long it will take for the
Government of India to decide this
matter?

Shri Hathi: It is not a question for
decision by the Government of India;
it is between the DVC and the State
Government. The Government of
India is negotiating with the West
Benga] Government on this matter,

Shri S. C. Samanta: May I know
whether the economy on the shifting
of the headquarters from Calcutta to
Maithon has been calculated by the
Government of India? May I know
whether it is not a fact that interest
on Rs. 1'67 crores will be more than
the rent we are at present paying in
Calcutta? Moreover, may I know
whether Government will not require
some rented houses at Calcutta even
if they shift the headquarters from
Calcutta?

Shri Hathi: Yes, these are all un-
der consideration.

Shri Indrajit Gupta: As far as the
question relating to the share of con-
tribution towards the expenditure in-
volved is concerned, may I know
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where the question of mutual benefit
comes in? How is the West Bengal
Government expected to derive any
benefit from the shifting of the head-
quarters from Calcutta to Maithon?

Shri Hathi: The West Bengal Gov-
ernment is not in favour of shifting
the headquarters. So, the question of
that Government getting any benefit
does not arise. But the Bihar Gov-
ernment says that if the headquarters
is at the place of operation, it will be
conducive to efficiency.

Shri Radha Raman: What is the
annual rent which is paid for the
headquarters which is maintained at
Calcutta and what is the total amount
paid so far?

Shri Hathi: I think the annual
rent and allowances are Rs. 6'5 lakhs
to be paid at Calcutta. This is being
paid from 1949 onwards.

Shri Radha Raman: May I know
the total payment so far?

Mr. Speaker: From 1949 to 1961 it
comes to 12 years; and at the rate of
Rs. 6'5 lakhs per ycar it will come to
Rs. 78 lakhs.

Shri Achar: Did they not consi-
der all these issues before they agre-
ed to the shifting of the headquarters
to the new place in Bihar? How is it
that these issues have arisen only
now?

Shri Hathi: Thesc points were con-
sidered from the beginning. Calcutta
being the capita] of West Bengal and
also a port, it was thought better to
have the headquarters there for the
time being at least, as then it would
be easier for the consultants and mate-
rials to reach that place. But we de-
cided much earlier that the opera-
tional staff, the chief enginecr and the
technical people, should be at Maithon.
So, they are all at Maithon.

Shri Warior: May I know whether
it is a fact that the Estimates Com-
mittee has recommended against the
shifting of the headquarters? Have
Government considered that recom-
mendation?
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Shri Hathi: On the contrary, my
information is that the Estimates Com-
mittee recommended that the head-
quarters should be transferred to the
area of operation. That is my recol-
lection. I think, Sir, perhaps you
were the Chairman at that time. I am
not quite sure, but that is my recollec-
tion.

Mr. Speaker: I do not want to com-
mit myself before knowing what the
recommendation was.

Shri Hathi: I also do not want to
commit myself.

Enquiry into Fire in Dhilwan Railway
Timber Depot

+
r Shri T. B. Vittal Rao:
*1728. { Shri Kunhan:
Shri Ajit Singh Sarhadi:

Will the Minister of Rallways be
pleased to state:

(a) whether the Departmental En-
quiry Committee which was appoint-
ed to investigate into the causes of
fire in the Dhilwan Railway timber
Depot, Northern Railway has since
submitted its report;

(b) if so, what are the main find-
ings; and

(c) whether the Railway Board has
concluded the examination of the re-

port?

The Deputy Minister of Rallways
(Shri S. V. Ramaswamy): (a) No, Sir.

(b) and (c). Do not arise.

Shri T. B. Vittal Rao: There was a
press report to the effect that the com-
mittee has finalised its report and
submitted it to the Railway Board.
In view of the fact that loss to the
tune of Rs. 1.27 crores was involved,
may I know why the press report was
not contradicted by the Railway
Board?

Shri 8. V. Ramaswamy: It is not
necessary to contradict every presg re-
port. The fact remains that the en-
quiry is over and the report is awaited
by the Rallway Board.
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Shri T. B. Vittal Rao: May 1 know

when the report is likely to be re-
ceived?

Shri S. V. Ramaswamy: It is ex-
pected in the first week of May.

Shri Kunhan: May I know whether
the timber depot was insured against
fire? If not, why not?

Shri S. V. Ramaswamy: We do not
insure timber. It was not insured.

Shri Tyagi: Is it not a fact that after
this fire took place another big stock
of timber was also put to fire some-
where else, not in the same line?

Shri S. V. Ramaswamy: I am not
aware of that.

Shri Ajit Singh Sarhadi: Is it a fact
that police investigation is also going
on and some people have been inter-
rogated on the spot about this fire
incident? Has the Ministry got any
information as to what is the result
of that investigation?

Shri S. V. Ramaswamy: I have no
information about that.

Shri Kunhan: Why was such a huge
quantity of timber stocked in one
place?

Shri S. V. Ramaswamy: It is a
large area. It is stacked in different
places, according to the rules, with
gap in between stocks. It was done
according to the rules.

Shri Warior: May I know whether
any case of sabotage is suspected and,
if so, whether anybody was apprehen-
ded?

Shri 8. V. Ramaswamy: We have to
await the report.

Shri Braj Raj Singh: Mr. Speaker,
in this connection, you would remem-
ber that the House had shown too
much of resentment about this fire
in the timber depot. How is it that
the enquiry has not so far been com-
pleted? The Minister gave an assur-
ance that the report may be discussed
in the House. We shall be adjourn-
ing the House on the 5th of May. So,
may we at least have an assurance
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that the report shall be laid on the
Table of the House before the House
adjourns?

Shri S. V. Ramaswamy: I may say
that the report shall be placed before
the House as soon as possible.

Shri Nagi Reddy: What is meant by
‘‘as soon as possible”?

Mr. Speaker: Will it be laid on the
Table before the end of the month?

Shri S. V. Ramaswamy: My infor-
mation is that it will be ready in the
first week of May.

Shri Tyagi: May I know whether
any estimate of the loss has been
arrived at?

Mr. Speaker: It was given here al-
ready.

Shri S. V. Ramaswamy: The loss is
about Rs. 1:27 crores.

Mr. Speaker: It was given in ans-
wer to Shri Tyagi's question last time.
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(¢) Wt e : fAafor s wafs
T g

(R) wwin (wgarewm) @ T
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faafast & fad wdfewa fa @ A
TR

(%) qorAE: qar = F
wifta & AT 97 AFZAT AT @TE |
WA T & FATT FAO FAAE FIT AT
R
I shall read it in English also.

The progress made so far is given
below:—

1.250 beds at the Silver Jubilee T.B.
Hospital, Delhi.

Construction of the 250 bedded ward

for advanced cases of T.B. has started.
2.5 T.B, clinics.

(i) Moti Nagar: Construction work
is in progress.

(ii) Paharganj (Jhandewalan): The
plans and estimates have been ap-
proved. The question of transfer of
land is being processed.

(iii) Nizamuddin and (iv) Roop
Nagar: The land required for the
clinies is being acquired.

(v) Pusa Road: The case regarding
acquisition of the land in Pusa Road
is under litigation and an alternative
site is being located.

I should also like to add that we have
made a grant of Rs. 2 lakhs for addi-

tion of beds to the Mehrauli hospital.

ot W T a0 qrAATE S o
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Mr. Speaker: Has he got any statis-
tics of incidence?

Shri Karmarkar: In the tuberculosis
survey we found that the incidence of
tuberculosis in Delhi City was twenty
per thousand, and four per thousand
are of the infectious type.

UF ATE F Yoo FAFFNT IAZT & &)
ATAAT G ARTAT & F¥Q § ¥
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% Ar® ¥ frad g

That is the estimate, but I may tell
the House that the number of T.B.
patients actually treated in T.B. hos-
pitals and clinics in 1959 was 18,925.

Shri Radha Raman: In view of the
fact that T.B. is increasing very fast
in Delhi and the facilities which are
now available fall too short of the
requirements, may I know whether
the hon. Minister is contemplating to
have any scheme by which at least the
preventive part of it would materia-
lise quickly?

Shri Karmarkar: The hon. Minister
had evolved a scheme. We are try-
ing to do our best. I had, therefore,
appealed to non-official organisations
and representatives to do their best
and to form mohalla committees. For
our part we shall do our best, but
Government cannot do its best unless
public cooperation is forthcoming.
Nowadays, the habit is, if you find a
T.B. patient, pass him on to the Health
Minister or the Delhi Administration.
1 appeal to the hon. Member from
Delhi to form mohalla committecs and
we shall struggle our best to help
them with free medicines.

Shri C. K. Nair: May 1 know whe-
ther there is anv scheme for the ex-
tension of the T.B. Hospital at Meh-
rauli?

Shri Karmarkar: As 1 said before,
we have only a month back made a
grant of Rs. 2 lakhs to increase the
number of beds by 50—100.

st W T F gg FTAAT qA0EAT
¢ fF M g v AT B A
g, 37 o F7 feaar &9 g @Wr § A%
FAT FEG HIFTT g [N AT TgT ¥
w7

st werTeT - I g 8
& FT W ¢, ¥aiw faoet mefafaega
¥ ggi A @ “av ovar & 1 T e
gigar 2, aFfan aiem sy
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Shri Basappa 7ose—

Mr. Speaker: What has Mysore to
do with Delhi T.B.?

Shri Basappa: I want to know whe-
ther apart from hospital treatment
there is any domiciliary treatment?

3t AW AT FT JE qF §
fe famae qfaelt giferes & aga &
dTT Al g gu W AT # agi
A Ag foar st @ wR @ wA-
A q Y F FY Twsz K F T2 A1
' ogar A § 7

o WAL ¢ 4g JEAT I AT
TIH Ay AW q@iea e
w9 7a & 5 az@ Tde @M
= AgEa & oA & oam, ar
g A9 3F T8 & | AfFT g8 TEAg
A qE §

Shri Basappa: May I know whether
the hon. Minister is aware that in
Mysore intensive research in domici-
‘liary treatment of T.B. is going on
and whether it is proposed to try such
domiciliary treatment in Delhi?

Shri Karmarkar: Yes. As the House
might be aware, there is a National
Tuberculosis Training Institute and
on its behalf some work is being done
in this matter. How far this work is
to be spread it is for the
State Governments to decide and we
shall be happy to render as much aid
as we can.

Mr. Speaker: Where is the State
Government in Delhi?

'Shrl Karmarkar: I am not speaking
yuth regard to Delhi. Bangalore is
in Mysore State.

Mr. Speaker: He quoted Bangalore
not with a view to help Bangalore. He
said that in Bangalore they have
undertaken domiciliary treatment and
asked why it should not be tried here.

 Shri Karmarkar: I thought it to be
Just the other way. Because I <aid
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that here in Delhi we are trying free
medicine, he wanted it to be tried:
there also.

Shri Basappa: There are some inter-
national organisations carrying on re~
search work in respect of domiciliary
treatment there. May I know whether
such domiciliary treatment will not
be helpful in Delhi also?

Mr. Speaker: The hon. Member's
question js so involved that the hon.
Minister thinks that the head is the
tail and the tail is the head.

Shri Karmarkar: As you said, it is
difficult to understand also. What
they are doing in Bangalore is with
the help of international organisations
to have a National Tuberculosis
Training Institute, not so much of a
research institute. For domiciliary
treatment no research is required;
you have to find a patient and give
him treatment where he is.

Departmental Catering on N. Railway’

*1726. Shri Ajit Singh Sarhadi: Will
the Minister of Railways be pleased
to state:

(a) whether there is any proposal
under consideration to extend Depart-
mental Catering on the Northern
Railway; and

(b) if so, what Stations are being
selected for the purpose in 1961-62?

The Deputy Minister of Railways
(Shri Shahngwar Khan): (a) and (b).
The policy is to extend departmental
catering to all important stations, as
the need arises. No specific pro-
gramme for extension of departmental
catering to other stations on the-
Northern Railway during 1961-62 has
been drawn up.

Shri Ajit Singh Sarhadi: What per-
centage of the catering on the North-
ern Railway is being done depart-
menfally at present?

Shri Shafiflawaz Khan: On the Nor-
thern Rallwdy we have only ninc
stations which have departmental
catering. This is a very small percen-
tage of the stations where there are
cate ing arrangements.
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Shri Ajit Singh Sarhadi: What does
‘the programme envisage? How long
'will it take to have departmental
-catering in all stations—two years or
flve years?

Shri Shahnawaz Khan: The whole
intention of departmental catering
'was to set a standard for the other
contractors to follow. And we have
no intention of going in for whole-
.sale departmental catering.

Removal of Fish-plates near
Dehra Dun

+
127, S Shri P. C. Borooah:
" Shri Achar:

Will the Minister of Railways be
‘pleased to state:

(a) whether the fish-plates on the
railway line near the Railway Station
.about 23 miles from Dehra Dun werc
found missing on or about the 8th
April 1961;

(b) if so, whether sabotage is sus-
:pected in this affair;

(c) whether investigations have
‘been made in the matter; and

(d) if so, wi h what result?”

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) Yes.
:Sir. The incident was detected on the
morning of 6-4-1961 when fish plates,
bolts and nu%s were found removed
:from 4 joints of the railway line at a
distance of about 36.8 Km from Dehra
Dun.

(b) to (d). The matter is still under
po.ice investigation and unless their
report is received firm conclu.ions
-cannot be arrived at.

Shri Basappa: Is it not a fact that
in the recent accident at Siliguri also
-the fish plates had been removed? I
feel, Sir, that th® removal of fish
plates in this accident is similar to
what happened in Siliguri very recent-
ly. Since these things are happening,
may 1 know whether steps are taken
to see that these fish plates are kept
intact and some guards are kept to
‘watch them?
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Mr. Speaker: Is the same thing sus-
pected there also?

Shri S. V. Ramaswamy: This has no-
thing to do with the Siliguri accident
which is under investigation by the
Government Inspector of Railways.
As regards guarding of the railway
track, the gang-men are there and
they are expected to do their duty.

Shri D. C. Sharma: In view of the
fact that there is suspicion of sabotage
in this matter, will not Government
do something to have the report ex-
pedited so that there may be a warn-
ing for other persons also? Why is it
being delayed so long?

Shri S. V. Ramaswamy: So far as
this is concerned, the matter is under
police investigation. We cannot force
them to be quick.

Shri Bhakt Darshan: The hon. the
Deputy Minister said just now that no
firm conclusions have been arrived at.
May I know whether any tentative
conclusions have been arrived at?

Mr, Speaker: It is under investiga-
tion.

Shri S. V. Ramaswamy: There is no-
thing either firm or locse.

Production of Rice

*1728. Shri Braj Raj Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that rice
production this year has registered an
all time high record of 33.7 million
tons;

(b) if so, whether Government pro-
pose to reconsider their policy with
regard to relaxation of movement of
r.ce in the country;

(¢) whether zonal system of rice
will be modified immediately;

(d) if so, what will be the changes;
and

(e) what has been the effect of this
recerd production of rice on prices of
rice in the country?
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The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas):
(a) Yes, Sir.

(b) to (d). The Government have
already been pursuing the policy of
widening the scope of the existing rice
zones by linking the contiguous defi-
cit and surplus States. The forma-
tion of the Orissa-West Bengal Rice
Zone and the introduction of the modi-
fir1 zonal arrangements for Madhya
Pradesh have been in pursuance of
the same policy. It is, however, not
proposed to make any further far-
reaching modifications in the existing
rice zones at this stage.

(e) The prices of rice are lower
than last year in most of the States.

Shri Braj Raj Singh: May I know
the extent by which the prices are
lower this year as compared to last
year?

Shri A. M. Thomas: This year the
index number of wholesale price of
rice is 101.1 as compared to 107.8 dur-
ing the corresponding period of last
year.

Shrf Braj Raj Singh: In view of the
continuously easing situation with re-
gard to the production of food and the
availability of food in the country, may
1 know whether the hon. Minister has
now come to a definite conclusion
about the appointment of a price flxa-
tion board with regard to agricultural
commodities?

Shri A. M. Thomas: 1 am surprised
at the question. All these points were
raised during the discussion on the
Demands of the Ministry and the hon.
Minister also replied to them. This
point has been raised on a number of
occasions. I do not fhink that during
Question Hour this could again be
raised.

Shri V. Eacharan: May I know if
the retail price of rice in Kerala is
higher than what it is expected to be
outside Kerala?

Shri A. M. Thomas: That is so, that
the prices during this period in Kerala
are higher than they were last year.

376(Ai) LS—2.
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It is mainly due to the movement diffi-
culty. But the situation is improving.

Shri Indrajit Gupta: May I know to
what extent this bumper crop of rice
was due to favourable climatic con-
ditions, rainfall and so on, and to what
extent it was due to better methods of
cultivation; and therefore, what are
the prospects for the future crops, next
year and so on?

Shri A. M. Thomas: It is very diffi-
cult to apportion to what extent it has
been due to favourable weather condi-
tions and to what extent it is due to
improved practices. But all the same,
as I have said, this has been the
cumulative effect of favourable wea-
ther conditions as well as improved
agricultural practices.

Shri Indrajit Gupta: What will be
the prospects for next year? It may
not be so next year.

Mr. Speaker; Shri Shivananjappa.

Shri Shivananjappa: What are the
prospects of rice production in the
deficit States of the South?

Shri A. M. Thomas: The production
has not gone down, but it is not going
up to the extent that progress was
being maintained there in the last few
years.

Road Transport Corporations in States

*1729. Shri Ajit Singh Sarhadi:
Will the Minister of Transport and
Communications be pleased to state:

(a) whether State Governments
have given their reactions about the
proposal to have a Road Transport
Corporation in each State;

(b) if so, the views of each State;
and

(c) which States have implemented
the proposal?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadar): (a) to (¢). A
statement giving the information
required is 1aid on the Table of the
House.
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STATEMENT

(a), (b) and (c). Road Transport
Corporations have already been set
up in Andhra Pradesh, Bikar, Gujarat,
Maharashtra, Punjab (Pepsu area)
and West Bengal. The Governments
of Madhya Pradesh, Mpysore and
Orissa and Tripura  Administration
propose to set up such Corporations
during the Third Plan period. The
Governments of Kerala and Rajas-
than, who were hitherto not inclined
to form such Corporations, have also
agreed to consider this question
afresh. The Andaman and Nicobar
Islands, Himachal Pradesh and Mani-
pur, have not been required to set
up Road Transport Corporations, in
view of the special conditions prevail-
ing in these Union Territories. The
Governments of Assam, Madras,
Punjab and U.P. are not willing to
set up Road Transport Corporations.
Efforts are being made to persuade
these States to fall in line with the
policy of the Central Government in
this behalf.

Shri Ajit Singh Sarhadi: It is men-
tioned in the statement that ‘“efforts
are being made to persuade these
States”—that is the States which
have not got Corporations—*“to fall in
line with the policy of the Central
Government in this behalf”. May I
know whether the Government pro-
pose to await the recommendations
of the Neogy Committee and come
to a conclusion about the shape of
the Transport Corporations in the
light of the recommendations of the
Neogy Committee?

Shri Raj Bahadur: The Neogy
Committee has in fact already com-
mented upon this subject and expres-
sed the opinion that the State trans-
port undertakings should be run on
the basis of Corporations. That has
also been considered by the Planning
Commission. 1 think so far as the
views of the Neogy Committee on
this question are concerned, they are
known. The views of the Planning
Commission on this are also known.
And we want that for the sake of
rail-road co-ordination it is impera-
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tive that these
into being.

Shri Ram Krishan Gupta: From the
statement I find that the Govern-
ments of Assam, Madras, Punjab and
U.P. are not willing to set up Road
Transport Corporations. May I know
whether these State Governments,
especially the Punjab Government,
have given any reasons for not
accepting this proposal?

Shri Raj Bahadur: Generally they
have expressed their unwillingness
to fall in line with this particular
policy, because they say that their
present arrangements are convenient.
Apart from that, the question is that
as soon as they convert their under-
takings into Corporations they have
to pay Income-tax to the Central
Government, and that is also one of
the considerations.

Corporations come

Shri D. C. Sharma: Has the Gov-
ernment got any model State Trans-
port Corporation or is each Govern-
ment asked to make its own model?

Shri Raj Bahadur: There is a Road
Transport Corporations Act, and the
organisation of the Corporations is
largely modelled on the basis of the
provisions contained in that.

Shri M. R. Krishna: May I know
whether any request has been made
by the Government of Andhra Pra-
desh for expanding their road trans-
port system in the Andhra area?
Since all the roads in Telengana have
been nationalised, may I know whe-
ther, with a view to nationalise all
the roads in Andhra, any assistance
has been sought by them?

Shri Raj Bahadur: Such requests
are received from time to time. 1
remember that some time ago, about
one or two years ago, we received
a request about the Krishna District
Transport. But these are done pro-
gressively.

Shri T. B. Vittal Rao: The hon.
Minister stated that for better rail-
road co-ordination the Corporation
should be formed. May I know
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whether this rail-road co-ordination
cannot be had when it is run depart-
mentally; also, whether it is not a
fact that the Central Government
brings pressure on the State Govern-
"ment by not giving any financial
assistance if they do not form a Cor-
poration?

Mr. Speaker: It is a suggestion for
action. Hon. Members may have
their own views. We cannot discuss
them in the Question Hour. The
hon. Member suggests: why should
not the whole thing be nationalised
and directly managed, instead of
being handed over to a Corporation?
Has not an Act been passed in this
respect?

Shri Raj Bahadur: Yes, Sir, an Act
has been passed. But I would like
to clarify only one point that the
hon. Member raised. He asked: why
can it not be done if the undertaking
is run departmentally? The answer
to that is that under the scheme
envisaged, the Railways participate
in the capital investment from about
20 to 25 per cent, and that is one of
the reasons why they become inter-
ested in it.

Special Trains between Delhi and
Madras

*1730. Shri P. C. Borooah: Will the
Minister of Railways be pleased to
state:

(a) whether special trains are to
be run between Delhi and Madras
between April and June, 1961;

(b) if so, how many;

(c) whether traffic on this line is
expected to rise during the period;
and

(d) if so, to what extent?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes,
Sir; during April to July, 1961.

(b) 22 special trains are tentatively
proposed to be run subject to suffi-
cient traffic offering 11 from New
Delhi to Madras during April to
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June and 11 from Madras to New
Delhi during June and July, 1961.
Special trains which will actually be
run will be given requisite publicity
in advance.

(c) and (d). Arrangements for the
running of special trains are being
made on the basis of upper class
traffic which offered last year during
the period April to June from New
Delhi to Madras and during June
and July from Madras to New Delhi.
Last year, during this period as
against requisitions for 4354 first
class berths, only 2651 first class
berths could be provided from New
Delhi to Madras. In the reverse
direction, as against requisitions for
6156 first class berths, only 4288 first
class berths could be provided from
Madras to New Delhi.

Shri P. C. Borooah: May I know
whether the pressure of trafic has
been considered as the highest in this
section of the railway so as to neces-
sitate the introduction of these special
trains?

Shri Shahnawaz Khan: Yes. Last
year, we ran special trains, and this
year, we propose to run 22 special
trains from Delhi to Madras and
Madras to Delhi.

Shri P. C. Borooah: May I know
whether similar special trains will be
run in other parts of the country in
the same circumstances?

Shri Shahnawaz Khan: It is also
intended to run holiday specials
from Bombay to Cochin Harbour.

Shri C. R- Pattabhi Raman: In
view of the fact that so many stu-
dents are going in these special
trains, may I know whether any
special facilities are being extended
to these students?

Shri Shahnawaz Khan: Yes, all
possible facilities are being given;
and only recently, I was at Bombay;
special trains are being run from
Bombay to South India.

Shri Achar: In view of the fact
that last year there was a lot of
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complaint about catering arrange-
ments for these special trains, may
1 know whether the Department is
doing anything in this matter?

Shri Shahnawaz Khan: Yes, we are
taking lessons from last year, and
we are making special arrangements
for catering and also for punctual
running of the trains and other pas-
senger facilities which will be avail-
able on these special trains.

Shri Subbiah Ambalam: In view
of the fact that there is always an
increase in traffic,c and a great rush
in the trains running to the south,
and especially since there is only
one train that is run from Delhi to
the south, which meets the require-
ments of all the Southern States,
may I know whether Government
will take suitable action to introduce
any express or mail train in that
line?

Shri Shahnawaz Khan: That is a
separate question which will be
considered at a later stage; but, to
clear this special rush we run special
trains and also augment the loads of
the existing trains.

Shri C. R. Pattabhi Raman: The
hon. Minister ought to be aware that
queues wait for about five to six
hours every day during this season.
May I know whether steps will be
taken to regularise the running of
these trains, or at least to run more
trains?

Shri Shahnawaz Khan: As I said,
we are doing our best.

Shri Tyagi: Was an effort made to
calculate the profit or loss incurred
on these trains, and if so, on an
average, were these trains running
at a loss or did they make good the
expenditure incurred on them?

Shri Shahnawaz Khan: On the
whole, I think they paid the rail-
ways.
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Paradip Port

*1713. Shri Pangarkar: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether any foreign private
firm has expressed its desire to help
India in the development of Paradip
Port; and

(b) if so, the steps
matter?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Two foreign
firmg viz. Dr. Ing, Giovanni Galante
& Co. of Italy and the International
Development Financing Corporation
of Panama have offercd assistance
for development of Paradip.

taken in the

(b) The suggestions of the former
were not found to technically accep-
table. Also their financial terms
were not considered favourable. The
second omne is still under considera-
tion.

ferrae AT A dumE weREw
*Quu A qu i : T AT
faww aqr wger & T Az T A7
gar F4T fro:

(%) ad 1850 ¥ fgmras R &
faay =rad @R gw
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FAFT T & 7

wrfae fewe vt wrere Iv-
weat (st @0 o wA) : (F) teke
F ¥ forar §9aa 91 o qgEE  aad
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(7) waFsT ArATEQ: Wvaal ¥
Frat & s aret Ffeariat g 9 F
JITA F VI F qrafad @

Silting of River Hooghly

*1718. Shrimati Ila Palchoudhuri:
Will the Minister of Transport and
Communications be pleased to state:

(a) whether it is a fact that the Cal-
cutta Port Commissioners have re-
cently approached the Atomic Energy
Commission to lend the serviceg of its
experts to assist research work with
isotopes in connection with the silting

and formation of sand bars in the
river Hooghly;
(b) whether the requecst of the

Calcutta Port Commissioners has been
acceded to;

(c) if so, the number of experts
who will go to Calcutta; and

(d) when the research work is likely
to be begun?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) to (c).
Arrangements have been made with
the Atomic Energy Commission to
obtain the services of one or two of
their Experts to assist in carrying out
research work with isotopes to study
the problem of siltation on the
Hooghly. A pilot experiment for the
purpose has been arranged in the first
instance.

(d) The pilot experiment is sche-
duled to begin on the 26th April 1961
and end on the 5th May 1961.

Shipping Freight for Foodgrains

*1722. Shri Muhammed Elias: Will
the Minister of Food and Agriculture
be pleased to state:

(a) what ig the difference in freight
charges between Indian and the
US.A ships for carrying foodgrains
under P.L. 480 agreement from the
US.A. to India; and

(b) if there is any difference, what
is the reason for this?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas):
(a) Freight rates for U.S, flag ships
are generally much higher than those
for non-U.S. flag ships. The Indian
ships are paid freights at the pre-
vailing rates for mon-U.S. flag ships,
At present the freights for U.S. flag
ships are about 2} times those for
non-U.S. flag ships, but so far as the
P.L. 480 grains shippeq to India in
U.S. flag ships are concerned, the dif-
ference between the two rates is met
by the U.S. Government from their
own funds.

(b) The Government of India are
not in a position to specify the reasons
for this. However, as already stated
this difference is not borne by us.

R.M.S. Zoney

*1724. Shri Ram Garlb: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether it is a fact that sepa-
rate RM.S. Zoneg have been created
all over India;

(b) if so, what is the position of
such Foreign Post Offices which are
at present the units of RM.S,;

(c) whether it is a fact that some
Foreign Post Offices are independent
units while others are Postal or
RM.S. units;

(d) if so, the reason therefor; and

(e) whether there is any proposal
to bring all the Foreign Post Offices
under a separate Zone?

The Minister of Transport and Com-
munications (Dr. P. Subbarayan): (a)
Three R.M.S. Zones with headquarters
at Madras, Bombay and Lucknow
have been set up. The Eastern Zone
comprising Bihar, West Bengal, Orissa
and Assam Circles is not covered by
this scheme.

(b) Foreign Post Offices do not come
within the purview of the scheme.
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(¢) and (d). The Bombay Foreign September 1960 377
Post Office is an independent unit for October 1960 . 435
the purpose of promotion from time November 1960 . 440
Bcale clerks to L.S.G. Th‘e one at DCCCmbCI'. 1960 . “3
Delhi is considered as one of the January, 1961 . 461
R.M.S Unitg of the Delhj Circle. It February, 1961 ©4
does not perform money order work. March x;6x : %
The other Foreign Post Offices perform ’ : 4
money order work in addition to mail TOTAL , 4,843
work and are considered as postal —_—
units. Bombay Foreign Post Office is (b) 1137.

the largest and most important office
of this category. Hence it is treated
as a separate unit,

(e) No.

Road Accidents in Delhi

Shri Pangarkar:
Shri Ram Krishan Gupta:
‘) Shri P, C. Borooah:
| Sardar Iqbal Singh:
| Shri Rameshwar Tantia:

Will the Minister of Transport and
Communications be pleased to state:

Y Shri D. C, Sharma:

3783

(a) total number of road accidents
in Delhi during 1960-61, month-wise;

(b) number of accidents in which
D.T.U. buses were involved;

(¢) number of persons who were
incapacitated or who lost their lives
as a result of these accidents;

(d) number of cyclists amongst
those who died in these accidents;

(e) details of the punishments
awarded to motor drivers responsi-
ble for these accidents;

(2) whether the number of acci-
dents indicates an upward trend; and

(g) if so, what are the factors main-
ly responsible for the increase?

The Minister of State in the Minis-
try of Transport and Commaunications
(Shri Raj Bahadur):

(a) April, 1960 . 394
May, 1960 . 391
Im‘ 1960 . 348
July, 1960 . 352

August, 1960 378

(¢) 1623 persons were incapacitated
temporarily, 139 incapacitateq perma-
nently and 159 were killed in the
accidents,

(d) 38.

(e¢) 97 persons were convicted
under Sections 279/337/338 of the
Indian Penal Code, 22 under Section
304A of the 1.P.C. and 131 under Sec-
tion 113 of the Motor Vehicles Act,
1939.

(f) Yecs.

(g) The factors mainly responsible
for the increase in the road accidents
arc as follows:

Increase in the number of
motor vehicles and volume of
vehicular traffic;

(1

-~

(11) Rash and negligent driving by
drivers.

(iii) Over-speeding by drivers,

(iv) Violation of the traffic laws
by motorists.

(v) Mixed nature of traffic, +i.e.
cyales, tongas, bullock-carts,
hand-carts etc.

Telephone Connection in Chandigarh

$784. Shri Ram Krishan Gupta:
Will the Minister of Transport and
Communications be pleased to state:

(a) tbe total number of applications
pending in Chandigarh for telephone
connections at present; and

(b) the steps being taken to provide
telephone connections?
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The Minister of Transport and Com-
municationg (Dr. P. Subbarayan):
(a) 521 on 28-2-1961.

(b) The existing exchange with a
capacity of 1200 lines is to be expand-
ed by additional 800 lines and fur-
ther, a second exchange is also pro-
posed to be installed in Secretariat
building. Both the cases are depen-
dent on the availability of accommo-
dation, which is being taken up on
high priority.

Corruption Cases in Bikaner Division,
Northern Rallway

3785. Shri Ram Krishan Gupta: Will
the Minister of Railways be pleased to
state the number and nature of cases
of corruption committed by Railway
employees during the year 1960-61 in
the Bikaner division of the Northern
Railway?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (1) No. of
caseg 29.

(2) Naturec of cases: —

(a) Accumulation of wealth dis-
proportionate to known sour-
ces of income,

(b) Acceptance of illegal gratifi-
cation,

(c) Cheating,

{d) Misappropriation of Govern-
ment money,

(e) Falsification of records,

(f) Misuse of passes and P.T.Os,
and

(g) Misuse of Railway materials
and labour.

“Diamond Orossing” mnear Delhi
Junction

$788. Shri Ram Krishan Gupta: Will
the Minister of Railwayg be pleased to
state:

(a) whether the attention of Gov-
amment has been drawn to the traffic
difficuities caused by the existence of
ievel crossing known as ‘Diamond

Crossing’ near the Delhi main station;
and

(b) if so, whether Government have
any proposal to remove these diffi-
culties?

The Deputy Minister of Raillways
(Shri S, V. Ramaswamy): (a) and
(b). The Hon'ble Member is pre-
sumably referring to traffic difficulties
caused by the crossing of the broad
gauge track by the metre gauge line
near Delhi Main station. Attention of
the Railway has been drawn to these
difficulties, and in order to remove
them, a proposal to provide a new
Metre Gauge station at New Delhi to
handle the metre gauge passenger
trains is under consideration of the
Government.

Agricultural Development in
Maharashtra

3787. Shri Pangarkar: Will the
Minister of Food ang Agriculture be
pleased (o state the total amount given
by the Centre¢e to the Maharashtra
State for agricultural development
during the year 1960-61 so far?

The Minister of Agriculture (Dr.
P. S. Deshmukh): A statement show-
ing the amountg of Central assistance
given to the Maharashtra State for
agricultural development during the
year 1860-61 is laid on the Table{ls';:
Appendix VI, annexure No. 8].
amounts sanctioned are provisional
and are subject to final adjustment
during the year 1961-62 on the basis of
the actual expenditure incurred by
the State Government for the year
1960-61 as a whole.

Rural Water Supply and Sanitatien
Schemes in Maharashira

3788. Shri Pangarkar: Will the
Minister of Health be pleased to state
the total financial provision for jm-
plementing the scheme of National
Rural Wate. Supply and Sanitation
in Maharashtra during the Second
Five Year Plan period?

The Minister of Health (Shri Kar-
warkar): Rs. 190.3¢ lakhe.
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Drainage Scheme for Kolhapur

3789. Shri Pangarkar: Will the
M.nister of Health be pleased to state:

(a) whether the Maharashtra Gov-
ernment have submitted any plan
and estimate for the construction of
the drainage scheme for Kolhapur in
Maharashtra State;

(b) it so, whether Government have
sanctioned any amount for this pur-
pose; and

(c) if so, the amount thereof?

The Minister of Health (Shri Kar-
markar): (a) No.

(b) and (c). Do not arise.

P. & T. Offices in Punjab

3790. Shri Hem Raj: Will the
Minister of Transport and Communi-
eatlons be pleased to state:

(a) the number of post offices, sub-
offices, telegraph offices and public
call offices opened during the Second
Five Year Plan in Punjab, district-
wise; and

(b) the number of such offices pro-
posed to be opened during the Third
Five Year Plan in Punjab?

The Minister of Transport and Com-
munications (Dr. P. Subbarayan): (a)
A statement is laid on the Table of
the Sabha [See Appendix VI annex-
ure 9].

(b) Post Offices 972
Telegraph officcs 26
Public Cal] Officeg 27

P. & T. Offices in Punjab

3791. Shri Hem Raj: Will the
Minister of Transport and Communi-
cations be pleased to state the number
of Branch Post Offices and ex-Depart-
mental Post Offices which have been
upgraded as Departmental Sub-offices
during the Second Five Year Plan in
Punjab, District-wise?

The Minister of Transport and Com-
munications (Dr. P. Subbarayan): A
statement is laid on the Table of the
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Sabha. [See Appendix VI, annexure
No. 1017.

Primary Health Centres in Punjab

3792. Shri Hem Raj: Will the Min-
ister of Health be pleased to state:

(a) the number of Primary Health
Centres proposed to be opened during
the year 1961-62 in Punjab; and

(b) the number of such centres to

be opened in the Punjab State Hill
Areas?

The Minister of Health (Shri Kar-
markar): (a) 28.

(b) 1.

Primary Health Centres in Himachal
Pradesh

3793. Shri Hem Raj: Will the Min-
ister of Health be pleased to state the
number of Primary Health Centres to
be opened in Himachal Pradesh during
1961-62?

The Minister of Health (Shr Kar-
markar): Nil

Vice-President of LC.AR.

3794. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) what is the criterion adopted
in apointing the Vice President (Vice-
Chairman) of the ICAR; and

(b) whether it is the vicw of the
Government of India that the post
should be filled up only by civilian
(ICS or 1.LA.S.) evenn though he has
had no background in any of the sub-
jects dealt with in the researches?

The Deputy Minister of Agriculture
(Shri M, V. Krishnappa): (a) The
Vice-President of Indian Council of
Agricultural Research is the Principal
Administrative Officer of the Council.
Persons with distinguished adminls-
trative experience or those who may
have specialised in some branch of
Agriculture are considered for this
post.
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(b) The functions of the Vice-Pre-
dent of the Indian Council of Agri-
cultural Research are mainly admi-
nistrative. On the technical side, he
is assisted by the Agricultural Com-
missioner and the Animal Husbandry
Commissioner in the Council, who are
the top-most experts in their line in
the country. It is, therefore, not
necessary that the incumbent of the
post of Vice-President must have the
experience of actual agricultural and
animal husbandry research work.

Family Planning among Fishermen

3795. Shri V. P. Nayar; Will the
Minister of Health be pleased to state:

(a) what, if any, are the special
efforts made by Government of India
to popularise birth control and family
planning among the fishermen of
India; and

(b) whether Government of India
have any information about the infant
mortality among fishermen and if so,
what are its details?

The Minister of Health (Shri Kar-
markar): (a) The family planning
programme is being popularised in
all sections of society, and not special-
ly among fishermen only.

(b) No, Sir.

Stenographers in P. & T.

3796. Shri Kumbbhar: Will the Min-
ister of Transport and Communications
be pleased to state:

(a) whether stenographers attached
¢to Directors of P, & T, who are heads
of minor P. & T, Circles, have bcen
given higher grade as per recommen-
dations of the Pay Commission
(para 41); and

(b) if not, the reasons therefor?

The Minister of Transport and Com-
munieations (Dr, P, Subbarayan): (a)
The Pay Commission has not made
any such specific recommendation.

(b) Does no¢ arise.

Fertiliser Projects

3797. Shri Rajeshwar Patel: Wil
the Minister of Food and Agriculture
be pleased to state:

(a) whether industrial licences have
been granted recently to 3 big ferti-
liser projects in the private sector;

(b) how would the products be
marketed;

(c) whether the present Fertiliser
Pool would continue;

(d) if so, what is the basis on which
the price payable to the private sector
would be determined;

(e) the basis on which the Pool
will charge prices from farmers; and

(f) whether Fertilizer Pool would
consider possibilities of exporting cer-
tain types of fertilisers found surplus
in the country?

The Minister of Agricultare, (Dr.
P. S, Deshmukh): (a) Yes, Licences
under the Industries (Development
and Regulation) Act, 1951 have been
granted to three private parties for
the establihsment of nitrogenous ferti-
liser factories at Vishakapatnam
(Andhra  Pradesh), Hanumangarh
(Rajasthan) and at a suitable place
in Madhya Pradesh respectively.

(b) So long as the Central Fertili-
ser Pool continuesg to operate the Pool
would take over those fertilisers which
are handled by it and market through
the usual agencies, The remaining
fertilisers will be marketed by the
Factories themselves,

(c) Yes, so long as the total avail-
ability falls short of the demand.

(d) The fertilizers produced in pri-
vate factories will be purchased at a
price which is paid for similar types
of product to similarly situated pub-
lic sector factories.

(e) In addition to the Pool price
charged from the States, by the Cen-
tral Government, the States will add
a margin to cover distribution charges.

(f) There is no surplug at present
and the question does not arise.
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Dietary Atlas in India

3798. Shri D, C, Sharma: Will the
Minister of Health be pleased to refer
to the reply given to Unstarred Ques-
tion No. 2294 on the 22nd December,
1960 and state:

(a) the progress made so far in con-
sideration of the proposal for prepara-
tion of a dietary Atlas of India; and

(b) when it is likely to be ready?

The Minister of Health (Shri Kar-
markar): (a) The Special Committee
appointed by the Indian Council of
Medical Research to work out a
methodology for the collection of re-
quired information is expected to meet
shortly.

(b) The Atlas is expected to be
ready in the course of the Third Plan
Period.

Mental Hospital in Orissa

3799. Shri Kumbhar: Will the Min-
ister of Health be pleased to state:

(a) whether any financial and tech-
nical help has been given so far by
the Centre to Orissa State for estab-
lishing Mental Hospital in the State;

(b) whether Orissa State have
started or propose to start such pro-
ject with the help of the Centre or
with her own efforts; and

(¢) if so, the details thereof?

The Minister of Health (Shri Kar-
-markar): (a) No.

ay waAt & faair & srfr g e &
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(b) and (c). The Government of
Orissa sanctioned a grant-in.aid of
Rupees seven lakhs during 1960-61
to the State Red Cross Society for the
establishment of a Mental Hospital in
Orissa. The Red Cross Society will
establish and run the Hospital. The
State Government will bear the en-
tire recurring expenditure and ninety
percent of the non-recurring expendi-
ture, The Hopital will be opened in
the Sriram Chandra Bhanj Medical
College Compound provisionally pend-
ing construction of a new building on
a site to be selected.
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Draft Amendment to D.V.C. Act

o1 Shri Muhammed Elias:
aso1. {Shri Ram Krishan Gupta:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Unstarred Question No. 1988
on the 19th December, 1960 and state;

(a) whether Government have since
considered the draft amendments to
the Damodar Valley Corporation Act;
and

(b) if so, the result thereof?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) The
draft amendments are still under con-
sideration in consultation with the
participating Governments,

(b) Does not arise,

Greater Calcutta’s Water Supply and
Drainage

3802, Shri Ram Krishan Gupta: Will
the Minister of Health be pleased to
refer to the reply given to Unstarred
Question No. 1986 on the 19th Decem-
ber, 1960 and state:

(a) whether financia] implications
for Greater Calcutta’s water supply
and drainage scheme have been work-
ed out; and

(b) if so, the details thereof?

The Miniter of Health (Shri Kar-
markar): (a) Not yet.

(b) Does not arise.
Truck Terminal, Delhi

3803. Shri Ram Krishan Gupta: Will
the Minister of Transport and Com-
munications be pleased to refer to the
reply given to Unstarred Question
No. 1984 on the 19th December, 1960
and state:

(a) whether the scheme to establish
2 modern bus and truck terminal in
Delhi hag since been considered and
finalised; and

() if 90, the details thereof?

The Minister of State in the Ministry
of Transport and Communications
(Shri Raj Bahadur): (a) and (b). The
matter is still under consideration, It
is expected to take some more time to
come to a decision,
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(9) v & & g
Sugarcane Crop in Orissa

3807. Shri Chintamoni Panigrahi:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the Central Govern-
ment had sanctioned any scheme to
improve sugarcane crop and develop
factory areas in Orissa during the
Second Five Year Plan period;

(b) if so, the nature of schemes
sanctioned;

(c) whether the allotted money was
utilised by the State Government; and

(d) if so, the amount sanctioned and
utilised?

The Deputy Minister of Asgriculture
(Shri M. V. Krishnappa): (a) Yes,
Sir,

(b) Two kinds of schemes are in
operation in Orissa, namely, (i) Sugar-
cane Development Schemes and (i)
Sugarcane Research schemes, Sugar-
cane Development Schemes, are
designed to achieve higher per acre
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yields and sucrose content
the following measures;
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through

(i) Distribution of improved free

from disease seeds;

(ii} Proper manuring and adopting
other improved cultural prac-

tices;
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(iv) Arranging cane competitions
and offering prizes to best
growers.

‘The purposes of the Sugarcane Re-
scarch Schemes are (i) to investigate
the problems of sugarcane cultiva-
tion under local conditions and (ii) to
study the manufacture and storage of
gur.

{c) and (d). The details of amounts

(iii) Protection of ecrop =against sanctioned and utilised for these
pests ang diseases; schemes are given below:
(Rs. in lakhs)
Sugarcans Development Sugarcane Research
Year
Amount Amoumt Central Amount Amount Centrsl
sanctioned utilised Share sanctiencd utilised Share
1656-57 098 012 0-03 374 2-16 w13
1957-58 075 022 0°04 111 0-85 0-17
1958-59 105 070 o019 073 o 56 o-18
1959-60 072 0:77 o- 28 074 056 o-18
1962-61 Q' 7t 066 " o 17" 0*76 o s6 019
4-13 2-47 i ,,,.,.,?I 7:06 4°69 o-8s
*Listimated.
Export of Iron Ore to Japan f{rom to state:
. EAsdin-Eerk (a) whether directions have Dbeen
issued to the different pwrchasing

3808 Shri Pangarkar: Will the
Minister of Transport and Communi-
calions be pleased to state the quan-
tity of iron ore exporbted from the
1st November, 1960 to 3ist January,
1961 through the port of Paradip in
Orissa to Japan?

The Minlster of State In the Minis.
try of Taansport and Commanicatioas
(Shri Raj Bahadur): No shipment has
becn made during these three months.

Purchase of Rallway Requirements
from Small Scale Units

3889, S8hr) AJit Singd Bartad): Will
the Minister of Raliways be pleased

Departments of the Railways to prefer
purchase from emall scale units; and

(b} if 50, the naturc of the direction
and tosa] purchases from smal! scale
unity during 19680-61?

The Deputy Ministey of Rallways
(Shrj Shahnawaz Khan): (a) Yes

{b) A summary of the directives
issued to all Raiilway Administretions
is given in the stalement laid on the
Table of the House. [See Appendix
V1 annexure No. ll].

The total value of purchases from
Small Seale Uniis during 1960-61 is
Rs. 122 lakhs approximately.
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‘Package Programme’ for Intensive
Cultivation of Oil Seeds

3810. Shri Damani: Will the Minis-
ter of Food and Agriculture be pleased
to state:

(a) whether a ‘package plan’ for in-
tensive cultivation of oil seeds has
been considered by Government; and

(b) if so, the nature of the final
decision that has been taken in this
regard?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) and (b). The
Indian Central Oilseeds Committee at
its meeting held on the 6th February,
1960, decided to constitute an ad hoc
Committee to formulate a scheme for
intensifying the programme of oil-
seeds production in selected areas in
important oilseeds growing States.
The recommendations of this Com-
mittee have not been finalised so far.

Grape-Vine Yards

3811. Shri Venkatasubbaiah: Will
the Minister of Food and Agriculture
be pleased to state:
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(a) whether any scheme is being
contemplated by the Central Govern-
ment to give financial aid to Agricul-
turists for growing Grape-vine yards
on extensive scale; and

(b) if so, what are the schemes and
the amount allotted?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) and (b). Under
the Scheme for Development of Fruit
Production which was taken up in ‘he
2nd Plan and is being continued dur-
ing the 3rd Plan period, long-term
loans @ Rs, 300 per acre in the plains
and Rs. 500 per acre in the hilly areas
are given to fruit-growers for plant-
ing new orchards including grape-
vine. The Government of India are,
however, considering the desirability
of increasing the rate of loan assist-
ance in the case of grape-vine culti-
vation under the abovc-mentioned
scheme.

2. The provision made for the grant
of loans under the Schemr for Deve-
lopment of Fruit Production during
the 2nd and 3rd Plan periods is given
below:

Name of grape-growing State

Provision for grant of loans

During the 2nd During the 3rd
Plan Plan

(Rs. in Lakhs)

1. Andhra Pradesh . 31°54 32:00
2. Mysore . . . 17°10 25°30
3. Madras . . 6°30 25 00*
4. Himachal Pradesh . . 13°00 29°00
s. Maharashtra 24°90 35°00*
6. Gujarat Included in the figure shown

against Maharashtra for the

period before bifurcation of

Bombay State. Post-bifurca-

cation provision is ‘Nil’. 10° 00

*These are amounts agreed to in the Working Group discussions.  Final figures of the amounts

approved by the State Governments are awaited.
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Doombur Hydro-Electric Project,
Tripura

3812, Shri Dasaratha Deb: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the progres made in the Doom-
bur Hydro-Electric Project at Amar-
pur in Tripura;

(b) the total amount spent so far in
this connection;

(c) whether this project will be
undertaken or abandoned;

(d) if the project is to be under-
taken, what amount is likely to be
spent; and

(e) the quantity of electricity ex-
pected to be produced?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Field
surveys have been completed, and the
preparation of designs and estimate is
in hand.

(b) Rs. 2,35,400.

(c) to (e). The possibility of obtain-
ing power for Tripura from Karna-
fuli Project in East Pakistan is being
explored. The decision on the im-
plementation of the Gumti Project
(at Doombur falls) is dependent on
the outcome of the negotiations with
Pakistan. The anticipated cost of
the project is about Rs. 250 lakhs. The
power potentiality of the scheme is
estimated at 9000 KW at 50 per cent.
load factor.

Level Crossings

3813. Shri Amjag Al: Will the
Minister of Rallways be pleased to
state:

(a) whether any criteria have been
laid down for sharing the cost of
building level crossings between the
State Governments concerned and the
Railways; and

(b) if so, what are they?

The Deputy Minister of Rallways
(Shri 8. V. Ramaswamy): (a) and

(b). According to the provision of the
Indian Railways Act, level crossings
considered necessary aj the time of
construction or within 10 years from
the date of the opening of a railway
line, are provided at the cost of the
Railway; but such facility, if required
after expiry of 10 years from the date
of opening of the Railway line, is
provided wholly at the cost of the
concerned Road Authority.

Imported Wheat in Punjab

3814, Shri Ajit Singh Sarhadi: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that
Punjab State Government is making
a profit out of the imported wheat
given by the Central Government to
that State Government; and

(b) if so, the price at which the
imported wheat is given and the rate
at which the Punjab Government js
selling it?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): (a)
and (b). Imported wheat was sup-
plied to the Punjab Government only
up to July, 1960 and the price charged
was Rs. 14 per maund inclusive of the
cost of gunny, f.o.r. destination sta-
tions.  After July, 1960 no imported
wheat was supplied.

Up to 14th May, 1960 imported
wheat was issued by the Punjab
Government to the roller flour mills
in the State at Rs, 13.50 per maund
erclusive of the cost of gunny. There-
after, the price of imported wheat
was pooled with that of indigenous
wheat and both were issued by the
Punjab Government at *‘he following
pooled prices:

Period Price per maund ex-
clusive of the cost of
gunny

From 16th May, 1960 Rs. 14°'94 per mauad
to 16th September,  at mill towns and

1960. Rs. 14°34 per
maund st other
places.
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I 2

PFrom 17th September Rs. 1§°2§ per maund
onwards. at mill towns and
Rs. 14°85 per
maund at other

places.
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The Punjab Government have indi-
cated that they have been trying to
work the State trading scheme on ‘no
profit no loss’ basis. In 1959-60 the
accounts showed a small profit of
Rs. 278 lakhs. The accounts for
1960-61 have not yet been finalized,
but indications are that the <ood
scheme as a whole will broadly con-
form to the principle of ‘no profit no
loss’.

Development of Fishing in Punjab

3815, Shri Ajit Singh Sarhadi: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether Punjab State Govern-
ment has sought any aid for develop-
meny of fishing in that State during
the Third Five Year Plan;

(b) it so, the amount demanded and
the allocation made; and

(c) the schemes sanctioned?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) to (c).
The allocations for the various agri-
cultural schemes of the State Govern-
ments under the Third Five Year
Plan were discussed at meetings of the
Working Group consisting of repre-
sentatives of the Planning Commis-
sion, the Ministry of Food and Agri-
.culture and the State Government
concerned from time to time and a
um of Rs. 45 lakhs was allocated fox
the fisheries schemes of the Punjab.
‘The details of the schemes included in
the Third Five Year Plan are given
below:—

1. Development of fish in Bhakra
Reservoir.

2. Fish culture in Chandigarh
Lake,

8. Survey of culturable waters
and spawning grounds in the
State.
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4. Intensification of stocking with
fish seed of impounded waters
in the State.

5. Establishment
farms.

6. Establishment of a Research
Station-cum-aquarium and
museum at Chandigarh,

7. Training of fisheries personnel.

8. Additional staff for the head-
quarters office for fisheries
work,

of fish seed

“Pay While You Earn” Scheme

3816. Shri Ajit Singh Sarhadi; Will
the Minister of Transport and Com-
municationg be pleased to state:

(a) what progress has been made in
the “Pay while you earn” scheme for
purchasing ships during the period of
its application; and

(b) which companies have availed of
the concession and from what coun-
tries have the purchases been made?

The Minister of State in the Ministry
of Transport and Communications
(Shri Raj Bahadur): (a) Under the
“Pay while you earn” scheme, 37
ships totalling 180,599 G.R.T., have
so far been acquired, at a total cost
of Rs. 14-86 crores,

(b) The following are the shipping
companies who have availed of the
concession:—

(1) M/s. Scindia Steam Navigation
Co. Ltd.,, Bombay.

(2) M/s. India Steamship Co.
Ltd., Calcutta.

(3) M/s, Great Eastern Shipping
Co. Ltd.,, Bombay.

(4) M/s. Eastern Shipping Cor-
poration Ltd.,, Bombay.

(5) M/s. Bharat Line Ltd., Bom-
bay.

(6) M/s. Malabar Steamship Co.
Ltd., Bombay.

(7) M/s. Apeejay Lines, Bombay.

(8) M/s. Gil] Amin & Co. Ltd,
Bombay.
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(9) M/s. Akoojee Jadwet & Co.
(10) M/s. Asok Line, Ernakulam.
(11) M/s. Alagasundaram Chettiar.

(12) M/s. South East Asia Shipping
Co. Ltd.,, Bombay,

{13) M/s. Sardar Bagaya{ Sahakari
Shipping Mandal, Bardoli.

'14) M/s., Bombay Shipping Co.
1.td., Bombay.

The vessels have been acquired main-
ly from the United Kingdom, West
‘Germany, Norway, Sweden, Holland
and France.

Beas Control Board

3817 Shri Ram Krishan Gupta:
* 7 Shri Rameshwar Tantia:

Will the Minister of Irrigation and
Power be pleased to state the nature
of decisions taken at the first meeting
of Beas Control Board held at Udai-
pur on the 19th March, 19617

The Deputy Minister of Irrigation
and Power (Shri Hathi): The impor-
tant decisions taken are indicated be-
Jow:—

procedure and
Board

(1) The rules of
busin.ess of the Beas Control
were approved,

(2) The distribution of work bet-
ween the Board and its Standing Com-
mittee was approved. The major
policy decisions will be taken by the
Board while the Standing Committee
will concern itself with the day-to-day
problems.

(3) There should be a  full-time
Financial Adviser for the Project.

(4) The Master Plan and the loca-
tion of the township for housing the
labour and staff for the Beas Dam
was considered, The Board requested
the Irrigation & Power Minister of
Punjab and the Rajasthan Minister for
Beas Project to visit the proposed site
with a representative of the Central
Government in ordef to advise on the
suitability of the site.

376(Ai) LSD—3

(The site was visited on 26th March,
1961 and a decision taken).

(5) In the matter of recruitment of
unskilled labour first preference should
be given to the persons displaced from
the Talwara township and the area to
be covered by the Dam. In the case
of skilled and semi-skilled workmen,
first preference will be given to the
personne] retrenched from Bhakra and
second preference to the oustees. Suit-
able educational, medica] and other
facilities will also be provided for the
oustees.

Tughlakabad Marshalling Yard

3818. Shri Ram Krishan Gupta: Will
the Minister of Railways be pleased
to state:

(a) whether the construction work
of Tughlakabad Marshalling Yard has
been completed; and

(b) if not, the approximate time
by which it will be completed?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) No.

(b) The work is expected to be com-
pleted in a year’s time.

Recruitment of Class IV Employees

3819. Shri Eacharan: Will the Min-
ister of Railways be pleased to state:

(a) whether the recruitment for
the 400 class 1V vacancies out of
which 100 wecere reserved for Sche.
duled Castes and Scheduled Tribes on
the traffic side of the Olavakot Divi-
sion, Southern Railway, has been com-
pleted;

(b) how many times the applica-
tions were invited and the number of
applications received on cach occae-
sion;

(c) whether any actlon has beenm
taken on these applications at any
time; and

(d) if not, the reasons therefor?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) No.
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(b) Two times, once for filling 100
vacancies and later for filling 300
vacancies. In all 60 posts were re-
served for Scheduled-Castes and
Scheduled-Tribes, 554 applications

‘

were received on the first occasion and
11,676 on the next.

(c) No.

(d) Consequent on the drive for
economy, fresh recruitment has been
stopped except where it becomes un-
avoidable. Most of the vacancies have
been filled by staff rendered surplus
elsewhere.

Departmental Examination for P. & T.
Clerical Posts in Madras Circle

3820. Shri Elayaperumal: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) how many postmen were allow-
ed to sit for the departmental exami-
nation for the clerical posts in Madras
Circle division-wise, in 1959 and 1960;

(b) how many Scheduled Caste
candidates were allowed to appear for

the above-said examination in 1959
and 1960;
(c) how many Scheduled Caste

candidates were selected;

(d) how many were rejected; and

(e) what were the reasons for re-
jection?

The Minister of Transport and Com-
munications (Dr. P, Subbarayan): (a)
to (e). Two statements giving the re-
quired information are placed on the
Table of the House. [Placed in Lib-
rary. See No. LT-2893/61].

Development of Imphal Town

3821, Shri L. Achaw Singh: Will the
the Minister of Health be pleased to
state:

(a) whether a blue-print of the
future expansion and development of
the growing Imphal Town has been
prepared for its planned and co-
ordinated improvement; and
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(b) if so, who has prepared such a
blue-print?

The Minister of Health (Shri Kar-
markar): (a) and (b). No. detailed
survey of Imphal Town has yet been
made. But the Central Public Works
Department are of the opinion that the
only possibility of future expansion is
at Lamphalpet for which necessary
plans have been prepared by the
C.P.W.D,

T.B, Clinics at Imphal

3822. Shri L, Achaw Singh: Will the
Minister of Health be pleased to state:

(a) whether it is a fact that g T.B,
cxpert has beenappointed in the T.B.
Clinic and hospital at Imphal; and

(b) if so, when?

The Minister of Health (Shri
Karmarkar): (a) and (b). in
1959-60, one MBBS, doctor pos-

sessing the D.TD. qualification was
appointed in the T.B. Hospital. He is
now in Delhi and is preparing for the
M.D. Examination, The B.C.G. Offi-
cer, who is a Licentiate in medicine
and has experience of work in this
speciality, is now in charge of this
Hospital,

Land Revenue Arrears in Manipur

3823. Shri L. Achaw Singh: Will the
Minister of Food anq Agriculture be
plecased to state:

(a) whether any improvement in
the collection of land revenue arrears
in Manipur has been made; and

(b) the amount of arrears so far

collected?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) and (b).
Necessary information is being collect-
ed and will be placed on the Table of
the Sabha as soon as available.

Right Bank Power House at Bhakra

3824 Shri Ajit Singh Sarhadi: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether it is a fact that the
construction of the Right Bank Power
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House at Bhakra has been delayed
due to repairs and work in the Left
Bank Power House; and

(b) if so, the delay envisaged?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) No,

(b) Does not arise,

Warehouses in Punjab

3825. Shri Ajit Singh Sarhadi: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether Central Warehousing
Corporation has set up any warehouses
in Punjab;

(b) if so, the location thereof; and

(¢) whether any warehouses have
been constructed in the State of Pun-
jab up till now?

The Deputy Minister of Food and
Agriculture (Shri A M. Thomas): (a)
Yes, Sir,

(b) Moga,
(c) No.

Wheat in Punjab

3826, Shri Ajit Singh Sarhadi: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether any stocks of wheat out
of buffer stock being maintained are
stored in Punjab; and

(b) if so, the quantity being kept
there and the location of its storage?

The Deputy Minister of Food and
Agriculture (Shri A M. Thomas): (a)
No, Sir,

(b) Does not arise.

Training of Primary School Teachers

3827 Shri Ram Saran: Will the
Minister of Community Development
and Co-operation be pleased to refer
to the reply given to Unstarred Ques-
tion No, 1354 on the 23rd August,
1960 and state the progress made so
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far regarding conversion of peripatetic
camps for training of Primary School
teachers into their regular training
course?

The Deputy Minister of Community
Development and Co-operation (Shri
B. S. Murthy): A scheme has been
worked out and is under finalisation,

Filaria

3828. Shri Ram Shankar Lal: Will
the Minister of Health be pleased to
state:

(a) the areas affected by filaria;

(by whether any specific remedy

has been found for the same;

(c) whether the charts depicting the
“life cycle of filaria parasites” are be-
ing shown; and

(d) what other steps are being taken
to combat this disease?

The Minister of Health (Shri Kar-
markar): (a) Filariasis is prevalent in
varying degrees in the  States of
Andhra Pradesh, Assam, Bihar, Guja-
rat, Kerala, Madras, Madhya Pradesh,
Maharashtra, Mysore, Orissa, Uttar
Pradesh, and West Bengal as well as
in Andaman & Nicobar Islands and
Laccadive, Minicoy & Amindivi Is-
lands.

(b) No,

(¢) The documentary .ife cycle of
filaria parasites is being finalizeq by
the Ministry of Information & Broad-
casting and will be distributed there-
after.

(b) Anti-parasitic and anti-mos-
quito measures are being taken to
combat this disease.

Wind Mill at Roshanpur

3829, Shrimati Maimoona Sultan:
Will the Minister of Community Deve-
lopment and Co-operation be pleased
to state:

(a) whether a Wind Mill at Roshan-
pur in the Najafgarh Development
Block has been lying idle since its
installation in 1954;
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(b) if so, what was the reason for
the same;

(¢) whether the Delhi Administra-
tion is taking steps to put it into ope-
ration now; and

(d) if so, the nature thereof?

The Deputy Minister of Community
Development and Co-operation (Shri
B. S, Murthy): (a) to (d). The Wind
Mill was installed in the year 1957-58
and is lying idle due to mechanical
defects. Since it is considered beyond
repair, steps are being taken to remove
the Wind Mill.

Death of an Electrician in Agartala

3830. Shri Bangshi Thakur: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether it is a fact that when
engaged in repairing electric wiring,
Indrajit Deb Barma, an electric sup-
ply worker of Agartala, Tripura, died;

(b) if so, whether any enquiry has
been held to probe into the matter;

(c) if so, the resul{ thercof;

(d) if not, the reasons therefor; and

(e) whether his distressed family

has been paid due compensation or
not?

The Deputy Minister eof Irrigation
and Power (Shri Hathi): (a) Yes.

(b) Yes,

(c) The accident took place as the
deceased apparently lost balance
while working on the pole, and fell
down. The line was not live, as it
was under construction.

"(d) Does not arise,

(e) The matter is still under enquiry
and whatever compensation is award-
ed by the Commissioner appointed
under Workmen’s Compensation Act,
,Wwill be paid,
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Break-down in Power
Agartala

Supply in

3831, Shri Bangshi Thakur: Wil] the
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that of late
due to failure of electric power supply
great inconvenience is being felt in
Hospitals, Telegraph Office, Telephone
Office etc., in Agartala, Tripura; and

(b) if so, the measures adopted so
far to remedy this?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes. The
failures were due to inadequate gene-
rating capacity, and some defects in
the transmission line equipment,

(b) Two new generating sets of 300
KW each have been installed, and
are under trial. Defects in the trans-
mission line equipment are Dbeing
rectified.

General Survey Operation in Tripura

3832, Shri Dasaratha Deb: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the tota] number of complaints
received from the public against sur-
vey and settlement operation person-
nel of Tripura Administration since
the present general survey operation
started in Tripura;

(b) the nature of these complaints;
and

(¢) the steps taken to eliminate such
complaints?

The Deputy Minister of Agriculture
(Shri M, V. Krishnappa): (a) to (c).
The necessary information is being
collected and will be placed on the
Table of Sabha as soon as available,

Price of Rice in Tripura

3833. Shri Dasaratha Deb: Will the
Minister of Féod and Agriculture be
pleased to state:

(a) the highest and lowest price of
rice in Tripura during the first part of
1961;
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(b) whether the price is on the in-
crease;

(c) the reasons for such high price;
and

(d) the steps taken to bring down
the price?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): (a).
The highest and lowest prices of rice
in Tripura during the first threc
months of 1961 werc Rs. 30/- and Rs.
15|- per maund respectively.

(b) No, Sir, the average price in Tri-
pura is really on the decrease.

(c) The highest prices have been
largely in Amarpur sub-division where
the crops were damaged by storm in
October '60 and also by pests. The in-
flux of tribal familses from Chittagong
into this sub-division further aggra-
vated the position.

(d) In order in arrest the rise in
prices and to afford relief to the peo-
ple fair price shops have been opened
and rice is being issued to the con-
sumers through these shops at Rs. 18-
per maund.

Education of Women in Medical
Sciences

3834. Shrimati Maimoona Sultan:
Will the Minister of Health be pleased
to state:

(a) whether there is any scheme
under the Third Five Year Plan for
encouraging education of women in
medical sciences in order to solve the
present shortage of medical practi-
tioners and nurses in the country;

(b) if so, how many women doctors
and nurses are expected to be trained
under the scheme; and

(c) what are the figures showing the
requirements and availability of these
personnel in the country at present?

The Minister of Health (Shri Kar-
markar): (a) There is no separate
scheme for encouraging medical edu-
cation for women as such during the
Third Flve Year Plan period. The

allocations made in the Third Plan for
medical education and training of
nurses and other ancillary staff will
be available both for men and women
candidates. A larger number of women
are now seeking admission to the
medica] colleges and in order to ecn-
courage them to join medical and
nursing colleges for under-graduate
and post-graduate courses, scholar-
ships are awarded. In many of the
medical colleges, seats have been re-
served for women candidates. The
number of seats reéserved for women
candidates in various colleges varies
from about 20 per cent to 50 per cent.
In order to encourage the training of
nurses in the country, the Government
of India are offering financial assist-
ance to the State Governments and
private institutions for training nurses
and auxiliary nurse-midwives. The
following are the schemes which have
been recommended for inclusion in the
Third Five Year Plan for the training
of various categories of nursing per-
sonnel:—

(i) Public health integration into
basic course i nursing.

(ii) Training of auxiliary nurse-

midwives.
(iii) Development of a field for
training in public health

nursing.

(iv) Course in public health nurs-
ing in each State.

(v) Course in public health nurs-
ing supervision.

(vi) Course in ward management
and teaching.

(vii) B.Sc. course for qualified nurs-
es.

(viii) Course in paediatric nursing.

(b) and (c). Information about the
number of female doctors and nurses
to be trained during the Third Plan
period, the number requirad and the
number available are still under com-
pilation in the Planning Commission.
1t is estimated that by the end of the
Third Five Year Plan, as against the
requirement of 15,000 women doctot's,
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there will be about 10,640 women doc-
tors. As regards nurses, it is expected
that about 20,000 nurses and 30,000
auxiliary nurse-midwives will be
trained during the Third Five Year
Plan. According to the tentative esti-
mates, by the end of the Third Five
Year Plan, 66,000 nurses and 60,000
auxiliary nurse-midwives will be re-
quired in the counfry.

Price of Rice and Paddy in Orissa

3835. Shri Chintamoni  Panigrahi:
Will the Minister of Food and Agri-
gulture be pleased to state:

(a) the present price of rice and
paddy per maund prevailing in the
different districts of Orissa;

(b) whether it is a fact that the
price of paddy has fallen to Rs. 8 per
maund in comparison to Rs. 12 pre-
vailing last year; and

(¢) if so, what steps Government
are now proposing to resist this fall
in prices of rice and paddy to such a
low level?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): (a)
The price of common rice in Orissa
now ranges between about Rs. 14 to
17 per maund and of paddy Rs. 8.50
to Rs. 11|- per maund.

(b) and (¢). Owing to very good rice
crop in Orissa and West Bengal, the
prices of rice and paddy have declin-
ed this year, but they are not unduly
low. The Government of India, how-
ever, are considering the question of
purchasing surplus raw rice in Orissa
which will help in stabilizing the
prices at suitable levels.

G.T. Express Halt at Vidisha (M.P)

3836. Shri Birendra Bahadur Singh-
ji: Will the Minister cf Railways be
pleased to state:

\a) whether it is a fact that the halt
of Grand Trunk Express at Vidisha
(Madhya Pradesh) has lieen curtailed
(Madhya Pradesh) has been curtailed
with effect from the 1st April, 1861;

(b) if so, the reason thereof?
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The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes,
of only No. 16 UP New Delhi-Madras
Grand Trunk Express.

(b) There have been persistent de-
mands from the public for the accele-
ration of the Grand Trunk Express
trains and also for the arrival at and
the departure from Madras Central at
convenient timings to enable passen-
gers to reach Madras jn time for lunch
and leave Madras after taking lunch.
This was only possible by deletion of
some of the halts ay stations where the
traffic dealt with by these trains was
not heavy. An analysis of the traffic
dealt with at Vidisha revealed that
the traffic offering at the station by
these trains was for short distances
such as Bhopal ete. for which an
alternative {rain jis available from
Vidisha to Bhopal Stoppage of No.
16 UP G.T. Express was therefore de-
leted from 1-4-1961. The halt of No.
15 Dn. Madras-New Delhi Grand
Trunk Express at Vidisha has how-
ever been retained to enable  pas-
sengers to enter and leave the dining
car. Advantage has been taken of
this to permit booking of passengers.

Central Postal Circle

3837. Shri Birendra Bahadur
Singhji: Will the Minister of Transport
and Communications be pleased to
state:

(a) whether it is a fact that the
jurisdiction of the Central Circle of
the Posts and Telegraphs has been
extended over a larger area of Madhya
Pradesh;

(b) how many districts of Madhya
Pradesh were under the P. & T. Cen-
tral Circle before; and

(c) the number of new districts
brought under it now?

The Minister of Transport and Com-
munications (Dr. P. Subbarayan): (a)
Yes.

(b) 25.
(c) 18. ‘ !
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Resignation by Research Officers in
LARI

Shri Inder J. Malhotra:
3838’{ Shri Bahadur Singh:
Will the Minister of Food and Agri-

culture be pleased to state:

(a) the number research officers
who resigned from Indian Agricultural
Research Institute, New Delhi during
the last two years; and

(b) what were the reasons for their
resignations?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) and (b).
One Class 1II officer resigned due to
private reasons.

Thirty-nine members  of Research
staff also resigned during the period.
The rcasons in their cases were for
pursuing higher studies or securing
jobs elsewhere or for private reasons.

All India Institute of Medical Sciences

Shri Inder J. Malhotra:
Shri Bahadur Singh:

Will the Minister of Health be
pleased to state:

(a) whether it is a fact that some
Doctors resigned from the service of
All India Institute of Medical Scien-
ces, New Delhi;

3839.

(b) if so, number of such doctors
who resigned from the Institute dur-
ing the last two years; and

(c) the rcasons for their resigna-
tions?

The Minister of Health (Shri Kar-
markar: (a) Yes, Sir.

(b) 23.

(c) (i) For study abroad (10)

(ii) Family circumstances (4)

(iii) Institute’s refusal to forward
application (1).

(iv) to take up jobs elsewhere (4)

(v) for further studies|training (2)

(2;"1) without assigning any reasons

Electricity Department in Orissa

3840. Shri Chintamoni Panigrahi:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is g fact that none
of the employees now working in the
electricity department in Orissa has
been made permanent so far;

(b) whether it is a fact that the
electricity department in Orissa has
been formed for the last seventeen
years;

(c) the total number of employees
working in the department; and

(d) the total number of employees
who have been made permanent in
their services in the department so
far?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) to (d).
The information is being collected and
will be laid on the Table of the House
in due course.

State Electricity Board of Orissa

3841. Shri Chintamoni Panigrahi:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the State Electricity
Board for Orissa has been formed;

(b) whether the Chief Engineer of
the Electricity Department of the State
has been taken in as a member and
Secretary of this Board;

(c) whether it is a fact that he has
shares in the Calcutta Electricity Com-
pany, Cuttack Electricity Company
and Patna Electricity Company; and

(d) if so, the steps proposed to be
taken in the matter?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes.

(b) The Chief Engineer, Electricity,
Orissa, has been appointed as a mem-
ber of the State Electricity Board, and
is not its Secretary.
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(¢) and (d). The Chief Engineer,
Electricity, Orissa, has informed the
State Government that he holds 50
equity shares in the Calcutta Slectric
Supply Company, and his wife holds
100 equity shares in the Patna Electric
Supply Company. This information
came to the notice of the State Gov-
ernment only after the constitution of
the Board. The Statc Government
Engineer from the membership of
the Board in accordance with the
have decided to remove the Chief
provisions of the Electricity (Supply)
Act, 1948.
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Irrigation in Orissa

3843. Shri Chintamoni Pangrahi:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the proposed new divi-
sions in the irrigation wing have
been opened in Orissa by now for ex-
pediting construction of irrigation pro-
jects;

(b) if so, how many and the places
where these new divisions have been
opened; and
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(c) if not, when they are going to
be opened?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) to (c).
The following construction divisions

are reported to have been opened

with effect from the dates noted

against each:

Name of the Division o Date
from
which
opened

1. Salandi Division 11, Bhadrak 16-8-6¢
2. Salandi Mcchanical Division

Hadgarh . 23-12-60
3. Bhimkund Irrigation Division,

Anandapur 26-12-6C
4. Kalahandi Hydro-Power Divi-

sion, Bhawani Patna 19-12-60

In addition to the above, the Gov-
ernment of Orissa propose {o open
Balimela Circle with three divisions
thercunder including one mecchanical
division during the current financial
year.

FaT MWW & qFaw fasi & T aun
aw # gfauw
3I5¥Y, st W @ T af
qEA qqn wAX FA Ag Fq AT FO
F@ fF

(F) ad ge%o—%¢ H IAT =W
¥ oty faeit waty sawwrRt, fogd-
T, W|WAGA,  TAE, QA
freYenmg, sewter B AT ¥ -
fo Tl o AT SR, Aot
fowrin So-sdeR, fowrim 99-
JFOR, FEAVfAH AN FEiAw,
AR TFET W R @ T

(') =t v fom-f el o=
Y FUwy 9 5y T ;6K

() T e8¢ F e

gfawd =7 fast ¥ fea-fem oural &
& s 7



13585 Written Answers VAISAKHA

qhigR o @I SNEQ § O
dN (sh T AEme) ¢ (F) A
(7). 1 *F W % faEm-ay ™
fear war & | (JmFwa & @ T
& Ao o A —wa¥/Q)

(@) foar ddae & 910 29-
I FEET )

g% 3R | wrA e
YL, W} g TT: T A

Y a7 AATA X FAAGT FF

(#) I a=dfa@ AR
FTMEAT 7 OTAA qEATL Ay A4 X,
fag ¢ A fAAeTF (70 3AUET)
fraas 2;

() Fo1 AR 7 Fw AwfEa
At u7 fara 4 7Y 37 DT AR
T &Y FAIAAT I FIF 37T 9

(a7) 7ar Wa zIAET FAT T 270
fa mar 2, :

(7)) T AT T F /YT AT
@ g ¥ F1W frav mm §; s

() 773 & wamwy § =7 fra
A AT ?

T TN (st angeers &)
(F7) Azt

(@) vzt
(w) rar

(9) T& wqr7d 59 94 & gy o
fis fafa-fa Yeqt ( Law lnlpectorsl)
#1399 #Y 91X § qFHT K G FA
X AT | F-wEA 3 T 7 F I/F
o9q fET & @ w3 grm fa gaEwi
# G 1 31 WS AR AT Q9
fear a3« 37 9wz fo fafa-fadersY
® A=A & F99 gy 1@, 3T AG

5, 1883 (SAKA) Written Answers 1358¢

T8 oy o7 7r @ o 907 Fratem §
aara gae fafafadest & fimy ster
& | faffirdies ¥ 31w 1 790 1A &Y

«

nie
fafey Fréwey & wm

§—- HEAqH qFTHT &Y JAQTE
# faq naran § ;AT 7By

2—NFIA Y JFaTE ¥ wAQ
TAAT § 17 FEhiAT §F HT
7T AR TRT § mmE &
&9 T ITFT ALREAT FAT |

P TIalAT A argT gRO
FALH 7 FAYITT GIOT T F
AT | TR 7 qETS
(auk Fiftarc e o) i

¢—FNFT F FJFE AFEHI  F
aggYar ¥77 % o0 aE=Ee
FTAT |

Y——7FMAF A7 T IHFCH K9
77 Ta1E FAT R F A
WA e, ofem e
CRASE-CRUlE U CASR 1 S B
TENA TIAT |

(——fiTm TwRHT A7 Fm AR F
g8 W g AATAAT & 7
IFFT qF A FTIAT |

—TFEHT K T T 77 O
g & fau 991 51 o
gr &Y may fergat #1 aIwA
FEAT A ATARGEFATAATL
fafy e (Luw Auimnt)
F ®7 A qwE< # qaxei
g grfegg F19 FET

(%) m= &t qean 9Tt & ol
FRMT TF T« /)T T=R¥FST F1
fea a2



13587  Written Answers

Eradication of Venereal Diseases

3847. Shri P. C. Borooah: Will the
Minister of Health be pleased to
state:

(a) whether there is a comprehen-
sive scheme for the ecradication of
-Venereal Diseases (like Syphilis)
under the Third Five Year Plan, treat-
ing it as a National Health problem;

(b) if so, what is the cost of the
scheme; and

(c) what are the figures showing
the incidence of Venereal Diseases in
the different States at the beginning
and the end of the Second Five Year
Plan?

The Minister of Health (Shri Kar-
markar): (a) and (b). Although the
control of Venereal Diseases has not
been includeqd in the Third Five Yecar
Plan as a national health programme,
most of the State Governments have
made provision in their Third Five
Plans for the continuance of the Vene-
real Diseases clinics established dur-
ing the First and Second Plans and
for the starting of new ones. The ex-
act provision made by the various
State Governments is not known but
the following figures have been recom-
mended by the Working Groups for
inclusion in the State Third Five Year
Plans:

(Rs. in lakhs)

Andhra Pradesh .. 8.00
Maharashtra .. 10.00
Bihar . 5.00
Madhya Pradesh .. 10.00
Rajasthan .. 2.00
Punjab .. 1.00
Jammu & Xashmir .. 5.00
Kerala .. 10.00
Assam .. 1.00
Mysore .. 5.00
Madras .. 5.00
Himachal Pradesh .. 3.30
Delhi .. 457
Tripura .. 186
Manipur .. 100
Pondicherry .. 032
Laccadive, Minicoy

# & Amindivi .. 030
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(c) Reliable statistical information
is not available about the incidence
of Venereal Diseases in the various
States.

Doubling of Yerrupalyam-Vijayawada
Track

3848. Shri T. B. Vittal Rao: Will
the Minister of Railways be pleased
to state:

(a) what is the actual amount
spent by the end of March, 1961 out
of the sum of Rs. 10 lakhs provided
in the budget for 1960-61 for works
in connection with the doubling of
track between Yerrupalyam and
Vijayawada on Central Railway; and

(b) the nature of work for which
the amount was spent?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) Rs.
19-56 lakhs have been spent to end of
March 1961.

(b) For survey and procurement of
materials such as permanent way, and
construction plants and machinery.

Supply of Electricity to Agriculturists

3849. Shri Braj Raj Singh: Will the
Minister of Irrigation and Power be
pleased to state:

(a) what has been the progress
with regard to the supply of electric
energy to agriculturists at reduced or
concessional rates in the country;

(b) how much energy was supplied
during the last financial year through-
out the country to agriculturists; and

(c) estimated benefits in money ac-
cruing to agriculturists as a result of
supply of energy at concessional rates?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) No
scheme for supply of power at reduc-
ed or concessional rates for agricul-
tural purposes is in force; but State
Electricity Boards have fixed compara-
tively low rates for supply of power
for irrigation pumping.

(b) 727 million KW during the year
1959-60. The flgures for the year
1960-61 have not so far been compiled.

(c) Voes not arise.
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Irrigated Lands

3850. Shri Braj Raj Singh: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the estimated total area of irri-
gated land at the end of the Third Five
Year Plan;

(b) the total area to be brought
under cultivation by the end of the
Third Five Year Plan:

(c) the estimated area at the end of
the Third Five Year Plan which could
at any time be brought under irriga-
tion: and

(d) by what time all the cultivated
areas which could be brought under
irrigation will be brought under irri-
gation?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) and
(b). The net cultlvated area in the
country assessed in 1954-55 was 343
million acres. At the end of the Third
Five Year Plan it is anticipated that
an arca of 45'5 million acres will be
brought under irrigation from Major
and Medjum Irrigation Projects.

(c) and (d). An additional area of
13'0 million acres is likely to be
brought under irrigation from Major
and Medium Irrigation Projects during
the Third Plan period. For topogra-
phical and other reasons, it is not
possible to bring all the cultivated area
under irrigation. However by end of
the 5th Five Year Plan (1975-76), it
may be possible to bring about 85 to
90 million acres under irrigation from
major and medium irrigation projects.

Coal siding near Kishanganj Colony
Delhi

3851. Shri Rajendra Singh: Will the
Minister of Railways be pleased to
state:

(a) whether a coal siding is locat-
ed near the Delhi Kishanganj Rail-

way colony on Northern Railway;
and

(b) it so, whether it is in accor-
dance with the instructions of the
Railway Board?

The Depuaty Minister of Railways
(Shri S. V. Ramaswamy): (a) There
is no’specific coal siding here and coal

is unloaded on line number 24 which
is at a distance of about 240 feet from
the nearest block of staff quarters.

(b) Does not arise.
TWE g dRTQ W, AW

YR, o T fag T ;. w®
TR Y T qGF FYFA A F

(%) vaarm, wg e F aFE
¥ graT Axvzd #RAT H raq e
g o~ o aq 7 UF 21T TFHH

FTIEE

(}a) wa fEAq woTT § A1 w09-
7T F wEt & A ) 717

(w) foga dra aqt ¥ g7 =AET
& gt A #1 GfAAy A gfam
gforrs 71 ?

TE I (A g at)
() FFT 3, LT 2

(@) Tenw | &€ A€l 7 UL
# U AT FEEs § € @

() ag AT
TIATH . (&Y o—YE o ¥ T |
98Ys—-48 e wfasre |
eYe—So ot i
o AT 2eue-us =8 fowa
gevs—48 ot Nfawma
yeve—so oy wfama
T | qane-us Y= wfawa

geyc—ye w2 gfama
geye-go *

*Peye-so # grf e alrT EY
gt WifF teu=—ue ¥ g7 o Ay ag
LT A< FHEY T a7 faar v
qr1



13591 Written Answers

T QT ARTQ T W, T
ELTERE L O G S 1 (R )
¥R w7 72 T 1 FAT A 0%

(%) afF=w I & TGAT & AT
GHEN vHw F WaT ¥ (A9 fHaAT 99-
TforwqrrT w1 9% 25 A/

() 3% 93T &1 fa-Frd F9
& AE foar S s 2

T Iw (s g at)

(F) ATAT 2 50 MEAET |

(@) = 28%y § A9 e fra
T E |

APRIL 25, 1961

Written Answers 13592'

qfrew Io& g3 fnwim e sraear

3sRY. o we feg owe o T
I ) gg qETE AT 59T F4 1%

(%) afzsw y@x = faa-foa
arfeat ¥ faania Widd sgaw T 8, 7
FEMEE T TETE AT AT §; AW

(@) faanfia W5 =ageq7 ;M7
g § wfy gra fagar arg ogar
arfa g v

e ITHA (o T at)
(F) ST (/)07 A TAT A7F 97
T AT § |

FITH-ATA

sfagr wag @y grid
FT FAATH

{——R Y TTRA/R & A Fras——AdT feoedt qramas waam= . Wy wr  (grfa) )

R—R3 TrEA/R¥ ¥ FFaE——{IeT ST TEFE

3—— & TII[R0 I TAE——AFUZA TFIHT

¥——3 Tred ¢ 7q wieae a

¥,6¥0 T (1f) |
¥, 9¥0 &9 (1f7) |

Yoo ®AF (FATH) |

Examination for Postal Inspectors

3855. Shri Ram Garib: Will ‘lhe
Minister of Transport and Communi-
cations be pleased to state:

(a) whether it is a fact that an
examination for recruitment to the
posts of Postal Inspectors was held
in November, 1960; and

(b) if so, by when its result is ex-
pected?

The Minister of Transport and
Communicationg (Dr. P. Subbarayan):
(a) Yes.

(b) Shortly.

Delhi Milk Scheme

3856. Shri Ram Garib: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Government have re-
ceived any representation for starting
a milk depot to cater to the needs of
the residents of Rajpur/Under Hill
Road in the Civil Lines area; and

(b) if so, the decision taken there-
on?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) and
(b). The demand for opening of new
Depots ig received from time to time
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from different parts of the city. It is
difficult to meet all such demands
which have to be regulated in relation
to the avilable suply of milk. The
cases of Rajpur Road/Under Hill Road
areas will be considered along with
others at the appropriate time.

Advertisement on Railways

g5y J Shri Bahadur Singh:
9%%% A shri Inder J. Malhotra:

Will the the Minister of Railways
be pleased to state:

(a) the income derived from com-
raercial advertising on various zonal
Railways in 1960-61;

(b) whether all the possibilities to
cxploit the Railway media to increase
this income have been cxplored;

(c) if so, what steps have been
taken so far;

(d) whether the scale of the offi-
cers in charge of commercial adver-
tising in the various zoncs of the
Railways have been upgraded;

(e) whether there is any disparity
in any zonal Railway in the above
mentioned grades;

(f) if so, the reasons therefor; and

(g) whether there are any proposals
to bring about uniformity?

The Deputy Minister of Railways
(Shri S, V. Ramaswamy): (a) The
details of income are given below:

1960-61

1. Western Railway 5,73,182
5. Central Rajlway 3,68,024
3. Southern Railway ¢ 4,03,803
4. Northern Railway 5,03,973
5. North-Eastern Railway 83,881
6. Northeast Frentier Railway 47,600
7. South Eastern Rly. 1,17,258
8. Eastern Railway 2,34,301
TorAL 23,32,022

(b) Yes Sir. These are being ex-
plored; it is a continuous process.

(c) The following steps have been
taken to develop commercial advertis-
ing revenue.

(i) a sustained drive is .be'mg
maintained by the Railways

13594

to develop commercial adver-
tising revenue. Besideg offer-
_ing space in railway premises
for such media as boards,
posters, neon signs etc., new
advertising media are also
being offered to prospective
advertisers. The new media
are sides of wagons, back of
passenger tickets, panels in-
side railway carriages, bottom
space on parce] and goods in-
voices etc.

(ii) the leading advertising agen-
cies and canvassers are being
encouraged to bring commer-
cial advertising business to the
railways, by offer of attractive
commission to them on such
business.

(iii) rates of various media have
been standardised in the in-
terest of uniformity of pract-
ice wherever such standardi-
sation is possible. At the Rail-
way Board’s level, a strict
watch is being exercised to en-
sure that the Railways are
making all efforts to maximise
revenue from commercial
advertising.

(d) Yes Sir. The post of Commer-
cial Advertising Officer has been up-
graded on certain Railways.

(e) On the Southern and Western
Reilways the Assistant Officer’s post
has been up-graded to senior scale.
On the Eastern, Central and South
Eastern Railways, separate senior
scale posts have been sanctioned. On
the South Eastern Railway, howevgr.
the post is being operated in junior
scale/class II grade. On the North-
Eastern and Northern Railway the
posts have been sanctioned in junior
scale/class II

On the North-east Frontier Railway
no post has been sanctioned.

(f) The grades of these posts were
determined on consideration of the
volume of work and degree of res-
ponsibility attaching to them.

(g) No.
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Telephone connections in
Visakhapatnam

2858, Dr. Vijaya Ananda: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) how many applications for
ielephone connectiong were received
in 1960 and 1961 in Visakhapatnam;

(b) how many tclephones were

installed; and

(c) how many remains to be install-
ed?

The Minister of Transport and Com-
munications (Dr. P. Subbarayan): (a)
150 between January 1960 and March
1961.

(b) 88.
(c) 62.

Blood Donations

3859. Shrimati Maimoona Sultan:
Will the Minister of Health be pleased
to state:

(a) the quantity of blood donated in
the country in each of the years 1958,
1959 and 1960 through Government
Hospitals; and

(b) how much of it was utilised In
each year?

The Minister of Health (Shri Kar-
markar): (a) and (b). The infor-
mation is being collected ang will,
when available, be laid on the Table
of the Sabha.

1.A.C. Freight Charges

3860. Shri Bangshi Thakur: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether it is a fact that the
1.A.C. is contemplating to increase the
freight charges to and from Calcutta-
Agartala; and

(b) if so, the reasong therefor?

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a) and (b).
The question is under consideration of
the Corporation.
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPOR-
TANCE

AcCIDENT IN Power HOUSE OF BHAKRA
Dam

Shri P. C. Borooah (Sibsagar):
Under rule 197 1 beg to call the atten-
tion of the Minister of Irrigation and
Power to the following matter of
urgent public importance and I re-
quest that he may make a stalement
thereon : —

“Recent accident in the Power
Housc of Bhakra Dam resulting
in the death of two workers and
injurie; to many others.”

The Deputy Minister of Irrigation
and Power (Shri Hathi): There was
an accident involving a painting trol-
ley in penstock No. 4 at the left Bank
Power House at Bhakra at about
10 p.m. on 9th April, 1961. The pen-
stocks are steel pipes of 700 ft.
length and 5 ft. diameter, These are
Jaid at a step sleep from the up-stream
face of the Dam to the Power House
to take the water to the turbines. The
penstocks are painted with the help
of a special trolley which runs up and
down, on the inside, of the pens'ock
by means of winchs. Similar trollerys
have been successfully used in other
penstocks for quite some time. In
fact, the painting of three penstocks
out of the five has since been comple-
ted. Two of these penstocks for the
two units which have been commis-
sioned, are already carrying water to
the turbines. The accident is reported
to have occurred while the trolley
was being shifted from one position
to another, The trolley slipped and
roled down the penstock for a distance
of about 300 ft. and caused injuries
on the way to 24 persons working in
the penstock. Shifting of such trol-
leys, however, is a normal feature and
is reported to have been resorted to
time and again in the past. The ac-
cident has nothing to do with the
Power House itself or any structure
of the Dam.

The injured workmen were rush-
ed to the hospita] immediately. In-



12§97 Papers Leid VAISAKHA 5, 1883 (SAKA) Orissa State Legislature 13598

on the Table

juries to {wo of them proved fatal.
The condition of one is still serious
while another has rallied round and
is considered to be out of danger. The
remaining persons suffered minor in-
juries Of all the injured workmen,
16 have since been discharged from
the hospital, leaving only six who
are still undergoing treatment,

There is no damage to any structure
of the Power House or the Dam.
Painting work is proceeding normal-
ly.

A Comittee consisting of the Direc-
tor, Construction and Plant Designs,
Bhakra Dam and two execcutive en-
gineers jis conducting an enquiry into
the cause of the accident. Compen-
sation will be paid to the families of
the deceased and injured workmen at
double the amounts admissible under
the Workmn’s Compensation Act.

I share with the House our deep
concern on the unfortunate happen-
ing leading to the loss of two lives
and injuries to others. The General
Manager, Bhakra Dam, has been asked
to convey our deep sympathie; to the
persons involved in the accident and
the breaved families.

12:05 hrs.
PAPERS LAID ON THE TABLE

ANNuAL Reporr oF DVC aAND AvupiT
REPORT THEREON FOR THE YEAR
1959-60

The Deputy Minister of Irrigation
and Power (Shri Hathi): On behalf of
Hafiz Mohammed Ibrahim, I beg to
lay on the Table a copy of Annual
Report of the Damodar Valley Corpo-
ration and Audit Report thereon for
the year 1959-60 under sub-section
(5) of section 45 of the Damodar
Yalley Corporation Act, 1948. [Placed
in Library. See No. LT-2880/61].

NOTIFICATION UNDER EMPLOYEES’
ProvipENT FUNDS AcT

The Deputy Minister of Labour
(8hri Abia AH): I beg to lay on the
Table a copy of Notification No. GSR.
535 dated the 15th April, 1961, making
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certain amendment to Schedule I of
the Employees’ Provident Funds Act,
1952, under sub-section (2) of section
7 of the said Act. [placed in Lib-
rary, Sece No. LT-2881/61].

—

12.06 hrs,

STATEMENT RE: DEMANDS FOR
EXCESS GRANTS (GENERAL),
1958-59

The Deputy Minister of Railways
(Shri Shahnawaz Khan): On behalf
of Shri Jagjivan Ram, I beg to pre-
sent a statement showing the Demands
for Excess Grants in respect of the
Budget (Railways) for 1958-59.

12.06% hrs.

JOINT COMMITTEE ON OFFICES
OF PROFIT

THIRD REPORT

Shri C. R, Pattabhi Raman (Kum-
bakonam) : I beg to present the
Third Report of the Joint Committee
on Offices of Profit.

—

12.07 hrs,

ORISSA STATE LEGISLATURE
(DELEGATION OF POWERS)
BILL

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): I
beg to move :

“That the Bill to confer on the
President the power of the Legis-
lature of the State of Orissa to
make laws, as passed by Rajya
Sabha, be taken into considera-
tion.”

As the House is aware, the President
issued a Proclamation on 25th Febru-
ary, 1961, under which the adminis-
tration of the State of Orissa was
taken over by the President. As the
natura] corollary to it, the legislative
powers of the State Legislative As-
sembly have been vested in Parlia-
ment. Now, oftentimes, questions.
arise either when the Parliament is in
session or when it is not in session, to
have certain Acts passcd as early as
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possible. It is for this purpose that
this Bill has been brought forward, to
delegate the powers of legislation on
behalf of the Parliament, to the Presi-
-dent,

In this connection, we have been
following precedents in a number of
-earlier cases. On four or five oc-
casions, whenever the President had
taken over the administration of
-certain States, the power of delegation
was given -over to him. I may also
point out in this connection that the
President generally consults a com-
mittee which has to be formed in this
respect. Reference hag been made
to such a committee in the proviso to
-clause 3(2) which says :

“Provided that before enacting
any such Act, the President shall
whenever he considers it practi-
cable to do so, consult a committee
constituted for the purpose con-
sisting of fourteen members of
the House of the People nomina-
ted by the Speaker and seven
members of the Council of State
nominated by the Chairman”.

“Therefore, though normally the pow-
-ers are delegated to the President,
stil] except when the matter is of a
very urgent mnature, the President
would consult a consultative com-
mittee as provided for in the above
proviso. Whenever such Bills are
passed and the President makes an
Act after consulting such a committee,
it is open to Parliament to go into the
matter, if they so desire. This has
-also been provided for in sub-clause
(4) of clause 3 where it is stated :

“Either House of Parliament
may, by resolution passed within
seven days from the date on which
the Act has been laid before it
under sub-section (3), direct any
modifications to be made in the
Act and if the modifications are
.agreed to by the other House of
Parliament during the session in
which the Act has been so laid
before it or the session succeeding,
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such modifications shall be given
effect to by the President by enac-
ting an amending Act under sub-
section (2)”.

You are aware that when the presi-
dent had to take over the administra-
tion of the Orissa State, there were
certain Bills pending before the State
Legislative Assembly. In fact, the
House is already aware that the budget
session of the Orissa Assembly had
been called, but within four or five
days, the Ministry there resigned and
the President had to take over the
administration. From the information
at our disposal, there were certain
Bills that would have been con-
sidered by the Assembly had it re-
mained in power and had functioned
in the normal course. The five Bills,
to which reference has been made by
me, were the Orissa Zila Parishad
Amendment Bill 1961, the Orissa
Merged Territories Petition  Writers
(Continuance of Licences) Amend-
ment Bill 1961, the Orissa House Rent
Control Amendment Bill 1961, the
Orissa Sales Tax Amendment Bill
1961 and the Orissa Taxation of
Goods carried by Roads and Inland
Waterways Bill 1960.

In respect of two of these Bills, as
the Legislative Assembly was not in
session, the Government had to issue
Ordinances. So far as I know, the
period of these Ordinance has lapsed
in each case. Therefore, if it be-
comes absolutely necessary, the ques-
tion will have to be considered wheth-
er it would not be advisable to have
what is known as the President’s Act.
B0 these are the matters which will
have to be considered by the Presi-
dent in consultation with the con-
sultative committee.

Secondly, when the administration
is with the President, oftentimes oc-
casions arise when certain Acts have
to be immediately passed. For that
purpose also, the President has to be
given the necessary powers. Normal-
ly, what the President will be doing
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is what he will consult the consulta-
tive committee and then after taking
into account their views, he will have
a President’s Act. But when it be-
come, impracticable to do so, when
the matter is highly urgent then as
an exceptional measure, the Presi-
dent might have a President’s Act. But
in all cases, as per provision already
made in the Bill, the matter has to
be placed before Parliament and it
will be within the right of Parliament
to make such amendment; as both
Houses of Parliament desire.

In this connection, as the House
is aware, the elections are going to
be held in June 1961 in the State.
This Bill has been brought forward
by way of abundant caution, If it be-
comes necessary at all in the course
of the next few weeks, the Presi-
dent’s Act will have to be passed in
the interest, and for the welfare, of
the people of Orissa. Then only
will necessary action be taken. Other-
wise, let ue hope that after the ele-
ctions we shall have a stable govern-
ment to carry on the administration
of the State. As soon as it is possible,
the President will relinquish charge
and the State Ministry will take over
the administration. Therefore, many
occasions might not arise for having
a President’s Act. All the same, it is
not known what particular things
happen. whether any urgent matter
may arise before the President for the
purpose of having a President’s Act.
It is only for this purpose that this
Bill has been brought forward. It has
been passed by the other House and
T am confldent that this hon. House
also will give its approval to the pro-
visions of this Bill,

My hon, friend. Shri Chintamoni
Panigarhi, has tabled three amend-
ments. May I point out that it is
very difficult to accept these amend-
ments because they are to a large ex-
tent impracticable. In his first amend-
ment, he suggests that in clause 3(2).
line 13, for the words ‘whether Par-
liament is or is not in session’ the
word« ‘when Parliament js in session’
be substituted. May I point out that
376 (Ai) ISD—4.
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Parliament will be rising after about
two weeks and there would be a con-
siderable period when it will not be
in session. But still an urgent oc-
casion might arise for the President
to have a President’s Act. If, for
example, the President’s powers are
to be curbed in the manner suggested
by the hon. Member, it would be very
difficult during the intervening period
to have a President’s Act, even though
otherwise on merits such an Act
would be absolutely necessary and
advisable. That is the reason why
this particular amendments does not
fit in with the present Bill.

The next amendment is, may I say,
more propagandist in nature. Re-
cently we have seen that the party
to which the hon. Member belongs has
been bringing forward certain amend-
ments almost cast in the same word-
ing. In this case, it is interesting to
note that a similar offer is being made
to Parliament. Certain catch-words
are also being used. It says:

“Provided that no such Bil
shall be enacted as a President’s
Act as seeks to impose taxes or
any other levies on the people or
seeks to restrict, in any manner,
the civil liberties and democratic
rights of the citizens.”

So far as these expressions are con-
cerned, I have already stated that
they are more propaganist than having
any reference to the conditions. The
President as the constitutional Head
of the State will certainly not do any-
thing that will affect the civil rights
of the people or the democratic rights
of the citizens, except what is neces-
sary under the Constitution in the
light of the conditions obtaining.
Therefore, any such restriction would
be hardly proper and the expressions
used unnecessarily create a sense of
suspicion about the bona fides of the
adminstration that has to be carried
on. 1, therefore. would not like to
have such an amendment passed for
the simple reason that it contains an
uncalled for insinuation.

Lastly, he wantg to have these words
‘whenever he considereg it practicable
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to do so’ dropped altogether. Nor-
mally, it will be the duty of the Pre-
sident to consult a Consultative Com-
mittee appointed under the proviso
except where there are any difficulties.
We are taking into account the events
as they arise suddenly. It may be that
under some circumstances it becomes
difficult for the President; it may not
be practicable for the President to
call a meeting of the Consultative
Committee, But, all the same, the
convention that we have been follow-
ing is that whenever it is possible,
even, if necessary, at short notice, a
meeting of the Consultative Commit-
tee is called. We consult hon.
Members regarding the Bills that are
to be made into law by the Presi-
dent. After giving full consideration
to the views of the committee, the
Bill is passed into a President’s Act.
It would not, therefore, be practi-
cable to put down any such restric-
tions as the hon. Member desires us
to do. I would submit to the hon.
House that the Bill as it has emerged
from the other House might kindly
be considered by this hon. House.

Incidentally, I might also mention
that when this Bill w:us placed before
the other House, the original pro-
posal was to have a Consultative
Committee of 15 members, 10 mem-
bers from this House and 5 membeis
from the other House. But, inas-
much as the President’s administra-
tion is on behalf of the Parliament
and inasmuch as it is quite likely that
hen. Members from other areas also
might take interest in the work of the
Consultative Committee, Govern-
ment, of their own accord increased
the number to 14 from the Lok Sabha
and 7 from the Rajya Sabha so tha!
we shall have a fairly representative
Consultative Committee which ' can
give us the views not only of Orissa
but of other areas also, especially
when they are concerned with it and
when they take on active interest in
this matter. Because, as I have stated.
the President’s administration is - on
behalf of the hon. Houses of Parlia-
ment,

APRIL 25, 1961

State Legislature
(Delegation of
Powers) Bill

13604

I commend this Bill to the hon.
House.

Mr, Speaker: Motion moved:

“That the Bill to confer on the
President the power of the legis-
lature of the State of Orissa to
make laws, as passed by Rajya
Sabha, be taken into considera-
tion.”

Shri Chintamoni Panigrahi (Puri):
Mr. Speaker, Sir, I have the following
amendments:

Page 1, line 13,—

for “whether Parliament is or is
not in session” substitute—‘“when
Parliament is in session”. (1).

Page 1, after line 15, insert—

“Provided that no such Bill shall
be cnacted as a President’s Act as
seeks {0 impose taxes or any other
levies on the people or seeks to
restrict, in any manner, the civil
liberties and democratic rights of
the citizens.” (2).

Page 1, line 17,—
omit ‘“whenever he considers it
practicable to do so”. (3).

These amendments  were not ap-
proved by the hon. Minister but 1
hope the House might approve of
them.

I was listening to the speech madec
by the hon. Minister, Shri Daiar. 1
thought when the President took over
power it meant that Parliameni would
be really asked to exercise its legis-
lative power in relation to the State
of Orissa, But it seems {0 me that the
Home Minister and the Home Ministry
have really acted in a most compla-
cent manner so far as Orissa Admin-
istration is concerned, since the en-
forcement of the President’s rule in
that State.

In all cases in which  President’s
rule has been promulgated—in 5 or 8
cases before Orissa, in a similar way
the measures to delegate powers to
the President to act on behalt of
Parliament have been brought for-
ward before the House. I would re-
quest the hon. Minister to lonk intn
the time gap in all those cases and
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the time gap in the case of Orissa.
Here the President’s rule was enforc-
ed on 25th February, and now it is
going to be the end of April. This
Bill itself was passed by the Rajya
Sabha in March and till then the hon.
Minister has not been able to conie
forward with this Bill; nor has the
advisory committee been formed by
now.

The hon. Minister just now staled
that there were 5 important Bills be-
fore the Orissa Legislature when 1t
was dissolved. In view of that I now
feel that the Bill which the hon. Min-
ister has just placed before the House
has lost all its importance and neces-
sity by now. The hon. Minister him-
self has stated that Orissa is going to
have an clection in June—the 2nd of
June. Even the date has been fixed.
Was it at all necessary at this moment
to bring forward this Bill when there
is hardly one month and the hon.
Minister himself admits that there is
no nccessity and it may not be noces-
sary to have any President’s Act?
When the Minister himself feels that
this is not necessary, I submit that the
Minister was quite complacent and
has moved this Bill in a completely
half-hearted manner, knowing fully
well that the Bill has no meaning,
no substance and it is not necessary.
This is how he has given importance
to the democratic right of the people
which has been invested in Parliament.
On the other hand, he accuses me
that T have moved these amendments
for propaganda. Well, the people of
the country can judge who is working
in a more propagandist way—ecither
the Minister or myself?

When the Orissa Legislature was go-
ing to be dissolved, the Governor,
while addressing the Lekislature, in-
formed the Orissa Legislative
Assembly thay the Orissa Zila Parishad
(Amendment) Bill, 1961, the Orissa
Hpuse Rent Control (Amendment)
Bill, 1961 ang the three other impor-
tant Bills which the hon. Minister just
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now mentioned were to be passed by
the Orissa-Legislature. There were
also three other very important Bills
which the Governor himself indicated
in his Address. One was the Orissa
Agricultural University Bill. Also, the
Irrigation Act had been passed by the
Orissa Legislature but the rules unde:
the Irrigation Act were to be passed
by the Legislaturc itself. That is
very important because under the
Orissa Irrigation Act, in almost all
the districts, the State Government
was going to levy, as already notiiied
in the Gazette, a compulsory irrigation
tax ranging from Rs. 6 per acre to
Rs. 33 per acre. But the Legislature
had no time to consider the rules; and
neither was Parliament given an op-
portunity to deliberate over this. T
submit that these two Bills, the Orissa
Zila Parishad (Amendment) Bill
and the Orissa House Rent  Control
(Amendment) Bill were necessary {o
be considered by Parliament. The
Governor promulgated Ordinances for
these Bills and the Ordinances have
expired.

The Budgel Session of Parliament
began from February and now it is
going to sit up to the 5th May. During
all this long Session of 3 months, there
was time enough for the Government
of India to at least bring thesc two
Bills and the Orissa Agricultural Uni-
versity Bill in' this House and this
House had time enough—and also
opportunity—to discuss those  Bills.

In the Statement of Objects and
Reasons it has been stated that—-

“Such legislative measures as
may be necessary for the State can
be taken up by Parliament only
by postponing its business, and
even then, it is likely that Parlia-
ment may not have the time o
deal with all legislative measur::
for the State.”

We do not say that the Purliarint
should legislate all the Bills for the
Sta®e of Orissa. Ther: arc some im-
portant Bills such as the Orissa Zila
Parishad (Amendment) Bill. the
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Orissa House Rent Control (Amend-
ment) Bill, Orissa Agricultural Uni-
versity Bill and the Land Reforms
Bill. The Planning Commission gave
certain suggestions ‘o the Orissa coali-
tion Ministry in respect of Orissa
Land Rcuforms Bill. The coalition
Ministry however assured the Govern-
ment of India, the Planning Commis-
sion and the Home Ministry that those
suggestions would be included in the
Orissa Land Reforms Bill but they
were not actually included in the Act.
But the Home Ministry suggested to
the President to give assent to that
Bill and so it became an Act, though
the recommendations of the Planning
Commission so vital to the Orissa
peasantry have not been  included.
Clause 46 of the Land Reforms  Act
has to bc amended. If during the last
threce or four months Parliament could
not afford to devote some time to de-
liberate  upon important ‘egislation
which vitally affect the people of
Orissa, then what is the meaning in
cluiming that, the Presidents’ rule is
democratic, because the President
will exercise his powers on behalf of
Parliament? They say that the
Precident’s rule is different from the
Governor's rule of the old days. From
the 25th February, 1961 there has
been the Presiden'’s rule and virtual-
lv it is the officers who are rulling.
Parliament does not come into the
picture at all. I do not know whether
cven Shri Datar is consulted: if Shri
Datar is consulted we may say that
we are consulted. From my know-
ledee of things done there during
the last three months, T do not think
that Shri Datar is consulteq at all.
Even the rates of irrigation tax had
been notified in the Orissa Gazelte.
It was necessarv under the Orissa
Irrigation Act that complaints if any
should be heard. Who has complain-
ed? We do not know anything about
it: nor does the Parliament know
anvthing. When the Home Ministry
decided to have a consultative com-
mittee or an advisoryv committee, it
was necessary +hat the committee
shoulq have been formed by this time,
i? not in February or March. What-
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ever important legislation was going
to be enacted, at least the advisory
committee, if not the House, should
have time to advise. But I think
there is not so much need now. In
June there is going to be the election
and the hon. Minister should not there-
fore take the trouble of asking us to
approve of this Bill. So, it is better
if the House rejects this Bill. I do not
know if the hon. Minister thinks that
the situation in Orissa is such  today
that the Congress or any cther
party will not come in a majority in
June elections. 1 do not know whe-
ther he has any such report with
him; otherwise he need not have come
forward with this Bill. Looking to
the interest of the people of Orissa and
the way things were happening dur-
ing the last three months, I feel that
it is not necessary that Parliament
should vest the President with all these
powers. Therefore, I request the hon.
Minister to take back this Bill. There
is no necessity for it now, if you try
to enforce it and you ask us to
approve of this Bill, I would request
you to accept at least my amendments.

Dr. Samantsinhar (Bhubaneshwar):
Sir, I welcome this Bill, though it
has come very latc. When the Pro.
clamation of the President regarvding
the Orissa State was consider.d by
the House, the hon. Home Minisier as-
sured us that he would very soon br-
ing forward a Bill for the adminis-
tration of the Orissa State by the re-
presentatives of the people. The Pro-
clamation was issued on the 25th
February and the President took over
charge of the State. Since then two
months have passed and I do not
understand why the Ministry did not
bring this Bill carlier. However, bet-
ter late than nover. I welcome this
Bill. I do not know why this r.umber
has been fixed at 21. There are
twon'y members in this House and 7
in the other House, Rajva Sabha from
Oricsa. The number  should have
been at least thirty so that all these
representatives from Orissa could
have been taken in this advisory
committee. Not only that. the hon.
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Minister has said that other Lion. Mem.
bers from other States who are in-
terested in Orissa would be taken in
the committee. Hence in view of
that, the number gshould have been at
least 35.

In this connection, I would like to
draw your kind attention to a con-
stitutional anomaly which had been
created in Orisa. I also gave a Calling
Attention notice under Rule 197, when
the hon. Speaker of the Orissa Legis-

lative Assembly had been removed
from his office. Mr. Speaker, you
were pleased to reject this notice.

While saying this, I quote the provis-
jons of the Constitution. The secord
proviso to article 179 mentions:

“Provided further that, when-
ever the Assembly is dissolved,
the Speaker shall not vacate his
office until immediately before the
first meeting of the Assembly
after the dissolution.”

So, it is a clear directive in the Con-
stitution ang I do not understand how
the Ministry could advise the Presi-
dent to remove the hon. Speaker from
the office.

Shri Datar: This question does not
arise out of the present Bill.

Dr, Samantsinhar: That is right.
Mr. Speaker: What is the article?
Dr. Samantsinhar: 179.

Mr. Speaker: But it does not arise
out of this Bill.

Dr. Samantsinhar This Bill is ac-
cording to the Proclamation of the
President. I am speaking on  that.
However, that question may be con-
sidered.

I hope this advisory committee will
be formed soon and the legislative
measures that are to be taken would
be done immediately. We know ac-
tually that there is a lot of trouble in
the bureaucratic form of Government
and the people are not satisfied. But
I cannot recommend the amendments
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moved by Shri Panigrahi. I oppose the
amendments and in saying so, I fully
welcome this Bill and I hope the hon.
House will pass this Bill.

Shri Jaganatha Rao (Koraput): Sir,
I welcome this measure. It is highly
necessary that Parliament should de-
legate these powers to legislate to the
President in an emergency of  this
kind. My hon. friend Shri Panigrahi
has said that the elections to the Orissa
State assembly are going to be held
in the first week of June and so there
is no necessity Tor a delegated legis-
lation of thiy nature. Elections may
take place in the first week of June,
But a new Government cannot he
formed carlier than the 1st of Julv.
That means there are two monthi—
May and June. There are some pend-
ing pieces of legislation which have to
be passed by the President. Some
ordinances were issued by the Gover-
nor and they have lapsed, and it is
for the President to pass the Acts to
legalise or regularise those matters
which are the subject-matier of ordi-
nances. I know the Orissa Zila
Parishad Ordinance was issued by the
Governor; it has lapsed. So, unless an
Act is passed by the President im-
mediately, the zila parishads which
have been constituted all over the
State of Orissa would become illegal.

Shri Chintamoni Panigrahi: T.et the
measure be brought here.

Shri Jaganatha Rao: I will come
to that. So, there are some similar
pieces of legisiation which have to be
immediately passed. The power has
to be given to the President to legis-
late, whether Parliament is in session
or otherwise.

It was also said that this measure
is not democratic or constitutional. 1T
would refey my hon. friends to article
357 of the Constitution which cnvie-
ages a delegation of this kind. If the
President passess an Act, of course the
life of the Act so passed by the Presi-
dent will be one year. 8o, my hon.
friend, Shri Chintamoni Panigrahi, is
not correct is saying that there is no
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necessity or need to pass this legis-
lation. As the hon. Minister pointed
out, there are five important pieces of
legislation which are pending. Cer-
taintly, there are some more. One
piece of legislation was indeed re-
ferreq to by my hon. friend, and
that is the Orissa Land Reforms Act.
Therefore, when we take into con-
sideration all these pending matters
which are vital to the interests of the
people of the State, the President has
to be clothed with this power so that
he can pass the necessary legislation
in time,

My hon. friend Shri Chintamoni
Panigrahi also said that this Bill has
lost all its importance. I fail to
understand his argument. The Bill
is all the more necessary and  im-
portant becauge of the fact that it is
going to be there for a minimum of
two months before the new Orissa
Legislative Assembly comes into
existence,

My hon. friend also referred to the
Objects and Lieasons mentioned in the
3ill. He said that it is stated in the
Objects and Reasons that Parlisment
may not find time to pass legislation
concerning the State of Orissa  but
that the Government, if it really want-
¢d to do so, could comec forward with
the necessary Bills to be passed by
Parliament. My submission is this: as
we know, we have only a few days ago
completed the budget demands and
besides that, there are number of
pending legislative measures which
have to be gone through and passed.
The programme of this House is very
crowded and this House may not find
time to go into all those matters which
are pending in respect of Orissa. Of
course, the House may take up such
measures if it has time; and the
President may come forward with
any measure here and then it is open
to the House to propose any amend-
ment as is provided in the Bill. So,
the right of the House to question any
clause or any proviston in regard to
the Teglslative measures is not taken
away.

APRIL 25, 1961

State Legislature
(Delegation of
Powers) Bill

13612

Then, regarding the advisory com-
mittee that is going to be formed, the
number is fixed at 21. Dr. Samant-
sinhar said that there are 20 Mem-
bers from Orissa in this House and
18 Members from Orissa in the other
House. He said that all of them
should be members of this committee.
I fai] {6 understand his point, and
I feel that there is no reason in his
argument. It is not necessary that all
the Members here g the
Orissa State should be members of
this committee. The committee is not
going to be a legislature. This com-
mittee is only an advisory committee
to advise the President on important
matters or on matters which may be
referred to it by the President for
advice. In fact, some Members from
other States also can be appointed to
this committee. For instance, when
we had an advisory committee for
Kerala, I was a member of that
committee. I think that all the Mem-
bers from Kerala were not members
of that commitice. So, there is no
point in saying that representation on
this committee should be made Yarger.
So, there is nothing in the Bill which
can be opposed. The amendments of
my hon. friend Shri Chintamoni Pani-
grahi have really no force, much lcss
any reason or logic, behind them. 1
refer cspecially to amendment No. 2
which speaks of some democratic
right and civil liberties of the citizens
being taken away! It has absolutely
no meaning because no legislation
passed by the President or Parliament
men! would take away the civil rights
or the democratic rights of the people.

Shri Warior (Trichur): Is the hon.
Member sure that all the Kerala
M.Ps. were not on the advisory com-
mittee?

Shri Jaganatha Rao: If I remember
aright, all of them were not members
of this committee.

Shri Warlor: They were members of
this committee; all of them.

Shri Jaganatha Rao: I geferred to
the period 1960.
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Mr. Speaker: What is the harm if
six or seven more are added? Why
should any Member feel that there is
a discrimination made against him?

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): The only point
is, the committee will become an un-
wieldy body. In these States, it is a
smaller number. But take, for inst-
ance, Utar Pradesh. Of course, I
hope no President’s rule would be in-
troduced there. But suppose it
happens like that, then we will have
a very big body, a very big commit-
tee, if all the Members from that
State are to be included. So, that
should not be the precedent But it
would be better to have as many rep-
resentatives as possible. In fact, we
have increased the number, when the
Bill was being considered there in the
Rajya Sabha.

Shri Chintamoni Panigrahi: In res-
pect of Kerala, al] the Members rep-
resenting the State were included.

Shri Jaganatha Rao: I may mention
that all the Members from all the
parties nced not be represented.  Sup-
posing we are seven Members from
the Congress Party in Orissa, all the
seven need not be represented; all
the seven need not be members of
the committee. Members from other
parties may alsp be taken; for inst-
ance, a Communist Member, Shri
Chintamonj Panigrahi could be a
member of the committee; another
Member from the Ganatantra Pari-
shad may also be included.

Dr. Samantsinhar: What is the
harm in taking al] the Members?

Shri Jaganatha Rao: There is no
harm in omitting one or the other.
There is no harm either way.

Shri Achar (Mangalore): The com-
Mmittee must reflect this House. That
must be the point of view which
should be taken into consideration.

Shri Jaganatha Rao: Suppose, 14
may be representative in character;
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then all the parties could be repre-
sented. But I would like to say that
it is not the numerical strength that
should matter. It is the representa-
tive capacity of this House that is
more important. So by and large,
there is nothing controversial in this
Bill, and I support the Bill whole-
heartedly.

Shri Achar: Mr. Speaker, Sir, I sup-
port the Bill and oppose the amend-
ments from the other side. 1 would
like to raise a short but a very im-
portant point in regard to the ques-
tion of the consultative committee.
The Bill says that Members from the
Lok Sabha should be nominated by
the Speaker to the consultative com-
mittee. When 1 am pointing out this
aspect, let it not for a moment be
thought that I am not having the
fullest confidence in the Speaker, or
in you, Sir, personally. It is not
from that point of view that I am
raising this point. But I feel that
power being given to the Speaker or
anybody else to nominate members to
the consultative committee is not in
consonunce with or in accordance with
the spirit of the Constitution. Once
the President takes it up, it means
that this Parliament comes into the
picture, and the President only acts
through the advice of the party in
power. So, so far as the consulta-
tive committee is concerned, as I
pointed out a few minutes ago while
Shri Jaganatha Rao was speaking, it
must completely reflect this House.
It is the Parliament that rules Orissa
now. If that ig so, if the President
is given the powers, normally 1t
means the power of the party which
is in power. It is the party which
is governing the whole country now
that is taking up the administration
of Orissa also. Thought the Presi-
dent is there, constitutionally he acts
on the advice of the Cabinet. If that
is so, the consultative committee also,
which has to be formed now, must
completely reflect this House. It
must be the mirror of this House.

It is not a question of having the
Members from Orissa State or any
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other State, on the committee. As
it is now, it is not also the Orissa
Government of old. The whole res-
ponsibility is on Parliament now. We
are responsible for it that is, the
party in power, If that is so, the
consultative committee also must
completely reflect this House. So, I
would submit that nomination would
not be proper. It must be election.

Of course, so far as I know, the
Speaker is above any party conten-
tions. In fact, the Speaker is above
all parties and a convention that even
the election of the Speaker should not
be contested must be followed. I
hope that such a convention will be
accepted in due course in this coun-
try also.  All the same, so far as the
Speaker is concerned, he is above
parties. He has no party affiliation
and it will be very awkward for him—
I would go to the extent of saying
it—to nominate Members to any con-
sultative committee. It will be also
against the spirit of the Constitution,
because, so far as the responsibility
of the Government is concerned, it is
the Parliament, reflected by the partv
in power. My submission is that, if
this House is to be reflected, it must
be only by election. The consultative
committee should be elected by this
House and there should be no nomi-
nation. So far as the present RBill is
concerned, it may not be of much
practical value, because elections are
coming in June. During this transi-
tion period, some important legisla-
tion may or may not come, but as a
precedent, with all respect I would
submit, without any reflection on the
Chair or the Speaker, that the princi-
ple of nomination by itself is wrong.

We have plenty of experience of
nomination under the British Govern-
ment in the earlier days. Of course,
such things do not come in pow, but
1 know how it can be abused. You
know, for example, when a certain
person was Chief Minister of Madras,
there were certain nominations to the
taluk boards and district boards and
nominations were given because a

certain sum was donated to the ruling
party. It was openly mentioned. 1
am just giving this example to show
how nomination is often abused.
There is no scope for that so far as
the Speaker or anybody is concerned.
But a!] the same, is it proper to have
nomination in principle?

If we take the Constitution, every-
where the spirit is against nomination,
Of course, I have not sent any amend-
ment to this Bill nor do I urge that,
but I want Government to consider
this aspect of the question from the
point of view of sctting up a good
precedent. This may be for 2 months
only and I do not mind. But this
principle must be adopted by the
Government and nomination must be
avoided everywhere as far as possible.

With these words, I
Bill,

Shri Warlor: Nomination itself is
made from the elected Members.

support the

Mr. Speaker: There is the question
of choice from among the Members
here.  But because all of them are
not there, the Speaker has to pick and
choose from them. Shri Achar’s
point is, why should it be left to the
Speaker and why not the House it-
self do it on the principl& of propor-
tional representation?

Shri Warior: The point is, since the
nomination itself is made from the
elected Members and not from any-
body outside, if this imputation is
brought in that some elected Members
can be discriminated against some
others, I do not think that is proper.

Mr. Speaker: He may or may not
agree with Shri Achar, but his point
is, I may just nominate Members only
from the Congress Party.

Shri Achar: Or entirely from the
Communist Party.

Shri Chintamoni Panigrahi: I am
the only one Communist Member
from Orissa and so Shri Achar should
not be afraid,
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Mr. Speaker: Hon. Members must
appreciate Shri Achar’s point. They
may or may not agree .with him.
They may think it is not necessary,
but he says committees like the Esti-
mates Committee and the Public Ac-
counts Committee are all elected by
the House and thc various groups
have got opportunities in proportion
to their strength. The whole House
is reflected if the election takes place
to the committee on the principle of
single transferable vote by propor-
tional representation.

Shri Lal Bahadur Shastri: There arc
two or three points. More or less,
it is an advisory body and the Presi-
dent has to function in the light of
the advice given by this committee.
So, it is not a statutory body. There-
fore, it is not absolutely necessary
that there should be election held in
this House. Secondly, the interests of
the various sections of the House are
entirely safe in ysur hands and you
will naturally like to give adequate
representation to different sections.

Thirdly, since President’s rule has
been introduced in Orissa, it is essen-
tial that as many Members of Orissa
should be represented on this com-
mittee as possible. If you leave it to
election, one does not know what will
happen.  Besides Orissa Members,
more Members from other States may
be elected. ‘Therefore, it is better
that is left in your hands to give
more representation to the Members
of Orissa and of course, to give some
representation to otherg also.

I should like to make it clear that
we do want that not only the Mem-
bers from Orissa should be represent-
ed on this committee, but Members
from other States should also be
nominated. As Shri Achar said, it
should really reflect this House, the
Parliament.  Therefore, besides the
Orissa Members, Members from differ-
ent States also may be represented.
You can keep all these things in view
and constitute the advisory committee.
Under these circumstances, I hope

Shfi Achar will pot like to press his
objection,
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Shri Achar: I have not given any
amendment; I only made a suggestion

Mr. Speaker: What about the Mem-
bers from the Rajya Sabha? There:
are 7 Members from Rajya Sabha and
14 Members from here. How many
Members are there in Rajya Sabha
from Orissa?

Shrl Chintamoni  Panigrahi: 10.
Here the number from Orissa is 20.

Mr. Speaker: The proportion is the
same—l14 and 7.
S -

Shri Chintamoni Panigrahi: The
hon. Minister gave the hint that other
Members also can be represented.

Mr. Speaker: Proportionally there
also it wi!l come. Out of 14, you can
have 10 Members from Orissa and 4
from other States. It can be likewise
there also, in the Rajya Sabha. It is
only a suggestion,

The question is:

“That the Bill to confer on the
President the power of the legis-
lature of the State of Orissa to
make laws, ag pasesd by Rajya
Sabha, be taken into considera-
tion.”

The motion was adopted.

Clause 2— (Definition)

Mr. Speaker: There are no amend--
ments to clause 2.

The question is:

“That clause 2 stand part of
the Bill.”

The motion was adopted.

Clause 3— (Conferment on the Pre- -~
sident of the power of the State
Legislature)

Shri Chintamoni Panigrahi: I move
all the three amendment Nos. 1, 2 and
3, I beg to move:
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Page 1, line 13, for “whether Par-
liament is or is not in session” sub-
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stitute “when Parliament is in
session.” (1)
Page 1, after line 15, insert—
“Provided that no such Bill

shall be enacted as a President’s
Act as seeks to impose taxes or
any other levies on the people or
geeks to restrict, in any manner
the civil liberties and democratic
rights of the citizens.” (2)

Page 1, line 17, omit “whenever he
considers it practicable to do so”. (3)

1 have cxplained these amcndments
already in my speech.

Mr. Speaker: I will put all these
amendments Nos. 1, 2 and 3 to the
vote of the House,

Amendment Nos. 1, 2 and 3 were
put and negatived.

Mr. Speaker: The question is:

‘That clause 3 stand part of the
Bill.”

The motion was adopted.

Clanse 3 was added to the Bill.

Clause 1, the Enacting Formula and
the Long Title were added to the
RBill.

Shri Datar: I beg to move:

“That the Bill be passed.”
Mr. Speaker: The question is:
“That the Bill be passed.”

The motion was adopted.

———
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MEDICINAL AND TOILET PREPA-
RATIONS (EXCISE DUTIES)
AMENDMENT BILL

The Deputy Minister of Finanece
(Shrl B, R. Bhagat): Sir, on behalf
of Shri Morarji Desai, I beg to move:

“that the Bill to amend the
Medicinal and Toilet Preparations
(Excise Duties) Act, 1955, be
taken into consideration.”

Sir, as the hon. Members are aware,
Parliament enacted a legislation en-
titled the Standards of Weights and
Measures Act, 1956, for establishing
standards of weights and measures
based on the metric system. In ac-
cordance with the provisions of this
enactment, the metric units are being
progressively adopted in the country.
It is also proposed to extend the pro-
visions of the Standards of Weights
and Measures Act, 1856 to the alcohol
industry. Consequently, the rates of
duty prescribed in the existing Sche-
dule to the Medicinal and ‘Toilet
Preparations  (Excise Duties) Act,
1955 in terms of rupees and annas
per gallon in respect of medicinal
and tilet preparations containing al-
cohol have to be replaced by rates
of duly in termg of rupees and naye
paise per litre. which will be the new
unit of measurement of alcohol.

It is also proposed to take this
opportunity to remove certain ano-
malies in the rates of duty prescribed
for toilet preparations containing al-
cohol. At present, those toilet pre-
parations containing alcohol which
are capable of being consumed as
ordinary alcoholic beverages are liable
to duty at the rate of Rs 17/8 per
gallon of the strength of London
proof spirit, and others are subject to
duty at the rate of Rs. 5 per gallon
of the strength of London proof
spirit. There is hardly any justifica-
tion for such differential tariff. Apart
from this, the prevailing rates of duty
are comperatively low. As hon.
Members are aware, although the
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excise duty on medicinal and toilet
preparations  containing alcohol,
vpium, Indian hemp and other narco-
tic drugs and narcotics, is levied
by the Government of India,
its collection is entrusted to the
States within  which such duty is
Jeviable and the proceeds thereof are
also assigned to the States under the
provisions of Article 268 of the Cons-
titution. The State Governments who
were accordingly consulted about the
existing rates of duty on toilet pre-
parations containing alcohol have
expressed the opinion that the duty
should be enhanced. It was, there-
fore, proposed in the Bill to levy duty
at the rate of Rs. 7 per litre of the
strength of London proof spirit on all
toilet preparationg containing alcohol.

Now, under the Finance Bill, 1961,
a 25 per cent. ad valorem duty has
been imposed on certain categories of
cosmetics and toilet preparations. In
order to have uniformity in the rale
of duty applicable to various toilet
preparations, it has been proposed
through an amendment to change the
rate from Rs. 7 per litre of the
ctrength of London proof spirit as
proposed in the Bill to 25 per cent.
ad »alorem.

The Finance Bill 1961 has also :n
troduced a new levy of 10 per ceat
~d valorem on patent or proprietary
medicines as deflned in clause (d) of
Section 3 of the Drups Act, 1940. not
rontaining alcohol or narcotics. By
an amendment, a corresponding new
teriff item is being introduced in the
Schedule attached to the Medicina!
and Toilet Preparations (Excise
Duties) Act, =0 that patent or pro-
prictarv medicines containing alcohol
or opium, Indian hemp etc. and which
are not capable of being consumed as
ordinarily alcoholic beverages may be
taxed at the same rate. Subsequent
to the drawing up of the amended
tariff, the Drugs (Amendment) Act.
1980 has been brought into force. As
a result of this, clause (d) of Sec-
tion 3 of the Drugs Act, 1940 has be-
come clause (h). The reference made
toc patent and proprietary medicines
a3 defined in clause (d) of Section 3
of the Drugs Act, 1940 in Ewplanation

[ )
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1 of the amended Schedule may, there-
fore, be read as patent and proprie-
tary medicines as defined in clause (h)
of Section 3 of the Drugs Act, 1840,

In go far as the rates of duty on
the other items in the Schedule are
concerned, no change have been made
except for conversion of the rates
from rupees and annas per gallon
into rupees and naye paise per litre,
and expressing the rate in terms of
round figures. In the case of Ayur-
vedic preparations containing self-
generated alcohol which are capable
of being consumed as alcoholic beve-
rages, the rate of duty prescribed in
the existing Schedule is Rs. 8 per
gallon. However, in order to provide
some relief for Ayurvedic prepara-
tions, the rate of duty had been re-
duced to Rs. 1:75 per bulk gallon by
a notification issued under Rule 8 of
the Medicinal and Toilet Preparations
(Excisc Duties) Rules, 1956 with effect
from the 10th September, 1980. It
is this reduced rate tha{ has been
expressed in terms of metric units in
the Bill.

Mr. Speaker: Motion moved:

“That the B’'l to amend the
Medicinal and Toilet Preprations
(Excise Duties) Act, 1955 be taken
into consideration.”

Shri V. P. Nayar (Quilon): Mr.
Speaker, Sir. as I read the Bill and as
I listened to the speech  of the hon.
Deputy Minister, T thought that the
confusion which 1 had when 1 read
the Bil] has been considerably increas-
¢d when I heard the  hon. Deputy
Minister.  Sir, it may be that this is a
measurc¢ of a consequential nature,
consequential jn the sense that having
introduced the metric system of
weights and measurexn we weer forced
to change the rate of duty chargeable
on certain {tems. But we find that in
so far as a new duty is prescribed—in
one case it is an enhanced duty and in
the case of Ayurvedic preparetions
there is a reduction in duty-—it is not
merely a question of levy of duty that
we have to consider but we have
necessarily (o consider how far by an



13623 Medicinal

[Shri V, P. Nayar]

enactment like this we will be able
to implement the provisions of this
Act.

It is not enough in the statute to
describe what is London proof spirit.
We must understand that by the levy
of this duty the net is cast very wide,
because we know that there are
hundreds and thousands of prepara-
tions which go by the name of toilet
preparations, medicinal preparations or
compounds and ayurvedic prepara-
tions. We must examine here whether
by a legislation like this it will be
possible to cover the various articles
which the Government intends to
cover. And, when we examine the
provisions 1 am convinced that it will
not at all be possible with the
machinery which is today at the dis-
posal of the Government.

We must under stand that alcohol
as is commonly understood is differewt
from alcohol as it is understood in
chemistry. This is a suggestion which
I want to place before the hon. Minis-
ter, because when you enact, especial-
ly for the imposition of a duty, the
intention of the legislature must be
very clearly defined in the statute.
You understand alcohol in one sense in
chemistry—as a group of organic com-
pounds. But when you say ‘alcohol’,
popularly it means only what is called
ethyl alcohol or ethnol, and anything
else will not be known as alcohol. It
is a well known principle of law that
when a duty is imposed very specific
definition should be given for the
article on which the duty ijs imposed.
There have been decisions on this sub-
ject. It started with the famous
decision of the Privy Council in Casher
vs Holmes. There duty was specified
on “metals”. The decision on that
particular provision is this:

“Dutics imposed under the
general head of ‘metals’ upon
‘copper, brass, pewter and tin and
on all other metals not enumerat-
ed’ would not include the higher
metals of gold or silver, which
are commonly known as precious
metals.”
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So here is a case where when the
word “metals” wag generally used
and when a certain duty was levied
on gold, which we known by its-mal-
leable and ductile properties is as
much a metal as any other metal, the
Privy Council has held that it is not
right to levy a duty on this because
the legislature used the word only in
the popular gense. Therefore, I want
the hon. Minister to make it clear,
when he uses the word ‘alcoho!’, whe-
ther the word ‘alcohol is used wita the
common meaning of the word ‘alcohol’
as we understand or Wwhether the
intention of the Government is to use
the word ‘alcohol’ as we understand it
in Chemistry.

Then, Sir, there is also another
difficulty, and that difficulty is because
of the description given to London
proof spirit. I shall not go into the
details of the chemistry of alcohol
because most of us do not know any-
thing about it. But we must urder-
stand what is I.ondon proof spirit.
The duty is to be assessed on the con-
tent calculated in terms of London
proof spirit per gallon. Here in the
second explanation to the Bill, Gov-
ernment have probably borrowed the
definition from some encyclopaedia;
1 do not know, but Explanation III
says:

‘“‘London proof gpirit’ means
that mixture of ethyl alcohol and
distilled water which at the tem-
perature of 51 degrees Fahrenheit
weighs exactly 12/13th parts of an
equal measure of distilled water
at the same temperature.”

I want the House to realise how can
the alcoholic content of hundreds of
thousands of these preparations, either
toilet or medicinal, be determined
before we assess duty on the basig of
their content per gallon calculated in
terms of London proof spirit? I fail to
understand how any State can collect
the levy the excise duty, by a mere
surmise. Ag we all know. the deter-
mination of the alcoholic content in a
given solution is far more difficult. as
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my .on. friend, Dr. Sushila Nayar
would be knowing, than the determi-
nation of the water content in milk.
For the latter, an ordinary lactometer
is enough. The specific gravity of any
liquid can be easily found by g very
simple instrument. You can also use
a Polarimeter and hydrometer in other
cases, But how can you deter-
mine the alcoholic content calculated
in terms of London proof spirit in any
given preparation? 1 want the hon.
Minister to give me an answer because.
a: far as I know.

Shri B. R. Bhagat: I am not a
technical expert. It is all done by the
officers concerned.

Shri V. P. Nayar: This is on answer
at all. I know that the hon. Minister
i~ only an expert in finance.

We want moncy. 1 grant that. The
hor:;, Minister was pleased to say that
th: work of levying this duty has been
given over to the States for imple-
mentation and whatever ig  collected
bv the States will also go to the
States. 1 am glad that the States et
i". But which of the States, I want
the hon. Minister to consider, has got
the machinery, or equipment, or
knewledge, in so far as the officials
are concerned, to find out the per-
centage of what is the london proof
cer.teny of a particular alcohol, even
it we define what alcohol we mean
b+ this, before you assess the duty?
It is absolutely impossible.

Dr. Melkote (Raichur): It is not
very difficult, though it it is not so
ecsy. You can find it by double dis-
tillation.

Shri V., P. Nayar: If the hon. Mem-
bhir wants to know, | have also rome
hacic knowiledge of chemistry, al-
theugh 1 do net claim any detailed
kncwledge. But it is common know-
ledg- that the alcoholic content in any
sclution can be found out only by a
rifractive index and correlating the
refractive index with the known
sclution. Is there any other process
which the .hon. Member knows? I
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also know that the presence of alcohol
car be determined by a variety of
chemicals. 1 know, for example,
thiat sodium hydroxide can be used. I
know also that gasoline or kerosenc
can be used in aqueous solution to
dctermine whether a solution has ul-
coholic content or not. But (0 find
out the exact alcoholic content 'n a
soiution calculated in terms of London
proof spirit, you must boil jt by
means of a mixture of ethyl alcohol
ang distilled water at a temperature
of 51 degree: of Fahrenheit. Before
vou assess the duty, the State must
have a machinery by which the sam-
ples from the articles on which the
duty is proposed to be levied should
be first heated ay 51 degrecs of
Fahrenheit and then the sample must
be weighed and the weight must be
cqual to exactly 12/13th parts of an
equal measure of distilled water at
the same temperature, I do not
wdant to enumeratc the diffcultics.
First of all, you must have a labora-
toiy balance; then you must have so
many other testing apparatus. It is
not at all possible for any State
Government to have them, and list the
ten: of thousands of different prepara-
tions. It is possible in case the articles
were only one or two. But here
almost every preparation, not only
Ayurvedic preparation but almost
every medicine, contains g little
quantity of alcoho!l. I was amazed to
read the other day that even in the
case of persons who have never
touched alcohol, an analysis of the
matter of the brain revealed a trace
of alcohol. Alcohol is so universal
in its presence and because of this
quality alcohol has a variety of uses
in the preparations of toilet as well as
medicina] preparations It is used as
a chemical intermediate. It has its
therapeutic use. It is also one of the
best known solvents with which they
extract the active principles or the
medicinal properties from both anima]
and vegetable matter.

Therefore, aslocohol  is used very
widely. Whether it is  allopathy,
ayurveda, homeopathy or even unani,
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alocohol has to be used, whether it
is a compound, whether it is an
elixir or whether it is anti-septic. In
most of these matters alcohol has a
necessary use and we have not yet
found any substitute.

Therefore, 1 say that when you
impose a duty, calculated again in
terms of the London proof spirit, it
i{s absolutely impossible to cover all
the items which contain alcohol to
determine their contents of alcohol in
terms of London proof spirit by
heating it at a temperature of 51
degrees Fahrenheit and then assessing
the duty. Therefore, 1 say because of
these restrictions, because of these
obvious difficulties which we cannot
surmount,—a: least, by any stretch of
imagination, 1 cannot think how any
State Government can find out the
exact alcoholic content to determine
the levy—the provisions of this Bill
are incapable of implementation.

Mr. Speaker, you will be interested
to know that in the Schedule to the
Bill, they have stated:

“Medicinal preparations, con-
taining alcohol, which are pre-
pared by distillation or to which
alcohol has been added, and
which are capable of being con-
sumed as ordinary alcoholic
beverages”.

For that the levy is Rs. 17-8-0 per
gallon on the strength of London
proof spirit. You cannot charge any-
thing else. Therefore, I say that the
basis of assessment is something
which cannot be found out by the
officials, because we do not have the
machinery. It is not possible for
every sample to be sent to a chemical
laboratory in a State before you
assess the duty, because it is not a
matter which can be ordinarily found
out.

What does it mean? It means that
the officials will have necessarily to
resort to certain methods which are
not fair against the producers. It
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will give power in the hands of the
officials to charge duty at random.
Because, if the manufacturers send a
sample to assess the duty, without
subjecting it to a chemical analysis,
without making a study of the refrac-
tive index, without even determining
the percentage of alcohol by an
aqueous solution, they will say “All
right, we will assess 50 per cent" and
there is no remedy for the manufac-
turers. I am not worried about the
big manufacturers of medicines and
other preparations, who may have
very well-equipped laboratories. But
we know, Sir, that most of the
manufacturers of pharmaceuticals and
chemicals in our country have not
grown up to that stage where they
can afford the luxury of modern
laboratories. May be, the Imperial
Chemical  Industries or some other
big industries may have it. But the
ordinary firms which manufacture
certain drugs cannot maintain &
laboratory to have an analysis, and
alcoho] being such a versatile product
which is versatile in its use, there is
hardly any preparation, either medici-
nal or toilet, which docs not contain
alcohol. An analysis of the content
of alcohol may be possible, but on
that duty cannot be charged. The
duty becomes chargeable only when
the London proof spirit content is
determined. Therefore, 1 say that it
is absolutely impossible for me to
agree with this provision because
when the net is cast very wide, as
the hon. Minister wants it to be, it
becomes impossible for the official to
collect the taxes.

I was surprised because this is not
the only item, not the medicinal and
toilct preparations alonec There is
also an omnibus provision in item
2(iii) of the Schedule, and that is
“All others". If we mention “All
others” in a taxation measure and say
that R« 5 per gallon on the strength
of the London proof spirit will be
charged as excise duty under the new
Bil!, T am unable to find out what it
means. What wil] they include? You
have cnumerated the medicinal and
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toilet preparations; then yvou have
enumerated the ayurvedic prepara-
tions containing self-generated alcohol,
which are not capable of being con-
sumed as ordinary alcoholic bever-
ages; you have also enumerated the
ayurvedic preparations containing self-
generated alcohol, which are capable
of being consumed as ordinary alcoho-
lic beverages. After enumerating all
these items, you say at the end “All
others”. Therefore, when you use the
term “All others” after enumerating
the various items on which the duty
will be imposed by this legislation,
the reasonable meaning, the reason-
able interpretation of the use of the
word “alcoho]l” will be the use of the
word in the sense in which it is known
‘6 students of chemistry and not in
its popular scnse alone.

Then, let us take the question of
avurvedic preparations. Here 1 find
‘hat the duty is reduced on ayurvedic
preperations. We know that most of
these ayurvedic preparations are made
from matter which is of vegetable
crigin. We also know that in such
matters the content of carbo-hydrate
ir really high. It is the natural
fcrmentation of this which results in
alcohol and it cannot be prevented
vnless you have all  the skills and
tools of modern chemistry. We know
that Ayurvedic medicine manufac-
turers do not keep such chemical
laboratories. If you purchase Dasa-
moo'arishta from one manufacturer
ind 1if you purehase Dasamoolarishta
from another manufacturer, I am
posttive that the alcoholic content, will
be different between the one and the
other, just because the process by
which it is made is not controlled by
any modern scientific methods. It is
just the ordinary way of doing it in
our house.

There are ever s0 many prepara-
tions which have self-generated
aleohols in Ayurveda also. How is it
possible for you to determine the
alcoholic content? I understand there
are hundreds of thousands of manu-

rs. Most of these may be
making products which are sold in the
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same name and style as Drakshasava,
or Draksharishta, Dasamoolarishta,
etc., etc. All this wil] come within
the category of ayurvedic prepara-
tions having self-generated alcohol.
How do you determine the sclf-
generated alcoholic content? 1 can
understand there being a flat rate,
even if the presence of alcohol is one
part in hundred parts. But what is
the duty here? Explanation II says:

“Where in respect of any duti-
able goods the unit of assessment
for the purpose of any duty under
this Act is a litre or the strength
of London proof spirit, the duty
shall be increased or reduced etc.,
etc.”

On Ayurvedic preparations containing
self-generated alcohol, which are
capable of being consumer as ordinary
alcoholic beverages a duty of thirty
eight naye paise per litre is proposed

We know that after the introduction
of prohibition almost everything for
oral use, iz being taken with impunity,
Tinctures, only a few minims  of
which will be preseribed, we know
people taking by ounces and yet going
strong | know of cases of death
having resulted from tuking medicines
for its alcoholic content alone, not for
the cure of anv discase, but for the
cure of the apetite or thirst for a
drink to which they were used. I am
not going into the controversy as to
whether there should be prohibition
or not; but the fact remains that even
French polish in  which there is
alcoho] is being taken, as also pre-
parations which are normally sold for
medicinal purposes, such as certain
tinctures or svrups, suy Waterbury's
Compound. A person in Bombay, for
instance drank one whole bottle of
Waterbury’s Compound, because,
Waterbury’s Compound has 13 or 16
per cent of alcohol. In order to quench
his thirst for ligor he¢ is not satisfied
with taking one ounce, over which no
doctor proscribes, but he goes on
taking one whole bottle o get, as it
were, the pep from the 18 per cent
of alcohol. We know that Water.
bury’s Compound has certain poisons



13631 Medicinal

[S V. P. Nayar]

in small dozes, guicol and creosote.
Preparations in which the presence
of alcoho] is notifled is being consum-
ed in much larger doses than any
reasonable physician would prescribe,
just because of its alcoholic content.
When even that is difficult to be
checked, I cannot for a moment con-
sider how it will be possible to check
misuse of these preparations.

Let us now come back to the case
of self-generatcd alcohol,

Mr. Speaker. The hon. Member's
time s up.

Shri V. P. Nayar: I would only
submit that this legislation as it
appears in print is so good. We all
‘of us wan{ more money to be collect-
ed from luxury articles. But I do not
agree that all the toilet preparations
are luxury articles. Alcohol Is also
used for soap manufacture. Soap
today cannot be  called a luxury
article.  Some of the hair creams or
hair oils may be considered to be
luxury articles. Today our position is
such that most of the ordinary pcople
are forced to use some of the toilet
preparations in their daily use. If
You say that tooth paste is a luxury,
1 would not agree. Even so, I am
prepared to agree tha! the net should
be cast and the maximum revenue
should be collected. But how are vou
going to collect it? This is my doubt.
We agree that some articles on which
a duty is proposed to be imposed can
pay the duty, because there is so
much of profit in their manutacture.
It is also poss'ble that those people
who want it for their own consump-
tion may be able to pay a little extra
which will go to Government. Even
~0, the fact remains that it is impossi-
ble for any State to cover the excise
duty from the various preparations,
just because it is a very highly techni-
cal matter and no State is capable of
finding out adequate machinery for
the analysis or synthesis of these
various articles in order to arrive at
the duty which is fixed primarily on
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the quantum of alcohol, calculated in
terms of London proof spirit.

1 would, therefore, request the hon.
Minister to modiy this Bill and to be
more precise in the use of the word
“alcohol” the existence of which forms
the basis of the increase or decrease
in duty, because it will avoid all
complications in future.

It i< the right of everyone to go to
a court and claim a remedy, so long
as he is able to convince the court
that the assessment of duty has not
been fair, or the duty was charged on
what the legislature did not intend.
I do not want the country to know
that this legislature has passed this
measure without understanding what
is commonly understood by alcohol as
distinguished from what is understood
by the word alcohol in Chemistry. 1
would urge the hon. Minister to con-
sider this proportion.

I do not find fault with the hon.
Deputy Minister. He has a prepared
brief and he cannot be expected to
know chemistry. Even the little
chemistry. Even the little chemistry
which he might have studied for
graduation may have been long for-
gotten and he may not have the time
to refresh his memory. Even then it
in for u< to consider whether in this
context we can leave the provision
so vague. so that it will form a tool
in the hands of tax officials for the
perpe'ual harassment of the small
manufacturer., I do not want the
House to pass this measure because
there is no possibility of finding out
the basis of taxation. Tax officials
will have blanke! powers with which
they can go and extract money from
people who live only by the manufac-
ture of these articles.

I am glad that generally on Ayur-
vedic preparations the duty has been
reduced. Eve. then it is impossible .
to collect the duty on Ayurvedic pre-
parations manufactured by hundreds
of people throughout the country. I
would request the hon Minister to
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consider these aspects in detail. If
he does not mind, he can conduct some
of his advisers in chemistry also and
it there is a process which is an easy
one whereby the London proof spirit
can be found out, I am all with him
to collect the duty. Until that is there,
we should not give an opportunity
and potential for harassment in the
hands of tax officials who collect the
duty.

Therefore, I oppose this Bil] as it
is inadequate, in complete and does
not specify the exact intentions of this
House.

¥o gEiteT wrwe (ATAY) : weEn
wgIEy,

s §o o AT : MAAT T
aFS F T |
W¢ want to understand the  hon.
Member.

Dr. Sushila Nayar: Sir. I find my-
self in wholehcarted agreement with
most of what Shri V. P. Nayar has
sa;d, with one or two exceptions S,
this Bil], I think, has been drafted in
ua hurry and duc thought has not been
given to the various mplications of
it. It 12 perfectly true that no cal-
culate the duty, as it has been stated
in the Bill. in terms of London proof
spirit, will be almosi an impossible
job, particularly in view of the fact
that the streng h of ulcohnl is pot
uniform in most of the preparations
in our country.

So far as Ayurvedic preparations
are concerned, their  standardisation
has been a big bone of contention.
The percentage of alcoho! varics so
greatly that unless arrangements are
mad: to analyse almost every pre-
paration from every  manufacturing
house. and not only that a sample is
taken out of every batch, it would
not be possible to say what percent-
age of spirit there is.

It seems to be a strange irony that
under Shri Morarji Desai as Finance
Minister these ayurvedic drugs are
Yeing practically exempted from
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excise duty. The duty is so low on
Ayurvedic drugs. It is a well known
fact, and Shri Morarji Desai must be
aware of it, that in the State of
Bombay, when they introduced pro-
hibition rather strictly, the consump-
tion of Dhrakshasava and Arishtasave
went up so considerably that the
authorities thought it necessary to
analvse some of these asavas. The
percentage of alcohol found in them
was anything from 18 to 20 per cent.
whereas in the ordinary wines etc.,
the western drinks, I am told the per-
centage is only 5 to 6 and sometimes
perhaps 8 per cent. Thercefore, these
asqras and other ayurvedic alcoholic
preparations are the ones that are
capable of being used for the breach
of prohibition laws. They arc¢ the ones
that are liable to be used non-medi-
cinal purposcs. But the duty thereon
has been so considerably reduced as
to make it ridiculous, compared with
duty charged or ordinary alcoholic the
medicines
To think in terms of charging such
A heavy duly on alcoholic moedicines
iz, I think, a most unfortunate measure,
After all, whatever Shri V. P. Nayar
might have said, it is very rarce that
people will go and drink up tinctures,
medicinal tinctures, for the simple
reason that most of these tincturcs are
not tasty: many of them are bitter.
There are very few tinctures like
tincture cardamom which may be
capah!c of being used in larger quantis
ties . .

Shri V. P. Nayar: May I intcrrupt
my hon  friend for a minute? In
one State, which 1 do not wish to
name, the consumption of  tincture
zingiberis, which is probably a more
bitter tincture than any other tinc-
ture, rosc by 140 times in the course
the yecar in which they introduced
prohibition

Dr. Sushila Nayar: ] do not think
my friend has added anything to what
I was saying myself. 1 mentioned
cardemom; tincture zingiberis is an-
other tincture which can be used for
putting into some kind of cold drink
and consumed like tiat.
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Shri V. P. Nayar: Sixteen ounces.

Dr. Sushia Nayar: What 1 am try-
ing to say is that, by and large, the
medicinal  tinctures  wherein  the
proportion of  alcohol is relatively
speaking morc constant, arc less liable
to abuse. But these are the medicines
that are being heavily taxed, and the
preparations which are commonly
abused, which have a much higher
percentage of alcohol going by the
name of ayurvedic preparations, are
being charged a very very low duty
in this Bill. I think this is a com-
pletely wrong way of thinking.

As a matter of fact, State should
provide free medicines to the people.
1 am one of those who stand for
socialised medicine. There are many
people in our country today who
cannot stand the expenses of purchas-
ing medicines. And on top of that
we want to add to the cost of those
mecedicines by levying dutices of the type
that are proposed in this Bill.

1 am sorry that it is considered fit
to lump together cosmetics and
medicines. What is common between
them? 1 can understand the increase
of duty on cosmetics. 1 do agree
that there are certain ordinary items
that are used commonly. But even if,
instead of some of the creams, people
use some simple things like what our
grandmothers used to use, it wou.d
not do any harm to anybody. There-
fore, while I can support the levy of
duty on cosmetics, I find myself
unable to support the levy of this
excessive duty on medicinal prepara-
tions in which alcoho} is used. After
all, a child may be very scriously ill
with pneumonia or something, and a
little bit of stimulant tincture or
alcoholic medicine may have to be
given to this child. Why should the
cost of that little bit of alcoholic medi-
cine be increased making it harder on
the parents to buy that midicine? So
long as we are not in a position to
introduce socialised medicine in this
country, the least that we can do is to
Jower the cost of medicines to the
maximum extent possible so as to
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make them available to the common
man, rather than go on introducing
measures which increase the cost of
the medicines,

1 entirely with agree with Shri V. P.
Nayar that the assessment of the
alcoholic content is going to be so
very difficult that it will be just on
an ad hoc basis that they will assess
these duties and it is liable to cause
a considerable amount of harassment
to the small shop-keepers, chemists,
druggists and so on.

1 therefore suggest to the hon. the
Deputy Finance Minister to please
hold over this Bill till the next session.
I have not tabled any motion. I am
sorry, I did not notice that this Bill
was coming up today; otherwise I
might have introduced some amend-
ments or perhaps introdyced a motion
for the reference of the Bill to a Select
Committee. Not having done that
carlier, 1 am not in a position to do
it now. But I do commend it to the
hon. the Deputy Finance Minister not
to rush through this Bil] but to give
consideration to the points that have
been brought to his attention,

Dr. Melkote: 1 associate myself
entirely with the expression of views,
I should say, objections to the intro-
duction or the consideration of this
Bill itself.

First of all, I feel that it does no
good to anybody. I have to say this
g0 strongly for the simple rcason that
Shri V. P. Navar was perfectly correct
in what he said, namely that the in-
numerable number of chemists and
shop-keepers would be harassed by
the enactment of thig law. It is im-
possible, as things stand, and with
the present arrangements, even in the
capitals of most of the States to as-
sess the percentage of alcohol in many
of these medicinal preparations. And
if one has got to test the innumerable
preparationg that are in the market,
the very object for which this Bill
has been brought would be defeated,
as Government would find it very
difficult to test all these preparations.
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This Bill has been introduced pos-
sibly with two objectives. One is to
raise revenue, and the other is in or-
der that many of these medicinal pre-
parations, which contain a large per-
centage of alchol, may not be palmed
off on the public.

Whilst we weclome any measure of
taxation which would raise money for
the exchequer in a proper manner,
we have also to raise our voice against
this imposition on actual medical pre-
parations which are necessary for the
common public.

It is not merely a question of taxa-
tion. The tax structure may be very
low. But if there is an imposition of
fines, many of these people who make
medicinal preparations that do not
conform to the specifications will not
do <0, or many of these manufacturers
will not resort to such underhand
dealings as they have been doing till
today. This is one aspect of the ques-
tion which has been spoken of in the
House, and I entirely agree with it.

The second aspect is this, and it
relateg to the term ‘consumption’. That
consumption, again, does not exactly
specify whether it is internal or ex-
ternal. For instance, as far as tinc-
ture of iodine which is almost used
externally, is concerned, is it ‘con-
sumption’? And would you, again,
find out the percentage? Tincture of
iodine is prepared with a particular
percentage. But oftentimes it is not.
How are you going to assess the tinc-
ture of iodine prepared by various
medical practitioners in their own
dispensaries? How are you going to
find it out. and how are you going to
penalise such a doctor?

These are some of the objectionable
features which are there. Therefore,
I felt that @ reference of this Bill
to a Select Committee would be most
welcome. I have not, as Dr. Sushila
Nayvar has also said, tabled any
amendment to this effect, and I am
saying it only now. I feel however,
that either the Bil] should be with-
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drawn or it should be referred to a
Select Committee,

Shri Warior (Trichur): The main
Act has been in operation for some
time now and we have gained some
experiences as a result of the working
of the main Act. We had also the
opportunity to represent certain mat-
ters concerning the imposition of the
excise duty on Ayurvedic preparations.
There are certain reputed Ayurvedic
firms in the land, and they have been
dealing in these preparations. It is
not only that, but many a patient had
been taking advantage of these
Ayurvedic institutions. Now, these in-
stitutions are put to such a harass-
ment that not only have they lost their
entire business, bu! the patients also
arc not able to take  advantage of
them.
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We had referred this matter to the
Hcalth Ministry once, and the officials
of the Health Ministry told us that
they were in no way connected with
the cxcise duty, and that it was an
affair of the Finance Ministry.

1342 hrs.

|MR. DEPUTY-SPEAKER in the Chair]

The Finance Ministry has imposed
this duty on the alcoholic prepara-
tions, as they call them, but actually
they dre not alcoholic preparations.
In the Ayurvedic medicines, especial-
ly in the arishtar which are generally
manufactured even in the homes and
which are very common in the Kerala
State, for instance, alcohol is coming
out of them indigenously and not by
meang of any external application;
and they say that because the content
of alcoho] is such and such a per-
centage, therefore, they must come
within the mischief of this enactment,
and they cannot excmpt them. Ac-
tually medicines and health are the
responsibility of the Health Ministry,
but that Ministry {s impotent in this
matter, because the Finance Ministry
would not allow them any exemption
at all. If at al] they are willing to
give exemption, it is only in the case
of ordinary preparations.
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In our homes, we prepare all these
arishtas, and we do not go to the
shops to purchase them, because it is
as if everything lies on the palm of
one’s hand. Our people know how
to prepare them in their own homes.
They know how to prepare drakcha-
sava or dashamoolarishta, for instance,
Dashamoolarishta is taken by people
for simple cold, without any prescrip-
tion; they can just go to gan Ayurevdic
shop, and tuke an ounce or two of
dashamoolarishta to get reclief from
cold, and they never get intoxicated
by that. I have not scen anybody bc-
coming intoxicated on account of that.
If a person is purposely going in for
an intoxicant, then he can have re-
cours¢ to <0 many other things alvo.
While in jail, I have seen some addict-
ed fellows taking nuxr wvomica. You
know, Sir, that nux vomica is not a
sweet thing; I have not taken it, but
I know that nux vomica is considered
even to be a poison but the powder of
nuxr vomica which is available in allo-
pathic shops and in allopathic drugs
is taken by people. 1 asked those
fellows how they could take it because
it was such a bitter thing. They said
that something was better than noth-
ing. So, the addicted fellows  were
taking that.

I know glso, for instance, that in
some prohibited areas methylated
spirit is taken with lime juice added
to it; and addicted people take it
without knowing whether it will
actually kill them or kill their health.
In this way. the addicted fellows have
recourse to so many things. Al} these
things cannot be taken into considera-
tion when we are considering genuine
bona fide things. Just li ke black-
market, this is a case of ‘black drink-
ing’. We cannot teke any action
against such things through the ex-
cise duty, and we cannot prohibit all
these maloTBetlces by the imposftion
of the cxcise duty. There are certain
necessary enactments to prevent such
things. and they must take their own
course,

But, in this particular case thou-
sands of ordinary people who cannot
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afford to have the highly-priced
medicines coming from outside have
only to depend upon the indigenous
Ayurvedic medicines as far as I know.
The hon. Minister himself admits that
he does not know the techniques of
all these things. Naturally, he can-
not be expected to know about them;
he knows only the technique of econo-
my. So, at least, he should seek the
help of the Health Ministry in this
matter. Suppose the Health Minis-
try says that such gnd such a medicine
should be exempted, then the only
question that the Finance Ministry
look to is the income; somchow, by
hook or crook, by fair means or foul
means, whether therc is harassment
or there is no harassment, the money
must come; if that is the policy that
Government gdopt then it is impossible
to arguc with them. We do not be-
lieve that that is the policy....

Mr. Deputy-Speaker: No means
are foul when they are to be approv-
ed by Shri Warior himself here in this
Parliament,

Shri Warior: No. Shri V. P. Nayar
was saying that the original enact-
ment went off without being  taken
much note of by Parliament. I do
not know whether he was present or
not. Anyhow. at least now, we know
the implications of the enaétmont, In
the beginning, we do not know the
ramifications of it or the working of
1. 1t is only out of the experience
that we gain as a result of the imple-
mentation of the Act that we know
whether it is good or bad for the
people. I am spcaking today only
from that angle.

As far as the alcoholic preparations
are concerned, as far as the import of
alcoholic pr.parations  is concerned,
and as far as the cosmetics are
concerned, 1 have no objection
to the imposition of the excise duty.
My csubmission is only in a limited
sphere, namely, in regard to the
Avurvedic preparations, and cven
there, only in regarq to the arishtas
and asavas prepared by the reputed,
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they are put to harassment, then what
shall we do? At least, that much
portion of the authority must be dele-
gated to the Health Ministry. If the
Health Ministry certifies that such
and such preparations should be re-
moved from the list or be exempted
from the duty, then the Finance
Ministry must be kind enough to
agree to that. Now, not only the
business is ruined, but the people also
are suffering.

Besides, sometimes, by sceing the
label Drakshasava, people may think
that it is only Drakshasava, but, they
fill up the bottle actuallv with alco-
hol. Is the imposition of the excise
duty a necessary remedy to curb that
evil? I do not quitec know, The
excise duty is only on genuine alcc-
holic preparations. But these are
net at all alcoholic preparations. Of
course, there is a certain percentage
of alcohol, in them, but that is not
extrancous alcohol. It is rcally a case
of fermentation, just as in the case
of curd or butter-milk. Just as curd
or butter-milk ferments, this also fer-
ments. But this is not taken just for
intoxicating purposes. I do not know
by what stretch of imagination the
Finance Ministry has extended this
levy even to these innocent prepara-
tions by which thousands and milliong
of people take succour and get relief.

Hence, I plead with the Ministry, in
all sincerity, that these preparations,
prepared by reputed and reliable
firms, certified by the State Govern-
ments, must be left out, and the other
things must be brought within the
mischief of this enactment,
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Shrt V. P. Nayar: It only works as
a laxative.
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[ sfrrreraor z1)
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7 T I A AT AT AT 2347
AT T A CTOAT AT

Mr. Deputy-Speaker: The hon.
Minister.

Shri V., P. Nayar: May 1 request
the hon, Minister through you to
kindly withdraw the Bill in view of
the fact that not 5 single Member
spoke in support of the B:ll? There
are medical experts in the House who
have spoken. Members from his own
Party and from the Opposition have
been unanimously against the Bill. 1
do not think any other Bill has had
this fate. This is for the first time
that this has happened. So in defence
to the sentiments of the House, I
would request thc hon. Minister to
withdraw the Bill,

Shri B. R. Bhagat: Factually, that
ig not correct. Shri Radhelal Vyas
spoke in Hindi. So probably the hon.
Member did not follow him,

Shri V. P. Nayar: He supported the
Bill but opposed it.

8hri Nagi Reddy (Anantapur): He
spoke in support of the Bill in the
hore thet the hon, Minister will bring
forward another Bill atter withdraw-
ing this Bil,
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Shri B. R, Bhagat: I think the hon.
Member will give me the right to
reply so that I may convince the
House that the grounds that have been
offered against the Bill are based on
wrong facts or on misconception, So,
he should wait,

The hon. Member, Shri V. P. Nayar,
expressed concern at the way the Act
is being administered. He expressed
doubts that the administrative machi-
nery is not competent to handle this,
More particularly, he said that it is
very difficult by chemical analysis to
determine the alcoholic content, the
quantum. Both from point of fact
and from point of chemical analysis,
it is not true that this cannot be done
or that this is not being done. The
Medicinal and  Toilet Preparations
(Excise Duties) Act, 1955 gives the
definition of alcohol. I am quoting
from the Act itself.

“(a) ‘alcohol' means ethyl
alcohol of any strength gnd purity
having the chemical composition
C2H50H;"”

This is the chemical formula.

Shri V. P. Nayar: Not C2H60? Ethy
alcohol is C2H60.

Shri B. R. Bhagat: This is the pre-
cise definition of alcohol given here.
So far as the definite side of alcohol
is concerned, it is given in the Act
itself. So far as the quantum or the
strength or purity is concerned, the
hon. Member said that it cannot be
determined or it is not being deter-
mined or rather it is difficult to deter-
mine. Let me point out that this is
not that this is not only in this that
the problem arises,

For example, on the customs side,
we are faced with problems every day
when partciular types of alcohol come
up before us. It is being decided in
the chemical Ilaboratories and they
judge the precise alcoholic content.
That is so far as customs is concern-
ed.
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So far as the administrative side is
concerned, the proceeds go to the State
Governments and each State Govern-
ment has its own laboratories in which
they test these samples. They have
two methods. One is the hydrometer
which is for rapid determination. Sup.
pose a problem comes as to how much
is the alcoholic content. Then, they
apply this method. They determine it
through the hydrometer. Moreover,
they have a continuous testing of gll
the brands or qualities. They main-
tain the samples and proper noting
is kept, When a new brand comes
they test it and a note is kept. They
go on having periodical tests gnd as-
certain the alcoholic contents. So. to
say that these things cannot be deter-
mined and they go on the whimg of
the tax officials or administrators and
these manufacturers are harassed  is
not correct. The House may come to
its own conclusion. But the facts are
that administratively we are able to
tackle it because we have been doing
it for g large number of years. Chemi-
cal analysis is becoming more and
more perfect. I do not mean to say
that there i no weakness. There are
weaknesses. There may be, somec-
times, problems which baffie such ana-
lysis. But it is being tackleq and it
is not beyond the pale of our chemi-
ca] experts to tackle this problem. So,
it is wrong to base one’s conclusion on
the presumption that it cannot be
chemically enalysed and there is com-
plete anarchy so far as......

Shri V. P. Nayar: I never said that.
I said.....

Shri B. R. Bhagat: Let me complete
it. You have raised so many points.
Let me answer.

Then, we have g Standing Commit-
tee consisting of the chief chemist, the
Drug Controller and the alcoholic con-
tent of all the drugs is being ex-
amined.

Hon. Member, Dr. Sushila Nayar,
said that in Bombay the assves and
arishtas were being used as intoxi-
cants. We have power under the Act,
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it we find, as g result of chemical
examinatior, that the alcoholic con-
tents of asavas and arishtas are so
high that they can be used as intoxi-
cants, to put them outside the pale of
the Act and they may attract the
higher duty. But the hon. Member,
Shri Vyas says that these asavas and
arishtas are different from intoxi-
cants and you can drink bottle after
bottle and you will not get intoxicat-
ed. He may be correct; I do not
know. I have never tasted asavas or
arishtas any time in my life and I do
not need them. My own system gene-
rates as much vitality. But the fact
remains that if the preferential treat-
ment given to an ayurvedic Arug is
being actually abused, as pointed out
by the hon. Member, we have powers
under the Act to put it outside the
preferential list, so that it will attract
the higher duty, That point is taken
care of.

13650

The hon. Member, Dr. Melkote said
that it is very difficult to determine
the alcoholic content of the various
patent medicines coming in the mar-
ket and that it is beyond the capacity
of anybody to test them because so
many are coming. But he forgets the
point that under the Drugs Act, and
Rules which is under the control of
the Health Ministry, each patent me-
dicine has to give a declaration about
the alcoholic content. It has to be de-
cleared how much alcoho] each patent
medicine contains, Our job is only
to test it and find whether what they
have declared is correct. We go on
having sample tests from time to time.
In a large number of cases, they are
correct. Where they are not correct
we penalise them. It is not as if that
the problem is such that we are not
able to tackle it. All these assump-
tions on points of fact are based on
absolutely wrong facts. Therefore,
the conclusion also is wrong.

Shri Vyas said, let the big ayurvedic
manufacturers be taxed, but not the
small gnes, the cottage industries and
others. I may inform him that we
have already a proviso to rule 668
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under which alcoholic medicinal
preparations sold by ayurvedic medi-
cal practitioners to their own patients
are exempt. So, any vaid who pre-
pares it on a cottage industry scale
and gives it to his own patients has
not to pay any duty. This gives the
benefft to the bona fide ayyrvedic
practitioners. The duty is attracted
only by large-scale manufacturers.

This ig not 3 new Act, We have
come in only for an amendment of
the Act because of certain things.
The first is we are converting the
rates in terms of the metric system.
Seccondly, we are taking this oppotu-
nity, on the demand by most of the
States because they are the beneficia-
ries, of raising the duty on toilet
preparations having alcoholic content
from Rs. 17!8 to Rs. 32. Thirdly, as
a result of the Finance Bill, wherein
the Finance Minister has imposeq a
duty on certain categories of consme-
tics and toilct preparations, an ad
valorem duty of 25 per cent, for
administrative rcasons we heaeve to
make it consequently 25 per cent, and
10 per cent, on patent medicines
which the Finance Minister has done
and which the House hag passed. We
have to apply it to this Act also.
All these three conditions are such
that they merit careful consideration.
Some hon. Members ask us to stay
this Bill or withdraw it. If we
withdraw it what will be the position?
The position would be worse. Because
the prexious Act will remain in force,
the metric system will not apply.
Rs. 17.8.0 will apply instead of Rs. 32.
There is also the Finance Bill. A
section of it will attract 25 per cent.
ad wvalorem duty on consmetic and
toilet preparations and ten per cent.
ad valorem on patent proprietary
medicines. So, from whatever point
of view we see, it would not be ad-
visable at this time to either post-
pone it ‘or to refer it to g Select Com-
mittesy, &3 some hon, Members said.
Why should it be referred to a Select
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Committee? It is only g simple mea-
sure, there is no new principle involv-
ed. I agree that we have to perfect
the administrative system with regard
to the chemical analysis to find out
and determine the quantum or strength
of the alcohol. I agree that it should
be strengthened but it is being done
every day. All the fears that have
been expressed by hin. Memberg are
not based on facts. We are streamlin-
ing it and postponing the Bill will
mean chaos. Certain measures had
already been passed by the House and
unless  consequential changes are
made, the position would be worse.
So, I commend this Biil for passing by
the House,

Mr. Deputy-Speaker: The question
is:

“That the Bill to amend the
Medicinal «nd Toilet Preparations
(Exci<e Duties) Act, 1955, be
taken into consideration.”,

The motion was adopted.

Mr. Deputy-Speaker: The question
is:

‘“That Clause 2 stand part of the
Bill.”

The motion was adopted.
Clause 2 was added to the Bill

Clause & (Amendment of Schedule)

Shri B. R. Bhagat: Sir, we have an
smendment; it is a long one. It has
already been circulated. There is a
small correction which I would lik
to make in that before it is adopted
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bere. It is said in this amendment cxplained this amendment while mak-

in the Explanation I—

ing the main motion. It i1s consequen-
tia] change because we have changed

o i edicine’
Patent or proprietary m the Drugs Act. The principle of this

has the same meaning as in clause
(d) of Section 3....". Bill and

amendment is all explained in the

so I need not take the time

In place of (d), it should be (h). I of the House in explaining it further.

Amendment made:
Page 2.-—
for lines 3 to 38, substitute—
“THF. SCHEDULE
(Sce Section 3)

Item Description of dutiable goods
No.

Rate of duty

Medicinal Preparations

1 Mecdicinal preparations, being patent  or - proprictary
medicines, containine aicohol and which are not
capable of being consumed  as ordinary alcoholic
beverages . . . .

2 Mecdicinal preparations,  containing alcohol, which
are prepared by distillation or to which alcohol has
been added, and which are capuble of being con-
sumed as ordinary alcoholic beverages,

6 Medicinal preparations, not otherwise specified con-
taining alcohol—
(¢) Ayurvedic preparations containing self-genera-
ted alcohol, which are not capable of being
consumed as ordinary alcoholic beverages,

(i) Ayurvedic preparations containing sclf-gene-
rated alcohol, which are capable of being con-
sumed as ordinary alcoholic beverages.

(s55) All others

4 Maedicinal preparstions, being patent or proprictary
medicines, not containing alcohol, but containing
opium, Indian hemp, or other narcotic drug or
narcotic.

$ Moedicinal preparstioas, (not being patent or proprie-
tary Medicines), not containing
taining opium, lndunhemp orothetmucdmz
or narootic, .

Toidet Preparations

6 Tollet preparations containing slcohol, oplum,
lndmhm.cothcmdnuorwm

Ten per cent, ad valorem,
Rupees three and cighty-five naye

paisc per litre of the strength
of London proof spirit.

Nil
Thirty-eight naye paise per litre,

Rupee one and ten naye paise
litre of the strength of Lour:
proof spirit,

Ten per cent. Ad valorem.

Nil.

Twenty-five per ceat, ad oalorsm,
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Explanation 1.—“Patent or proprie-
tary medicine” has the same meaning
as in clause (h) of section 3 of the
Drugs Act, 1940 (23 of 1940).

Explanation ]11.—Where any article
is chargeable with du'y at a rate
dependent on the value of the article,
such value shall be deemed to be,—

(a) the wholesale cash price for
which an article of the like
kind and quality is sold or is
capable of being sold at  the
time of the removal of the
article chargeable with duty
from the¢ place where  the
duty is leviable thercon in ac-
cordance with the provisions
of section 3, or if a wholesale
market does not  exis{ for
such article at such place, at
the nearest place where guch
market exists; or

(b) where such price is not ascer-

tainable, the price at which

an article of the like kind and
quality is sold or is capable
of being sold by the manu-
facturer or his agent, at the
time of the removal of the
article chargeable with duty
from the place where the duty
is leviable thercon in accord-
ance with the provisions of

Section 3, or if such article

is not sold or is not capable

of being sold at such place, at
any other place nearest there-
to:

~

Provided that in determining the
price of any article undes this Ex-
planation, no abatement or deduction
shall be allowed except in respect of
trade discount and the amount of
duty payable at the time of the re-
moval of such article from the place
where the duty is so leviable.

Explanation IIl.—*London proof
spirit” means that mixture of ethyl
alcohol and distilled water which at
the temperature of 81 degrees Fahre-
nheit weighs exactly 13/13th parts of
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an equal measure of distilled water
at the same temperature,

Explanation IV.—Where in respect
of any dutiable goods the wunit of
assessment for the purpose of any
duty under this Act is a litre of the
strength of Lundon proof spirit, the
duty shall be increased or reduced in
such proportion as the strength of the
dutiable goods is greater or less than
that of the London proof spirit.”

—[Shri B. R, Bhagat].

Shri Shree Narayan Das: The clause,
as amended, may have to be put to
vote before the Enacting Formula and
the Title are put to vote.

Mr. Deputy-Speaker: The question

is:

“That Clause 3, as
stand part of the Bill.”

amended,

The motion wags adopted.

Clause 3, as amended, was added to the
Bill.

Clause 1, Enucting Formula and the
Long Title were added to the Bill.

Shri B. R. Bhagat: Sir, I beg to
move:

“That the Bill, as amended, be
passed.”

Mr. Deputy-Speaker: Motion moved:

“That the Bill, as amended, be
passed.”

Shri V. P. Nayar: Sir, 1 want to
refer, in particular, to a misrepresen-
tation of fact which the hon. Minister
was pleased to make in respect of the
points which I urged. I never for a
moment said that the presence of al-
cohol could not be determined at all.
1 said that there are a number of che-
micals for that. If the hon. Minister
wants them, as he claimed to have no
special knowledge, I am prepared to
help him with that much knowledge
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of chemistry. There are a number of
chemicals which can be used to find out
the presence of a’'cohol in aqueous
solutions and anhydrous alcohol can
be detected. I agree that it is possible
to determine the percentage of al-
hocol. But the point I urged was
different The basis of assessment of
duty is mot either the presence of
alconol or the precentage of alcoho.ic
content. The duty becomes assessable
only on the basis of alcoholic content
calculated im terms of ‘London proof
sipirit’ for which there is a definition.
You were not jn the Chair, then, Sir.
‘London proof spirit’ is a very technica]
word. It means that mixture of ethyl
alcohol angd distilled water which at
the temperature of 51 degrees Fahren-
heit weighs exactly 12/13th parts of an
equal measure of distilled water at
th¢ same temperature. 1 want to aszk
the hon. Minister: how many samp'es
have been determined on the basis of
thix ‘London proof spirit’ and then duty
assessed. He said about the customs.
If it iy a case of ayurvedie preparation,
every village ou! of the 500,000 villages
w:ll muanufacture. In the case of
customs there are only 5-6 or 10—-15
ports: it is easy. The incoming goods
are there. So, it is not calculated on
the basis of the ‘London proof spirit’
or the U.S. proof spirit. There is an-
other thing iike the U.S. proof spirit.
It 's not on the basis of that that the
duty becomes payable. It is on the
basis of th presence of alcohnl which
can be vasily determined. As I said at
the outset, if the hon. Minister had
heard me, the compilation and compa-
rison of the refractive index would
becom necessary in order to deter-
mne the content of aqueous solutions.
He seems to have had the advantage
of consul‘ations after I gave this point
and f so let him te'l us in how many
cases the duty has been assessed taking
Into account the quantity of alcohol
Calculated in terms of London proof
Spirit. O‘herwise. we cannot agree to
this legislation.

The second point made by him was
that none of us were here when that
law was passed. But nothing is be-
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yond Parliament. Although we
have committed ourselves to the prin-
ciples of the Bill, there is no rule or
law which compels us to adhere to
it for eternity we can change the law
when we find it difficult. But he said
that this had been there and nobody
has questioned it. 1 cannot agree
to it for a moment. I still believe
and hold that no in one case duty
would have been assessed on the
basis on which duty is assessable
under the Act.

I pointed out a third difficulty also.
This legislature cannot say alcohol
and leave il to courts to interprot it.
It will create a number of difficul-
tics. As I pointed out, alcohol has
two meanings. Popularly, alcohol
means ethanol. But it also denotes
in a general scnse a group of organic
compounds of which ethanol happens
to be one; there are several others.I
do nut want! to enumecrate them. He
should not. thercfore, leave it vague
like this because ethanol is not the
only a'cohol which goes into toilet
preparations: ther. are every so many
other kinds.

Then, we want to know how much
has been collected as duty last year
on account of this. The Act was en-
forced alreadv. How much doos he
cxpect to collect this year?

Shri B. R. Bhagat: I must concede
that *he knowledge of chemistry of
the hon. Member is  several  times
greater than mine. But so far ag I
have been ab’e to ascertain, the difM-
culty about the determinan' cmcept
in regard to London proaf apirit
which the hon. Member has raised is
not experienced by as in tne depart-
ment for the gimple reason that they
have been assessing the dutic: on th's
method not only under thiz Act but
also previous to this, namely, when
‘he State Excise Act was in opers
tion. So, for decades. this was our
experience.

Secondly. so far as our expericnce
goes in respect of the determinant
concept or principle, as far a; | ur-
derstand, the London proof spirit hes
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been defined as the mixture which at
51 degrees Fahrenheit has a ceriain
weight. Wc have also a  standard
conversion table applicable in all such
cases and which has been evolved as
a result of experience, just as we
have the tables in the case of pefroi
Although referring to the determ:-
nan' concept of principles in rcgard
to London proof spirit will be diffi-
cu't, because of the conversion tables
it has been easy to dctermine it
So, it is not a problem of the nature
and dimension which the hon. Mem-
ber made out.

Shri V. P. Nayar: The conversion
table has no legislative sanction.
Only the Bill iy legislative sanction.

Shri B. R. Bhagat: The conversion
table: are there and they are be.ng
operated and they are more or less
accurate.

Shri V. P, Nayar: If you definitely
say it in the provisions of the Bill it
will become law. The conversion
table is not law,

Shri B. R. Bhagat: It is true, but it
has been evolved through cxpericnce.
Just as in the case of the metric
gystem and in the case of petrol, etc,,
we have an exact table ready at
hand. For instance, if you go any-
where, you will see the grocer con-
sulting the conversion table in tnhe
shop to sell the commodities. S:mi-
larly, we have this conversion table
and it is easier to operate accorded to
that.

Then, about the revenue which we
have got—

Shri V. P, Nayar: In how many
case: i3 this levied?

Shri B. R. Bhagat: We are determi-
ning it through that system. There
is no o'her system. 1Tt is difficult for
me to say in how many cases it s
done. It is being done on that basis,
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namely, the conversion table. The
revenue at present from medicinal
preparations is Rs. 69 lakhs and from
toilet preparations Rs. 12 lakhs. The
total is thus Rs. 81 lakhs The addi-
tional revenue by the changes pro-
posed in this Bill will be Rs. 15
lakhs. So, it is not much.

Mr. Deputy-Speaker: The question
is:
“That the Bill, as amended, be
passed”.

The motion was adopted.

ORISSA DEMANDS FOR GRANTS®,
1961-62

Mr. Deputy-Speaker: The House
will now take up the Demands** for
Grants for 1961-62 in respect of ihe
State of Orissa. We have three hours
for this subject. Nced we apportion
time to different Demands or shail
we take them as a whole?

Shri Chintamoni Panigrahi (Puri):
As a whole.

Mr. Deputy-Speaker: Very wecll.

DEmMAND No. 1—ELECTION AND OTHER
EXPENDITURE RELATING TO THE HoME
DEPARTMENT.

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 33,39,074 be granted to the
President, out of the Consolidated
Fund of the State of Orissa to
complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending on the 31st day
of March, 1962, in respect of
‘Election and other expenditure
relating to the Home Depart-
ment’.”

Demanp No. 2—Jans

Mr. Deputy-Speaker: Motion moved:

“That & sum not exceeding
Rs. 31.13,171 be granted to the

‘M(;ved w—r-lth the recommendaiions of the Presideﬁt.
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President, out of the Consolidated Demanp No. 6—RIVER VALLEY DEVE-
Fund of the State of Orissa to LOPMENT

Complete the sum necessary to ) ) )
defr:y the charges which will Mr. Deputy-Speaker: Motion moved:
come in course of payment during “That a sum not cxceeding
the year ending on the 31st day Rs. 13,90.807 be granted to the
of March, 1962, in respect of Prezident, out of the Consolidated
‘Jails’.” Fund of the State of Orissa to
Complete the sum necessary to
defray the charges which  will
come in course of payment dur'ng
the vear ending on the 31s! day
of March, 1962, in respect of
‘River Valley Development’.”

DemMAND No. 3—PoLICE
Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,92,35,391 be granted to ihe
President, out of the Consolidated
Fund of the State of Orissa to
Complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending on the 3ls! day “That a sum not ecxcceding
of March, 1962, in respect of Rs. 4,25000 be granted to the
‘Police’.” President, out of the Consolidated
Fund of the State of Orissa to
Complete the sum necessary to

DeEMAND No. T—EXFENDITURE ON DIS-
PLACED PERSONS

Mr. Deputy-Speaker: Motion moved:

Dentanp No. 4—EXPENDITURE RELATING
T0 THE PLANNING AND COORDINATION defray the charges which will
AND P'OLITXCAL AND SERVICES DEPART - come in course of payment during
MENTS. the year ending on the 31st day

of March, 1982, in respect of

‘Expenditure on displaced per-
“That a sum not exceeding sans'.”

Rs. 40,01,867 be granted to the

President, out of the Consolidated

Fund of the State of Orissa to

Complete the sum necessary to

defray the charges which will “That a sum not cxceeding

come in course of payment during Rs. 1,550,256 be granted to the
the year ending on the 31st day President, out of the Consolidated
of March, 1962, in respect of Fund of the State of Orissa to

‘Expenditure Re'ating to the Complete the sum necessary to

Planning and Coordination and defray the charges which will

Political and Services Depart- come in course of payment during

ments’.” the ycar ending on the 31st day

Demanp No. 5—CoMMUNITY DFvE- of March, ..'1962' in  respect of
LOPMENT PROJECTS ETC.

of ‘Stamps’.
Mr. Deputy-Speaker: Motion moved: Demano No 98— . Crvi Sec-
“That a sum not exceeding

RETARIAT AND OTHER ExpEnNDITURE
RELATING TO THE FINANCE Dgpart- .
Rs. 3,67,05,604 be granted to the MENT.
President, out of the Consolidated .
. Mr. D - : t :
Fund of the State of Orissa to r. Deputy-Speaker: Motion moved

Mr. Deputy-Speaker: Motion moved:

Demanp No. 8—Stamrs

Mr. Deputy-Speaker: Motion moved:

Complete the sum necessary to “That a sum not ecxceeding

defray the charges which will
come in course of payment during
the year ending on the 31lst day
of March, 1962, in respect of
‘Community Development Pro-
Jects, etc’.”

Rs. 60,33.873 be granted to  the
President. out of the Consolidated
Fund of the State of Orissa to
‘Complete the sum necessary to
defray the charges which will
come in course of payment during
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{Mr. Deputy-Speaker]
the year ending on the 3lst day
of March, 1962. in respect of
‘Ministers, Civil Secretariat and
other Expenditure re'ating to the
Finance Depar'ment’.”

DeEmAND No. 10—PENSIONS

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 3453674 be granted to the
President, out of the Consolidated
Fund of the State of Orissa to
Complete the sum nccessary to
defray the charges which will
come in course of payment during
the ‘year ending on the 31s! day
of March, 1962, in respect of
‘Pensions’.”

APRIL 25, 1861

defray the charges which will
come in course of payment during
the year ending on the 3l1st day .
of March, 1962, in respect of

‘Land Revenue’.
DemaND No. 14—EXCISE
Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 17,91,076 be granted to the
President, out of the Consolidated
Fund of the State of Orissa to
Complete the sum necessary to
defray the charges which will
come in course of payment during
the vear ending on the 31st day
of March, 1962, in respect of

L]

‘Excise’.

Demands for Grants 13664

DeMa» No. 11—EXPENDITUKE RELA- Demanp No. 15—REGISTRATION
TING 10 THE EDUCATION DEPARTMENT

Mr. Deputy-Speaker: Motion moved:

Mr. Deputy-Speaker: Motion moved:

“That a sum not ecxceeding
Rs. 508,033 be granted to the
President, out of the Consolidated

“That a sum not c¢xceeding
Rs. 4,55,76.737 be granted to the
President, out of the Consolidated Fund of the State of Orissa to
Fund of the State of Orissa to Complete the sum necessary to
Complete the sum  necessary  to defray the charges  which  will
defrov the  charges which will come in course of payment durng
come i course of payment during the vear ending on the 31st day
the vear ending on the 31s! day of March, 1962, in respect of
of March, 1962, in respect of ‘Regictration”.”

‘Expenditurce relating to the Edu-
cation Department®.” Denianp No. 16—-DISTRICT  ADMINIS-
TRATION AND OTHER EXPENDITURE RE-

DemAND No. 12—TAXATION LATING TO THE REVENUE DEPARTMENT

Mr. Deputy-Speaker: Motion moved: Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding “That a sum not exceeding
Rs. 1248105 be granted to the Rs. 2,11.34770 be granted to the

President, out of the Consolidated
Fund of the State of Orissa to
Complete the sum nccessary to
defray the charges which  will
‘come in course of payment during
the vear ending on the 31s' day
of March. 1962, in respect of
*Taxation'"”

DEMAND No. 13-—LAND REVENUE

President, out of the Consolidated
Fund of the State of Orissa to
Complete the sum necessary to
defray the charges which  will
come in course of payment during
the year ending on the 31s° day
of March, 1962, in respect of
‘District Administration and other
expenditure relating to th¢ Re-
venue Department’”

‘Mr, Deputy-Speaker: Motion moved:
“That a sum not exceeding

DEMAND NO. 17—EXPENDITURE RELA-
TING TO THE INDUSTRIES DEPARTMENT
Rs. 1.54.20,173 be granted to the

President, out of thc Consolidated - Mr. Deputy-Speaker: Motion moved:

Fund of the State of Orissa to “That a sum not exceeding
‘Complete the sum necessary to Rs. 1.70,06.301 be granted to the
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President, out of the Consolidated
Fund of the State of Orissa to
Complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending on the 3lst day
of March, 1962, in respect of
‘Expendi‘ure relating to the In-
dustries Department’.”

DEMAND No. 18—CniIL AND SESSIONS
COURT AND OTHER EXPENDITURE RE-
LATING TO THE LAW DEPARTMENT

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 23,32.699 be granted to the
President, out of the Consolidated
Fund of the State of Orissa to
Complete the sum ncecessary to
defray the charges which will
come in course of payment during
the year ending on the 31st day
of March, 1962, in respect of
‘Civl] and Sessions Court and
other expenditure relating to the
Law Department'”

DEMAND No. 19—STATIONERY AND
PRINTING AN OTHER EXPENDITURE RE-
LATING TO THE COMMERCE DEPART-
MENT.

Mr. Deputy-Speaker: Motion moved:

“That a sum not e¢xceeding
Rs. 35,29,830 be granted to the
President, out of the Consolidated
Fund of the State of Orissa to
Complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending on the 31st day
of March, 1862, in respect of
‘Stationery and Printing and other
expenditure relating to the Com-
merce Department’.”

DEMAND No. 20—LABOUR AND EMTGRA-
TION AND EMPLOYMENT ORGANIBA-
TION.

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 1690311 be granted to the
President, out of the Consolidated
Fund of the State of Orissa to
complete the sum necessary to
defray the charges which will

376 (Ai) L8D-—8.

Demanp No.

Grants

come in course of payment during
the year ending on the 3lst day
of March, 1962, in respect of
‘Labour and Emigration and Em-
ployment Organisation’.”

WELFARE DEPARTMENT

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,99,05.457 be granted to the
President, out of the Consolidated
Fund of the State of Orissa to
Complete the sum necessary to
defray the charges which  will
come in course of payment during
the year ending on the 31st day
of March, 1962, in respect of
‘Tribal and Rural Welfare¢ De-
partment'.”

DEMAND No. 22—MEDICAL AND OTHER
EXPENDITURE RELATING TO THE HEALTR

DEPARTMENT.
Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,48,90,573 be granted to the
President, out of the Consolidated
Fund of the State of Orissa to
complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending on the 31st day
of March, 1962, in respect of
‘Medical and other expenditure
relating to the Health Depart-
ment'.”

DEMAND No. 23—Pusuic HeALmm

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceceding
Rs. 66,10,382 be granted to the
President, out of the Consolidated
Fund of the State of Orissa to
Complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending on the 31st day
of March, 1962, in respect of
‘Public Health".”

DmAND NO. 24—InR1CATION

Mr. Deputy-Speaker: Motion moveds

“That a sum not axceeding
Rs. 5,63,18,148 be granted to the

21—TRIBAL AND RURAL
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[Mr, Deputy Speaker]
President, out of the Consolidated

DEMAND No. 28—FLECTRICITY SCHEMES
Mr. Deputy-Speaker: Motion moved.

Fund of the State of Orissa to
complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending on the 31st day
of March, 1962, in respect of

‘Irrigation’.

DEMAND No. 25—CrviL WORKS
Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 5,55,19,967 be granted to the
President, out of the Consolidated
Fund of the State of Orissa to
Complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending on the 31st day
of March, 1962, in respect of
‘Civil Works'.”

DeEMAND No. 26—STATE LEGISLATURE

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 5,50,455 be granted to the
President, out of the Consolidated
Fund of the State of Orissa to
Complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending on the 31st day
of March, 1962, in respect of
‘State Legislature’.”

Demanp No. 27—PusrLic  WORKS

COMMON ESTABLISHMENT AND OTHER
EXPENDITURE RELATING TO THE WORKS
DEPARTMENT.

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 50,54,767 be granted to the
President, out of the Consolidated
Fund of the State of Orissa to
completed the sum necessary to
defray the charges which will
come in course of payment during
the year ending on the 31st day
of March, 1962, in réspect of
‘Public Works common establish-
ment and other expenditure re-
lating to the Works Depart-
ment’.”

“That a sum not exceeding
Rs. 2,48,82,786 be granted to the
President, out of the Consolidated
Fund of the State of Orissa to
Complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending on the 31st day
of March, 1962, in respect of
‘Electricity Schemes'.”

DEMAND No. 29—TAxEs ON VEHICLES

Mr. Deputy-Speaker: Motion moved,

“That a sum not exceeding
Rs, 11,00,972 be granted to the
President, out of the Consolidated
Fund of the State of Orissa to
complete the sum necessary to
defray the charges which will
come in course of payment during
the ycar ending on the 31st day
of March, 1962, in respect of
Taxes on Vehicles'.”

DEMAND No. 30—TRANSPORT SCHEMES

Mr. Deputy-Speaker: Motion moved,

“That a sum not exceeding
Rs. 1,00,82,105 be granted to the
President, out of the Consolidated
Fund of the State of Orissa to
Complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending on the 31st day
of March, 1962, in respect of
‘Transport schemes'.”

DeEmMAND No. 31—FOREST
Mr. Deputy-Speaker: Motion moved,

“That a sum not exceeding
Rs. 11,06.44,197 be granted to the
President, out of the Consolidated
Fund of the State of Orissa to
Complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending on the 81st day

of March, 1962, in respect of
‘Forest’.”
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DEMAND No, 36—PusLIC RELATIONS
Mr. Deputy-Speaker: Motion moved,

13669 Orissa

DeEMAND No. 32—FISHERIES
Mr. Deputy-Speaker: Motion moved.

“That a sum not exceeding
Rs. 24,238,269 be granted to the
President, out of the Consolidated
Fund of the State of Orissa to
Complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending on the 31st day
of March, 1862, in respect of
‘Fisheries'.”

DeEmMAND No. 33—COOPERATION

Mr. Deputy-Speaker: Motion moved,

“That a sum not exceeding
Rs. 37,86,012 be granted to the
President, out of the Consolidated
Fund of the State of Orissa to
Complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending on the 31st day
of March, 1962, in respect of

‘Cooperation’.

DEMAND No. 34—CONTRIBUTION TO

LocAL BobIes

Mr. Deputy-Speaker: Motion moved,

“That a sum not exceeding
Rs. 13,78,196 be granted to the
President, out of the Consolidated
Fund of the State of Orissa to
complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending on the 31st day
of March, 1962, in respect of

DiumaND No. 38—SurrLy

“That a sum not exceeding
Rs. 14,52,221 be granted to the
President, out of the Consolidated
Fund of the State cf Orissa to com-
plete the sum necessary to defray
the charges which will come in
course of payment durng the year
ending on the 31st day of March,
1962, in respect of ‘Public Rela-

(1)

tions'.

DrMmanD No. 37—AGRICULTURE

Mr. Deputy-Speaker: Motion moved,

“That a sum not exceeding Rs.
1,28,40.515 be granted to the Presi-
den', out of the Consolidated Fund
of the State «f Orissa to complete
the sum necessary to defray the
charges which will come in course
of pauvment during the ycar end-
ing on the 31st day of March, 1962,

(1]

in respect of ‘Agrculture’,
DEPARTMENT

Mr. Deputy-Speaker: Motion moved,

“That a sum not excceding Rs.
18,17,400 be granted to the Presi-
dent, out of the Consolidated Fund
of the State of Orissa to complete
the sum nccessary to defray the
charges which will come in course
of payment during the year ending
on the 31st day of March, 1962, in

(XY

respect of 'Supply Department’

‘Contribution to ies".”
Local Bodies Demanp No. 39—Hirakup  Dam

DzmAND No. 35—ANIMAL HUSBANDRY ProJect

Mr. Deputy-Speaker: Motion moved, Mr. Deputy-Speaker: Motion moved.

“That a sum not exceeding
Rs. 74,63,952 be granted to the
President, out of the Consolidated
Fund of the State of Orissa to
complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending on the 31st day
of March, 1962, in respect of
Animal Husbandry'.”

“That a sum not exceeding Rs.
63.50,000 be granted to the Presi-
dent, out of the Consolidated Fund
of the State of Orissa to complete
the sum necessary to defray the
charges which will come in course
of payment during ‘he year end-
ing on the 31st day «f March, 1962,
in respect of ‘Hirakud Dam Pro-
ject'.”
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DEmAaND No. 40—CoMMUNITY DEVELOP-
MENT PROJECTS sident, out of the Consolidated

Fund of the State of Orissa to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the year
ending ¢n the 31st day of March,
1962, in respect of ‘Electricity
schemes outside the Revenue Ac-
count and other expenditure relat-
ing tn the Works Department’.”

Mr. Deputy-Speaker: Motion moved,

“That a sum not exceeding Rs.
22,00,000 be granted to the Presi-
dent, out of the Consolidated Fund
of the State of Orissa to complete
the sum necessary to defray the
charges which will come in course
of payment during the year ¢nding
on thc 31st day of March, 1962, in
respect of ‘Community Develop-

ment Projects’” DEMAND No. 44—AGRICULTURAL
¢ ) S

IMPROVEMENTs AND RESEARCH
Demand No. 41—LoANs TO LocAL
Furps, GOVERNMENT SERVANTS, ETC.

[ 4

Mr. Deputy-Speaker: Motion moved.

Mr. Deputy-Speaker: Motion moved.

“That a sum not exceeding Rs.
58,23,931 be gran‘ed to the Presi-

“That a sum not excceding Rs.
1,43,79,924 be granted to the Pre-
sident, out of the Consolidated
Fund of the State of Orissa to
complete the sum necessary to
defray the charges which will
come in course of payment during

dent, out of th. Consolidated Fund
of the State of Orissa to compiete
the sum nccessary to  defray the
charges which will come in c¢ourse
of payment during the ycar end'ng
on the 31st day of March, 1962, in
respceet of ‘Agricultural improve-

the year cnding on the 31st day ments and rescarch’.”
of March, 1962, in respect of ‘Loans
to Local Funds, Government scer-

URY)

vants etc.’.

DEMAND No. 45—STATE SCHEMES OF
GOVERNMENT TRADING

DEMAND No. 42 —COMPENSATION FOR Mr. Deputy-Speaker: Motion moved.
ABOLITION OF ZAMINDARY SYSTEM AND
OTHER EXPENDITURE RELATING TO

REVENUE DEPARTMENT

“That a sum not exceceding Rs.
2,54,98,870 be granted to the Pre-
sident, out of the Consol.dated
Fund of the State of Orissa to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the year
ending on the 31st day of March,
1962, in respect of ‘State schemes
of G.vernment Trading’.”

Mr. Deputy-Speaker: Motion moved,

“That a sum not exceeding Rs.
74,60.000 be granted to the Presi-
dent, out of the Consolidated Fund
of the State of Orissa to complete
the sum necessary to defray the
charges which will come in course
of payment durng the year end-
ing on the 31st day of March, 1962,
in respect of ‘C mpensation for

SCHEMES
abolition of Zamindary System Mr. Deputy-Speaker: Motion moved,
and other expenditure relating to

N "o “That a sum not exceeding Rs.
Revenue Depariment’. 167,000 be granted to the Presi-
dent, out of the Consolidated Fund
of the State of Orissa to complete
the sum necessary to defray the
charges which will come in course
of payment dur ng the year end-
ing on the 31st day of March, 1962,
in respect of °‘Road Transport
Schemes'.”

DEmMmAND No. 46—RoAD TRANSPORT

DrManND No. 43—ELECTRICITY SCHEMES
OUTSIDE THE REVENUE ACCOUNT AND
OTHER EXPENDITURE RELATING TO THE
WORKS DEPARTMENT

Mr. Deputy-Speaker: Motion moved,

*“That a sum not exceeding Rs.
18,14,80,132 be granted to the Pre-
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DeMmaND No. 47—CarrrAL OUTLAY ON the sum necessary to defray the
PuBLIC HEALTH AND CAPITAL ACCOUNT charges which will come in course
ofF CiviL WORKS RELATING TO HEALTH of payment during the year ending
(L.S.G.) DEPARTMENT on the 31st day of March, 1962, in
. respect of ‘Capital outla
Mr. Deputy-Speaker: Motion moved, (Pfradig) ' P utlay on ports
“That a sum not exceeding Rs.
28,34,000 be granted to the Presi-

dent, out of the Consolidated Fund Dznmanp N(;'I:;:\'SUBSS;D'S“ InpUsTRIAL
of the State of Orissa to complete SING SCHEME
the sum necessary to defray the Mr. Deputy- . .
charges which will come in course puty-Speaker: Motion moved,

of payment during the year ending
on the 31st duy of March, 1962, in
respect of ‘Capital Outlay on Pub-
lic Health and Capital Account of
Civil W rks relat ng to Hcalth
(L.S.G.) Department'.”

“That a sum not c¢xceed’ng Ras.
4.17,000 be granted to the Presi-
dent, out of the Cons. lidated Fund
of ihe State of Orissa to complete
the sum necessary to defray the
charges which will come in course

of puyme in » endi
Denmann No. 43—CariTan. QUTLAY ON t‘\.' jv;yl?; n(tl.lciur(l’}nghtlh:niearl;.(pzdu;g
A DS N are ),
JUSTRIA VE MEN e S ', -
INDUSTRIAL  DEVELOPMENT respect of  ‘Subsidised  industrial
Mr. Deputy-Speaker: Motion moved, houzing scheme.”

“Tha: a sum not exceeding Rs.

22.63.465 be granted 10 the Presi- CemanD No. 53—-CAPITAL ACCOUNT OF
dent out of the Consolidated Fund OTIIER  WORKs RELATING TO Home
of the State of Orissa to complote DEPARTMENT

the sum necessary to defray the

charges which will come in course Mr. Deputy-Speaker: Motion moved,
of payment during the ycar ending

on the 31st day of March, 1962, in “That a sum not exceeding Rs.
respect of ‘Capital outlay on indus- 3,01,160 be granted to the Presi-
trial devclopment'.” dent, out of the Consolidated Fund
of the State of Or ssa to complete
the sum necessary to defray the
charges which will come in course

Demanp No. 49—CaprrtaL. OUTLAY ON
Ports (CHANDBALI)

. of payment during the year endin
Mr. Deputy-Speaker: Motion moved, on the 31st day o% Mar}t':h. 1962, l:

“That a sum n t exceeding Rs. 1espect of ‘Capital Account of other
84,000 be granted to the President, works relating to Hom¢ Depart-
out of th~ Consol.dated Fund of the ment'.”

State ol Orissa to complete the
sum necessary to defray the
charges which will come in course
of payment during the year end-
ing on the 31st day of March, 1862,
in respect of ‘Capital outlay on

DEMAND No. 54—CAPrraL OUTLAY ON
Forest

Mr. Deputy-Speaker: Motion moved,

rts (Chandbali)’.” ““That a sum not exceeding Rs.

po ¢ 11,04,120 be granted to the Presi-
Demand No. 50—CAPITAL OUTLAY ON dent, out of the Consolidated Fund
PorTs (PARADIP) of the State of Orissa to complete

the sum necessary to defray the

Mr. Deputy-Speaker: Motion moved. charges which will come in course

. t um not exceeding Rs. of payment during the year end-
68.40.400 be granted £o the Presi- ing the 31st day of March, 1962, fn
dent, out of the Consolidated Fund respect of ‘Capital Outlay on

of the State of Orissa to complete Forest'.”
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DEMAND No. 55—CAPITAL EXPENDITURE
RELATING TO DEVELOPMENT (CoO-OPL-
RATION) DEPARTMENT

Mr. Deputy-Speaker: Motion moved.

“That a sum not exceeding Rs.
15,63,000 be granted to the Presi-
dent, out of the Consolidated Fund
of the State of Orissa to complete
the sum necessary to defray the
charges which will come in course
of payment during the year ending
on the 31st day of March, 1962, in
respect of ‘Capital expenditure
relating to Development (Co-ope-
ration) Department’.”

DEMAND No. 57—CAPITAL EXPENDITURE
RELATING TO DEVELOPMENT (VETERI-
NARY) DEPARTMENT

Mr. Deputy-Speaker: Motion moved,

“That a sum not exceeding Rs.
6,35,000 be granted to the Presi-
dent, out of th.: Consolidated Fund
of the State of Orissa to complete
the sum neccessary to defray the
charges which will esme in course
of payment during the year ending
on the 3Ist day of March, 1962,
in respect of ‘Capital cxpenditure
relating to Development (Veteri-

(1)

nary) Department’.

DEMAND No. 56—CAPITAL. ACCOUNT OF
OTHER WORKS RFLATING TO THF PLAN-
NING AND  Co-0OrDINATION (GRAMA
PANCHAYAT) DEIRATMENT

Mr. Deputy-Speaker: Motion moved,
“That a sum not ¢xcceding Rs.
5,87,000 be granted to the Presi-
dent, out of the Consolidated Fund
of the State of Orissa to complete
the sum necessary to defray the
charges which will come in course
of payment during the year ending
on the 31st day of March, 1962, in
respect of ‘'Capital Account of
other works relating to the Plan-
ning and Co-ordination (Grama
Panchayat) Department’.”

DrManDd No. 60—CAPITAL ACCOUNT OF
Crvi WORKs
Mr. Deputy-Speaker: Motion moved,
‘“That a sum not exceeding Rs.
8,43,79,514 be granted to the Presi-

APRIL 26, 1961
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dent, out of the Consolidated Fund
of the State of Orissa to complete
the sum mnecessary to defray the
charges which will come in course
of payment during the year ending
on the 31st day of March, 1962, in
respect of ‘Capital Account of Civil
Works'.”

Mr. Deputy-Speaker: Is any hon.
Member moving his cut motions?

Shri Chintamoni Panigrahi: Sir, I
move all my cut motions—Nos. 1 to 44.

Restoration of payment of allowances
to the relations of ex-rulers in
Orissa which were stopped in 1957
by an unanimous decision of the
Orissa Assembly

Shri Chintamoni Panigrahi: I beg to
move:

“That the Demand under the
head Election and other Expendi-
ture rclating to the Home Depart-
ment be reduced by Rs. 1007 (1)

Failure to publish the public fund
vtilisation cnquiry committee report

Shri Chintamoni Panigrahi: I beg to
move:

“That the Demand under the
head Election and other Expendi-
ture relating to the Home Depart-
ment be reduced by Rs. 100.” (2)

Failure to effect any improvement in
the salaries of the village watchmen

in Orissa

Shri Chintamoni Panigrahi: I beg to
raove:

“That the Demand under the
head Election and other Expendi-
ture relating to the Home Depart-
moent be reduced by Rs. 100.” (3)

Improper use of secret service money

Shri Chintamoni Panigrahi: I beg to
rmove:
“That the Demand under the
head Police be reduced by Rs. 100”7
4)
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Failure to econdOmise the exrpenses in

Government Hospitality Organisa-

ton LTS
Shri Chintamoni Panigrahi: I beg to
n.ove:

“That the Demand under the
lhead Expenditure relating to the
‘Planning and Co-ordination and
Political and Services Depariments
Dbe reduced by Rs. 100.” (5)

Grants given to Bharat Sevak Samaj,
Orissa Branch

Shri Chintamoni Panigrahi: I beg to
‘move:

“That the Demand under the
head Expenditure relating to the
Planning and Co-ordination and
Political and Services Department
be reduced by Rs. 100.” (6)

Failure to improve rural water supply
arrangements in the Block aicas

Shri Chintamoni Panigrahi: 1 beg to
move:

“That the Demand under the
head Expenditure relating to the
Planning and Co-ordination and
Political and Services Departments
be reduced by Rs. 100.” (7)

Incdequate provision in respoct  of
improvement of willage roads,
schools and dispensary buildings

Shri Chintamoni Panigrahi: 1 beg te
niove:

“That the Demand under  the
“head Expenditure relating to  the
Pianning and Co-ordinatinn  and
Political and Services Deparinrents
be reduced by R 100.” (8)

Ussatisfactory working of the come
munity development and national
extension cervice administrelion {n
the block areas of the State

Shri Chintamoni Panigrahi: I beg to
niove:

“That the Demand under the
head Expenditure relating to the
Pianning and Co-ordination and
Political and Services Departments
de reduced by Rs. 100.” (9)
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Fuiiure to prevent blackmarketing twm
powdered milk supplied to the
viational extension service and
tlock areas

Shri Chintamoni Panigrahi: I beg to
nmove.:

“That the Demand under the
head Expenditure relating to the
Planning and Co-ordination and
Political and Services Departments
be reduced by Rs.” (10)

Failure to check corruption in Tahsil
Offices, in Block Development
Offices, in Police Department and in
Education Department

Shri Chintamoni Panigrahi: I beg (o

move:
.

“That the Dcmand under the
nead Expenditur: relating to the
Pisrning and Co-ordination and
Political and Services Departments
Le reduced by Rs. 100" (1D

Failure to check blackmarketing in the
sale of powdered milk in the 1arous
N.E.S. areas in the State

Shri Chintamoni Panigrahi: ] beg to
move:

“That the Demand under the
hecad Community Development
Projects, e¢te, be reduced oy Rs.
100" (12)

Failure to provide adequate funds for
chiecking floods i» the major rivery
in Orissa

Shri Chintamoni Panigrahi: 1 beg to
move:

“That the Demand under the
head River Vallcy Development
be reduced by Rs. 100" (13)

Fatlure to improve the drinking water
sn.yply position for the people living
in the Rourkela Township area

Shri Chintamoni Panigrabl: I beg to
move: ’

“That the Demand under the
head River Valley Development be
reduced by Rs. 100.” (14)
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Failure in evolving any rational policy
m respect of resettlement in the
H:rakud Periphery

Orissa

Shri Chintamoni Panigrahi: I beg to
move:

“That the Demand under the
head River Valley Development be
reduced by Rs. 100.” (15)

Failure in resettling fully the dis-
placed persons of Rourkela

Shri Chintamoni Panigrahi: I beg to
move:
“That th¢ Demand under the
head River Valley Development be
reduced by Rs. 100 (16)

Failure to pay compensation for the
lands acquired for Hirakud Project

Shri Chintamoni Panigrahi: I beg to
move:

“That the D mand under the
head River Valley Development be
reduced by Rs. 100.” (17)

Failure to resettle the landlesz people
of the State and providing them
with lands in Dandakaranyce and in
other areas

Shri Chintamoni Panigrahi: I beg to
move:

“That the Demand under the
head Expenditure on Displaced
persons be reduced by Rs. 100",
(18)

Dismiissal of more than 300 primary
teachers in the district of Puri

Shri Chintamoni Panigrahi: I beg to
move:

“That the Dcmand under the
head Expenditure relating to the
Fducation Department be reduced
by Rs. 100.” (19)

Delay in undertaking repair and pro-
tection of the Gatiswar temple in
the district of Puri

Shri Chintamoni Panigrahi: I beg to
move:

“That the Demand under the
head Expenditure relating to the
EBducation Department be reduced
by Rs, 100." (20)
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Refusal to accord recognition to the
Subhalo L.P. School in the Buliunta
Block area in the district of Puri

Shri Chintamoni Panigrahi: I beg {o
move:

“That the Demand under the
nead Expenditure relating io the
Education Department be reduced
by Rs. 100.” (21)

Faiiure to re-instate more than tnree
huwndred primary teachers wnou were
dwsmissed in the district of Puri
mnmediately after the enforcemen: of
President’s Rule in Orissa

Shri Chintamoni Panigrahi: I beg to
move:

“That the Demand under toe
head Expenditure relating to  the
Education Department be reducerd
by Rs. 100.” (22)

Need to stop forcible collection »f loans
udvanced to the peasant: urnder
Grow More Food Scheme in the ycar
1645

Shri Chintamoni Panigrahi: 1 beg to
move:

“That the Demand under the
head Land Revenue be reduced by
Rs. 100.” (23)

Faiwtire to fix rent on the rent free.
lands of the ex-Rulers anua their
rewctions
Shri Chintamoni Panigrahi: I beg to

riove:

“That the Demand under the
head Land Revenue be reduced by
Rs. 100.” (24).

be reduced by Rs. 100.” (10)

Progress in the work of the consolida-
tion of holdings

Shri Chintamoni Panigrahi: I beg to
move:

“That the demand under the
head District Administration and
other Expenditure relating to the
Revenue Department be reduced
by Rs. 100.” (28)
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Top-heavy administration of the Board
of Revenue

Shri Chintamoni Panigrahi: I beg
to move:

“That the demand under the
head District Administration and
other Expenditure relating to the
Revenue Department be reduced
by Rs. 100.” (26)

Grants to Orissa Bhudan Yagna Samiti

Shri Chintameni Panigrahi: I beg
to move:

“That the demand under the
head District Administration and
other Lxpenditure relating to the
Revenue Department be reduced
by Rs. 100.”" (27)

Failure tu afford timely and adequate
relief to viciims of fire and cyclone

Shri Chuntamoni Panigrahi: 1 beg
to move:

“That the demand under the
head District Administration and
other Expeaditure relating to the
Revenue Department be reduced
by Rs. 100.” (28)

Failure to provide edequate relief to
flood affected people for construction
of houses

Shri Chintamoni Panigrahi: 1 beg
to move: »

“That the demand under the
head District Administration and
other Expenditure relating to the
Revenue Department be reduced
by Rs. 100.” (29)

Failure to effect any improvement in
the Government Hospital at Puri

Shri Chintamoni Panigrahi: I beg
to move:

other Expenditure relating to the
Revenue Department be reduced
by Rs. 100.” (30)

VAISAKHA 5, 1883 (SAKA)

Demands for
Grants
Failure to effect improvement in vhe
S. C. B. Medical College Hospital,

Cuttack

Shri Chintamoni Panigrahi: I beg
to move:

“That the demand under the
head Medical and other Expendi-
ture relating {o the Health Depart-
ment be reduced by Rs, 100" (31)
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Failure to make provision for getting
up the third medical college in
Orissa

Shri Chintamoni Panigrahi: I beg
to move:

“That the demand under the
head Medical and other Expendi-
ture relating to the Health Depart-
ment be reduced by Rs. 100.” (32)

Failure to provide adequate amount of
finuncial assisiance for proper re-
settlement of the people affected by
the Foods in the State

Shri Chintamoni Panigrahi: 1 beg
to move:
“That the demand under the
head Irrigation be reduced by
Rs. 100.” (33)

Failure in implementing effective flood
control measures in the State
Shri Chintamoni Panigrahi: 1 beg
to move:
“That the demand under the
head Irrigation be reduced by
Rs. 100." (34)

Failure in providing adequate funds
for repairs to roads, bridges and em=
bankments damaged by foods
Shri Chintamoni Panigrahi: I beg

to move:

“That the demand under the

head Transport schemes by reduc-~
ed by Rs. 100.” (35) L

Failure to open the mouth of Chilka
Lake to sea for increasing the land-
ing of fish tn Chilka

Shri Chintamoni Panigrahi: I beg
to move:

“That the demand under the
head Fisheries be reduced by
Rs. 100.” (36)
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Improper use of the money alloted to
Public Relations Department

Shri Chintamoni Panigrahi; I beg
to move:

“That the demand under the
‘head Public Relations be reduced
by Rs. 100.” (37)

Failure to ensure reasonable price for
paddy and rice in the State

Shri Chintamoni Panigrahi: I beg
‘to move:

“That the demand under the
heaq Agriculture be reduced by
Rs. 100.” (38)

.Selection of site for the Balimela Pro-
ject without consulting the Orissa
Government

Shri Chintamoni Panigrahi: 1 beg
to move:

“That the demand under the
head Electricity Schemes outside
the Revenue Account and other
Expenditure relating to the Works
Department be reduced by Rs. 100.”
((39) :

Need to extend the electricity supply
line from Balakati to Banamalipur
business centre and from Chandan-
pur to Khajuria in  the district of
Puri

Shri Chintamoni Panigrahi: I beg
to move;

“That the demand under  the
head Electricity Schemes  outside
the Revenue Account and other
Expenditure rclating to the Works
Department be reduced by Rs. 100.”
(40)

°

Nced to provide lift irrigation in Brah-
magiri area from Bhargabi river

Shri Chintamoni Panigrahi: 1 beg
to move;

“That the demand under the
head Agricultural Improvements
and Research be reduced by
Ra. 100." (41)
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Failure to develop Paradip port as an
all-weather port during the Second
Plan period.

Shri Chintamoni Panigrahi; 1 beg
to move:

“That the demand under the
head Capical Outlay on Ports
(Paradip) be reduced by Rs. 100.”
(42)

Schemes of Government Trading and
trading in iron ore

Shri Chintamoni Panigrabhi: I beg

to move;

“That the demand under the
head Capital Outlay on  Ports
(Paradip) be reduced by Rs. 100.”
(43)

Slow progress in implementing the
subsidised industrial housing schemes
for the industrial labour in the State

Shri Chintamoni Panigrahi: 1 beg
to move:

*That the demand under  the
head Subsidised Industrial Hous-
ing Scheme be reduced by Rs, 100.”
(44)

Mr. Deputy Speaker: These cut mo-
tions arc now belore the House.

Shri Chintamoni Panigrahi: Sir, we
find that out of Rs, 25 crores which
had been sanctioned for 1961-62, about
Rs, 16 crores to Rs. 17, crores are taken
awzy by the following  items: police,
jails, Sceretariat Administration, pay
of officers. cstablishment, district ad-
ministration, sub-divisional adminis-
tration, Ministcrs’ salary and  allow-
ances, Governor's establishment, pay-
ment ol privy purse to the ex-rulers
and paymcnt of allowance: to  ex-
rulers® relations, and payment of in.
terest and loans to the Government of
India. So, for the Orissa State, out of
Rs, 25 crores for the first year of the
third Five Year Plan, which js being
talked of so much, about Rs. 16 crores
are incurred for all this expenditure
which I narrated. Orissa has the low-
est per capita income in this country;
it is completely backward in regard to



13685 Orissa
industries; agriculturally also, it 1is
not very much in advance, though 75
per cent of its people are agricultur.
ists, and 75 per cent of jts income
comes from agriculture. Therefore, for
pure developmental purposes, only a
sum of Rs, 7 crores to Rs. 8 crores is
there, and out of this Rs, 7 crores or
Rs. 8 crores, you must allow some
amount for refalcation, misappropria-
tion of public funds, and contractors’
fees, etc., which is not calculated,

‘Mr. Deputy-Speaker: How much has
he allowed for that in the cut motions?

Shri Chintamoni Panigrahi: It may
come to about Rs. 2 crores to Rs, 8
crores.

Mr. Deputy-Speaker: Has he moved
an econcm, cut .o far as those amounts
are concerned?

Shri Chintamoni Panigrahi: 1 have
moved my cut motions and I shall re-
fer to somie important cut motions in
the course of my specch. So, this is
the position of the State  of Orissa
when we are going to discuss the De-
mands for Grants for 1961-62 of the
Orissa State.

When the Governor or Orissa ad-
dressed the State legislature—unfor-
tunately the State legislature was dis-
solved within & few dass or within one
weeck after he addressed it—he pointed
out that there is a tremendou- gap so
far as trained personrel in the State of
Orissa iz concerned. Ho had stated in
his address that so far as Orissa 18
concerned there arve very few doctors.
He has said that there is an insufficl-
ent number of doctors in Orissa. He
has also said that there is  an insuffi-
cient number of agricultural expertg in
Orissa. He has al-o said that there
are insufficient number of engineers in
Orissa. Thus he has gaid that there is
a tremendous gap in the trained per-
sonnel in Orissa in all these respects.
We would like to know from the Cov-
ernment how far they have been able
to overcome these difficulties so far as
the lack of trained personnel and this
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tremendous gap in the number of
trained personnel in the State of
Orissa are concerned,

Recently, this question. came up in
this House and the Minister of Health
had to admit that of all States in India
Orissa is lacking in the number of
doctors and therefore the State Gov-
ernment of Orissa is negotiating with
a neighbouring Government for get-
ting more than 300 doctors to meet its
needs. After 13 years of Independence
and ten years of Planning, Orissa has
not been able to meet its requirements
or neceds so far as doctors are concern-
ed. This is an important aspect con-
cerning the health of the people of the
State. So, in rcspect of facilities for
giving training to engincers and agri-
cultural experts, vou will find that the
facilities are lacking in the State of
Orissa. Out of 62 medical collegeg in
India, Andhra Pradesh has six, Bome-
bay 14, West Bengal, six. Assam, just
like Orissa, has only one medical col-
lege.  Orissa also has  got just one
medical college.  Only recently,  an
attempt has been made to havea
second medical college, but it is not yet
a full-fledged one. But definite assur-
ances were given that a third medical
college in the State of Orissa will come
into being in the first vear of the third
Plan. But in the demands for grants,
no provision has been made for setting
up a third medical college. It was
decided to be set up in Berhampur in
the district of Ganjam in Orissa, but
no provision has becn made,

Coming 1n the question of engineer-
ing collegees, in the whole of Indfa,
there arc 97 cngincering colleges. ...

The Deputy Minister of Fianance
(8hri B. R. Bhagat): It is there in the
Plan.

Shri Chintamonl Panigrabl: Many
things are there in  the Plan,
But we were told that gome
attempt will be made (n the
beginning of the third Plan, so that we
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may make a start. But no provision
has been made in this budget, although
assurances were given that provision
would be made in the 1961-62 budget.
It is not included in the budget, Some
provision should be made so that the
construction work of the third medical
college may be started right from now
on,

There are 97 engineering colleges in
the whole of India. Madras has 12 en-
gineering colleges, Andhra Pradesh 9,
Bombay 15, ctc. But in Orissa, there
is only one engineering college. How
then is it possible to fill this tremend-
ous gap so far as trained personnel
are concerned in this field?

Mr. Deputy-Speaker: Perhaps most
of the young men become politicians
rather than engineers.

Shri Warrior (Trichur): Politicians
are also fcw. We have to supply
some for their e.ections,

Shri Chintamoni Panigrahi: How is
it possible that the acute shortage of
Orissa in regard to trained personncel
can be solved when the ruling party
and the Government have not moved
in the right direction in the last 12
years? Wpe thought at least some
efforts will be made in the beginning
of the third Plan to remove all these
difficulties.

I now come to the details of the
various demands, In Orissa, it is
known that there are no women
police. May be that women police
were not necessary. But there is a
provision made for an Assistant Lady
Police Welfare Officer. I do not
know whether it is to look after the
childern of the police officers. If that
is so then it is all right. I thought
a lady Police Welfare Officer is neces-
sary only when there are women
police, so that their interests may be
looked after. But there are no
women police and still provision is
made for a lady Assistant Police
Welfare Officer.

APRIL 25, 1961

Demands for Grants 13688

In respect of Utkal University,
during the last 5 to 10 years, enough
money has been given to the Utkal
University, In this year's budget
more than Rs. 7 lakhs have been
provided for the Utkal University of
the most mismanaged universities in
India is the Utkal Universityv. Dates
for the I.A.,, I.Sc., B.A, B.Sc, etc.
examinations wure  fixed, but they
were changed, because the question
pap'rs could not be printed and
could not be brought from the State
where they were given for printing.
So, the examinations could not be
conducted. What a shame! So far as
printing is concerned, more than
Rs. 17 lakhs are provided in the
budget for providing a good printing
organisation and pross for the Orissa
Government. But the question papers
could not be printed in that State;
maybe it is for secrecy. It was given
for printing in the neighbouring State
of Bengal. Probably the question
papers could not be sent by post or
the man could not go. All the exami-
nees came to the examination hall,
but the question papers were not
there. This i< the position of the
Utkal Universitv and this is how it
is conducting the educational affairs.
For lack of time, I do not wish to go
into the other details of the working
of the Utkal University.

Then, there is one organisation
called the Bharat Sevak Samaj.
Every time we bring it to the notice
of the House, we are told that this
is a completely non-political organisa-
tion devoted fully all the 24 hours
to the service of the poor people of
India. From 1959-60 to 1961-62, more
than Rs. 2 lakhs have been paid to
the Orissa branch of this organisation.
Their accounts have never been
sudited. I want the Minister to let
us know as to how many camps they
have run, whether all the accounts of
the camps have been properly
checked and audited and if so,
whether there is any report to enligh-
ten us on this matter. You will find
that almost all the Congress workers
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are employed in the Bharat Sewak
Samaj. In onc branch, you will find
that the father is the President and
the son is the Secretary, but still they
call it non-political. T do not mind
your calling it non-political, but at
least spend the money well, so that
we may know that at least the money
which has been given to this organi-
sation is being . pent for the interests
of the people.

When the second supplementary
demand was put before  the House
and discussed, it was asked to provide
Rs. 16 lakhs for improving the pay
scales of the village watchmen in
Orissa. But their pay scales have not
been revised. It is only Rs. 5 plus
Rs. 7, i.e. Rs, 12 per month. A vil-
lage chowkidar in Orissa gets Rs. 12
per month and for a number of ycars,
they have been claiming from the

tate Government to increase it to at
least Rs. 25, We were assured that
something would be done in the 1960-
61 or 1961-62 budget to this effect.
When the Ministry was there, they
gave the assurance in the Assembly
that something  would be done for
them. But I do not find there is any
provision here. In the supplementary
demand, we were asked to pay some-
thing for that and we have sanctioned
it. We would be glad to sanction it,
but still the emoluments of the lowest
paid vil'age chowkidars have not been
increased. Still the agitation is going
on and still they are discontented.

With regard to the privy purses and
allowances given to ex-rulers, in
1952—it was the beginning of the first
election—the Prime Minister went to
Orissa and sald in a meeting that
“these ex-rulers, who were the boot
lickers of British imperialism, are
now asking for the votes of the
people, and claiming that they are
the representatives of the people and
I cannot tolerate this”. We then
thought that the Prime Minister was
very serious and we were very glad.
But suddenly, in 1959, when the
Prime Minister went to give ‘his bles-
sings to the Coalition Ministry, in a
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statement to the Press, he said, “the

ex-rulers are the natural leaders of

people in their areas”. In 1952 they

were the boot-lickers of the British

imperialism and in May 1859 they
becam: the natural leaders of the
people!

Recently the Prime Minister went
to Rourkela to address a public meet-
ing and he said, “there is no room in
India for these ex-rulers, who are
feudalists”. So, we hope that at least
something  should be done in the
1961-62 budget in regard to this
matter.

Well, Sir, after the sccond elections
when the Congress Ministry was
there under Shri Mahtab, the Orissa
Assembly  unanimously passed a
resolution in 1957 to the effect that
the allowances paid—not the privy
purses—to the relatives of ex-rulers
and their relations should be stopped
immediately. The allowances were
then stopped. But it was again
restored, When the coalition minis-
try came, thos¢ allowances were again
restored. Sir, at  least we should
like to know for what you stand.
Sometimes you say that the Maha-
rajas arc bad. Take the case of
Bastar. There must be some princi-
ples. You said that the Maharaja
there was a maniac and he was too
bad. We wcre very glad, When
once the Maharaja went against you,
you deposed him and set up another
Maharaja as if you cannot do with-
out the Maharaja. Now again, you gay
that if the Maharaja becomes a good
boy you will restore him his gaddi.
That means you can take the gaddi
from somebody and give it again if
you so choosc. What | say is, you
must have some principles about it.

1 submit, Sir, with regard to these ex-
rulers, if you are not going to do any-
thing in respect of their privy purses,
at least have their allowances siop-
ved. It is a voted item, not a charged
ftem. So far as privy purses are con-
cerned, though they are charged items
the people of Orissa are paying Rs. 18
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lakhs are paid as allowances. So the
poor people of Orissa pay Rs. 21 lakhs
to the ex-rulers for nothing. We must
do something in this respect. When
you have issued an election manifesto
in which you have said that the
feudalist rulers have no place in the
country, at least implement it in the
1961-62 budget. You say you cannot
do any thing about the privy purses
because the Constitution has pro-
vided it. But, as I said, at least stop
their allowances.

Then, there was some clear direc-
tive from the Government of India
also—I am not discussing the ques-
tion of governorship—that in the
changed conditions of the country the
governors should iry not to use the
saloons and at least try to see that
they do not stop the normal traffic
when they go in tours. Once the
Prime Minister also said that such
things should be avoided. But what
1 fing is, so far as Orissa Government
is concerned—I am not saying anything
about the Governor—thcre is a pro-
vision for about Rs. 16,500 for main-
tenance saloon and for tour charges and
special train etc. to the tunc of
Rs. 47,000, Whencver the Governor
goes from one place to another, I
find that the poor village chowkidars
are kept s'anding at a distance of
every half mile throughout the entire
route, right from Bhubaneswar to
Puri, an hour or two hours before the
Governor's arrival at that place. All
traffic is closed when he moves from
one place to another. Mostly it is the
poor man’s cart that is stopped because
it is a slow-moving vehicle, At least
implement the directive that you have
issued. Ask the Governors in all their
nobleness to forego all these things.
Nobody is going to attack a Governor;
especially the non-violent people of
Orissa arc not going to attack any-
body. Why do you spend so much
money on all these things. At least
request the Governor to forego all
these. Let them understand that the
time has come when all these things
should be foregone.
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With regard to the question of pro-
viding hospitals anq dispensaries in
the villages, I must say Orissa needs it
most. If you go through the provisions
in the budget you will find that so far
as mofussil hospitals and dispensaries
are concerned the pay of officers, al-
lowances, contingencies etc, constitute
Rs. 56,12,050 where as for medicines
and clinicals it is only Rs. 6,900. What
is this? There should be some propor-
tion between the two. Here you are
providing Rs. 56 lakhs for pay of
officers and only Rs. 6,900 for medi-
cines.

How many dispensaries are there in
the State of Orissa? In my place there
is one dispensary, Only Rs. 500 to
Rs. 700 are given per ycar to that dis-
pensary for medicines which serves
the needs of a population of more
than 60,000, When the people there
ask the doctor as to what he is giv-
ing, he says that he ig helpless. It is
not medicine mixcd with water but
water mixed with medicine that he
gives. What can be done. Rs. 500 has
to be divided among 60,000 people for
the whole vear. Therefore, what the
doctor actually does is, whenever a
big man, a president or chairman of a
panchayat samiti goes to him, he says
that a particular medicine ig reserved
for him, But when a poor man goes
to him he does not get the proper
medicine. At least something should
be done to give them more medicines
and provide the mofussil dispensaries
with better instruments, You will
find that most of the mofussil dis-
pensaries do not have necessary and
modern medical instruments. More
provision should be made in that
direction.

Under the Demand Medical Head,
out of a provision of Rs. 1,78,68,573 I
find that Rs. 1,30,00,000 go towards
administration, pay of cstablishments
and contingencies.

The most imporiant department so
far ag Government is concerned is the
Public Helations Department. You
will find that this Public Relations
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Department has been completely turn-
ed into a Ministers Relations Depart-
ment, literally and virtually.

Ap Hon, Member: Now there are

Shri Chintamoni Panigrahi: They
will come back in July. You will find
a provision of Rs. 1,33,670 for hono-
rarium to publicity workers. What are
these publicity workers doing? In vil-
lages they are called “Rs. 75 paid
workers”, Some people say: “Who is
that babu? He is the Rs. 75 paid
worker”, It is because these workers
will be found only when Ministers go
there or at the time of elections. They
go to support the ruling party. You
have provided for these people. But
take some work from them. When
you are spending Rs. 1,33,000 on them
at least persuade them to help the
farmers in growing more food. If they
cannot do that give them some other
work. Let them do some work, What
Is the use of publicising government
statements. Let them work and that
will be the greatest publicity for any-
thing than mere propaganda.

Therefore, the Public Relations De-
partment is working most inefficiently.
When the second Supplemntary De-
mands for Grants were being discus-
sed here, there was; a provision of
Rs. 3 lakhs for supplving boats to the
people who were affected by floods.
The Public Relationg Department is-
sued a statement in the Press that
three lakh books have been provided
under the second Supplementary De-
mands for Grantg for being distribut-
ed among the flood affected students
of Orissa. When a certain newspaper
man pointed out that the provision
was for boats and not books, they
again came out with a statement re-
gretting their mistake and saying that
the provision was for boats and not
books. This is how the Public Rela-
tions Department is working.
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With regard to the working of the
Publicity Department there ig one
other thing. 1 once pointed out that
whatever publications are being
brought out by them, very few peo-
ple read them. There is no proper
accounting done in respect of that, If
they propose to print 10,000 copies of
a certain magazine you will find that
paper has been consumed to that ex-
tent, but the required number of
copies are not printed, The paper
which thus remains unused is sold
out to others, There are serious alle-
gationg in the press against this de-
partment.

You will find, in this demand there
have been provisions for enhancing
rent on lands and activising the col-
lection of revenues. Because, the gov-
ernment wants to add to the income
of the State thercby. But in all se-
riousness I would ask the hon. Minis-
ter: do you know how many thous-
ands of acres of land the ex-rulers and:
their relations now possess  in the
State of Orissa, which are not taxed
and on which no rent has been fixed?
I want a direct answer from the hon.
Minister. There are 71,162 acres of
land under the possession of the ex-
rulers and their relations, which is
rent-free. No rent has been fixed on
that. Why? I wag calculating the other
day that if at the rate of Rs. 2 per
acre the land revenue is fixed on that
land, because those people can afford
to pay Rs. 2 per acre, every ycar you
arc going to get more than Rs. 1,42,000.
Why is it for all these 10 to 12 years
you have not fixed any rent on thnse
lands? 1 think the hon. Minister
should consider this point and, as soon
as possible, rent should be fixed on
the lands owned by thc ex-rulers and
their relations,

Immediately after the 1957 elections,
when the Congress parly came {o
power and Dr. Mchtab wag the Chief
Minister, there was so much talk of
corruption in public places in Orissa,
and Dr. Mehtab thought it proper to
have an enquiry committec set up.
Members of the Orissa Asscmbly were
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associated with that committee to go
into cases where public funds, which
are advanced for sinking of wells or
for excavation of tanks ctc, or for any
other development works have been
misused or not spent for the purpose
for which it was allotted. You will be
surprised to know that more than 300
public men were involved and most of
them belong to a particular party or
their associates. When so much money
wag spent for the setting up of this
enquiry committee and when objec-
tions were invited and the committee
went into all the<e things and pre-
parced its report, why js it that that
report is not being published? 1 think
the Government wculd be doing a
good thing by publishing it, because
then the misapprchensions in the
minds of the people will not be there
anq people will know to what extent
the public funds placed at the dis-
posal of the peoplec were utilized for
the purpose for which it was placed.
Otherwise, what is the use of appoi
v enquiry committee?

Recently, you will find, therc was
a question in this House about the
way in which the Community Develop-
ment Project is working in that State.
Orissa has got 13 districts, Out of
those 13 districts, in 9 districts,
namely, Kalahandi, Balasore, Koraput,
Cuttack, Ganjam, Sambalpur, Puri,
Phulbani and Sundergarh, the BDOs,
agriculture extension offcers and other
officers have been misusing their posi-
tion and more than 32 BDOs and other
officers have been prosecuted and
charge-sheets have been framed
against them. In one case it was more
than Rs. 35,000, in another case
Rs. 10,000, yet another place Rs. 500
or 200 and in another place 2,800 lbs.
-of milk powder or 1,200 1bs. of milk
powder. So, out of the 13 districts, in
9 districts this is how the Community
Development Projects and N.ES. are
working. Therefore, we say it is time
that the Government at least publish
the public funds enquiry committee
report, It will be good to the Gov-
<ernment and also to the people, be-
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cause they will know ag to really who
are the people who are misappro-
priating the funds which are made
available for public development
works. Then coming to the Board
of Revenue, jt is really a white ele-
phant. So much of money is allot-
ted for the Board of Revenue. But
what work is it doing. So far ag the
Board of Revenue is concerned, I think
it is being allotted more money than
it is necessary for its functioning. Gov-
ernment may try to see if something
cen be done to prevent so much
money being spent on the running of
the Board of Revenue

Recently, after the enforcement of
the President's Rule. the Governor
mmade a surprise visit to the S.CB.
Mecdical College and Hospital at Cut-
tack. Of course, thc Governor had
the power to make a visit even earlier
when there was no President’s rule.
When he saw how it was functionin
he was very much distressed. Though
he was in Cuttack for the last four
years, only one or two weeks ago he
paid a surprise visit to the hospital.
He was so much distressed to see how
the patients arc teing treated, how
the doctors are dealing with patients
and how the patients are lying in the
verandah uncared for. He expressed
his regret in a press conference which
he held recently. This is the condition
of the one and the only well-organised
medical college ang hospital in the
State of Orissa, So, what did he do?
He immediately appointed a com-
mittee to enquire intn all these things.
But may I submit that more than
Rs. 10 lakhs has becn provided in the
1961-62 budget for this S.C.B. Medi-
cal College hospital? So, I would
submit that a thorough enquiry
should be made into how this money
is being spent, how the money allot-
ted for the purchase of medicines is
utilized and how the medicines pur-
chased for the hospital are sold in
the market and not supplied to the
patients. I think there must be a
thorough enquiry into the account of
the S.CB. Medical College and
Hospital.
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Then, you must be remembering that
wnen the second supplementary de-
mandg for grants were discussed in
this House, we objected to the way
more than Rs. 15 lakhs was granted
by way of loan t¢ J. K. Industries,
and the hon Deputy Minister, Shri
Bhagat, although he did not know
anything about it, asked us to sup-
pcrt this loan of Rs. 15 lakhs, Now
ih. Governor has stated that the loan
was illega!, because the loan was not
sanctioned by the Orissa Industries
Poard. He has stated “I am not going
to give it now uniess the Orissa In-
dustries Board sanctions it and unless
some clarifications are received from
the Planning Commission”. When we
caid here that this vas a wrong loan
at that time, the hon. Minister went
to the extent of accusing us. Now the
Governor has stated that the loan is
not going to be dishursed unless cer-
ta‘n conditions are fulfilled. T am glad,
the Governor hag stopped it.

supplementary de-
this House has

In the second
mands for grants,
sunctioned ..

Mr, Deprtv Speaker: Hag the hon.
Membe: much more to say?

Shri Chintamon§ Panigrahi: 1 may
be given another ten minutes, because
we have three hours at our disposal.

Mr. Deputy-Speaker: How many
hon. Members want tc participate in
this discussion?

Shri Chuntamoni Panigrahi: I think
only ore or two.

'n the Second supplementary de-
mands for grants herc¢ in this House,
a provision of Rs 5 lakhs wag made
for digging of tubewells for supply
of drirking water in the saline areas
in the coasta] districts of Orissa, Now
the Goverror has stated in the press
conference that due to want of neces-
ra'y equiprrents it has not been pos-
sible to spend that Rs. 5 lakhs Well,
we can easily understand the difficul-
ties of the people living in the saline
arcas and how difficult it is to get
drinking water. Only Rs, 5 lakhs
wag provided, which is not enough,
and even that Rs 5 lakhg could
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not be spent because, according to
the Governor, equipments were not
available to dig wells. What an ex-
pianaticn it is! When the Adibasies
were demorstrating at Bastar, firing
was imimediately resorted to on a
gathering of 10,000 persons. When
people agilalte for something, in the
name of law and order, they are
cither arrested or shot at. Never have
I heard the Government say that for
want of cartridges they had to fire ten
rounds or twenty rounds less. Tube-
wells are very essential in saline
areas. If the State Government could
not get the equipment, they should
ask the Government of India to get it
from anywhere. The people of Orissa
want drinking water. Five lakhs of
rupces; were provided for this. But
you cannot provide the necessary
equipments for it, while for shooting
people riecessary rumber of cartridges
could always be provided. This is
comnething which one fails to under-
stand

15 hrs,

Apgain, Sir, in the Supplementary
Demands for Grants which this House
approved there was a provision of
Rs. 4 lakhs for Harijans and Adibasis
to formn cooperative societies to im-
prove their l:ving conditions. Now the
Governuor has said that this amount
could not bc spent, becaugse the Gov-
ernment of India approve a scheme for
the schemes yet, Why cannot the Gov-
ernment of India had not approve a
scheme for which only Rs. 4 lakhs
were necessary? Thig scheme was
formulatd mainly for Adibasis and
Harijan: to form cooprative societies
ment of India in approving this
What was the difficulty of the Govern-
scheme. 1 would like to know from
the hon. Minister.

In the Third Five Year Plan there
1r A pruvision fo- a hyvdro-electric pro-
ject botween the States of Andhre
Pradesh and Orissa, That is called the
Balimela project. Sir, the site had not
been selecved. It wag to have been
selected after the agreement between
the Governments of Orissa and Andhra
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Pradesh was finalised. Now there is
President’s ruie in Orissa. Reports are
appearirg in the press that the Andhra
Governmernt has gone ahead in imple-
menting this Balimela project. The site
originaily thought of was to be in
Oricsa, be~ause it wae thought that if
the project were to be constructed i
Orissa, the iand submerged would be
less. If it were to be located on the
other side more than 65,000 acres of
land would have been submerged.
This point neceds consideration and the
matter should be decided after con-
sultation between the Governments of
Orissa and Andhra Pradesh, to the
catirfaction also of the people of
Orissa,

In regard to the scales of pay of
primary school teachers in Orissa there
was a [{alf-an-Hour discussion here.
The hon. Minister for Education had
to agree that the pay scales of Orissa
primary school teachers are the lowest
in India. Therefore he promised that
Rs, 2750 nP would be given by way
of decarness allowance to the primary
school teachers of Orissa. But till now
no Increased ailowance hag been given
to them, In the Budge! there is a pro-
vision of Rs. 6,84,000 for North Orissa
and Rs. 1,12,000 for South Orissa. It
is not krown whether this amoun!
would mcet the needs of the entire
primary school teachers who number
more than 20.000, at th» rate of
Rs. 27.50 nP each. I think enough pro-
vision has not been made and I do no!
know whether th~ t-achers would be
paid the promiscd dcarness allowance
of Rs. 27.50 uf, 1 would like to know
from tYie hon. Minister whether this
assurance would be imp'ement~d, and
it so from which month the teachers
wou'd be paid the ecnhanced allow-
ances.

Immediately after the introduc'ion
of President’s rule in Orissa more than
three hundred primary school teachers
were discharged in the districy of Puri.
1 brought this to the no'ice of the
hon. Minister who promised that the
Governor would look into their cases
and that they would be reinstated.
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But ! have received letters only yes-
terday that none of these primary
school teachers who were discharged
has Leen reinstated. Whey, the Gov-
erniment wants to introduce compul-
sory primary education in Orissa from
1061-62, 1 do not know how they could
discharge these three hundred schoo}l
teachers, I do noiy know how these
things take place. There must be
something wrong somewhere.

I would now like to say one or two
points about the Orrisa Sahitya
Aakadami. Enough money has been
provided for this organisation. But it
has beer. monopolised by a few writ-
ters. Those few also earn enough
money by translating propaganda
literature provided by USIS. They are
in the Sahitya Akadami of Orissa and
instead of looking to thc interests of
the Akadami and improving its work-
ing, they devote their time and
thought to translate propaganda lite-
rature provided by USIS. Some
writers get thousands of rupees for
translating books which have no
literary value. This is how the
Akadami is monopolised by a few who
have no interest in the development
of Oriya literature and language.

Sir, in the Third Five Year Plan
the State of Orissa is expected to
spend Rs. 160 crores. The State's
share comes to about Rs. 28 crores, and
the committeq liability of the State
Government during the Third Plan is
of the order of Rs. 3457 crores. It
arises out of the implementation of
the Second Plan targets of the State.
Altogether the State's liability s
Ms. 28 crores plus Rs. 34.57 crores.
The total loan of the Government of
Orissa so far comes to more than
Rs. 130 crores. The interest on tnese
loans and the amortisation in  this
Budget of 1961-62 is more than Rs. 6
crores 26 lakhs. How is it possible
for a State like Orissa, or any other
State, to repay all these loans and
interests and then share its portion of
the committed expenditures to the cx-
tent of Rs. 34.57 crores and meet its
share of Rs. 28 crores for the Third
Plan? How much does it come to?



13701 Orissa
It comes to more than Rs. 100 crores.
One can as well imagine the policy of
the Government, as to how by this
method they are going to help under-
developed areas of the country. The
Finance Commission is now going to
visit the different States. I would like
to urge upon the Government of India
that something should be done with
regard to the writing off of all these
loans which have been incurred for
the river valley development schemes.
It may apply to all the States; I do
not say that it will only apply to
Orissa. Because it is now mounting
up. All the States owe a loan of
Rs, 1,200 crores to the Government of
India. And the Government of India
owes a loan of more than Rs. 1,200
crores by now to the various foreign
Governments. It is all by loans that
things are going on. It is becoming
difficult.. ...

Mr. Deputy-Speaker: The hon.
Member asked the Government of
India to write that off; but the others
will not write off their loans.

8hri Chintamoni Panigrahi: They
must try for it. Let them {ry for it.
Their relations with the U.S. Govern-
ment have improved very much. They
must impress upon them to write off
some of th 'se loans.

With one or two suggestions 1 would
conclude. The Governor had stated in
his address to the Orissa  Assembly
that the State Government is explor-
ing the possibilities of linking up of
the mining sites in Sukinda area
with the ncarest railway station by
means of a railway line. I do not
know how a State Government can
construct a railway line. The Rail-
way Minister has never said that he
is going to sanction a railway line
there. If there is any understanding
between the Government of Orissa .and
the Government of India or the Min-
Istry of Railways that there Is going
to be some railway line in this port
1 would welcome it because that is
badly nec~ssarv: but the Rajlway Min-
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ister says that they have never said
anything to that effect. If it is going
to be constructed, we will welcome it.
Let there be immediately a railway
line constructed to reach the mining
areas in Sukinda to connect it with

the nearest railway station.
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Shri Tangamani (Madurai): ‘That
is just an announcement on the eve
of the election!

Shri Chintamoni Panigrahi: In 1943-
46 the Government of India advanced
some loans to the Government of
Orissa under the Grow More Food
schemes. And the Government of
Orissa advanced loans to the peasants.
Now, suddenly, under the President's
rule, all the officers of the State have
becom¢ active to realise the loans and
the rates of interests on th loans
advanced in 1945-46 to the peasants
which they had forgotten by now. We
were told that the Government of India
has written off the loans that they had
advanced to the Orissa Government
under the Grow More Food scheme in
1945-46. 1 think Government{ must
at least sec to it that no forcible re-
alisations of these loans are made
from the peasants after all  these
thirteen years. This should not be
resorted to and should be stopped 1im-
mediately.

1 think Government must look to
this.

Mr. Deputy-Speaker: After writing
onff, he has stil] something to say!

Shri Chintamoni Panigrahi: Only
one or two minutes. With regard jo
the development of Orissa State we
find today that newy has< appearced in
the Orissa newspapers that almost all
the development works in the State
have now been stopped. Why? Be-
cause no coa) is available, no cement
ix available, even no coal tar is avail-
able to black-top the roads. There is
one cement factory in Orissa, but that
cement does not come to the market
of Orissa. It is now meeting the needs
of the markets In Bihar and West
Bengal. In the first year of the Third
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Five Year Plan, after the President's
rule almost all the development
works have been sbopped. At least
coal was available, cement was avail-
able. But after the President’s rule
cement is not available, coal is not
available and coal tar is also not
available. So I think something
should immediately be done to meet
the needs of Orissa in this respect, so
that all the development works which
are necessary are carried out.

Dr. Samantsinhar (Bhubaneshwar):
The previous speaker, Shri Chintamoni
Panigrahi, whi ¢ criticising the Gov-
ernment as to why they are giving
allowances to the families of the ex-
rulers, stated that those ex-rulers also
are now going to the people for votes.
Ours is a democracy and everyody
has a right to go to the voters. Those
who have roots in other countries...
(Interruption) and those who do not
object to the occupation of our land
by a forelgn country, that is by the
Chinese, have also got the power to
approach the people for votes. So
there is no harm in the ex-rulers ap-
proaching the peop!s for votes. So
my friend should not approach this
question from this angle, so far as the
ex-rulers are concerned. At least this
House and the Legislative Assembly
sanctioned their money, and through
that the sanction of the people is
there.

Coming to the Demands for Grants,
as regards Demand No. 1 which re-
lates to Elections, I am glad that dur-
ing the very short period the officials
entrusted with the election work have
done very good work and they are
very active, and within the short
time at their disposal they have done
enough. While saving this 1 also
make this request. through you. to the
Government that during June it will
be very hot. Therefore, there should
be provision of sheds and drinking
water facilities at every polling stat-
ion. There will also be introduced in
this election th, new marking svstem
of ballot papers to which the voters
are not accustomed. There should be

APRIL 25, 1861

Demands for Grants 13704

enough publicity about this new sys-
tem. There should also be provision
of lady assistants to help the lady
voters in the election.

I have found in some of the places,
particularly in the Dashpala Assembly
constituency, the polling station is
more than nine to eleven miles away
from the place of residence of the
voters. In doing this perhaps the
authorities have only seen to the total
number of voters in that area, because
for 900 to 1,000 voters they are pro-
viding one polling station. But :on-
sidering the distance of places, and
particularly having regard to the hot
weather, even if the number of voters
may be less the voters should not be
put to this kind of difficulty in coming
so far to the polling station.

The atm of introducing this new
system of voting was to curtail the
election expenses. But, as I see in the
budget, though the new system is
introduced, the election expenses are
very high. So this matter has also to
be considered.

The second point is this. Every
year, from thc month of March on-
wards generally the development
works. particularly in connection with
provision of water supply like sink-
ing of wells, and all these things, are
done. As most of the Revenue officials
and those in charge of these develop-
ment works are now engaged in this
election work, that work has suffered.
T request that something must be done
to ensure that these development
works do not cuffer and that they are
executed in time. For, every vear, we
find that a 1ot of money earmarked for
development work is refunded. and is
not properly utilised. This is due to
want of staff. If even these small
amounts that are provided for develop-
ment works lapse, due to want of staff
for execution, then that will be a very
bad: thing. 1 suggest that something
should be done to see that these works
are not hampered.

As regards the High Court. I would
only say this much that the work s
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too much delayed, and there are ‘'ots
of cases pending before the High
Court, and it takes years together for
the final judgment to be delivered. 1
hope that this will be looked into, and
the matter will be expedited.

As regards fire service, you know,
Sir, that Orissa State is full of villages.
The only city worth mentioning is
Cuttack, which is hardly having a
population of more than one lakh. So,
the whole State consists of only vil-
lages, and the houses in the villages
are mostly built of bamboo and wood,

and the roofts are thatched roofs.

Every year, there is a lot of fire havoc.
Many villages are burnt every year,
particularly during the dry season,
due to these accidental fires. But the
provision of fire stations is very inade-
quate, and people do not get the bene-
fit of the fire gervices. 1 would parti-
cularly suggest that there should be a
fire station at Balugaon and Daspalla
of my Bhubaneshwar constituency, be-
cause the ncarest fire stations are at
Khurda and Chatrapur with a distance
of 90 miles in between; and in bet-
ween these two fire stations, if a
station at Balugaon is established, it
will help the people nearby. I re-
quest that this matter may be Jooked
into.

As regards Demand No. 3 relating
to the police, I would submit that
it is gradually becoming top-heavy.
More and more higher officers are be-
ing appointed, but at the same time,
we are not looking to the welfare of
the low-paid employees of the Depart-
ment. 1 hear that the travelling allow-
ance and daily allowance of the con-
stables have been reduced as a result of
which they get no encouragement to
perform their duties properly. Also,
the pay of the village chowkidars is
very low, and they are not also per-
forming their duties properly. In
Orissa, formerly, these chowkidars
were having their night duties in the
village, but, for the last three or four
Years, they have stopped that system.
Their pay is very low, and even that
pay is not peid to them in time. The
result is that the number of crimes is
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increasing inspite of having more of
the higher officers and the I.P.S.
people. While discussing the General
Budget of Orissa 1 also pointed out
that the number of the higher officers
like those in the IAS and the IPS
was more in Orissa in comparison
with that in the other States.

As regards Demand No. 4 relating
to ports, I am not satisfled with the
progress of the Paradip port. The
work is very slow, and they have not
also reached the target for the Second
Plan period. In this connection, 1
would like to draw the attention of the
Government to the fact that the Chilka
Lake should be developed into a port,
because it has got a vast hinterland
which is full of high-grade minerals,
and alsg very rich forest produce. Be-
sides, that has a well-developed com-
munication gystem. The Calcutta-
Madras railway line passes nearby,
and further, the National Highway No.
5 runs nearby. So, that place should
be developed.

As regards Demand No. 5 relating
to community development and
national extension  work, no doubt,
much work has been done, but 1 am
not satisfied with the progress; parti-
cularly because there is ghortage of
extension officers and overseers, the
progress of minor irrigation works is
not satisfactory. 1 know of one block,
namely Ranpur; though it has been
established for the last four years, not
a single irrigation project has  been
executed there, and this is due to want
of oversecrs. One overscer is given
work for about Rs. 3 lakhs to Rs 4
lakhs, which he cannot execute in
practice. Likewise, these works in
other community development aress
also are not being executed properly,
and the targets are not being fulfilled.

As regards roads, while on the one
side, we are having new roads, on the
other, due to lack of maintenance, and
repair of the roads, the roads are
spoilt in the coming year. 8o, &8s
many new roads we build, so many
old roads we are spoiling. 1 submit
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that there must be-sufficient provision
to repair the roads.

Coming to Demand No. 9, I am very
sorry that Government have not help-
ed the farmers this year for getting a
better price for their only commodity,
namely paddy, and also a proper mar-
ket for their produce. You know, Sir,
that paddy is the only crop, both cash
and food crop in Orissa, and the peo-
ple depend very much on paddy. But,
this year, the price of paddy has gone
down by Rs. 2 or Rs. 3 per maund,
in comparison with the prices that
prevailed during  the corresponding
period last year. Also, there is no
purchascr for this paddy. While the
prices of other commodities are rising
high daily, th2 prices for the produc-
tion by the cultivator are going low.
So, there is much discontent in the
rural areas, particularly amongst the
cultivators. I am sorry that the De-
partment has not moved properly in
this matter to help the cultivators to
get a proper market and a better price
for their produce. This is the time
when they sell their paddy to pay their
annual revenue and purchase im-
plements for their agricultural oper-
ations that are coming very soon, and
also to perform marriage and other
functions. If their produce is not
getting a proper market and proper
price, then, naturally, there would be
discontent amongst the people. I hope
the neglect which has been shown so
far towards these people by Govern-
ment will be rectified, and these peo-
ple would be helped to get a proper
price and a proper market for their
produce.

I am glad that in Demand No. 10,
money has been provided for the poli-
tical sufferers and their dependents. I
hope the procedure would be a little
simplified, and due help would be
given to the political sufferers and
their families.

Coming to Demand No. 11 relating
to education much has been said about
this already by my hon, friend, Shri
Chintamoni Panigrahi. The recent
university examination also has caused
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much difficulty to the examinees, and
there was a lot of irregularity in re-
gard to the question paper and the
conduct of the examination. This
should not happen in the future. The
pcreentage of passes in the school-
laving certificate examination is very
low. I think this is due to want of
proper teachers and also proper edu-
cational facilities. The Education
Departiment should look into  these
things.

In some of the Government-managed
schools, there are no proper teaching
staff. Teachers are not appointed for
years together.

Also, there there are various grades
of these educational institutions. Take,
for instance. the secondary schools.
Some are graded ‘A’, some ‘B’ and
some ‘C’. The education is the same
and the curriculum is the same, but
according to this classification the
teachers get different kinds of emolu-
ments. In future, there should be one

uniform scale of salaries to the
teachers.

As regards the primary school
teachers, Shri Chintamoni Panigrahi
was saying that after the issue of the
Proclamation of the President, this
has happened. Actually, this is not a
fact. It is not due to the Proclamation
of the President, the real fact is that
when tht District Boards were abolish-
ed, the primary schools were taken
over by the Education Department.
This happened when the Ministry was
in office in Orissa. This happened in
my district Puri where a number of
teachers had been thrown out, and the
District Inspector has appointed fresh
men to those posts. So there is a lot
of discontentment among the teachers.
I had also asked a question on this
subject and the hon. Minister replied
that data were being collected and
in due course they would be placed
on the Table of the House. It has not
yet been done. I hope that these
teachers would be reinstated very
soon. They must not be neglected any
further. As regards the evaluation
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branch under the Education Depart-
ment—the evaluation is for secondary
education examinations—people from
various States were selected and they
were given training here. One edu-
cationist from Orissa also came and he
got training here. But I am told that
as there would be some prospective
candidate of the DPI or some other
high-up in the Education Department,
and as such that post is not being
filled up. Though the whole amount
has been given by the Centre still
that work is pending perhaps till
that prospective candidate comes. I
request that this work should be
expedited. It should commence soon.

As regards Demand No. 21—Tribal
and Rural Welfare Department—I
would like to say that there is one
ME School at Takara in my constitu-
ency. That school is doing very good
work. That should be raised to the
status of a High School, because near-
by there is no High School for  the
tribal people. Also that is the meet-
ing place of three Districts, Puri,
Phulbani and Ganjam. The tribal
students will be benefited if this
school is upgraded to a High School.

Similarly, there is an Adivasi area
in Banpur PS where practically no
development work  has been done.
There is no water supply and there
are no irrigation facilities. Two or
three Sevashram schools have been
established. But nobody is there to
look after the students. The number
of students is not large. I suggest that
there should be one ashram school and
two sevashram schools in that Adivasi
area of Banpur.

One very vital thing is that in 1936,
there were five colleges in Orissa and
the number of students was about
3,000—4,000. But now, in 1960, the
number of colleges has gone up to 8
times but the number of students |is
only 12,000. So in comparison with
the number of colleages, the number
of students is very much less. I think
the Education department should see
to it that the number of students in
every educational institution is iIn-
Creased.
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There is one craft school at village
Narendrapur where many of these
scheduled caste and scheduded tribes
students are taught. But they are not
getting stipends and there is no hostel
for their accommodation; so  their
studies are hampered. I request that
this matter should be looked into and
suitable provision made therein.
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Demand No. 22 is about Medical
matters and Demand No. 23 relates to
Public Health affairs. A lot of things
has been said about these two depart-
ments in Orissa. I am also not satis-
fled with the work. I know personal-
ly about these things. About three or
four months ago, I wrote a letter to the
Minister of Health and also the Direc-
tor of Health Scrvices. There were
no doctors in some of the government
hospitals. But uptil now even my
letter has not been acknowledged. From
this I understand that there is no
department which is looking after
these things. In my  constituency,
there are four dispensaries which have
no doctors for the last four years,
The work is managed by the compoun-
ders or by somebody else. Six or
seven years ago, we proposed—and the
Government accepted that also—that
anti-rabied treatment should be pro-
vided for in the old government hos-
pital at Banpur. But this hag not yet
been attended to and no provision has
been made.

Shri B. K. Galkwad (Nasik): Are
medicines provided there?

Dr. Samantsinhar: For 60,000 or
80,000 people, the annual provision for
medicines would be Rs. 1,200. So with
that, what can be done? This is the
position everywhere. There is ec-
tually no medicine. Also the provis-
fon of a lesser sum for purchage of
medicines has encouraged the doctors
to prescribe medicines from chemists
outside. This {s happening every-
where. This also means additional
income to the doctors, because if they
prescribe  medicineg which are got
from outside chemists, they get a per-
centage on every prescription. 8o this
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is a sort of encouragement to the doc-
tors to do so. The department is 2n-
couraging the doctors by not making
enough provision for medicines. I do
not find a solution when this is the
attitude of the department.

Without any further delay, doctors
should be provided in Gania, Dorpa,
Narayanpur and Nuagaon. There is
another very peculiar thing. The vil-
lagers near Gambharimunda were
asked to contribute for the construction
of a dispensary. They erected the
building. This was about two years
ago. But Government are unable to
provide a doctor and open a dispensary
there. What was the good of asking
the people to build a building, when
Government could not provide a
doctor and equipment for the dis-
pensary?

There is dearth of doctors in Orissa.
Very recently they requird about
800 doctors from West Bengal. 1 do
not know whether these things were
visualiseq when the Plan was first
taken up. Why did they not make
provision in the budget? Why was
this work not properly done in the
past?

They have established a  second
Medical College at Burla. I am told
that proper teaching has not been
provided there. That being an out-of-
the-way place, the numbe: of patients
is very much less. Students are taken
to Samb¥lpur and some other distant
place for practical training. These
things should be looked into. Also,
there is no provision this year for es-
tablishing a third Medical College
proposed to be established at Berham-
pore. I request that action should be
taken for providing teaching staff in
the Burla Medical College and also
estalishing a third Medica] College at
Berhampore.

As regards public health I am not
satisfied with the work; in a number
of places the epidemics of cholera and
small-fox are very virulent. So, I
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would like to know from Government
what action they have taken to com-
bat these epidemics.

Demand No. 24 is about irrigation.
On this Demand, the less said the
better. During the Second Plan period
7 medium irrigation works were to
be done in Orissa but except 2 >r 3
no medium works were done; and the
others are in the beginning. 1 expect
that at least in the Third Plan they
would be finished. The progress of
work in Salia and Budhibudhian is
very slow. I rcquest the hon. Minis-
ter to look into the matter and ex-
pedite it,

Demand No. 31 is regarding Forests.
I know therc is large scale illicit re-
moval of forest produce by the con-
tractors. Very recently, one such case
came to my notice in Balugaon range.
One contractor removed lot of forest
produce, v.'v viiuable timbers. 1 re-
ferred the matter to the Minister and
also to the Department but I do not
know what happened because no
action has yet been taken; and, un-
fortunatcly, the Minister in charge is
noy there.

This one forest range Balugaon gives
about Rs. 7.8 lakhs as annual revenue
to the State Exchequer. But due to
bad roads, want of proper maintenance
of the forests. the revenue has come
down. I request thay the forest roads
should be improved.

In Khurda there are three kinds of
forests. Onme is the demarcated pro-
tected forest from which people
take forest produce for household use
and for that they pay about 6 pies per
rupee of land revenue. There is a
history behind it. But, still the peo-
ple are not getting the forest produce
properly for their household uses. In
Nayagarh and Daspala and other ex-
State areas there is complaint {rom
the people that they are not gelting
forest produce in time and they have
besn much troubled by the forest staff.
These things should be looked into.
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As regards fisheries, I am glad that
the inland fisheries in Orissa have
improved very much. At the same
time I am sorry that the greatest
single unit of fisheries in India, the
great Chilka lake has not yet attract-
ed the attention of Government. In
this Budget there is no provision for
the improvement of the Chilka lake.
The production of fish is gradually
being diminished. Whatever produc-
tion is there is being exported and
the local people, those who take fish
as their secondary food, are not
getting fish and the prices have
become too high. Some provision
should be made so that the local
people may get fish at moderate
rates, rates which they are able to
pay. There should be no furiher
delay in the development of the
Chilka lake.

Demand No. 37 relates to Agricul-
ture. You will be surprised to know
that out of the 13 districts in Orissa,
7 are State areas. In the former
garhzat areas; even a Police Sub-
Inspector sometimes used to be
appoin‘ed as the Director of Public
Instruction. Perhaps with that back-
ground even today in the Agricul-
ture Department an IAS officer is
appointed as the Director of the
Department while there are highly
qualified agricultural people who can
manage the Department well. 1
request that thic system ghould not
be prolonged further.

As regards Demand No. 38, Supply,
I would say that this department is
only taking the money we provide
but actually they are not helping
the people. The supply of cement,
fron and coal is not very good and
even Government work suffers. I
would suggest that this department
should be a little more sactive and
that they should remove the difficul-
ties of the people.

Now, 1 will draw attention to some
of the grievances of the local
People which have come to my notice
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and they are regarding local develop-
mental works. There should be a
bridge over the river Madagni bet-
ween Ha) and Tankol. The Janardan
M. E. School and Shankarpur M. E.
Schore should be helped in the cons-
truction of their school and hostel
buildings re.pectively. There should
be a flood protection embankment
near Lakhanpur and on Kaligini
river because the land of 10 villages
are affected during floods; though
the Hadabandha and Taymangal
dams had long been erected, the
irrigation channels have not yet been
dug for the last 4 years. I hope the
channels would soon be constructed
and the people would get the benefit

of these projects,
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1 am glad to note that after the
establishment of the zila parishads
and the panchayat samitis, these
samitis are very active and establish-
ing village committees for growing
more food in the villages. In each
village they are establishing these
committees and they are taking the
asistance of the people. They arc also
c¢ncouraging the people to increase the
agricu'tural production. I request that
the officials should also help the people
in time; they should be supplied with
better seeds, and fertilizers and also
insecticides  ete. The enthusiasm
which has now been created should
be¢ maintained and the Government
should help in these grow more food
compa:gns.

Shri B. C. Mullick (Kendrapara—
Reserved—Sch. Castes) : Mr. Deputy
Speaker, Sir, floods in Orissa have been
a terror for the last 20 years from
1940 to 1960. Within this period a
large number of families have been
rendered homeless. Many people have
lost their lives and many cultivated
lands have been sand-cast. But no
effective steps were taken, no wise
steps were taken so far to save the
people from the ravages of floods. We
are told several times jn this august
House that the State Governments are
responsible for the planning and exe-
cution of the flood control works
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within their terrtories. In the cace people had been rendered homeless

of Orissa, 1 do not find that any pro-
per attention was paid to the problem.
One reason is the lack of funds and
the second is the inefficiency of the
adminis'ration or the Ministry.

The Minister who was in charge of
the Flood control and Irrigation
department  devoted most of  his
energy and time to the development
of his own area, the constituency from
which he was elected.

The drainage scheme in Orissa is
very bad. So, on account of the
bad drainage scheme, the people of
large arcas in Orissa have been suffer-
ing a lot. I will give one example.
There are bunds which obstruct the
drainage of flood water. There is a
great demand from the people of
Jajpur, Dharmasala, Barchana, Bin-
jhapur, Patamudai and Aul for the re-
moval of the Bagi, Gajiria and Aul
ring bunds which prevent the drai-
nage of flood waters of Brahmani,
Birupa and Kharasroto rivers. This is
a very vital demand. It should be con-
sidered by the Government. They
were demanding this for the lasy so
many years,

Recently, the flood enquiry com-
mittee under the chairmanship of
Shri S. N. Bhanjdeo, an ex-Minister of
Orissa, visited my constituency in
Jajpur area. We had put our grie-
vances before him. I do not know
whether that committee will consider
all the points because the complaint
{s against the Chairman, Shri Bhanj-
deo. Even then, when there is Shri
Ahuja, a very efficient engineer from
the Centre, we hope that the grievan-
ces of the people of my area will be
looked into.

Floods of 1960 were unprecedented
in Orissa. About 93-98 percent of
the houses in a village had been des-
troyed. According to the report of
the Government more than one lakh

and about 45-50 pe:sons lost their
lives, The help that is being given
to the people is very inadequate.
From a minimum of Rs. 10, the help
that can be given extends up to a
maximum of Rs, 100. But even then
it does not go to the people who are
affected. Loans are also granted but
loan forms are not given free. 1
understood in my constitutency that
the forms were sold at Rs. 5 or so; and
for getting a loan of R:. 50, a man
had to spend about Rs. 5 by way of
the cost of form, payment of illegal
gratification to the clerks and so on;
he has to satisfy some other people
also. I hope that the Government
will look into this matter.

In the usually flood affected areas,
Government is not helping people to
raise the homesteads. Instead of
helping the people to do this, Govern-
ment construct; some mounds or
raised platforms here and there whaich
cannot serve the purpose. 'These
mounds are construcied with an idea
that the people along with their
cattle and other belongings can tlake
shelter at the time of floods. This
is bad planning. I urge upon the
Government to provide money for
raising the homesteads,

Some money has been provided for
being given to the people who have
lost their professional tools and equip-
ment. There are some persons like
the Gokha and Baghuti who live on
fishing. They have been neglected.
Their professional equipment had been
washed away by the floods and they
have not been given any help so far.
I request that help should be given to
these people who are poor Harijans
to purchase the needed implements.
The money allotted for the relief of
such victimg is not being utilised pro
perly and I can give some examples.
I was told that about Rs. 5 lakhs
were collected for the Chief Minister's
relief fund. The Chief Minister dis-
tributed a considerable amount
among a few persons in the Secre-
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tariat, Political and Services Depart-
ment, How was the justified in dis-
tributing this money meant for the
millions of people who are affected
by the floods? That requires careful
consideration. I have got a list of
people here but 1 do not want to give
the names, It is surprising to know
that this payment to the Secretariat
staff ranged from Rs. 50 to Rs. 1500
and right from persons of the status
of Assistant Secretary down to the
status of a peon these amount: had
been given. 1 feel that this money
shouid be properly utilised.

Dr. Samantsinhar had also spoken
about the village chowkidars. They
are the people who serve the Govern-
ment a:. the bottom but they are paid
the most inadequate salary of Rs. §
per month. Iy is a matter of great
that their pay is just Rs. § per month.
Even this amount is not regularly paid
to them. Recently, I had been to
Orissa on a tour of my constituency
and I was told that in these hard
times some chowkidars were not paid
even this paltry sum of Rs. 5 for some
months together. If for seven or eight
months they are not paid even this
salary of Rs. 5 per month, I do not
know how they can be expected to
live or to maintain their families.

Coming to the point regarding the
housing colonies for the Harijans, the
things are bad and hopeless here too.
In the years 1956, 1957 and 1958 a sum
of Rs. 80,000 was sanctioned for the
construction of houses in  Sukinda
P.S. at Buragodia, Dubri and Gobar-
ghati. After construction of the
houses, all these houses were again
destroyed by the Government and
the persons for whom they were con-
structed were not allowed to stay in
that place. This is a serious situation.
1 hope the Government will look into
this.

The stipend money thag is sanction-
ed to the students does not reach
them in time. I have received several
letters that the headmasters of some
schools are delaying it and they are
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not giving the stipend amounts in the
proper time. I had written some
letters to the Government to enquire
into the matter. There is one such
case in Kripa Sindhu Vidya Bhawan
in my constituency and I do not know
what is the result of investigations
there.

The money sanctioned for the Sche-
dul 4 Caste students is not also pro-
periy utilised. About fifty per cent of
the money sanctioned is taken away
by the Sceretary or the munaging
committee cof the schools though the
full amount is meant for utilisation
by the students; the amount thus
taken away is utilised for the oon:
struction of buildings. 1 do not like
to give out the names here. But I
hope the Government would set up a
committee to go into it and see whe-
ther the money meant for utilisation
by the Schcduled Caste students at
the pre-matric stage had been utilised
properly.

The last point is this. About Rs. 12
lakhs was .anctioned for being spent
in five years in a block in my own
constituency at Brinjharpur. Out of
this amount about Rs. 60,000 was sur-
rendered to the Government last year;
the money could not be spent. If
the moneys meant for such develop-
mental works are not spent, how can
there be quick development? This
matter should be looked into.

16 hrs.

Shri B, R. Bhagat: Mr. Deputy
Speaker, Sir, the House has debated
the Demands for Grants of the
Government of Orissa, and I am
grateful to the hon. Members who
have participated in this debate. They
have raised a number of points, and
I would like to clarify some of the
points raised during the course of the
debate,

Shri Moerarka (Jhunjhunu): It s
4 0 clock, 8ir.

Mr. Deputy-Speaker: Then the hon.
Minister may continue tomorrow.
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16.01 hrs.

MOTIONS RE: ANNUAL REPORTS
OF THE INDIAN AIRLINES
CORPORATION AND THE
AIR-INDIA INTER-
NATIONAL CORPORATION.

Mr. Deputy-Speaker: Now there are
a large number of hon. Members who
want to participate in this discussion.
Separate motion, have also been
given. What time shall we fix for
each hon. Member? For the Mover, it
may be 20 minutes.

8hri D. C. Sharma: (Gurdaspur):
Whenever 1 raise a discussion a large
number of hon. Members would like
to participate in jt. This is nothing
new.

Mr. Deputy-Speaker: 1 have c¢n-
quired from the hon. Member whether
he will be content with 20 minutes.
Instead of giving me an answer he
has said so many things.

Shri D. C. Sharma: 1 submit that
you may kindly give me 25 minutes
at Jeast.

Shri Ram Krishan Gupta (Mahen-
dragarh): I have also given notice of
a motion. 25 minutes may be given
to me also.

Mr. Deputy-Speaker: If both the
Mover; take 25 minutes each, and if
I give the co-movers 15 minutes each,
there will be no time for the reply!

Shri Ram Krishan Gupta:
also given notice of a motion.

Mr. Deputy-Speaker: If he is also
a Mover, I would restrict the time to
20 minutes for the Mover and 10
minutes for each hon. Member who
follows,

Shri D, C. Sharma: For the prime
Mover, you have already given 28
minutes,

Mr. Deputy-Speaker: Both equally
are Movers.

Shri D. C. Sharma: It is with a
feelings of pride that I rise to ini-
tiate this discussion. I beg to move:

1 have
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“That this House takes note of
the Annual Reports of the Indian
Airlines Corporation and the Air
India International Corporation
for the year 1958-59, laid on the
Table of the House on the 2lst
December, 1959.”

[ think one of the wisest things that
our Government has done in free India
is the nationaelisation of air transport
in the country. This decision is going
to have very far-reaching effects, and
without being offensive to anybody,
I would submit that all kinds of
transport in this country should be
nationalised. Thig is in the fitness of
things, The railways are already
nationalised, and I believe that our
inland water transport and other
transport scrvices will have the same
future. I feel that this nationalisa-
tion has resulied in the regularity of
service conditions in our country. It
has lved to Dbetter service con-
ditions in our country It has made
our secrvices, whether inland or over-
seas, a byword for efficiency. This
thing would never have happencd if
these services had continued to be
under private management. The sit-
uation at that time was very different
from what it is now. Moreover, no
private company csn cope 1with the
everchanging picture of air transport
in this world now. They cannot pro-
vide funds for it and they cannot
provide activ.: help for it. Therefore,
I congratuiate the Government on
having taken this decision. But I find
one thing which is very depressing,
and it is this. The Indian Airlines
Corporation and the Air-India Inter-
national are looked upon as two
children of the same parent., but
children who are not going tn have
any collaboration with each other.
After going through these reports, 1
find that both of them live in
separate compartments and that
the one does not share with the other
its results, its experiments, its good
fortune and its goodwill. This is a
very unhappy state of affairs,
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tn England there are the British
European Airways and the BOAC. I
find that they are two separate wings,
but they are working in a very happy
and hearty collaboration with each
other. I have before me the annual
report and accounts of the British
European Airways for 195960 and in
that report, a very good point has
been made that there should be active
collaboration between these two wings.
I am sorry to find that in these four
reports which I have read, nowhere
it has been said that there ig an in-
terchange of scientific data an inter-
change of knowhow or interchange of
anv other kind between these two
corporations. I believe that this is not
a pood thing for the efficiency of our
air transport in this country.

Another point is this, I think it is
for the first time that 1 am initiating
a discussion on this matter, Perhaps
somebody else might have done it be-
fore, but my feeling is, it is for the
first time that I am raising a discus-
sion on the reports of these two cor-
porations. This shows that our Minis.
try does not want the Parliament to
take a more sustained interest in this
venture of ours. If one were to read
the House of Commons debates, one
would find that the House of Com-
mons takes a very lively, sustained and
confinuons intrvrst in air transport.
But here I find that our interest is
only sporadic. Of course, we take in-
terest in the form of questions and
other things, but beyond that  we
leave these corporations to look gfter
themselves under the auspices of the
directors and the Minister in charge
of civil aviation.

I would also submit that our coun-
try is not so well provided with money
and we cannot have our civi] air
transport and defence air transport as
two separate entities, as we are doing
now. They may live as two separate
entities for some time, but the one
should be able to merge with the
other at a given time of emergency.
Our civil air transport should be
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ready to merge itself into the defence
air transport at any given time of
emergency. I find from these reports
that the defence services have fhewir
own problems, ag our civil alr trans-
port has its own questions to answer.
But the two never come Ytogether or
if they come together, they do so in
a secret fashion, in fashion of which
I do not approve. I believe that this
is not conducive to the development
of air transport in our country, be-
cause air transport is going to play a
very important part not only so far
as civi] operationg are concerned, but
also so far as defence operations are
concerned.

Moreover, I think almost 12 years
have passed and in one of the reports
it is said that the eorporation is going
to enter upon a new phase, a new
stage of development. I am very
happy to read that sentence. But I
would suggest that a parliamentary
committee should be appointed to go
into the working of both these bodies
and to suggest ways and means of im-
proving them and of bringing about
more collaboration between them. 1
find that in other countries the ques-
tion of air tranrport is always kept
under review. It is done very often
by the Parliament there. Here the
whole thing has become departmenta-
lised. The whole thing has become
something like a department into
which you cannot get any new ideas.!
think departments are good \n a way,
but these departments should some-
times have the advantage of advice
from some outside agency, advice
from technical persons and also from
non-technical persons. Therefore, it
i+ necessary that now we must have
a parliamentary committee to go into
the question of air transport, whether
ft is inland or overseas.

1 say thig from this point of view.
It is true that Indian Airlines Corpora-
tion has shown a small profit this
time. I am very happy to find that.
The Afr-India International has also
been showing some profit these years.
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Of course, profit is not the sole motive,
But nobody would deny that these
commercial utility services must
justify their existence by showing
some kind of profit. In the British
European Airways I find that the net
profit earned during a year is 12 per
cent. I do not know what precentage
of profit wé¢ are having. 1 think it
will require so many years to wipe of
the loss that we have suffered all
these years, it will require so many
years for us to pay back the loans.
Both our corporations are living upon
loans, subsidies and things of that
kind. I do not object to that, But I
feel that this problem has got to be
studied, that they must be made pro-
fit ylelding oncerns in some way or
the other.

1614 hrs.
[SHRI JAGANATHA RaAo in the Chaur]

So far as the staff is concerned, I
do not know how it is recruited. I
do not understartd how the staff, staff
of all kinds,—operation, traffic engi-
neering, finance, audit, stores and sup-
plice, surface transport catering and
canteen, general administration etc.—
arc recruited. But I must admit that
since both these corporations have
become autonomous bodies I have
been hearing so many complaints
about the appointment of officers at
all levels,

Shri V. P. Nayar (Quilon): In-
cluding the highest,

Shri D. C. Sharma: I do not want
to say anything harsh becausc 1 feel
proud of this Corporation. But I can-
not help saying that the policy of this
Corporation, so far as appoiniments
are concerned, has not been, like
Caesar’s wife, above suspicion. There-
fore, I would suggest that something
should be done in order to have a
contented and up to date and up to
the mark staff. How that can be
done, I leave it to the Minister to
find out. Of course, 1 will give my
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suggestions when I make my conclud-
ing remarks.

So far ag staff amenities are con-
cerned, I do not think we can eon-
gratulate overselves very much, I was
talking about appointment of staff.
You will remember, last time there
was a big strike, and that strike cost
us several lakhs of rupees. That
shows that there was something un-
healthy, so far as the relations of the
staff are concerned, with the Corpora-
tion. It always happens when you do
not follow particular rules or regule-
tions, particular norms, when you are
appointing staff.

When I think of the Indian Airlines
Corporation, I find it is mostly an out
of the date scrvice. Look at the num-
ber of Dakotas that they have, Of
course, our Minister will get up and
say “Oh! these Dakotas are giving
good performance”. Everything gives
good performance according to them.
But, the fact of the matter iz that I
want our Indian Airlines Corporation
to be up to datr in this matter. We
should not suffer in comvparison with
other countries in this matter.

Menon
An all jet ser-

Shri Narayanankutty
(Mukandapuram:
vice.

Shri D. C. Sharma: Of course, so
far as Air India International is con-
cerned, I think we are not suffering
so much from out-of-datedness, But
vw o v overy muach brhind. L. (Inter-
ruptions). It the hon. Min.cter
pleases, he can listen to me. If he
does not want to listen to me, he may
go out. I will be able to carry on
much better in that case.

I was submitting that we are very
much behind other countries, fo far
as our internal airlines are concerned,
Other countries are thinking of super-
sonic aircrafts. Where are we? At
the same time, other countries are
thinking of self-sufficiency, so far as
production of these aircraft is con-
cerned. Where are we? We are
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making only experimcnts and after
a year or so wec learn that those ex-
periments have not been so success-
ful. So, the problem is this. We
should be self-sufficient, so far as
production of aircrafts is concerned,
and I believe that something has got
to be done about it.

Then I do not find any provision
made in this report for research, Re-
search is very very important, espe-
cially research with regard to flying
operations, ground operations and
management techniques. Al] the pro-
gressive airlines in the world have
research wings and they carry on re-
search in all these flelds. But I do
not find any research being done here.
I think we are living in an age which
has no validity today.

At the same time, I would say that
our publicity—I do not want to refer
to that doggerel which was once ad-
vertised—is not so up to date when
compared with the publicity of other
airlines. Take, for instance, the ad-
vertisements of BOAC in  India.
I read its advertisements in India.
There is the human angle in those
advertisements, which is missing in
ours. Our publicity is either very
queer ar very fantasticc. We do not
try to introduce the element of nor-
mality, the psychological normality in
our publicity.

Shri Harish Chandra Mathar
(Pali): In the international compe-
tition Air-India International got the
first prize.

8hri D. C. Sharma: The hon. Mem-
ber has got some brief from someone.

Shri Harish Chandra Mathur: What
are you talking?

Shri D. C. Sharma: I am saying
what 1 know. I say the hon. Member
has got a very good brief from the
Library and therefore he is saying so.

I would very respectfully submit
that our international contacts are ex-
Panding. We are having new relation-
ship with the countries of Africa and
Latin America. 1 would request the
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hon. Minister that we should try to
think out ways and means of expand-
ing our services to these countries,

Having said this, I cannot help say-
ing that our Air India International
has earned a good name in the inter-
national field and we al] feel very
happy about it. The Indian Airlines
Corporation is also doing well. But
I am afraid of the competitions that
we have got to face in the future.
Shall we be able to face the competi-
tion from other countries? Unless
we set our house in order, unless we
try to introduce new techniques, new
aircraft and new management, I think
we would lag behind, Our pilots are
a wonderful lot and they have done
very good work. But up-to-date
pilots being put in charge of out-of-
date aircraft does not augur well for
the future. Our first rate pilots should
be put in charge of up-to-date and
first rate aircrafts. Then alone will
India be able to maintain her
position in the world of competition,
which is a very very ruthless one, a
world which is moving very fast, a
world which is noty going ‘o be tender
to India or to her Air-lines Corpora-
tions.

Mr, Chairman: Motion moved:

“That this House takes note of
the Annual Reportg of the Indian
Air-lines Corporation and the
Air-India International Corpora-
tion for the ycar 1958-39, laid on
the Table of the House on the
2]st December, 1959

o} Trayem qx Sir. 1 beg to move:

“That this House takes note of
the Annual Reports of the Indian
Airlines Corporation and the
India International Corporation
for the year 1959-60, laid on the
Table of the House on the 14th
December, 1960.”

forezr  waTga A sw ot At
frod s &t twir @ amr www ¢ fw
oy o 9T wEt o6 que (fear ¢z
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[ qwge )

Aweer w7 T § g g 7 fdy
o gt oo argw i feddy W fogrer
¥ s AfY & 3T ST Y oY
gy At ¥ fady oft o & & s
I EF AR H § o ad o
I & WIHY TEAAT AEAT E | @l
af fiedy ofr v N o w<faw &
qare § wH¥ foq may wEw G
MY fae AT G | G 39
AT F ATER BT WIH HIH FT TE
fadraz wudt A vz @ gAET AW
&N NEATE | 3 FogeE /ogr
3%

“A vital factor in the financial
results of an airline is the extent
to which it can sell the seats it
has on offer; the unoccupied seats
in an aircraft can be used as a
measure of failure. The standard
of measurement used is called the
Passenger Load Factor, which is
defined as ‘the percentage rela-
tionship of passenger miles of
available seat miles'.”
og a0z fag ey @i g fw
xgr St qRFAT AT T AT TR 2,
s mat gfear ZrTiTeA &7 PrEEr
T Rt A ouT gafal & fwar s
g av =g faedy o famor T oaw Y 2
INEW F AT T I feuo-yus H
T Ifear sTTATHA w1 @Y daEw
L&t a1 W gt ATy g et
qQqo To THo ¥ XX '\ qT WYX Fo
To qHo &7 ¥&.% 97 ) & a7g &
/T eNS -4 ¥ 0T gfear emE
®T W AT ¥ 3L qT | IE AE
W ¥T TATH §, FXE QL AR &
g & Wt qe3 oo eRwmE ®
wrez gat qewt & suver Af ¥ W
g w7 wew oy ¥ fE et
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o @t s wftw Y e
N T T AN A qET oAt § w4
g «{f w® a6y | wF frg g aad
4gX T wIS & 9T Fogw
G e e #Y @@1F | F a8 @
wafed w7 w1 § B o s # g
Y 39 33T 9T | frerw ¥
a7 9T 7 PeUS-NY ¥ AT dFT
FT X NAAR FIAT F G0 ALY 7 7% |
g wadr o Afaw Fr gAY et
# TOAT AT BT &@T 47 & SarEr
FTHATT aHT A4 ¥ A7 T oRg &
gwiy mwaAr oY qg wwdr ¥

JET g% MHSAT T qATT g, ¥
e 7 foqe @9 § qAr wowy @ fE
TAH TR TATH AT &7 ag g
Taeftaen Agt & | fooare # sy
¥ fF e w= A oaw wTor Oy qr
& T, eto W THEH ¥ §RE
g1, AW qg @a 91 f§ wre ag
FEATA A AT AT M ¢ AW Y
HTHT SATT ErAT |

< ¥ wdfrer ag ¢ fe e gw
gy § fo oafaw dweT & fadly
FRA g0 SR § SART T & §HY
Y7 ag gy avHaTe & av gH Ao
& arg N frosr § 99 9T & Al
QT sm% [T AW | F A ara Y
QY e T g Y ag g0 g fr Ra
¥ AT §7 QOWEI AY ¥ wOTE
o T 97 ¥ fir oafors HeeT s
' 9T qafaw FRT N T oWX
w1 o% §Y adraT § fe g Tt
& X TR § IH QT TW FUTRT F SUTRY
fegz &%, Wk swwr ewfedsr ¥
¥ Y wiferer w7 fir ffrefai w1
oft ara qyi o qoak gk § 1 gnflg
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F 9N w®M fF 9 a5 # w
wra fgar s

fQre & 7 a@ w1 W fors faeor
way g £5 1 fevren ff 3a6) wfad=ra
F &% 9 firor 701 § WY A Frerfes
FIMNARO @& wwEm
feEga aEd AT a &Y smo 1 &
ag a7 $AfAT 47 @1 g fr oft oa
Fqw1 ¢ fomy gw wSq qafaw d¥eT
Tl &1 FTHOTQ 4T 959 § |

AL ar@ A TR FEAT AEAT §,
F9 fo 7 wrAd@ fox s #ro o
aqi A Fgr e, fis aq g 5TRY WEE
IT A F € (F A AAN 1 7@ &
frg witwaraz F awaT w1 07 owH
Fdl ST A awlr quw At ¥
i ez w1 4] A7 Ty wTe
T QY. 7. A1 frqrz 9o 77 | a7 w g
AT AT SEY ¥ ) FIIT TR ATHH
@ gR¥ AT oF A wwer 3l
A 1 FrrEr znar 97w fror qr )
qf qa1 fasary @ fo wa sTadT gf
A 57 MA T TL7 FI7 | AR TF FEA
T 3| DT ¥ AT FIA § AE AAH
wE 2@ 35 0 O @ f aafaw wee
F F 77 77 g1 ¥ 3% qafeme
1 aifadt @, 91 fememr a1 AR
alrer g 3Ix8 arfamiiz w1 3Iam
sRlEEn 7 A fan s fawr
ferar o wifew 1 st wAgEY gAE
NA@EAFA ¥ 7 faar
9t ferqaE w7 fag v 2 fr ax
S0 R ¥ ErfAe FEnTm
afl D 0 wEd X T IO TR HWAT
¥ 3T ] AT g fo gy pirdy an
it wm Ay e ¥ fonz @
37 7 fawir feor x@ wY¥r 3% (q%1-
feat 97 awx fgor a7 1 § og A
TAAT F TR g ¥IE AT AT
e § g EE F ¥ wmw ¥
376(Ai) LSD—38.

VAISAKHA 5§, 1883 (SAKA) Annual Reporws 13730

of the Indian Airlines
Corporation and the
Air-India International
Corporation
g gfoT & A% A qeer @ qaiam
¥ w7 o et IRE s @
W £F a7% g g ST T AT
QEr | TH AL E @l ¥ AT By &%
wiad &, T o & i faw fery
e AR AL —
“Although the trend throughout
the world towards mergers, con-
sortiums or revenue pools will, to
some extent, relieve competitive
pressures, the fact remaing that,
backed by their respective Gov-
ernments, the world's airlines by
and large provide a total capacity
on most routes far in excess of
the demand. With the exception
of peak seasons on special high
density routes like the Atlantic,
load factors are likely to be un-
economically low over many
routes. The addition of large
fleets of high capacity jet trans-
port planes will aggravate the
situation.”,

g o 43 afag v § e o
FIHT & 9T (AT g ey -
m § W 39 swdan w1 e
X wT § A Iy T wTd w1 qEa
wlrer gz & fw gw oo & wer de
R LR G U U
weft § fe o= a7y dfey v sz
mar § W amme faeew WY AW
faran g

wF W Q, fr1 N g W
axdfy¥ d 3w & ATAN wwAT A
§ | °0 7% awita ag A § 1 oferarile
# Y ag swrT wrar € @feT 3T qur
®1 ware ¥y g7 wrofg welt & W
aAEH EY WA A (o w7 foqr W@
gy qg € fw wv ok oft T
§fs dov gfam yethemm wr)-
Law T AT QUTWIEE  STOYiE
il B araR & iarive e fogn ang
Qrenifeam m sy S gw
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[ Trogen )
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& 5q 7 § 3A® w47 &7 Forar amg
g gz am@ TAfAC F: § fE TR A
N 7T AT AETA X | AT MY 37
DA g # faes 3 afer
farzn R arégzAt =AY T A1 AN
ag A1 F oAy Ehit v A ¥ e
TR v & DA F A afagey AT
g 3 fEaar wrd Fedm 3 1 390 7
Y, 17 AIT F g & FIWA THAT
ITEE

g A% g7 gferm gevaaas
w1 ATAE ] IAH I 97 0 A
W voc ¥l TT {7 & AfFa F@w
3 gfozma T AT AIQTRT &7
ANT § JAR FPT T UuIFIA T
. S0 FILT 97 /T | 396 31T WD
g w3 ® i Fuly f& mar fom
EUEIANHA ¥ W@ A1z &2 fuga
qa e v qr AfFq for o 7wq
HAMR 7T g1 Faw gfoemm me
RICR FRATIT Wi 40 F7 A1 RFav
qga SUIRT 91 TN so. 9 4T | AR
T G JAT AE & v v wraw
T T AR A A TAwR Sqr
grfr ifgd | & ag ¥t A g fw
ugi aw cafafgdy & 7@ 2, 0w
qErT F1 A ¢ qg W fferm
(RATAT  § SART &1 AFAT & | AT
awR # g | ad) urt € gais o
T sedAwae ®1 AT FRT A
v ¢, & ! 3gray & &Y IR qreEAr
=y g @ AfwT gfgma qq=ey
sravws agt (v A dww IR
AR §. Wyl INH eveAT ww @ |
27 Ttz figE W A%z & 0¥ o7 g
AR v § sifee €0 fw ofaz
AN W1 ST & 7 AFT AE T (5T
amR € «fow N XeT AR
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T w0 uATHT AYG TR d VAR
n® ARg A8 b adl @ & g®T T
1 lz@ 2we Taem B gfosgw
TIT AR TR & AXT F ;Y
arFTATRT "Rz g fear 3T o9y
zdz FEAT A 9ETeE fwar
Fsmarge f€at 137 A FEW =2E B
%1 63 #7471 3T qA W T
fergy mar | A7 =R R fR e i
AT A AITH AT Fr TA X ar
I77 oY sarl w1 fFar T FEn
FHYTQE 7 T27 3G oT% T4 AT
F gAR A AT 2 | w7 i fzAam
#FZ1a Z1a1 fza T7ar 3ezA vEne-
atrw adi {wa @A & 1 zafAqa 23
ATE W AT 1T K ALTT 2

AF AT ATAZAN I3 T AL A
3F 3T § of 7R ff A ifgg
7h% tay & "% FEY g1 AR Ay
AR T AR 3951 01 Wie 907 TR
AHEIA Ft 9T fAar I 7T F fAm
I AT HEA ® R A% 7 3fezga
AR ARSI T FAFT [
FTH BF 7L THAT §

faarm & v 77 ¢ 7g AW
gm fa iNaTc & AW w1 A1 99
& M5 foey 3w } @7 36T gieeEn
TETAER  FTINPAT ¥ AGT FT9 FY
A 2 &t A A F FwET § fe
AN qRFAT T W €A @y
R # g¢ T AE 9w gwmH
TR € 75T A R ¢ oy Faw o
A 2 2 fe I nwqgr mERL AT ¥
2 A®7 €T X9 XS QT @ iy
M AT | TR AR I A AF ¥4 AT
Iaw | &Y Awamr Fuz{mz §1aila
7 WM | unr ¥ gfoxga 47
AR STORTA § A%7 F4T A1 49
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ATE § IAT A |1 T 2T AT AR
AR wraEA § T & T8 Smam
%fw aga ¥ FrA g wEW ¥ afen
A&7 WIAT TGN TAF TIA AT ITH
TERZT FY4T WA T H AT 92T 0

wgl qF AT BFT FT FATT § WK
qgmgrmqf*ﬁ!wiwiwﬁﬂ
I A /3T T4 B JIAT &7 4T
78t g aifE N A7 W AR T
4AATE § IART @A A TAT AAAT B
fE oft Ate G77 aga aw | W §
gy qeml wr faa wmE A as
& A AIIET AZ AW FF LT Y
f& azi Az ®F7 co—io § Waf®
gfozar w1 woA( T1 9% 90 . 5 F Fafw
frga g AT 5 AT 9F gAY
arzfadt 7 a7 fFar | w7 gy framgm
2 4t wiq A1 gy FarT g fE osamE A
I ATATZ 5 ATA Y% ENTT A %o
FATT g vy FAT TATAT 21 AXAT & WY
AT 427 ¥ gl AT QU7 7 FIET q4Y
agm | ga 77 a2 7 TH A
W faar fegr wmgm @ A oA
TTREAT qg7 FT TF TG AA AT
frga awar &

uifar & & fgv <1 am ¥ 97
a7 gm & wrv gwoga LA TT-
TR ¥ UAAARAT T KT AV €9 7
w] @y A feqr ¥ w7 ox
w42 qF{T €y Iy {5 fama o7 Al
weofagi & z7fag@ sgrEr A SqEn
wrarfeas g1 1 § 7 a7 efAg
# A7 2 g fw wgr AW ogw gfowm
CETEAI ¥ AA 3 AR {ATR
¥ IqreT qArenw A & d fw A
oS dA_TgT fw Arte ST gHd
T A garr ¥ Af g, AWt g
%l & saver Ag) § afr wi w1 &
* ¢, Oft g i wmr wTveAT W
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TQTATEH  FTIQOA #Y AT 1
TqTqT AT AT qg AT qAfE g7 Awa
2 w@ = & wxfwge sTer A wqnan
Fwrferas W wrawiew da
AT 2 & IR wh o sgrEr
AT Y T {1 wA g favara
f& g1 &, 91T F1AT W AE Q7 ey
famr STy o

aifer & W qr s4 AT H
arer A1 oqEAR Awal @ oev fraR
fdi g Ao gwviaaw &
wf@ i gfveqm g A1g=q wTo1TAY
# wfrgq Y %7 w77 w1 aver faar
q1 W7 qA TE ATA ATT K7 AL 7oA
a1 fw feegeomm i 2o & ot fF A9
Zfrgen &1 ATETX FEH AT B, WA G
femgem & w17 dfizfvms A w
garfaa gArame ad1 & wear A1 gfam
LR Ce G LR U TG L
% fw g 17 € A7 saTEv e fear
v | A A 77 w7 g fe g
Ay, Y g g Fa7 wrfgg WY Afe
zfrgm A 1 AF A7 T ™Y A
IqTET GG AT €A qUied |

wfer § & my oY awdfry an
wrar WA 7, fame {37 oifanz §
ft wrar a1 oY qrEAry gAY oY 7 g
I 1 WA A geTy o7 fogroar 1 g
TaRAT 3 fw tTvw agTA wr oy A
ag AY ot e § fw 717 2o fpaw
# AqAATTy T fRgn wvi o IRA oA
ZATO uTREAY Ty awAr o nw .
fegy & S & aw dars 9 g7
ETATY T T NAT, AT AR ¥ ST 7
T gt e wgi o ol sren 0
feg oA & ot M 2@ gEg i A
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arn g

The Deputy Miniter of Civil Avia-
tion (Shri Mohivddin): May [ remind
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the hon. Member that this question of
catering was in connection with the
Palam air-port which has nothing to
do with the supply of food by the
LAC. or by the AlL

N g e safay w9
axara 2 fx dzfor faemm #1 zfoega
ngrArgeq ww ngr gfeegr g
F777 999 gra ¥ 7 7 A qgr frare-
H2q Fzfor sy fmar sna, faasr g
Fe7fAqT XY wTHRAT T ) AL AW H
At w1 £F 7z #ara 33 AT werfagi
7 37 FAE ATAE TAT | W DA
Fertagt Ff FI g AT A A F A
G TATR AT T A IAHT ATEAT
agdi, ar A+ fwar 97 grar w
T3, TT ATA FT TATT ATAATT T A
qz 2 AwT ¢ gafag a3 aada
f& smwedt agra w1 gg WY AR @Y
axar § f& Fzfor faeew #1 feame-
Rz AT 9T IATGT 14, XA7 f AT
q fwar g 1 39 A gmEA I W
& faa @ & fosy g # 7§) faw
qawr g

Mr. Chairman: Motion moved:

*“That this House takes note of
the Annual Reports of tne Indian
Airiines Corporation and the
Air-India International Corpora-
tion for the year 1959-60, laid on
the Table of the Hous: on the
14th December, 1960.”.

16.42 hrs.

RE: ORISSA DEMANDS FOR
GRANTS

The Deputy Minister of Finance
(Shri B. R. Bhagat): Sir, the Minister
of Finance had given notire of De-
‘mands in respect of Orissa Budget for
the amounts shown in column 4 of the
List of Demands circulated to Mem-
bers,

**The corrected figures have Een;;:con;ﬁt;&wiﬁ”{he pr;ceedinjs, vide

Cols. 13660—75.
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It is now seen that there are some
minor discrepancies between these
figures and the corresponding figyres
shown in the Book of Demands.

The discrepancy has occurred on
account of the procrdural difference
in the preparation of Budget papers in
Orissa and at the Centre. The notice
was issued according to our practice
by rounding the amounts in thousands.
According to the practice in Orissa,
the figures are given in units,

With your permission, Sir, I would
request that the list may be cor-
rected** according to the revised list
which T am laying on the Table. It
may be circulated to the Members to-
night.

Shri Nagi Reddy (Anantapur): Are
vou sure there are no other discrepan-
cies?

Shri B. R. Bhagat: Not so far.

Shri Narayanankutty Menen
(Mukandapuram): Let us see later on.

16.44 hrs.

MOTIONS RE: ANNUAL REPORTS

OF THE INDIAN AIRLINES CORPO-

RATION AND THE AIR.INDIA

INTERNATIONAL CORPORATION—
Contd.

Mr. Chairman: May [ know how
much time the hon. Minister would
take?

Shri Mohiuddin: About 25 minutes.
It is a two-hours discussion,

Mr. Chairman: Shri Menon.

Shri Naravanankutty Menon: Mr.
Chairman, Sir, I join with Shri Sharma
in expressing our legitimate sense of
prid: in the service of the Indian Air-
lines Corporation and the Air-India
International Corporation, conflning
myself to paving a compliment to the
pilots, the flight service men and the
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mechanics and also the compl.ment
res'tricted‘tp the service of these two

corporations,

At the same time, there is another
side of the picture which does not
give us enough room for feeling it a
matter of pride regarding the work of
both these corporations. I wish to
confine myself to those points which
are not at all so sweet to the hon.
Minister. But, reviewing the history
of the working of these two corpora-
tions I feel that these matters should
be high-lighted in a discussion like
this, The first point which I wish to
place before the House is the approach
>¢ the Indian Airlines Corporation
about the acquisition of aircraft. The
question of replacement of Dakotas
had been engaging the attention of
this House, the Public Accounts Com-
mittee and the Government for a long
time. We found that after four or
five years Government could not reach
any agreed decision regarding its re-
placement. A few years back the IAC
purchased a fleet of Heron aircraft.
This House has known the circums-
tances which led the Government to
buy this type of aircraft, whether it
was warranted ay that time, and whe-
ther it was suitable for the IAC, The
hon. Minister defended the deal and
said that Heron was suitable for feeder
flights but wisdom came six months
Jater and all these Herons had to be
sold in the international market at
junk price. Because of this transac-
tion and the Viking transaction, the
IAC had suffered a serious loss, 1
may tell the hon, Minister that this
mistake which was committed in the
face of technical advice to the con-
trary, cost us much and there was a
serious loss. Let us not bury that
serious loss. Much money has been
squandered by officers who are respon-
sible for the purchase of these aircraft
and the responsibility had (o be fixed
upon them. This House should be told
as to who was responsible and what
action had been taken jnstead of tak-
ing an attitude: let bygones be by-
gones; let the purchase of Viking and
Herons be forgotten.

VAISAKHA 5, 1883 (SAKA)

Annudl Reports 13738

of the Indian Airlines

Corporation and tnc

Air-india Internationu!

Corporation
When the hon. Minister Shri S. K.
Patil came (o this Ministry and touch-
ed upon this problem of replacemeat
of Dakotas, he tried a hand at Fokker
friendship aircraft and after sémetime
this type of aircraft had come in. But
all of a sudden, even that has been
given a go-by and new proposals are
made by the Ministry, Now we are
told that they are relying upon Avro
748, manufactured in Kanpur by the
IAF. I have got nothing against the
Air Force embarking upon an adven-
ture of such a serious magnitude, The
Press reports, consistently for the last
six months, have told us that all the
reliance that is placed by the Trans-
port and Communications Ministry and
the JAC upon this particular variety
of aircraft is noy going to materialise
in the near future because there is
something seriously wrong as far as
the Avro manufacture is concerned.
The Press reports have not only told
that; they have also told us about the
time factor involved in the flight of a
prototype before the actual aircraft is
flown and these are to b¢ utilised to
replace the Dakotas and the far cx-
panding needs of the IAC are met,
There is something seriously wrong
technically as far as this is concerned.
This morning 1 read that all that had
been said in the Press is untrue and
some prototypes are to be flown and
so on. But certain jnformation re.
garding these planes had also come
which had not been contradicted by
the companies themselves: even in the
matter of designing some scrious snag
had appeared and it takes a long time,
some months, in order to correct the
designing faults that have been found
in the first prototype. Secondly, ac-
cording to the contract, the siecond
prototype had to be flown and permit
obtained in England by $1st July 1961,
Could the Minister of Transport and
Communications tell this House today
that the second prototype would be
flown before that date?” The hon,
Minister may laugh.

Shri Mohiuddin: What I meant was
this. It is a British compsny, How
can the Member ask for a guarantee or
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[Shri Mohiuddin]

an assurance from me whether a cer-
tain thing will be done by 31st July,
1961? It is surprising.

Shri Narayanankutty Menon: I did
not know that the hon, Minister was
so ignorant about the transaction. I
was not demanding anything from the
British Government, I was demand-
ing information because this hon.
Minister was telling us that this Avro-
748 was being manufactured for supply
to the IAC by the IAF at Kanpur and
that a British company had entered
into a contract that the prototype
would be flown by 31st July 1961 and
there was also a penalty clause, A
contract has been entered into by the
President of India, and as representing
the President of India, the Government
of India and this Ministry are respon-
sible to this House. Thercfore, I put
this question to him and enquire whe-
ther that contract will be fulfilled.

Then there is another thing. Press
reports show that there was an offer
from the Lockheed Co. As a matter
of fact, let me say that I do not, in the
first place, hold any brief for the
Lockheed Co. But I wish to bring
to the notice of this House that an
offer, according to the press reports,
has been made to the Government by
this company 1 do not know any
more details, 1T am mentioning only
the press reports which say that this
Loockheed Co. which had manufactured
the notorious U-2 plane have made an
offer to the Government of India to
the ¢ffect that they will set up an air-
craft factory here for the manufacture
of the new prototype of the Lockheed
electra plane and that  the United
States Government will supply the
capital without foreign exchange res-
trictions to the tunc of Rs. 8 crores,
adding that within 24 months the pro-
totype will be ready. We are not told
that that offer has been rejected, If
it is a fact that entire rcliance by the
IAC and the Government is being
placed on the Avro-748. this House
should know the progress of the manu-
facture of this Avro plane and when
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this plane will be available, This is
so important, and because of the ex-
panding needs of the IAC it is not
possible for the JIAC to obtain the
correct type of aircraft and because of
the lack of proper aircraft, the ex-
pansion programme of the IAC is seri-
ously being undermined, Therefore,
some serious thinking will have to be
done on this matter and some serious
decision will have to be taken regard-
ing the type of aircraft to be procur-
red, whether it is Lockheed or Ilyshin
or Avro-748. The Government should
take a firm decision. Though it has
taken a very long time, there is yet
enough time for the Government to
come to a decision regarding this air-
craft.

The next point that I wish to bring
before this House has been a subject-
matter of serious discussion previous-
ly, and that is about the private air-
lines. Every side of the House will
agree with me when I say that it is an
anachronism in our country today,
after the industrial policy resolution,
after repeated assurances  from the
Government to this House, to see that
still more and more licences and per-
mits arc being given for private air-
lines {0 be operated in certain parts
of the country, This House knows
very well from the answers given by
the Minister the story as to how. ...

Shri Mohiuddin: Mayv I remind the
hon. Member that this discussion is or.
the annual reports of the two Corpora-
tions. and these reports have nothing
to do with private operators and licen-
oes,

Shri Narayanankutty Menon: 1 will
show him how it is relevant. He has
said that the IAC is not making en-
ough profits. In the reports it is said
that the IAC is not making enough
profits because another arm of the
Ministry—-the Government itself is res-
ponsible for it—is giving permits and
licences for private airlines to operate
in certain parts of the country and
because of such permits, these Corpo-
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rations are not making enough profit,
and these private airlines are being
made an enemy of these two Corpo-
rations. That is how it is relevant in
this context. There are so many other
things which 1 would like to point out,
but because of lack of time, I am not
mentioning them. But the one import-
ant thing js this: unless the Govern-
ment changes its policy of creating an
enemy for its own Corporations in this
country for the purpose of feeding the
private airlines, whatever has happen-
ed in regard to the Kalinga Airlines
and other airlines will continue to
happen, Therefore, at least this year
the Government should take a decision
that the entire civil aviation in the
country is nationalised and that the
private operators be stopped from
functioning.

Regarding aviation fuel, the Indian
Oil Company has come into the picture
now. It is another wing of the Gov-
ernment. The IAC and the All are
getting aviation fuel from the private
oil companies today. But in the inter-
national market, even in the non-
communist countries in the world,
Soviet oil which costs only 60 per cent
less than the other variety, is being
utilised by English companies in the
Eurnpean.acrndromos, I say that a
scrious attempy should be made now,
with the Indian Oil Company in the
public sector, to import superior kero-
senc¢ and high speed diesel oil. The
IAC and the ‘All should make a seri-
ous artempt in order to find out whe-
ther superior aviation oil at lesser cost
would be available from the Soviet
Union or Rumania. and during the
course of this year, an attempt should
be made in that direction,

My next point is in regard to cater-
ing. I myself have had occasion to go
to the Palam airport the other dav. 1
found that one cup of tea costs 12
annas, and a breakfast costs Rs. 375
You will be surprised to know that
even at the international airport at
Zurich, you can have a dinner, toge-
ther with the floor show and music,
at two francs and that too in the con-
tinental style, Compare this with a
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cup of tea and lunch for Rs. 3.75 in
the Palam airport. There is something
seriously wrong, and I think there is
somebody interested in it down there
and that js why every year they try to
justify what is going on there.

Regarding the commercial pilots
who are traingd and whose question
has been dealt with by this Houss, I
may submit that Rs, 52,000 per pilot
has been spent by the Government of
India for training them and there are
about 70 pilots now. This Ministry
has not been able to find an answer as
to how to utilise these pilots. This
morning, in answer to a question, the
Minister said that there is a demand
from the UAR for pilots for Viscount
service. It is a simple proposition. As
far as the IAC is concerned, there are
more senior pilots than are required
and some of them can be sent to UAR.
In their place, these pilots can be ab-
sorbed, Thus, a solution can be found
to this problem,

In conclusion, I would submit that
rcgarding all these matters, we find
lack of thorough planning in 1AC and
All, The¢ Ministry  should devote
some more time, even though they
may not accede to Shri D. C. Sharma's
demand for a parliamentary commit-
tee, and try to settle the matters re-
garding the purchasc of aircraft and
also economy.

Shri Harish Chandra Mathur: Mr.
Chairman, Sir, I think certainly there
i~ justification for our feeling proud
about the progress which both the afr.
lines are making, The Air India Inter-
national has certainly established an
international reputation. 1 do not
think we can  say anything light-
heartedly in this Housc so far as the
services and amenities of the All are
concerned, In the international fleld,
it is only the reputation that counts
so much. My friend who sponsored
this motion talked about publicity and
I just got up to say so far as the pub-
licity of All is concerned, even in the
international competition, AIl stands
first as regards its publicity.

Apart from that, let us judge from
the results. As the co-sponsor men-
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tioned, the load factor of AIl made it
sbsolutely clear that their performance
was comparable with that of any
other air service in the international
field. The other point was mentioned
@bout up-to-date aircraft, I hope there
i no aircraft today in the interna-
tional field which is more up-to-date
than the Boeing 707, which the AIl
has adopted. The House knows that
A1l has made rapid progress in chang-
ing over to this jet aircraft "amd it is
their proposal that by 1962, the entire
service of AIl will be conducted by
Boeing 707. It is the Boeing 707 which
in its inaugural flight from Rome to
London established the world record
and got approbation in the interna-
tional field.

So0 far as these points are concern-
ed, there can be very little cause of
complaint and grouse. I will also
mention about the co-ordination be-
tween the two corporations about
which mention was made by both hon.
Members. Here again, if hon, Mem-
bers had just looked at the personnel
of the boards of both the corporations,
they would find that the membership
is almost common. Both the Indian
Airlines and the AIl have their sepa-
rate boards, but 50 per cent of the
members are the same on both the
boards, I do not think there can be
any better co-ordination than should
be feasible from the membership of
these boards.

As I said, it is of course true that
IAC has made some progress during
these years. As we see from the re-
port, they have turned the corner and
from incurring heavy losses, they have
shown that this year they are making
a profit of about Rs 7 lakhs, But let
this House be clear that this profit is
absolutely illusory. There is no profit
which the Indian Airlines are making,
because they do not indicate, they
have not taken into account the inte-
rest which should be payable on the
loan of about Rs 7 crores. The in-
terest on the loan if it is calculated
would be about Rs 35 lakhs a year.
There will be another Rs. 35 lakhs on
the capital outlay. So, until and un-
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léss they earn another Rs, 70 lakhs,
let us understand that they are mak-
ing absolutely no profit, I see abso-
lutely no justification why the Indian
Airlines should not be making a real
profit.

17 hrs.

Another thing which I wish to sub-
mit regarding ‘the Indian Airlines is
that they have not planned fairly well,
to anybody's satisfaction, the purchase
of their planes sufficiently in future,
I do not like to go into all the details
as my hon. friend Shri Menon. We
have the same grievance in this parti-
cular respect, and I would like with-
out taking the time of the House, to
endorse what he has said. We would
like to have a certain clarification
from the hon, Minister. My immedi-
ate point is, why is it that the Indian
Airlines is not taking over the seven
super-constellations which would be
available from the Air-India Interna-
tional by 1962? What is the trouble?
Air-India International has got super-
constellations. Because they are
switching on to Boeing service, these
constellations, our own constellattons
would be available, But they are go-
ing to be sold somewhere, and they
are now hunting somewhere else in
the market to sell them. Why sfould
we not be able to utilise these aero-
planes? I put this question to certain
people concerned, and they said that
we have not got now proper arrange-
ments for their maintenance, and that
because we are having a certain set
of planes of a different type these
seven planes if we take over will
create a sort of difficulties for us.

Now, it is here that I feel comes the
utter necessity of having these two
corporations amalgamated. This am-
algamation of the two corporations
was resisted at the earlier stage for
certain reasons. It was said that when
the Indian Airlines was constituted
they brought in various companies
and the standard of service of the
companies was sp varying that they
did not want to bring the two cor-
porations together because it might
affect the standard of Air-India Inter-
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national. But now it is long enough
that you have been working this cor-
poration. Now you have standardised
things. You have revised your salar-
jes and scales of pay. You have given
them higher salaries, higher pay scales
which are quite adequate. Now I
think there is no justification why
these two should not be brought to-
gether.

If these two corporations are am-
algamated a considerable economy
will be brought about. It is my ap-
prehension that as in the private sec-
tor so also in the public sector there
are always vested interests created,
and these vested interests in the public
sector are sometimes more dangerous
than the vested interests in the private
sector, because we do not see them
very clearly. If these two corporations
are amalgamated I am sure there
would be a considerable economy affec-
ted. We can make certain arrange-
ments by which—of course. their ac-
counts would be kept separate—so
many things will happen. There are
hundred and one instances where In
spite of co-ordination at the top or at
any other level there have been diffi-
culties. Unless and until there is com-
plete agreement of these two corpor-
ations things will not improve. I do
not think personalities should come in
our way. Sometimes we were told
that that there was a serious talk going
on about the amalgamation of these
corporations but the Chairman of the
Air-India Internation was not inclined
favourably towards this proposal, and
he sajd that he would not like to con-
tinue as Chairman of the Air-India
International. 1 do not think we can
be bamboozled into our decisions by
the threats of any particular indivi-
dual. I have respect for the gentle-
man. He has built up the Air-India
Internatianal. He has served Air India
International very well. But there is
a limit to evervthing. That does not
mean he should be permitted to in-
fluence our correct decisions. 1
should like to know the reasons
which are stopping you from doing
that I would like to know whether
there was a talk, whether there was s
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proposal or not, and whether that
proposal was opposed by the Chair-
man of the Air India Internationa!
and whether that was one of the 1eq.

sons why you have not been able
to do 0.

Mr, Chairman: The hon. Member
should conclude, as many other hoi
Members want to speak.

Shri Harish Chandra Mathur: !
will conclude in another two or three
minutes.

As I just now mentioned, the Air
India International is now changing
over to Boeings and will change over
completely by the «nd of the ycar
18062. Therefore, they wanted the
Madras airport to be made worthy of
receiving Boeing service. Now that
airport cannot receive a jet plane
because the runway has got to be
lengthened. 1 do not know why no
action has been taken on that. As .
matter of fact, though my hon. friend
had denied it here, that they never
wanted it by the end of June this
year, I think they wanted fo start the
service to Sydncy by June 1961. Bu!
we have pot been able to do anything.
The Governmen; of India is responsi-
ble for sitting over this proposal and
not taking any decision. It is affecting
not only the development of the
Madras airport, it is affecting the ser-
vices of the Air India International,
because it will ghve us a big jolt in our
competition in international services,
because Madras airport is very much
in the centre and unless we develop
the Madras airport we will not be
able to cater to the traMic which goer
towards Sydney and that side. My
information is that for the entire
Plan they have provided only Rs 30
lakhs, whereas the improvement of
the Madras airpore alone will necd
at least Rs. 70 lakhs to 80 lakhs. I
do not know how to reeoncile these
two programmes—the proposal of
Air India Tnternational to switch over
bv 1862 entirely to Boeing service and
the Madrax airport not being convert.
ed and made fit for the Boeing service
even by the end of the Plan. I under-
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stand that the Air India International
.even made offers to the Government
that ‘if you have not got the money,
-we will lend you money”. 1 would
like the hon. Minister to make it clear
whether it is correct or not and whe-
ther they are taking any active de-
cisions in this matter.

Lastly, I will come to a matter of

personal interests, and that is the
extension of the services to the State
capitals and to other important towns.
“The Indian Airlines Corporation have
been good enough to have air services
to Jaipur, Udaipur and Jodhpur. They
have not done it entirely as a matter of
generosity; they have done it because
the State Government has undertaken
to pay them if they incur any loss.
But they have done it in such a clumsy
manner that if you take the air ser-
vice from Delhi to Jodhpur, it is only
twice a week. Do you think that it is
going to be of any use? 1 want to go
to Jodhpur from here today and re-
turn the very next day. If you have
only two services a week, it is useless;
almost useless. Of course, whatever
little use can be made is being made.
But if you want to give a fair trial to
the route, you must have four services
<o that one can go to Jodhpur by air
one day and would be able to return
the next dav. So, T would respect-
fully veauest the hon. Minister to
give serious consideration to thi: pro-
posal and increase the number of fre-
quencies of service from Delhi to
Jodhpur from two to four, to start
with. They can also take it up to
Ahmedabad, if they like. and experi-
maont the present potential. T am sure
that he wAll by satisfied with the traffic
that he is getting if he is good enough
to accede to this request of mine.
Then the service will become paying
in due course.

Shri Sinhasan Singh (Gorakhpur):
Mr. Chairman, while discussing this
motion I think a good point was made
by the mover. In this connection, I
may say that while going through the
Annual Report of the Indian Airlines
Corporation for the year 1988-38, I
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found the following passage:

“On 14th March, 1959, the Com-
mittee submitted its report which
was placed before Parliament on
the 23rd March, 1959. The Com-.
mittee, while paying a tribute to
the operational efficiency of the
Corporation and the professional
integrity of the management and
commending the manner in which
the Viscount operations have been
carried on, has pointed out finan-
cial, accounting and Organisa-
tiona]l short-comings and made
recommendations for their im-
provement.”

What I am not able to make out is
whether they have given a good cer-
tificate to the management or the
opposite of it. This looks very odd.
Here they say:

“It is apparent that the men
concerncd are extremcly anxious
to make the airline a successful
undertaking.”

But on page 5 they say:

“But it is also due, in our view,
to the lack of a driving sense of
purpos¢ throughout the Corpora-
tion. The most immediate task
of the LA.C. Management should
be to establish an  all-porvading
feeling that the Corporation exists
primarily as a commercial under-
taking; that its purpose is not
only to provide good and cfficient
air services but also to Hperate
these services at a profit. To es-
tablish this purpose wil! require
the adoption of improved tech-
niques of communications  within
the Corporation but there is no
rcason why such a new cost con-
sciousness and consequent higher
morale should not be introduced
quite rapidly.”

As to the morale of the services
they say that the morale of the
junior staff is very low. When the
morale of the junior management
staff is low, one can understand why
the Corporation is not able to make
any profit,
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The Corporation has been depend-
ing on Government subsidy and loans.
Even the report says that they want
to have more subsidy. The Govern-
ment of India have been advancing
loans from time to time to reimburse
the working capital. They have now
agreed to teeat the losses suffered by
the Corporation as subsides. The
Corporation, it is said, is awaiting the
manner in which the subsidy is to be
treated and the losses being written
off.

Any Corporation should be trcated
as a commercial body and should not
depend upon Government subsidy. In
this connection the hon. Minister
pointed out that for the first time the
Corporation has turned a new leaf
by making a profit of Rs. 7 lakhs.
Year after year they have been suffer-
ing losses and Government have been
subsidising them. On the other
hand, the gister Corporation, the Air-
India International has been making
vearly profits for a long time. The
members of the Board of Directors
are almost the same, excepting a few
differences here and there. Almost
the same members cit on both  the
Boards. But while one of the Cor-
porations hag been making  a profit,
the other has been <uffering a loss.

A-: the time at my disposal 1s short,
I do not wish to enter into details,
A commercial corporation cannot dco-
pend for cver on Government  sub-
sidiec.  As my hon. friend Shri
Mathur just now said. the Air-lines
Corporation should extend its services.,
On the other hand, som>» of the ser-
vices which were extended have been
curtailed. No airline business can
survive on one¢ or twn services in a
week. Therc should be daily sche-
duled flights, so that the customer
may know that he could go and come
back. For example, we had a ser-
vice to Gorakhpur. These scrvices
operated only twice a week. Un-
fortunately, the day scheduled for
flights was Monday and Friday. As
you know, Sir, there are seven fac-
tories in Gorakhpur and most of the
factories are owned by a community
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of India which is monopolising the
whole industry. But they are un-
fortunately very superstitious. They
are so superstitious that they would
not go east on Mondays or go west
on Fridays. These are the two days,
Friday to the west and Monday to the
east. And this community would not
avail of it. Nobody would wait for
three days to avail of the air service.
The result ig that the service has
begun to work at a loss. I said every
time, “Make it daily, so that this
community may avail of it on the day
which is auspicious to them.”

I am submitting a plea for the
service to be revived into a daily
service. Certain Members of Parlia-
ment wrote to the Corporation about
it, and we gave a certain alternative
suggestion. There are three services
running from Delhi to Calcutta every
day, all of them going through
Banaras, Agra and Lucknow. We
suggested that one of them may be
diverted via Gorakhpur without any
curtailment of any service to any
other place. A copy of the letter
that we wrote to the Chairman of the
Corporation, 1 sent to the hon, Minls.
ter. The hon. Minjster had  tae
courtesy to reply to it, though in a
negative form; he gaid that he ix try-
ing and so forth. But still 1 an:
awaiting cven an acknowledgement of
that letter from the Chairman of the
Corporation. Even an acknowledge-
ment has not yet come, 1 am sorry
to say. The Minister's reply must
have been sent to him. But 1 had
addressed the letter to the Chairman
of the Corporation and he should
have replied to me ag 10 what he is
doing in the matter,

I am submitting that there ix a case
so far as Gorakhpur is concerned.
Gorakhpur is going to have g fertiliser
factory. Recently the Japanese ex-
perts had come there. They found it
difficult on sceing that there was no
air gervice. They have to come there
off and on, and they cannot afford to
spend the time travelling by
rail. The Collector of the
district, and even the QGovernment,
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foupd it hard to persuade them
dnd tell them that sometime
there may be an air service. After
the monsoon the Japanese experts are
going to come there frequently, and

one impediment is the lack of air ser-
vice.

As I said, Gorakhpur has twenty-
seven factories, it is going to have a
fertiliser factory, the Japanese experts
are coming there and going back. And
Gorakhpur is on the air line between
Calcutta and Délhi. It has got a uni-
versity. it is the headquarters of a
Railway. It is also the headquarters
of the eastern districts of U.P. There-
fore, it is the most important place
in that part of the country, that is bet-
ween North Bihar and East UP. It
should have the air connection.

Then, there are two sacred places
near about Gorakhpur, Lord Buddha's
nirvan place as also his birth place.
Lord Buddha’s nirvan place is thirty-
five miles to the ecast of Gorakhpur
and his birth place about sixty miles
to the north of Gorakhpur. Pilgrims
come from Japan, China, Malaya,
Indonesia and other places. Pilgrims
from all the Buddhist countries come
there. But they are deprived of an
air service to this place. The world
today has become airminded and wants
quicker  service. The Japanese,
Chinese and Buddhists from other
countries feel the dearth of an air
service to this place. (Interruption).
Communist Chinese will not come,
they do not believe in religion. But
the people who believe in religion
will come.

I therefore hope that the Corpora-
tion will consider the position. It will
not be a loss to them, but a positive
gain if hey adopt one of the sugges-
tions that 1 submitted. My friend
pointed out about private service. I
say that the Corporation should have
a regular services as well as shuttle
services. If they cannot connect it up
with the regular service. they can
have a shuttle service so that people
can avail of it. In the railway also
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there are main lines and branch lines.
This is also a commercial body. So
there must be branch lines or shuttle
services. They can put one line and
connect it up. I would request the
Ministry and the Corporation to con-
sider it as a financial proposition and
as a commercia]l proposition that they
must link up Gorakhpur with the air
line because of the fact that they are
going to have a definite scope in the
future, because the Japanese are com-
ing and going out every now and then
and because of all the other reasons
that I have mentioned. As my hon.
friend has said, everywhcre there
should be daily service. and not twice
a week only.

Shri N. R. Muniswamy (Vellore): I
also join with my hon_friends in offer-
ing my congratulations to the manage-
ment as well as the Ministry in respect
of the air services run by these two
corporations, namely the Air India In-
ternational and the Indian Airlines
Corporation.

My hon. friends who have spoken
before me have stated that the Air
India International is making every
year uniformly some sort of profit,
and a huge profit at that. This indi-
cates that the chairman of the board
of directors, namely Shri J. R. D. Tata,
who has been managing the whole
affair is doing things on a commercial
basis. and he sees to it that the corpo-
ration makes a profit. But he happens
to be also in the IAC as one of the
directors, and 1 do not know why his
wisdom has not been properly utilised,
and why he does not co-operate with
them to see that the 1IAC also runs on
a commercial basis and makes profits.
As the other Members have already
pointed out. the ocomposition of the
board of directors is almost the same
in both the corporations. except for
some changes here and there; on the
whole, the main brain-waves are there;
nearly, 50 per cent of the membership
of the board of directors is the same
in both the corporations. and T do not
know why still the IAC does not make
a profit.
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From the reports of the IAC and the
AIl which I have read 1 find that the
commission that is paid to the agents
who sell the tickets comes to a huge
figure. In 1959-60, I ind that AIl has
paid Rs. 86.67,168 by way of commis:
sion alone per year; similarly, the
TAC has paid by way of commission
a sum of Rs. 26,46,537. I do not see
why such a huge commission should
be paid to the agents who happen lo
convass passengers for us by divert-
ing them from other airlines. I only
wish that either the number of agents
should be curtailed, or the commis-
sion should be given on a different
basis altogether. 1 know that all the
international airlines have got their
own convention, and according to the
convention, they might have their own
tariff to give to the agencies by way
of commission. All the same, I feel
that this huge pgyment of commission
to the tune of Rs. 86 lakhs per year
so far as the AYl is concerned, needs
to be looked into and it must be seen
whether there is any leakage in this
respect. By saying this, I do not
mean to express any dobut about the
audit and other things; of course, the
audit people must have taken proper
care to see that commission had not
been paid unnecessarily. A}l the same,
this amount seems to be a huge one.
As a matter of fact. even the profit
that they are making is not much, but
the commission comes to so much.

The TAC has been making no pro-
fit at all, and ycar after year, it has
been incurring losses, except. of course,
during this year, when it has made a
profit of Rs. 7 lakhs or Rs. 9 lakhs or
so, which is nothing practically, be-
cause it is a drop in the ocean as com-
pared to the huge amount that we are
snending. Further, wr are also deriv-
ing no interest on all these amounts.
And yet. it pavs Re. 26 or 27 lakhg hy
wav of commission per year. That
looks somewhat odd. This has to be
lonked intn At least. this amount
could be curtailed.  After all. we pev
*his amount onlv tn the local agenciex.
Sn. i we curtai) the percentage of
commission that & paid to them, we
can thereby add to the profit
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Having made this preliminary ob-
servation, I shall now proceed to make
two other observations which, accord-
ing to me, are very important. My
hon. friend Shri Narayanankutty
Menon has made some observations re-
garding the private airlines, and he
has stated that it is because of these
private airlines that the IAC has pot
made any profit, because these private
‘irlines are running in  competition.
But I fail to understand how the pri-
vate airlines can fly on the same route
ag the IAC does. As long as they do
not run their services on the same
routes as the IAC, I do not think that
can account for the loss sustained by
the IAC: I think the reason must be
sought for somewhere else. I do not
know how my hon. friend has correct-
ed the two thingg .
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Shri Narayanankutty Menon: They
are using the same routes.

Shri N. R. Muniswamy: If they gre
using the same routes, then here is an
ample rcason. I do not know whether
they are running their services on the
main routes or the trunk routes or In
the feeder routes or air mail routes.
Whatever be the cause, 8till, can that
lead to a loss to the tune of crores of
rupces, if the private airlines are per-
mitted {0 run on the same routes®

Another importan; aspect that 1
wish to bring to the notice of the
Housc, and which has already been
referred to by the previous speakers
is this, namely that a committee hes
been appointed to go into the ques-
tion of the fessibility of using the re-
dundant Lockherd Superconstellgtions.
This point has been raised also by my
hon. friend Shri Harish Chandra
Mathur as to why we should not use
them. By the introduction of the
Boeing service, some of these super
constellations have become redundant.
Some of them have been grounded.
Thev might possibly be sold to other
countries. The Commi‘tee has xaid
tha: there are certain trchnical diffi-
culties in the way of uvlilising these
super constellations in the domestic
service, We are unable to understand
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what those technlcal difficulties are.
If they can be used for international
services, what are the difficulties in
the way of their being used for the
internal services. So they should be
able to throw some light on this
point. The Committee’s Report has
not been placed before the House;
even if it is, it has not been discussed
in the House. I only wish that the
hon. Minister will throw some light
on this point in his reply.

Then there ig another thing. The
Minister of Transport and Communi-
cations had suggesteq to Government
that the Ministry should have their
own factory for the manufacture of
aircraft for the feeder services. Sub-
ject to correction, this has not been
agreed to by Government. It was
said that since Avro-748 is to be manu-
factured ay Kanpur not only for de-
fence purposes but also for civil pur-
poses, this suggestion need not Dbe
accepted. As a result of this, the
scheme has not been proceeded with.
1 fail to sce why when there is so much
loca] demand, the civil aviation re-
quirements should be curbed. I think
this is a wrong policy. The Ministry
shouR? Insist on having its own fae-
tory for manufacturing aircraft to run
the feeder services, or shuttle services
as my hon. friend said. We are now
having so many services. If we have
shuttle services between distances of
100 and 200 miles, one can go to and
fro and come back the same day. This
will help remove the congestion in
trafic in other aspects also.

Therefore, the Ministry should
throw some light on this, as to why
its suggestion was not accepted. I
only wish the Ministry had pursued its
earlier suggestion for the installation
of a factory for manufacturing small
aircraft for its services.

When passengers travel. they insure
their lives. 1 do not know why this
business should be given to third par-
ties. Why should not Government co-
ordinate it with LIC and evolve a for-
mula by which the money is collected
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along with the fare? It may be Rs. §
or Rs. 10, as the case may be. No-
body would feel the pinch of it be-
cause the premium is included in the
fare itself. If any accident takes palce
—I wish no accident takes place—
Their nominees will stand to gain.
So instead of a private company get-
ting the business, LIC can be asked to
co-ordinate and see that this business
is taken up by them. If no accidents
take place, it will only add to the in-
come of IAC and A-II, because all the
passengers will be paying the pre-
mium which is already included in
the fare.

I request the hon. Minister to reply
to the points raised regarding the
manufacture of aircrafy for feeder
services and also regarding the diffi-
culties pointed out by the Committ:e
in the way of the utilisation of the
super constellations for internal ser-
vices.

Some Hon. Members rose-—

Mr. Chairman: There is no time. I
have to call the hon. Minister at 5:30
P.M.

Shri P. C. Borooah (Sibsagar): I
come from an area which is vitally
connected with air transport.

Shri Morarka (Jhunjhunu): Let us
have five minutes each.

Mr. Chairman: Is the House willing
to sit 15 minutes longer?

Some Hon. Members: Yes.

Shri Joachim Alva (Kanara): Yes,
so that I can also get a chance.

Mr. Chairman: Each of the hon.
Members will take five minutes.

Shri Nagi Reddy (Anantapur): 1
may also have five minutes

Shri P. C. Borooah: Mr. Chairmman,
I thank you very much at the outse!
for giving me this opportunity. I do
not want to waste my time and
straight away want to go to the points.
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1 first praise the Ministry for intro-
ducing the Fokker Friendship aero-
planes in the Assam lines from the
1st of May. I also associate myself
with those hon. Members who have
congratulated the Ministry for their
many achievements in the IAC and
the All

My second point is that. Assam is
suffering very much from transport
difficulties. We know that since parti-
tion our direcy transport has been dis-
rupted and North-East India has been
cut off from the rest of India except
a stretch of 40 miles of land over
which the Assam Rail link passes. It
has not able to cope with the increas-
ing trafic. A number of private air-
lines are working there and carrying
on tea and other things. Why is it not
possible for this 1. A.C. to extend their
activities and also take over all air-
‘transport of Assam and make good
profit? 1 request the Ministry to see
to this and also sce that the IAC can
bring the teas and other things from
Assam to Calcutta. I think that there
should be a little bit of subsidising
in air freight or air fare to Assam and
1 hope the Ministry will consider
that.

T do not want to say anythting about
the amalgamation of the IAC and
the AJlI. Enough has been said by
Shri Mathur and others in this regard
and I fully support that thing. That
should be gone into.

As regards private operators I do
not know why there are so many pri-
vate operators operating in the Assam,
Naga Hills and NEFA aress. They
are operating not only for supply but
for air-lifts also. We have got re-
ports that while local people are not
allowed to get there, foreign journa-
lists could go and contact the Naga
hostiles and meet our crew whom we
have not been able to rescue in spite
of our all efforts for the 7 or 8 months.
I say that the lisensing of private
operators should be stopped and all
their jobs should be taken over by
the IAC.
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About tourism some concession
should be given to and from Assam.
The Assam State is actually neglected
and no foreigner or tourist finds it
convenient to come there. The tourist
arrangement is not good there. But
there are many good spots. There are
so many places like Kajiranga, Haftong
and Shillong. Some facilities should
be given for tourism in Assam lines,
and get tourist traffic increased.

As regards services Nos. 211 and
212, these are very important services
so far as that State is concerned. They
carry all mails to and from Assam and
serve many stations. That service
starts from Calcutta and goes via
Gauhati, Tezpur, Jorhat, Lilabari and
Mohanbari and thence to Along. We
want that this service should be im-
proved. If it is possible, instead of
Dakotas, the Fokker Friendship air-
craft should be introduced, as soon as
possible.

Another thing is that there is much
irregularity in this service in the sense
that there is cancellation of (freight
at the last moment and without notice.
Of course. it is said, it is duc to wea-
ther but creates lot of difficulties. A
passenger coming all the way from
Calcutta and Gauhati, at Jorhat he
hears that the service to Lilabari has
been cancelled. This happens very
often. In my own case also it hap-
pened once. | was stranded. These
cause difficulties to passengers: why
should these be a cancellation at all on
flimsy grounds?

Then about Shillong.  Shillong s
the capital of Assam. All the other
State capitals are connected by Alr.
Shillong alone is not connected. [ want
the Minister to consider the question
of connecting Shillong by air as early
as possible.

In the Calcutta station. I find people
experiencing dificulty in purchasing
the tickets. Unless one waits for
three or four hours, it is generally not
possible to have a ticket. Better
arrangements should be made for
people to buy tickets conveniently.
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1 have no time to discuss other
things; although 1 had some other mat-
ters and I shall take another opportu-
nity to bring them up here. But there
18 one small thing about serving
meals. 1 do not know why the full
meal service on the Assam section was
suspended. It is said that heavy
snacks are served. What is this heavy
snack? From the Assam section. the
1.A.C. are getting s0 much money. We
want that instead of light meal or
heavy snacks, full meal service should
be introduced. The passengers there
have to travel for two to four hours.
Requesting the Ministry to consider it
and Thanking you, I end.

Shri Damani (Jalore): Sir, the re-
ports of the Air India International
and the Indian Airlines Corporation for
the years 1958-59 and 1959-60 are be-
fore the House. It is apparent from
the reports that the number of pass-
ongers travelling during 1959-60  has
increased considerably.  If we com-
pare the figures with those of 1955-56.
it shows that the public is becoming
more and more air-minded and at this
moement the gervices to important cen-
tres are so crowded that it is difficult
to find seats In scheduled routes.
Therefore, the Corporation and the
-Government should consider the pur-
chase of more Viscounts:; if new ones
arc pot available, gecondhand ones
should be bought to replace the
Dakotas which we are holding in a
large number so fRat the public can
¢1 the benefit

The accounts of the All are audited
by two chartered accountants  while
these of the IAC are checked by inter-
na! auditors. The Act stipulates that
they should be audited by the Audi-
tor-General and I do not know whe-
ther it has been done till now. The
balance sheet of 1AC shows that it is
ch(-ck(d by the internal auditor. What
is the reason for taking a long time
in getting the accounts audited by the
Auditor-General?

1f we compare of the working of the
All with that of the IAC we feel that
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the former has done much better. The
AIl has to compete in the world with
other airlines while the IAC has a
whole monopoly in the country. In
1957-58, the AIl made a profit of Rs. 71
lakhs, in 1958-59, Rs. 15 lakhs and in
1959-60, Rs. 18 lakhs while the IAC
lost Rs. 103 lakhs in 1957-58 and Rs. 91
lakhs in 1958-59 and has made a
profit of Rs. 7 lakhs in 1959-60. The
amount invested by the IAC is about
Rs. 15 crores and the return or profit
works out to less than half a per cent
on the total investment. This is the
working result after getting so much
pas-enger traffic. So, I think that the
working is very unsatisfactory and
there is room for improvement.

Sometime back the Government ap-
pointed a committee called the Wheat-
croft Committee and that committee
made certain observations. They ob-
served that while they appreciated the
good quality of the gervices, they felt
a weakness in planning and control of
expenditure; there was a lack of cost
consclousness throughout the organisa-
tion and there was inadequate bud-
getary planning and ineffective con-
trol of the budget, etc.

This is also my persona! experience.
In certain 1mportant centres, if any-
body wants to book a seat, even four
or five day~ earlier, he is told that the
seats have already been reserved and
that his name is put on the waiting
list. 1f a person comes on the date
of travc! at aerodrome on the sche-
duled day. he gets a ticket and when
he enters the plane he will find four
or five seats vacant. There is some-
thing wrong in the booking system.
If the system continues like this, na-
turally the Ccrporation is going to
los: annually. When a plane has
got 49 seats and if it flies with just
36 passengers, with four or five seats
vacant, naturally i1 leads to a direct
loss of revenue.

17:42 hrs.

{Mr. Speaxer in the Chair)
1 think that the booking system s
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defective and there are some loopholes
which have to be plugged and the
defects removed so that the revenue
can be increased and along with that,
more passengers could be accommo-
dated.

I would laso like 10 suggest that
services from important centres like
Bombay, Delhi, Calcutta and Madras
and the number of services on routes
like Bombay-Delhi, Bombay-Calcutta,
ete., be increased so that the public
can get the required number of scats
on these routes. It js very important,
and it is also very paying. Therefore,
greater atiention should be given  to
link these big cities with as  many
flights as possible.

Shri Morarka: 1 cnly want to put
a fcew questions to the Minister. My
first question is this. From a perusal
of the 7th report of the All 1 find
that cvery ycar, we are writing off
as  obsolscent  spare-parts  worth
about Rs. 22 lakhs to Rs, 27 lukhs, In
the year ending March, 1959, they
wrote off as obsolescent spare-parts
worth about Rs. 22:35 lakhs, In  the
year eading 31st March, 1960, they
wrotc «fT another Rs. 27:25 jakhs worth
of sparc-parts and stores as being
obwolescent. Why do they  betome
obsoluscent to such a great extent?

My srcond question is this, Is it a
fact thut .as compared to the previous
year:, during the year 1860-61, the
expenditure on salaries and wages
alone increased by Rs. 80 lakhs in the
IAC and as a result of this incrcase
the Government is comtemplating an
increase in the air fares? If so, would
it be possible for the hon.  Minister
to indicate to what extent the air
fares arc likely to be increased?

My third question ig this. Is il a
fact that the All is contemplating and
have decided tc sell the Constellations
and Super-constellations and, if so, is
it also a fact that the international
market price of Constellations and
Super-constellationg being very low,
they are contemplating to  sell these
aircraft at a much lower price than
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the written down value? In that case,
why do the Government not consider
about the transfer of these Constella-
tions and Super-constellations to the
IAC for our internal services where
the traffic ijs so heavy and is increasing
every day and for which we do not
get more Viscounts or other suitable
planes?

Finally, I want to draw the atten-
tion of the hon. Minister to the fact
that to JAC, Rs. 8 crores are given by
way of loan by the Government at
4) per cent. But the Government has
decided not to charge any interest till
October. 1966. If that is so, why not
merge it with the capital? Why are
you treating it as a loan when you
are not going to charge any interest
till 1966? 1 think from the point of
view of accountancy, and company
finance it would be much better if you
increase the cquity capital of  this
corporation, amalgamating this Gov-
crnment loan, because otherwise, the
picture 1s not quite correct. The pro-
fit  which was shown this year
of about Rs. 7 lakhs is not the correct
profit, because if you make provision
for the interest, which alone will come
to Rs. 35 lakhs, it will turn- into a
loss. I would like to know whether
the Minister has sany objection as to
why they do not want to convert this
loan into equity capital,

Shri Juachim Alva: | regret | was
noi here when the debate started. Due
1o unforescen f.'ircumslnm'cs. l came
late and mine has been the loss  that
1 have not heard the valued specches
of my colleasues, Air India Interna-
tional and Indian A:rlines ate two
sister companics, cach growing in
strength, in admiration and beauty—
to use the phrase—and it is no use
comparing onc with the other. The
Indian Airlines wons raised from a
kind of mes: in the sense that half a
dozen private capitalists who did what
they liked with each other; there was
cut-throat competition amongst them
and all kinds of compensations were
asked for when the Bill came before
this House to take over the Airlines.
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The Indian Airlines has  passed
through very hard days. Today we are
fortunate that it is managed by one
of the ablest and noblest officers  of
the IAF lent to the Indian Airlines. I
shall not mention his name. On.the
last occasion, you said that no names
shall be mentioned. But I shall not
fai] to pay my tribule to the General
Manager of the Indian Airlines, who
is onc of the most trusted, cfficient,
silent and very unassuming officers
we have ever had in any dopartment
of the Government of India. He has
been abroad on both sides of the cur-
tain and visited aircrafy manufactur-
ing centres, He has pulled the Indian
Airlines out of the rut and brought
some kind of stabilitly to it. today.
His services have been lost to the Air
Force in the sense that he should have
been the Chicf of the Air Force. He
has made a sacrifice and hce is here.
We shall not ignore the work he has
done in the Indian Airlines.

Shri Thirumala Rao (Kakinada):
Can the hon. Member praise an indi-
vidual officer like this? (Interruptiom)

Shri Joachim Alva: Please do not
interrupt. - I have only 5 minutes. [
do not likg the arrangement by which
an ICS officer who is the Secretary of
one Ministry and who hops from one
Ministry to another is made the Chair-
man of this corporation, If the IAF
has been asked to lend one of its best
officers to manage the Indian Airlines,
it is better that hc does a good job
under the direction of the Minister.
We have got full confidence in the
Minister. He knows what to do; he
has got a Deputy Minister who is
capable. The General Manager should
not be impeded in the carrying out of
his job by being given a Chairman
who goes from one post to another
and we should not have the luxury of
a Chairman of the company, coming
in the way of the administration of
the Indian Airlines. These are very
important point.. I do not know whe-
ther anybody was able to raise them.

1 wa‘'ched the career of this gentle-
man. I suy it impartially: I say it only
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in the interests of my motherland.
This Air Force officer has had unrival-
led experience in the Air Force and
having come and pulled the Indian
Airlines out of the rut, it is time we
put confidence in him and not put a
Chairman who goes from one post to
another,
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Shri Narayanankutty Menon: Why
it it thu! he is more abroad than in
India?

Shri Joachim Alva: 1 come to the
Air-India International. We must pay
them a tribute. We are proud of our
offices abroad. We are proud of the
Air-India International offices every-
where, Those Members of this House
who have had the fortune to go abroad
and who have scen these offices must
be proud of our flag which is flying
on our Air-India offices. Those flags
in those offices render more service,
I may say in all humility, than some
of our missions abroad. The boys in
the Air-India offices are doing a very
good job and this Parliament must
cvery time, every ycar, pay them a
humble tribute,

These two corporations must go
hand in hand, side by side. One is the
weaker sister and one is the more
powerful sister. We must help them
to march ahead together us comple-
mentary to on¢ another and not in
any way destructive of each other's
mterests,

I would. Sir. ask the Minister to see
that cur plane; are equipped with
storm radar signals. These are very
essential for the safety of passengers.
You may say today the storm radar
signals are not necessary in India in
the weather that is prevalent here.
But I fecl that a little more money
will have to be spent and the safety
of passengers has to be guarastesd by
providing storm radar signals,

I am not for integration of the two
airlines, though I have great respect
for the opinion of Shri Mathur who
has been taking a very lively interest
in aviation, If you integrate these
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two airlines right away immediately,
it will result in disadvantage to both.
Air-India International is in top class
world eficiency. Indian Airlines will
take some time; perhaps five years
hence we may be able to integrate. It
is no use doing it now. We may think
of another thing now. Now we may
promote the air hostesses, the pilots
and other officers or employees of the
Indian Airlines ar.d put them up above
in the Air-India Intcrnational. That
could be started rightaway, but integ-
ration rightaway will be like mixing
streng milk with diluted milk, and it
will not be for the health of the
natlon as well as the gpirit of the ajir-
lines.

It is also time that the air fares are
veduced. There is cut-throat compe-
tition already in the Atlantic. The
BOAC is trying to cut down their air
charges. It has done it. Some airlines
are going out of the International Civil
Aviation Organisation to cut down
their air charges. It is time we did it.
India cannot afford very high rates.
Even the Members of Parliament
whose calls are very urgent are not
able to afford air trave!, and it is time
that air fares arec reduced. Shri
Morarka hag raised one point that
the salaries have gone up and they
are going to cope with that increase
by increasing the air charges. If that
is 50, it is time that the salaries were
less and there is no increase in alr
fares.

We must do something with regard
to the manufacture of planes. It is
time we allowed our producers to
carry their names on the designs that
they produce. Suppose a youngster
produces a plane, it is time that we
give his name to the design produced
by him. It is done in Russia, wherein
science has forged ahead. Thers 1
found that the names of the producers,
the names of the designers are given
to the machines they have designed.
There is the TUPULOV. There are
Nlyushin and also ANTONOV. They
are the people who have designed or
Invented those machines. It is time
that we give our young men credit fer
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inventing or making any designs so
that their names could be put on the
planes or machines they produce. We
musi do something.

The Indian Airlines or the Air-Indis
Infernational cannot{ shake off their
responsibility by saying that i is not
their business. They must train pilots.
They must have a separate wing, and
they must pool their resources ana
produce helicopters and gliders, so that
we may build up a fine body of young
men who can man them. As in sports,
if you catch them young and put them
on the airlines we may not be wanting
in a time of emergency when there
will be no planes and no  pilots and
when, if there is a war, we may not
have the people for manning  the
planes, even if we  have them in
planty.

Shri  Mohiuddin: Mr  Spcaker,
Sir, I am obliged to Shri Sharma
and Shri Gupta for raising the
discussion  on the Indian Airlines
Corporation and the Air-India Inter-
national in this House this evening.
Shri Sharma raid that the air trans-
port industry should remain cons-
tantlv under review, and that we are
not discussing the problems of air
transport industry as often as we
should. T hope Shri Sharma was
not inclined to blame us for not giv-
tng 2 chance to the House for discus-
sion, We always welcome the dis-
cussion, and the suggestions and the
criticisms made by hon. Members
arce always welcome.

Sir, some important points have
been raised regarding the collabora-
tion between Air-India International
and the Indian Airlines Corporation,
and in this connection rome hon.
Members have suggested that these
two Corporations should bc amalgam-
ated. Shri Mathur has already
informed the House that the boards
of both the Corporations have got a
common membership of a very large
number of members. 1 think seven
or eight members of the board are
common members. The Chairman of
both the Corperations, and the Geme-
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ral Managers of both the Corpo-
rations are members of the other
board. There are other common
members from Finance and Air Force.
So, praclically for all purposes it is
a common board and they are in a
position to bring about collaboration
and co-ordination in many respects.
There is always exchange of ideas
and, as my hon, friend, has stated,
scientific dala.

As far as the amalgamation of the
two Corporations is concerned, I am
really surprised at the statement
made by Shri Mathur. He said that
the Chairman of the Air India Inter-
national refused to continue as Chair-
man if the two Corporations were
amalgamated I think  that is  not
correct,

Shri Harish Chandra Mathur: It
was rceported in newspapers all over
India.

Shri Mohiuddin: I repudiate that
statement, if it ever appeared in the
newspapers.  As a matter of fact, the
question whether the two  Corpora-
tions should be amalgamated or not
has been under consideration  from
time to time. As my hon. friend has
stated, amalgamation would not be
opportune at this moment.

Shri Harish Chandra Mathur: Who
has stated?

Shri Mohiuddin: My hon. friend,
Shri Alva. I hope he is my friend.
Shri Alva stated that this is not an
opportune moment for the amalga-
mation of the two Corporations. 1
think to a large extent 1 agree with
him. We do realise that there are
advantages as well as disadvantages
in amalgamation. At the present
movement, there is balance of dis-
advantage, I hope, in due course of
time, we will be able to amalgamate
both the corporations so that these
two work togethere more efficiently.

Shri Harish Chandra Mathur; What
sre the advantages and disadvant-

ages?
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Shri Mohiuddin: Shri Alva has men-
tioned some of the disadvantages.
Now one Corporation is running at
a loss and the other Corporation is
making a profit. So, that is not a very
healthy amalgamation. Of course,
the profit of Rs. 7 lakhs of IAC is
not a real profit because it does not
include the intcrest which should be
paid to the Government, while the
profit made by the Air India Inter-
national, though they do not pay
interest on the capital advanced to
them by Government, includes pay-
ment of full amoun!' of interest on
the loan borrowed from the World
Bank and the commercial  banks in
USA. Th'v also pay the instalments
and they make profits  after  these

payment. have been  made. It will
not therefore be a  very healthy
amalgamation if the two  Corpora-
tions arce amalgamated now,

Then Shri Gupta wanted to know
the rcason why the Air India Inter-
national, thovgh it shows a load
factor of 59 per cent, makes a profit
while the IAC, though it shows a
load factor of 74 per cent, is running
at a los:.  Of course, i+ is true that
the IAC has a load factor of 74
per cent and this year it will perhaps
be cven more, One of the reasons is
that the TAC has got to pay duty on
petrol, while according to the Sea
Customs Rules, if a commodity is
ecxported from India the duty is  not
paid. The fuel carricd on board the
Air India International as soon as it
flies out five miles from the Port of
Bombay is free of duty and that
makes a very big diffcrence.

18 hrs,

Mr. Speaker: What is the total
duty that is being paid by the Indian
Airlincs Corporation per year?

Shri Mohiuddin: The duty paid by
the IAC on fuel is abeut Rs. 1 crore
and the sales tax levied by State
Governments comes to about Rs. 30
lakhs. That is one of the reasons.
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Of course, my hon. friend Shri
Mathur knows, that as soon as the
Viscounts were introduced they had
a public appeal. They are air-condi-
tioned; they are pressurised and the
public prefer to travel in the Vis-
counts instcad of in the trains and
traffic has increased during the last
three ycars and it is mainly due to
Viscounts that we introduced in 1958
that revenues  have considerably
increased and the IAC hag been able
to show a slight surplus of about
Rs. 7 to £ lakhs in 1959-60. If we are
able to get better cquipment for TAC
in rcplacement of Dakotas, I am sure
that traffic in those sectors  where
bettc o cnuipment is introduced  will
rise very rapidly and IAC will turn
the corner,

My hon. friend also referred to the
luck of cequipment.

Shri Harish Chandra Mathur: May
I seck a clarification? If this duty of
Rs 1 crore and the sales tax of Rs.
30 lakhs iz taken into consideration
we will find tha. the TAC is making
a much better profit than the Air
India International. That is what
the hon, Deputy Minister argues.  If
it is so....

Shri Mohiuddin: 1 said it is one
of the factors.

Shri Harish Chandra Mathur; That
will show that it is making a large
profit and the argument that it is a
weaker section and cannot he amal-
gamated does not hold good.

Shri Mohiuddin: I do not agree: Air
India International also pays duties
wherever they have got to pay duties
or sales tax or other taxes not only
in India but also in other countries
where they go and where they pick
up fuel. They also pay taxes. That
is not a very strong argument. I
only mentioned that as one of the
points,

Shri Morarka: Some subsidy is
given on this duty.
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Shri Mohiuddin: We do not give
any subsidy on fuel. We give subsidy
on the losses, That is shown in the
baiance-sheet not as a rebate om
duty,

It was mentioned that the Indian
Air lines Corporation are still rume
ning the Dakotas. They are; they
have to. There is no way out of it
My hon. friend said that the Minister
would say that Dakotas are very
good planes. T still say that they are
very good and very sturdy planes.
They arc¢ quite safe, But they have
not got that public appcal, because
they are not air-conditioned, they are
not pressurised, and they are not
so fasy as the turbo-prop aircraft are.

But there are difficulties in  the
way of replacing Dakotas. Only five
Fokkers have been purchased, with
great difficulty. They are now arriv.
ing and we are putting them mostly
on the Assam roeute, and I hope the
hon, Mcember, Shri P. C.  DBorooah
will be satisfled .

Mr. Speaker: So long as it is a
monopoly, they have to travel in
Dakotas. Why does the hon. Minister
worry?

Shri Mohiuddin: What | mentioned
was that if there was better equip-
ment, air-conditioning and pressuri-
satinn, more public wil] travel by
these aircraft, just as it has happened
in the care of the Viscounts. It s
our experience that better aircraft
attract more  trfic. That has beea
seen all over the. world.

I have already dealt with Shri
Ram Krishan Gupta's point as to why,
when the load factor is 89 for Air
India and 74 for 1.AC., there is
difference in the working results

Shri Damani referred to the recom-
mendations made by the Wheatcroft
Committee and suggested that all
the recommendations should be
e .} out, 1 assure the House that
as far as we are concerned, we Are
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pressing the Indian Airlines Corpo-
ration to carry out those recommen-
dations which have been accepted.
One of the important recommenda-
tions was regarding the standard cost.
‘We are stili going ahead with it and
the Indian Airlines Corporation is
also working at it and we hope that
the recemmendations of the Wheat-
croft Committce about cost structure
wiil be fully given effect to in the
near future.

Recruitment was criticised. I assure
1"+ hon. Member that recruitment in
4 .C. is made according to
ruies approved by the Government.
1'may admit that some mistakes
may have been made, there may be
scrue complaints. But I assure the
House that there is no  discontent
amongst the lower staff, as has been
mentioned here.

Shri Simhasan Singh: It is said
“Yiere is n2 morale.

Shri Mohiuddin: The morale of
the staff is going up. They are now
thinking more in terms of making
the Corporation a commercial success.
The last year’s surplus of Rs. 6 or 7
lakhs has provided them  with an
urge, has inspired them for better
work, and I hope that this spirit will
contnue and that the workers and
.other inembers of the Corporation will
work more hard.

Shri Sinhasan Singh: What about
the shuitle service?

Shri Mohiuddin: As regards Gorakh-
pur, I had already replied to my
hon. friend Shri Sinhasan Singh. He
comy/Jained that the Chairman of the
Corporation did not reply to him, I
assure him that it was on the report
from the Chairman of the Corpora-
tion thay I replied to him. I could
not have replied to him about Gorakh-
pur service without asking for their
views in the matter. I think the
complaint was- rather uncalled for
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assure my friend that the Chairman
fmd the General Manager are very
courteous; they always .
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Sirt Sinhasan Singh: My only com-
piaint is that { wrote directlv to him
but he did not ewven acknowledge
receipt of the letter

Shri Arcbiuddin: A copy of my
friend’s letter to the Chairman was
given to me also at the same time,
and I had immediately sent to the
Chairman of the Corpnration my
friend’s letter addressed to me.
Since v~ are collnacues here, we had
to take co il zclion oft sthes ' hon.
friend’s letters. I am not aware of
what has  actually happened, but
that is my reading of the situalion.

As regards the Madras airport, my
hon. friend Shri  Harish Chandra
Mathur has again protested that we
are very lax in not looking forward
to the nscessary requirements of
the important airports. I am not
aware whether they wanted to bhegin
the Boeing service to Sydney from
June, 1961, They have not got the
plancs for it. They hav~ got only
four Bocings at the presect moment.

Shri TMarish Chandra Mathur: My
hon. friend is just compeliing me to
say that I speak from the notes given
by the Ali, but I “~ve other sources
of infcrmatiion also.

Shri Plohiuddin: My  .nformation
is that with the number of acroplanes

.that they hawve got, they will not be

able to oparate scrvice on  the
Sy:ney line till 1963. o

Cf course, the airport wi'l require
considerable amount of money. The
question is actively under c.onsidera-
tion, and I am s<ure that the neces-
sary sanctions have either heen is-
sued or will be issued very soon.
But I am sure that my hon. friend
Shri Harish Chandra Mathur also
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did not have this from the notes
given by the AIl that they will
-advance to Government the money
needed for the construction of the
renway in Madras, After all, that
is also Government money. We
advance them the money even for
their ordinary supplics and so on.
1 am really surprised ' they can
advance the money to Government
for the construction of the runway
at Madras.

As far as the Jodhpur services are
con ‘med, it is on the basis of the
agreement with the Rajasthan Govern-
ment that the services were introduc-
ed. and if the Rajasthan Government,
according to that agreement with the
1AC, want more freguency, it will be
for the Rajasthan Gove-m'mt to
negotiate and settle the matter.

T. amoun‘ pu.d lo the commissinn
aren’'s has been eriticised. So far as
tne Al is concerned, Uicy have to pay
to their ‘'"~nts i~ the f-=aign coun-
iries. In Furvpe and Amenica and
everywhere, a travel'er simply phones
un the agent to reser: a .cat for him
on nch .nd such a flight. He usually
does ~ot go to the offices of the air-
lines. That is the common practice.
If we do not have ou: booking agents,
“hie business wil' he o ~o.mnle‘r failure.
I assure you Sir, that whatever com-
m:ss-on 18 beng paid o, paid only for
the aitract.cn of mor - ungd rn. re busi-
ne3s.  As far as the percentage of the
colr~ ss.on that i »-id is concerned,
I think il is not very hugh.

. ri Na~* P~ddy: What is the per-
cer. -7

8hri Mohiaddia: The operation
reveare is ahent Rs. 13 crores to Rs.
14 rrores. It mav be workeqd out.

8hr' Iarish Chanira Mathur: The
agei..s a~e ‘Nere all ov-r. So, it can-
not ' > workied out It has got to be
given.

Shri Mohinddin: Shri Mcarka has
asked & few questions regarding the
Superconsiellations and the obsoles-
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cence amount provided for in the
balance-sheet of the AIl. Obsoles-
cence is provided for because the
Superconstellation is going down in
price.  The piston-engine price all
over the world has gone c¢own. [t vas
the forethought of the AII board that
even during the last three years, they
have begun to provide for increased
depreciation for the Superconstella-
tions. 1 do nof remember exactly
what the figures previously were. But
1 remember very well that in the last
three rears their depreciation amount
was increased deliberately, because
they knew that the piston engine
prices al! over the world would go
down. Similarly, they have got the
spares. The spares have got to be
written down as rapidly as vossible.
Fven then, I am sure that Air India
will have to bear a certain amount of
loss on account of the spares.

8hri Morarka: Writing down i~ one
thing and declaring obsolcte is quite
another.

Shri Mohiuddin: It is a provision
in th. balance ~“aet for their obso.cs-
cence in due course. In three or four
years !'me, they will be obsolete and
they will not be of any use ecither foe
airc=-** or for snle.

Shri Morarka: Even though the
RPATCS e ney:,

Shri Mohiuddin: New spares  are
purchased only for the immediate
nreds of the aircraft.

Now, *‘he wuper constellations will
be~nm~ <urplus in due course, in about
two years' timc.

Shri N. R. Mnswamy: Why two
years?
Shri Mohluddin: It is hoped to be

s0 in 1082  The fourth Boeing has
arrived this time in April.

Shr' N. R. Munl:wamy: There are
alrei.y three or four,

Shri Mohiuddin: The four!;, Boeing
arrived in April. These four Boeings
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will be mainly used on the Europe
and New York sefvice and on the
Tokyo service, and I hope for once
at leasy in a week in the Nairobi ser-
vice from May or June 18681. The
super constellations will continue to
be used . .

Shri Harish Chandra Mathur: All
the constellations?

Shri  Mohiuddin: Whatever are
required. The super constellations
will be continued to be used on the
Sydney line, the Singapore line and
the Middle East line, and also on the
Czechoslovakia service. Some super
constellations will, continue in service
for some time to come.

Th- Minister of Transport and Com-
munications (Dr. P.  Subbarayan):
Also on the Moscow service.

Shri Mohiuiddin: Yes, also to Mos-
cow. I forgot about that

Even now, in 1961, I hink one or wo
will be surp'ug to AIl’'s requirements.
A committce was appointed to  exa-
mine the possihilities, the comparative
cost of super constellation service in
India. 1y was a technical committee, a
departmen'al committee. Reports of
departm~ntal committees are not genc-
rally placed on the Table of the Housc.
The committee has recommended that
the cost will be much more than what
was anticipated for its running in the
trunk routes .in India. The Viscounts
now give about Rs. 50—80 lakhs
(approximate figures) of profit after
meeting every expense. This profit on
“the Viscounts on the trunk routes will
be converted into a loss of about Rs.
4050 lakhs. That is the estimate
made. If IAC cannot make better use
of them, of course Government will
have to decide what yse can be made
of the super constellations.

Shel N. R. Muniswamy: They will
have more capacity.

Shri Mohiuddin: Yes, that capacity
has been taken into account in calcu-
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lating the loss. 60—65 per cent capa-
city is presumed to be used by the
super constellations in the trunk ser-
vices. That has been taken into
account.
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So far as the air fares are concerned,
the cost of fuel has gone up. The cost
of cvery item used by IAC has gone
up in the last three years. Fuel, I am
told, has gone up by Rs. 7 lakhs in
1961. The wages have gone up. Simi-
larly, other costs have gone up. On
account of these increased costs, either
Government shoudd bear the losses
that wou'd result by running these
services or if the losses are to  be
covered in some way, one of the means
Glcover ng these losses  is to increase
the fare.

Stri Sinhasan Singh: Have more
services.

Shri Mohiuddin: [ mav assure my
hon. friend here that the Viscounts are
runnirvge for 2500 hours and this is re
garded as the maximum.

Shri Sinhasan Singh: | refer to
other small feeder services like  the
railways.

Shri Mohiuddin: Fceeder services
are verv difficult.  The Herons were
purchased for feeder services. But
they proved a complete failure. My
friend from the other side said that
we defended its purchase. 1 remember
Shri Pate] said in this House or in the
other that it was a mistake. We have
repeated it on more than one ocea-
sion. 1 do not know what is the use
of raising that question again. It was
a complete failure.

Shri Narayanankutty Menon: If
that was a mistake resulting in finan-
cial loss. who is responsible for that?
That is what I wanted to know.

Shri Mohiuddin: It is the joint res-
ponsibility of all those who were con-
cerned, who were consulted in the
matter and who took the decision, in-
cluding Government. The IAC could
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not purchase the aircraft without the
sancfion from Government because
according to the Act not more than
Rs. 15 lakhs of investment can he
made without the sanction of Govern-
ment. It is, therefore, the joint res-
ponsibility of all concerned and I say
that it was a mistake.

Shri Morarka: What about the fare?

Shri Mohiuddin: We are consider-
ing whether the fares should be in-
creased on account of the fact that
costs have gone up: the wages have
gone up: the cost of fuel has gone up
and all other items have gone up.
But the Government has not yet taken
a financial decision in the matter. Of
course, T am not in a position to sav
anvthing nmore.

Shri Morarka: The wages have in-
creased by Rs 80 lakhs

Shri Mohiuddin: 1 think that is
approximatcly  the correct figure.
Wages and salaries and some  other
items like provident fund and other
items that fall under the general head-
ing of wages and salaries have gone
up by about Rs. 80 lakhs per annum.

I think I have dealt with almost all
the important points.

Shri Narayanankutty Menon: With
your permission, Sir .

Mr. Speaker: Lc¢! him finish. The
hon. Membeer may put a question later
on.
Shri Mohiuddin: 1 may mention
one point. Shri Damani raised a point
about the auditing of accounts. The
Auditor-General audits the accounts.
Of course--1 do not remember exactly
—only last session T placed the Audit
Report on both the Corporations on the
Table of the House. I think it was not
for 1960 but for a previous year.
The Auditor-General does audit the
accounts. I think it is a very healthy
practice that a Chartered Accountant
should check the accounts.

Mareover, there is another factor.
Because the AIl have borrowed money
from foreign banks thev also require
that the accounts should be checked
by a Chartered Accountsnt. That is
also one of the reasons.
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Shri Damani: 1 appreciate that.
In the Indian Air lines the balance
sheet has not been audited by the
Chartered Accounant but in the AIll
it was audited by the Chartered
Accountant. Why was not the Indian
Airlines so audited?

Shri Mohtuddin: That is a fact. The
All is audited by a Chartered Account.
ant while the accounts of the A.IC.
are not audiled by a Chartered
Accountant. They are audited by the
Auditor-General.  After that, we place
the report on the Table of the House.

Sir, 1 think 1 have covered almost
all the points,

Shri Narayanankutty Mennn: There
is just one point.
Mr. Speaker:  Let him finich,

Shri Mohiuddin: Sir, T have finish-
ed.

Dr P. Subbarayan: Sir, ] want to
say a few words.  Shri Alva is nog
her¢ unfortunatelv. He referred to the
chairman and the gencral manager.
As the Deputy-Speaker said and  as
you your:self Sir, have said, we should
nnot refer to particular officers. No
doub* the name was not given bhut
evervone in the strectg knows who is
the genceral manager of the TAC and
who is the chairman of the IAC. 1
think i< is my duty to tel] the House
that as far as the general manager s
concernrd, 1 am glad that Shri Alva
complimented him. No doubt he has
done very well. We have nothing to
do with what happened in the Air
Force: we have nothing to do with the
Air Force; they lent this afficer kindly
to ur and we are gratefu]l to the Air
Force for having lent this particular
officer. The chairman has done very
well indred and we have continued
him because inspite of his having gone
to another department, he is still cap-
able of doing this work and, in my
opinion. ix doing it quite satisfactorily.
He knowr the working of the TAC and
it is good that my hon. colleague, the
Minister of Food ,and Agricuture
agreed that he should continue s
Chairman of the TAC. Of coursce things |
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will change in course of time when we
find we have got somebody who can
take care of it so that the additional
responsibility of this officer is not too
much for him, ¢

Again, I would like to say that as
tar as the imternational airlines are
concerned. we have got planes which
are comparable to planes run by the
other services. In fact we are run-
ning the samc plares as most of the
international airlines are running. Of
-course we would like to run a Boeing
also on the Sydney route but it is not
possible for us to do so because all
that we could get with the loans and
with the Government’s help was six
Boeings. The other *wo be deli-
vered, as my hon. colleaguc cipiained,
in 1862. So, we may have to run some
Constellations and others on the Aus-
tralian and Singapove voutes.

With regard to the Indian Airlines
Corporation, we are trying to do the
best we can to get planes to rcplace
the Dakotas. We have not keen silent
over it and the purchase of the five
Fokkers was due to the fact that we
had not pressurised modern Planes in
our internal services, especially on the
Assam side, which my hon. friend
Shri P. C. Borooah---I am glad—appre-
ciated. At the same time we had an
intention to have a civilian aircraft
factory. But after due consideration,
the Planning Commission felt that
there was no room for t{wo {aciories in
this country and, as alre~1y Avro 748
was Dbeing manufactured by the De-
fence Ministry, we might wait to see
what the results would be. But of
course [ we did have a civilan aircrafy
faetcry, we could mot have it for
merely the planes which would be re-
quired by the IAC. We knocw we will
want a market for the ex‘ra planes we
produced. A factery will not be pro-
fitable, I was told hy the advisers who
came, unless at least }50 planes are
manufactured. Of ccurse, fortunately,
we had the backing of the Corporation
that they would be able to sell these
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planes outside and they proved to us
also that they could dispose of
it and even get the foreign exchange
which may be needed, repaid out of
the sales of these aircraft. In spite of
it, after duc consideration, they felt
that there was no place for two fac-
tories and thercfore we must patiently
wait to see the performance of Avro
748. 1 know people have their own
doubts about it; 1 do not want to
enter into this confrove:sy because I
have an opinion of my own on this
aircraft that are to be produced. But
at the same time, the Government is
one and the decision of the Govern-
ment is as much my decision as that
of any membar of the Government.

Shri Narayanankufty Menon: When
do you propose to get it-—Avro 748—
tor service?

Dr. P. Subbarayan: I told him that
it is not possible to give a date. As
there are so many factors entering
into this, it is not possible for us to
find out what cxactly happened at the
other end, knt ai the same time, as I
said, a decision of the Government
must be taken by the Member of the
Government because the decision of
the Government is of the Government
as a wholc of which I am aiso a part.

Shri Morarka: Has the weight of
Avro 748 increased by 3,000 1lbs.
and therefore the iritial advantage has
become comparatively less?

Dr. P. Svbbarayan: I do not know
ars much as my hon. friend dces about
these load factors, but all this has
been considered before the Covern-
ment came to the dccision.

Shri Narayanaankutty Mennn: The
free weight is 3,000 lbs.

Dr. P. Subbarayan: That i~ another
thing. My hon. friend from this side
was thinking of pay-load, and the hon.
Member on the opposite side is think-
ing of the cost being £3,000 more

|
l
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and all that. That is what I under-
stood him to say. These are two
different factors altogether.

Mr. Speaker: Order, order. The
hon. Member must get up and  put
a question, and not speak while sit-
ting.

Dr. P. Subbarayan: Thercfore, 1
hope that the House recalises that what
ic being dcne for these two Corpora-
ticns is in the best interests of the
country.

Some hon. Members mentioned
about the strike. It is true that there
was a strike, but therc were factors
leading to sirike and I think they will
admil tha{ the Governmenti and the
Cerporation managed the sirike as
well as it could be done by anv indi-
vidua! concerned. If my hon. friend
Shri Narayanankutty Menon was in
charge of it, I do not think he could
have aune better.

Shri Nagi Beddy: The Gevernment
have done better; not the manage-
ment.

Dr. P. Subbarayan: The Govern-
ment and the management together
did ii; not cnly the Government.

Shr:  Narayanankufly Mencn: 1
would not have handed over a free
ticke; ts; .he arbitrator.

Drx. P. Subbarayan: I want also to
pay ¢ tribute to Mr. J. R. D. Tata be-
caus~ he is the real person who has
brouz'it the AII to the stage in which
it is today, and I would be very sorry
to lo.e him if at aany time he does
decide to go, but fortunatelv for us
he has decided to remain, and I am
really grateful to Mr. Tata for this.
I am sure the House will realise that
the Government are doing the best
they can by the air services and are
Pringing credit to our international
as well as our internal 2ir services.

Shri Narayanankutty Menon: One
of my points was answered by the
hon. Minister and two important
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points were not amSwered. One point
is—this has not been, answered—in the
international market aviation fuel is
available at 60 per cent of the cost of
the oil supplied by the Western oil
companies. The IGC has started im-
porling fuel oil. T want to know
whether any steps are taken by the
IAC and the AIl to get their aviation
fuel at a cheaper cost—avialion fuel
of superior quality. .

Secondly, there is a cut-thrcat com-
petition in certain places Ly the pri-
vate airlines against the IAC. I want
to know whether steps are f{aken to
abolish these private services.

Thirdly, Government have invested
Rs. 36 lakhs in the training of com-
mercial pilots. What steps are {aken to
absorb them?

Lastly, the price of articles in the
restaurant is exorbitant, when ecom-
pared to the prices even at the res-
taurants in international air-ports
elsewhere. What steps are being taken
to cut down the prices, especially at
least the price of a cup of tea?

Dr. P. Subbarayan: I do not think
catering has anything to do with
these reports which are under diccus-
sion. Secondly, about the purchase
of fuel oil, naturally myv hon. friend
on the other side would like to pur-
chase o0il from Russia.

Shiil Nagi Reddy: If it is cheaper;
not if it is costly.

Dr. P. Subbarayan: They would like
to buy it in the competitive market,
as they call it. But we think there
may be something attached to it! 1t is
like the Trojan horse, and we may
not like to carry it.

# Then, he referred to private airlines
for which we are giving licence. We
give them licence because they are
doing some useful work which can-
not be done by ourselves, like carry-
ing food and food-dropping for our
soldiers. We have not got enough
planes for this purpose. These private
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planes take the risk. Some of our air
pilots were not quite prepared to
undertake this risk and in fact we
have lost one of our best pilots in this
air-dropping. Therefore, if the private
companies are willing to do the ser-
vice, I think we should welcome it,
and that is the reason why we are
giving permits, and they are under
strict surveillance also.

Shri Sinhansan Singh: The Govern-
ment have said that the fceder service
system was tried and it was found
to be a failure. Are they prepared to
give these services to private compan-
ies who will run them at their own
risk? The private companies are pre-
pared to do it. The Government cculd
then make the pcople air-minded. If
the Government cannot do it, if they
cannot afford to do it, why not give
it to the private companies?

Secondly, in Gorakhpur the Govern-
ment are investing a laukh of rupees
in constructing the aerodrome build-
ings. In this budget also you have
provided Rs. 50,000 for lighting the
aerodrome. Why are you spending
the money and not having air service?

Dr. P. Subbarayan: There may be
something behind spending the money.
The hon. Member will rest satisfied
with the hope that the service may
come.

Shri D. C. Sharma: Anyone who
has listencd to this debate coolly and
calmly will come to the conclusion that
the compliments that we have been
paying to the IAC and AII are just
tormal compliments. There i; hardly
any aspect of their working that has
not come under scrutiny and under
grave criticism. There is hardly any
aspect to which any satisfactory ans-
wer has been given. All the same, I
would say that two persons have
emerged very gloriously out of this
debate and a reference has been
made to them by Shri Alva. Other-
wise, we have found fault with both
these Corporations on almost every
score.
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I am afraid that this is not the im-
pression that I wanted to give to the
public or to the House. I agree with
my hon. friend, Dr. Subbarayan, that
these Corporations have done well.
They are like two sisters; since I have
no sisters, of mine, I think very kind-
ly of sisters. But the fact of the mat-
ter is, how long are we golng to keep
these two pale, anaemic, bloodless
sisters going? How long arc we going
to supply them with oxygen and trans-
fusion of blood? How long are we
going to do it? Here is the BOAC
which has reaped a profit of 12 per
cent. and the flgures run into crores.
But here is our Corporation which can-
not even pay its way. That is the
point T want the hon. Minister to ..ote
and I hope that will be examined.

I do not want to say anything about
the board of directors. But I think the
cal i out of the bag. These two
boards arc¢ a family concern. Five
persons from one board  are on  the
other board and vice rversa. I want
that thesc boards should not have that
sort of intermingling of intere:t. T
think each board should be indepen-
dent and they should not give the im-
pression of a private limited company,
with the members of the same family
on so many boards.

The third point I want to make is
this. I do not want to go into details,
but I want that thce hon. Minister
should scrutinise the appointments
which have been madce by the AIT and
also the administrative appnintments
of the IAC and see what kind of per-
sons have been appointed. 1 may be
thought of as raising a question of re-
gionalism; somebody might say that
1 am raising a question of casteism,
nepotism or indirect pressure. 1 do
not want to enter into that sort of
thing. But 1 want the Minister to
scrutinise the appointments. If he
does that, he will ind very very—I do
not want to use the word ‘sensational’
—interesting revelations. I want that
these two Corporations should be run
in the interests of our country and the
whole nation, the whole of this great
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sub-continent and not in the interests
of a State, community or a few per-
sons. I do not want this to happen.
Therefore, I would request the Minis-
ter to look into it.

Lastly, I want that a parliamentary
committee should be appointed to go
into the question of these Corporations
and they should suggest improve-
ments.

In the end. Sir, I say that I do not
yield in my admiration to anybody so
far as these two Corporations are con-
cerned. But I would also say that
these two Corporations can give a
better account of themselves, if we
change the board of directors, if we
change the rules and regulations gov-
erning appointments, if we change the
whole set-up, if we tell them that they
are not going to live upon the vita-
mins of loans, the vitamins of sub.i-
dies and the vitamins of loan-free
capital. If yvou tell them that, 1 think
they would do better. I am surce  the
Minister wil kindly look into it.

As I have said, 1 have also been
travelling by railwavs and occasional
ly by air. I find that oygr services
compare very favourably with the
service in other countries. 1 think
there are only three or feur services
by which I have yet to travel; other-
wise I have travelled in almost all
the services in the world. I am happy
to say that our services compare very
well with the other services. But [
would say, Sir, if vou remove these
flaws in the ointment, I am sure the
Corporations will yield better divi-
dends in terms of money, better divi-
dends in terms of labour relations,
better dividends in terms of service to
the country.

VAISAKHA 5, 1883 (SAKA)

Annual Reports

of the Indian Airlincs 3786

Corporation and tiic

Air-India International

Corporation

ASlIﬂ Joachim Alva: Just one point,
Sir. Shri Sharma—I do not know
whether he raised thag point in his
speech—said that he wants a Parlfa-
mentary Committee to be appointed.
That is a major point that he has rais-
ed. We did not get a chance lo talk
about it. I mMfust say it is not suitable
at present and we should not have
a Parliamentary Committee going inte
these affairs at present (Interruption).

Mr. Speaker: Order, order. I am
not going to allow any more discus-
sion. Hon. Mcmbers, whoever wants
to speak, must get up and then speak.

I must now put the motions to the
vote of the House. The question is:

‘That thix House takes note of
the Annual Reports of th¢ Indian
Airlines Corporation and the Air-
India International Corporation for
the year 1958-59, laid on the Table
of the House on the 21st Decem-
ber, 1959."

The motion was adopted.

Mr. Speaker: I shall put the nthes
motion also. The question is:

‘That this Housce takes note of
the Annual Reports of the Indian
Airlines Corporation and the Air-
India International Cerporation for
the vear 1959-60, 1aid on the Table
of the House on the 14th Decem-
ber, 1960.”

The motiom wax adopted.
18.43 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
April 26, 1961/Vaisakha 6, 1883 (Sai-a).
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CoLUMNS WRITTEN ANSWERS TO

OR:}JL S %NOS:I‘;ERS TO QUESTIONS—contd.
5 . . . 13505—, K
s.% E Subject 350543 U.S.Q. Subject CoLUMNS
No. No.
1711. Ram Ganga River Project 13505—08 3789. Drainage scheme for
1712, Legislation re @ Private Kolhapur . . 13581
Nursing Homes and clinics 13508—10 3790. P. & T. Offices in Pun)ab 13551
1714. Gandak project . 13510—13 3791. P. & T. Offices in Punjub 13<51-52
1715. “Teller System” in G.P.O. 3792. Primary Health Centres
New Delhi. . 13513-14 in Punjab . . . 13552
1716. Civil pilots for African 3793. Primary Health Centres
countries . . . 13514—16 in Himachal Pradesh . 13352
1719. Diesel Locos frem Ger- 3794. Vice-President of .LC.A.R.  135c2-53
many : . « 13516—21 37¢5. Family planring amorg
1720. Precess for refining sugar- fishermen . 13553
cane juicc - 13522-23 3796. Stencgraphersir P. & T. 13753
1721, Shifting of D.V.C. head- - . <
’ quarters i ) T 13:23—26 3797. Ic.mhscr pm)..cls ‘ 12554
L . . 379%. Dictary Atlas in India 135§
1723. Enquiry into fire in Dhil- o .
wan Railway Tibmer 3799. Mental Hospitalin Orissa.  13555-56
Depot . . . 13726—28 3%00. Maulana Azad Medical
1925. Medical facilitics for T.B. College, Delhi . 13556
patients in Delhi . 13¢28—34 3ko1. Draft amendment to I).
1726. Departmental catering on V. C. Act . . . 13557
N. Railway .« 1353435 3802. Greater Calcutta's  water
1727. Removal of fish-plates near supply and drainage . 13557
near Dchra Dun . 13535--36 3803. Truck Terminal, Dclhi 13557~58
1728. Production of rice . 13%36—38 3804. Wood for fruit packirg in
1729. Road Transport Corpora- Himachal Pradesh . 13548
tions in States . 13738—41 3R0s. Nurseries in  Himachal
1730. Special trains between Pradcsh . - 1355859
clhi and Madras . 13541—43 3806. Irrigation survey in Hima-
WRITTEN ANSWERS 10 chal Pradesh - 13559-60
QUESTIONS . . 13444—95 3807. Sugarcane crop in Orissa  13560—62
S.Q. 3808. Export of iron ore to Japan
No. from Paradip Port . 13561
1713. Pradip port . 13544 3809. Purchuse of railway re-
1717. Panchayati Confcrences quirements from small
in Himachai Pradesh . 13544-45 scale units . . 13561-62
1718. Silting of river Hoogly 13545 3810. ‘Package Prolgtnmmc’ ‘forl
. i v tivation ol o1
1722 Shipping freight for intensive cu
l'mndgu?ns . . . 13545-46 t“d’ ] ' ) ) 13563
1724. R. M. 8. Zones . . 1354647 3811. Grape-vinc yards . 1356364
USQ . 3812. Doombur Hydro-Electric
r.'- . Project, Tripura . 13565
° 3813. Level crossings . 13565-66

3782 Road accidents in Delhi 1354748

3784. Telephone connections in 3814. Importcd wheat in Purjab  13566-67
Chandigarh 13548-49 3815. Devclopment of ﬁshmg in
378¢. Corruption cases in Bﬂu- F““"b * - 13567-68
ner Division, N. Railway 13549 3816. *‘Pay While You F.nrn
3786 “gm:\ond Crossirg” near Scheme . . 13568-69
ijunction 13549-50 3817. Beas Control Bunrd . 13569-70
8 t v t
3787. ':‘,‘,"h“’,'h‘,','::h?,:‘“""m‘“. 13550 3#18. Tughlakated Marshallng
3788. Rural waier supply and i 13570
sanitation schemes  in 3819. Rucruntmcm or Chss lV

Maharashtia . . 13550 employces . . . 13570-73
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WRITTEN ANSWERS TO
QUESTIONS —contd.

U.sQ.

No.
3830.

Subject

Degaronental examination
for P. & T. Clerical posts

CorLomns

[DamLy Droawr)

WRITTEN ANSWERS TO
QUESTIONS—contd.

USQ. Subject
No.

38¢1. Cual siding near Kishan-
ganj Cuolony Delhi

38s2. Railwav  Higher Secon-
dary Schaut. Ratlam

3853. Ruilway llighcr Secondary
Schacl. Ratlam

13790

CoLumne

1358990

13590

13791

3854. Departmentat caicring on
38¢5. Lxamir:anen  of

3856, D:thi Midk Scheaw
3857. Adccrtisesnent vanllailwass
3888, Telephuae cowmedtions in

3859. Blood donaniony
3860. 1.AL(.

CALLING ATTEUNTION TO

4487z

13592
13592-93
13543-94

W. Railway
Pustal
Inspectars

Visakhapat nam 13595%

13545
f1esghe charges 13599
MATTER O URGENT

PUBLIC IMPORTANCE 13596-9

in Madras Circle . 1357
3821. Development of Imphal

Town ; 13571-72
3822, T". B. Clinic ar lmphal 13572
3823. Land revenuc arrcars  in

Manipur i 13872
3824. Right Bank Puwwer at

Bhakra : 13572-73
3825. Warchouscs in Puniah 13573
3826. Wheat in Puniab 13573
3827. Training vl Primary Scheol

Teachers 13873-74
3128, Hilaria 13574
3829. Wind Milla R vshnnpur 1357475
3830, Dz=arh of an elecirician in

Agartala . 13575
3831. Break-down in power

supply in Agariala 13576
3R32. Gencral survey uperanion

Tripura 13576
3833. Price of rice in [‘npurn 13576-77
3834. Bducation of women in

Medical Screncies 18879="
3R3$. Price of rice and paddy in

Orissa . . 1387y
3836. (G T. Express hubr

Vidisha (M.I* ¢ 13579-80
3%317. Central Postal Circle 13 R0
3838. Resignatien by Research

Offic:rs in LAR T 13581
3k39. All India Insiituie  of

Medical Scicnces 1181
3840. Electriaty  D:partment

in Orisse 3 e
3841, State Bleciniciy nmm af

Orissy e 8y
3842. Training of Gram Sahayuks

in Hionachsl Pradesh 183 883
3843. Irvigation in Oris«a 13588388y
3844. P. & T. facilitics in hsily

districtsof 1. P. 13388 %8s
3845. Law Inspectors in L.

Railway 135564584
3847. Eradiomtior of  venercal

discmace . 133%R7S4R
3848, Daubling of Y crr-tplh am-

Vijsysowia Track 133808
3849. Supply of clecrrscity e

agraaburii 13598
3850. Irrigated lands 135b9

Shri P.C. Buragh called  the
attention  of the Minister
of [rrigativn ¢nd PPower t the
recent accident in the Power
House ui Bhakra [Dam resuli-
ing in the deuth of two) workers
and injuries 10 1many others.

The Deputy Minister of lrriga-
ton and Powcr (Shri Hathi)
made s stalcment in regard
thereto.

PAPERS LAID ON THE
TABLE . '

(1) A copv of Annual Report
of the Damndar Valley Coxr-
porabon and Auadit ﬁzmn
therecon for the vesr 195960
under sub.sect Aafry? of st
tion 45 of the Damaler
Valley Corlwrstion Act,
1948,

(1 A s of Naonlicstion  No.
C2.S.R. s35 dated the isth
April. 1961 making certain
amendment 10 Schedule T of
ihe Employery’  Provident
Punds Act, 1952, urkler sub-
section {2; of Secison 7 of the
said Act.

STATEMENT Itl.. DEMANDS
FOR EXCESS GRANTS
(GENERAL., . 19%%.59 .

The Depruty Minister of Pinance

(Shny B.K. ) prrovented

2 a&siement showmng the De-

mands for Exoews Grenu in

:nm. of the Budget ((icn-
for 1938-59.

13579--98

13596
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13792
CoLumns CoLumMns
STATEMENT R[. DEMANDS ORISSA DEMANDS FOR . )
FOR EXCESS GRANTS GRANTS, 1961-62 . ..... 13660—1%718
(RAILWAYS), 1958-59. ... 13598 Discussion on Demands for
- . Grants in respect of the Bud-
The Deputy Minister of _ Rail- get of the Sptate of  Orissa
ways (Shri Shahnawaz Khan) for 1961-62 commenced
presented a statement  show- The discussion was not con-
ing the Demands for Excess cluded )
Grants in respect of the ’
Budget (Railways) for 1958-59, MOTIONS RE. ANNUAL RE-
AIRLINES CORPORATION
REPORT OF JOINT COM- AIR-LINES CORPORATION
MITTEE ON OFFICES OF AND THE AIR-INDIA IN-
PROFIT—PRESENTED . 13598 TERNATIONAL  CORPO- 13719—35,
] RATION . . . 13736—86
Third Report was presented. Sarvashri D.C. Sharma and
BILLS PASSED . . 13-98—13660 Ram Krishan Gupta moved

(#) The Minister of State in the
Ministry of Home Affairs
(Shri Datar) moved for con-
sideration of the Orissa State
Legislature (Delegation  of
Powers) Bill, 1961, as
passed by Rajya Sabha. The
motion was adopted.  After
clause-by-clause  considera-
tion the Bill was passed.

(i) The Deputy Minister of fin-
ance (Shri B, R. Bhagat) mo-
ved for consideration of the
Medicinal and Toilet Prepa-
rations (Iixcise Duties) Am-
cndment Bill. The motion
was adopted.  After clausce-

by-clause consideration  the
Bill, as amended, was
passed.

the motions re. Annual Re-
ports of the Indian Air-Lines
Corporation and the Air-
India International Corpora-
tion. Shri D.C. Sharma re-
plied to the debate and both
the motions were adopted.

AGENDA FOR WEDNESDAY.
APRIL 26, 1961 VAISAKHA 6
1883 (SARKA)—

Further discussion and voting
on Demands for Granis in
respect of the Budget of the
State of Orissa for 1961-62
Consideration and passing of
the following Bills :

(1" Essential Commodities
(Amendment) Bill.

(1) Legal Practitioners
as reported by the
Commitree,

Bk
Toine





